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LOK SABHA> DEBATES 

LOKSABHA 

Wednesday, August, 7, )985/, 

Sravana 16, 1907 (Saka) 

The Lok Sabba met at Ele¥eJJ 0/ 
the Clock 

[MR. SPEAKER in the Chair) 

ORAL ANSWERS TO QUESTIONS 

(English] 

fA Flights to Leb 

*223. SHRI P. NAMGYAL : Will the 
Minister of TOURISM AND CIVIL 
AVIATION be pleased to state: 

(a) whether Ladakh region remains cut 
off from the rest of the country for over 

. six months in a year because of closure of 
road due t'o snow at the Roji-La;'~ " 

(b) whether the public of Ladakh region 
. bas been denlanding increase- in the 

:' frequency of I:A. flights to Leh by adding 
one flight each on the Chandigarh-Leb and 
Srinsgar-Leh routes thereby making it a 
daily ftight; and 

I 

. (c) jf so. whether Government propose 
~ to i,pcrease the frequ~Dcy of lA. flights on' 

the said sectors in the near future and if 
Dot, tbe reasons thereror 1 

tHE PARLIAMENTARY SECReTARY 
TO THE PRIME MINISTER (SHRI 
AHMED M. PATEL): (a) Ladakh region 
'remains ~~t off from the rest of the country 
(or around six months in a year because 

, cir cltisure 'of roads'due' to snow at Zoji·La. 

'I . , 

presently provided is adequate to meet tbe 
existing traffic demand. 

SHRI P. NAMOYAL: Sir, I do not 
agree with the repJy given by the bon. 
Minister that the capacity prelently 
provided is adequate. It i. not correct. 
People do not get a seat on the Chandigarh· 
Leb and Srinaaar·Leb roule and vi" V8/,U/. 
Most af the time this year Leh.Srinagar 
road remained closed because of land sUdes 
and heavy rains aod, as such, many forcilo 
tourists and Jocal people had to suffer on 
account of this because they did not' get a 
seat on these flights. In view of this I want 
to submit that one additional each' service 
between Chandigarb·Leh and Srinagar-Leb 
is required. I would request the hOD. 
Minister to make it a daily oae. I would 
like to know whether it wilJ be done in 
the near future. 

THB MINISTBR OF STATE IN THE 
MINISTRY OF PBRSONNEL, AND 

'TRAINING, ADMINISTRATIVE RE. 
FORMS AND PUBLIC GRIEVANCES 
AND PENSION AND IN THE DEPART. 
MENT OF CULTURE (SHRI K.P. SINGH 
DEO) :' Sir, 'the hone Member may;.,r may 
not agree but the fact is that Leb is situated 
in a mountanious region and, 'therefore • 
there is a thing caJled pay-load 'penalty. 
Although the capacity of the Boeing is 126 
yet it takes only 100 and the figures would 
show that it is adequate (0 (ake that. As 
far as tbe question of daily ftigh't ',between 
Chandi.arh.Leh aod Srinagar-Leb, if occa-
sion arises, We shall definitely do it. 

THE PRIME MINISTER (SHRI RAllV 
GANDHI) : Sir, if I may add the actual 
Dumber of passcDlcrs that 80 to Leh aro 
very few. The pay-load from DeIhl to Leh 
averages 28 passengers, Chandiaarb to Leb 
averages 38.46 passen,ers. Leh to Cbandiaarb 
averales 51.74, Leh to DeJhl averap. 17.5 
passenlcrs, Srinallr to Lob. averaaes 79.8 
'and 'Leh to Srinaaar avera •• '! '85. BveD 
du~iD8 tbe warmest months the Boein, 
picked up a little over lOO,pauenaers. So • 
there ii, a plenty of reserve capacity avai .. 
I.blt b~ro,' , " .~ 
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SHRI P. NAMGYAL: But most of 
tbo time, people do not act seatl. That is 
tbo problem. No one gets seat in the flights. 
That is tbe problem which the people arc 
faciDI there. My second supplementary is 
this. How many flights have boen cancelled 
between Leh and Srinagar and between 
Leb and Cbandigarb during tbe montb of 
July, 85 ? What are the reasons for non-
operation of such 8ights ? Normally, if a 
flight is cancelled, a substitute flight is 
arran led nett day. But it has never been 
done bere. I would like to know why sub-
.titute flights afe not arranged whenever a 
fliabt is cancelled on a particular day. 

SHRI K.P. SINGH DEO: In the 
month of july 1984. there were 6 cance)Ja~ 
tions and on four occasions it was cancelled 
due to weather condition and on other 
occasions it was canceJled due to curfew 
imposed at Sri nagar . 

PROF. N.O. RANGA: Why not a 
substitute fligbt arranged? 

SHRI K.P. SINGH DEO: Wherever 
weather permitting, substitute flights have 
been given. Wherever weather did not 
permit and whenever there is curfew, 
nothing could be done. 

SHRI P. NAMOYAL: You could have 
run the flight via Chandigarh. But it has 
never been done. Moreover passengers in 
this ftisht are not provided with all facili~ 

ties which are normaJly avaiiabJe to passen-
lers in other flights. I would like to know 
whether the hon. Minister will look into 
this as also arrange for a substitute Bight 
whenever a normal Bigbt is canceHed . 

SHRI K.P. SINGH DEO: Wherever 
possible. a substitute flight is given after a 
day or a fter two days. 

PROP. N.G. RANOA: Can we nOI 
afFord to lose some more money and give 
facilities to these people who are so far 
away? 

SHRI RAJIV GANDHI: We have 
already told them whenever possible a flight 
,bould be added immedateJy. Also I have 
i n8~ructed them tha t when the road is 
blocked and during the period when the 
road i. ~lo8ed, if tbere Is an e"tra load, 

tbey should immediately put on tbe extra 
fliaht and relieve that load. 

SHRI ARVIND NET AM: There are 
two Biahts within a week via Chandigarh .. 
Leb. If tbis flight is cancelled-eitber 00 
Monday or Thursday - then the passenger. 
have to wai t (or 3 or 4 days and even then 
tbey don't accommodate tbem via 
Chandilarh flight. Will the Government 
consider removing this difficulty? 

SHRI X.P. SINGH DBO: Certainly 
will consider tbat. 

Development of Tourism .n North East Region 

*227. SHRI SATYAGOPAL MISRA: 
WiIJ the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state the 
steps proposed for the development of 
tourism in the North Eastern Region of 
the country during tbe Seventh Plan period? 

THE PARLIAMENTARY SECRETARY 
TO THE PRIME MINISTER (SHRI 
AHMED M. PATEL): A Statement is 
laid given below : 

Statement 

Provision of infrastructural facilities 
for the convenience of tourists, includiol 
introduction of Water Sports and TrekkiDI. 
is envisaged for the North Eastern States 
during the Seventh PJan period. In this 
context, the Department has sought schemes 
from tbe North Eastern States for lakina 
up in the central sector and these will 
be considered depending on the availability 
of resources and inter-se priorities. The 
question of relaxing tbe restrictions now in 
force on tbe entry and movement of foreign 
and domestic tourists to these States 
in order to encourage tourism is also under 
review. The Department has also requested 
Vayudoot, I.T.D.C. and the State Tourism 
Development Corporations to orsaniae and 
promote pack81e tours between the Nortb 
Eastern States and the rest of the country. 

SHRI SATYAOOPAL MISRA: Sir, 
the North-Bastern reaion of our COUDtr)' i. 
full of natural beauties. But the reaion 
canDot attract a larae number of tourists 
because sufficient 'QfrastIVct",ral f.9i1itiOf 
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required for the tourists are not tbere. 
Lact of publicity is also tbere. On the 
otber band, there is a very large scope for 

, the development of tourism in that region. 
In this context, may I know from the hone 
Minister wbether bis Ministry has t !ken 
tbo matter of constructing the Railway 
Jinel, metal road, etc. in different parts of 
the North-Eastern region with the respective 
Ministries and the matter of giving more 
publicity of the prospect of tourism in the 
North-Eastern region with the Ministry of 
Information and Broadcasting? What 
concrete proposa Is his Ministry has made 
with other Ministries in this respect? 

THB MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL AND 
TRAINING AND ADMINISTRATIVE 
REFORMS AND PUBLIC GRIEVANCES 
AND PENSION AND IN THE DEPART· 
MENT OF CULTURE (SHRI K.P. SINGH 
DEO).: Sir, apart from Railways which 
does riot fall under the purview of this 
question, a number of schemes have been 
taken up in tbe North-Eastern region ,in 
consultation with the States of the North .. 
East. tbat is, 7 sisters and the infrastruc .. 
tural development with tbe combined 
resources from the Centre, States and the 
private sector is sougbt to be tapped as we)) 
as travel circuits which have been identified 
in the North-Eastern region have been given 
priority There is a whole gamut of things. 
Would you like me to tell you everything? 

(Interruption.) 

I( you permit mo. I will give you tbe 
main headlines. 

One is the concentrated and integrated 
development of selected tourists places and 
completing the projects of the 6th Plan. 
Thon, there are verious approved schemes 
wi)) depend on the availability of funds and . 
iDter-se priorities. 

There arc a number of sanctioned 
Ichemos during the 6th Plan. These are 
".airanga Porest Lad,e (Assam)-R •. 7.32 
laths; A mini bus for wild life sanctuary, 
Itanki (Negaland) at a COlt of ~Rs. 3.29 
lakhs; way-side amenities at NODlpoh in 
Melba)aya at a coat of R.I. 2.30 lakhs; a 
loa'tlD' vOIleJ at a' coat of Rs. 13 laths for 

river Brahmputra (Assam). transport facili-
ties to Kaibul Lambjao Park at a cost of 
Ra. 1.181akbs in Manipur. 

Then. there are youth hostels at a total 
cost of Rs. 2 crores at Gauhati, Imphal, 
Shillong. Agarta}a, Aizwal, Dimapur and 
Itanagar. Then, there are various tourism 
schemes for central assistancc which are 
beina included in the 7th Plan. Then, thore 
is a project for watersports facilities at 
Umiam Lake at a total cost of Rs. 81 laths 
in Meghalaya; there is a proposal for tbo 
construction of a Cultural Centre at 
Kohima, Nagaland at an cost of Rs. 17.66 
lakhs. Then, there are projects like cons· 
truction of a Guest House in the INA 
Memorial Complex at Moirang at an esti· 
mated cost of Rs. 18.5 lakhs, a way-side 
facility at Thingdawl at ae estimated cost 
of Rs.7.04 lakbs in Mizoram, construction 
of restaurant-cum-rest house for Cheera. 
punji at an estimated cost of Rs. 6.50 •.• 
(Interruptions). 

MR. SPEAKER: You may lay it on 
the TabJe of the House. 

SHRI SATYAGOPAL MISRA: Though 
the hone Minister has given a long list, he 
has not answered my question. He has 
mentioned in the statement that provision 
of infrastructural faci Ii ties for the con-
venience of the tourists is envisaged durin. 
the 7th Plan period. Now, he says that it 
is out of the purview of tbe question. 

SURt K.P. SINGH DBO: Railway is 
out of the purview of thi~ Ministry. 

SHRI SATYAOOPAL MISRA: You 
should take up with the Railway Ministry. 

At present, there are some restrictions 
in force on the entry and movement of tbe 
foreign and domestic tourists to the States 
of North-Bastern reaion. But at tbe aame 
time, some more vulnerable spots like Lob 
Badrinatb. KaraH etc. are out of t~ 
purview of these restrictions. I bave DO 
objection to it. But why should tho .. 
restrictioDs be there in the North.Eaatera 
relion? The bon. Minister in his reply hu 
Itated tbat the queation of relaxation of 
these restrictions is, under coolideration •. \VI 
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want" complete withdrawal of these restric· 
'tions. Wha t is the reaction of the Oovern-
ment to this suggestion and when are these 
restrictions soiog to be withdrawn? 

!. 

~HRI K.P. SINGH DBO: The per-
centage of foreign tourists in these areas to 
the total tourist traffic is : Assam-O,39 per-
cent; Nagalaod-0.02 per cent; Meshalaya-
0.02 per cent, Manipur-O.Ol per cent and 

1" , Tri(:)tJfa 0.04 per cent. 

'The question of relaxation to restric-
tions in these areas in consultation with 
tbe "Home Ministry and other Ministries 
is uQder review and we will take a decison, 

,SJiRI 0.0. SWELL: The Minister haa 
ree,~e.d off a number of things tha t they are 
proposing to do in the area for the develop-
men,. of the tourist industry. Apart from 
the entry restriction to that area for the 
foreign tourists or even the non-ir.uigenous 
Indians, one of the constraints for develop-
ment of tourism there is the lack of 
adequate botels and lodges. I would like 
to know whether the Government has any 
special fund for the building of hotels and 
lodies in the North-East. If so, what is 
the quantum of that fund? 

SHRI K.P. SINGH DBO : ITDe does 
th'8t'in consultation with the States as well 
as 'on its own. It has certain programmes 
Cdr the North-Eastern sector including the 
Hon. Member·s State. where in conjunc-
tion with other agencies, it has taken up 
certain projects for the 7th Plan. It will, of 
coune. depend on the inter-se priority and 
tbe fund position, I do not have the exact 
fund position for this. but I can furnish 
that later on. 

SHRI ANANDA PATHAK: Sir. 
recently my friend was enquirina about 
these restrictions on the foreign tourists. 
As you know. Darjeeliol is one of tbe most 
beautiful places in the world and foreign as 
weI) as domestic tourists want to 10 and 
Itay tbere because of its natural b:auty, 
climatic conditions and allo for restoration 
of health. But due to these restrictions. 
these foreilD tourists cannot 80 and stay 

. there for lon,er periods. We find from 
fC1:Cnt newspaper roports that even in 
Sikkim such restrictions have been removed. 
But why II it DO. dono in DarjeoliDI •• 

weJl as fa other part.s . of North Bdllal •. I~ 
would' Jike the hon. Minister· to answer' 
catcgoricalJy. 

SHRI K.P. 'SI,NGH DEO: Thl! main! 
question was on' North Eastern Sector~ 
West Bengal is not in North East. If I aot ' 
notice, I will Ii nd out. .. 

"~ " 

Accident o( Air India. Carao Plaue".$ ... " 
Dum Dum Airport ,"1 ' 

*228. SHRI AJIT KUMAR SA'HA :', 
Will the Minister of TOURISM AND CIVIL 
,AVIATION be pleased to state: 

,(,3) whether an Air. India cargo 'pla'ne had 
an accident while landing at Dum Dum 
Airport on 4th July 1985; . ,I 

(b) whether the said plane remained on 
the main runway for more than 50 hours 
disrupting all air traffic to and from Dum 
Dum Airport; and 

(c) it so, why there was so much delay '1) 

in clearing the runway ? . 

THE PARLIAMENTARY SECRETARY" . 
TO THE PRIME MINISTER (SHRf 

AHMED M. PATEL) : (a) Foreign registere4 ,r 

freighter (DC-8) aircraft on wet lease' 
charter to Air India was involved in aD 
accident whiJeJanding at Dum Dum' airport'l' , 
on 4th July. 1985. ,r, 

(b) Whereas the damaged aircraft 
remaintd on main runway at Calcutta air 
port for more than SO hours, the secondary 
runway was made available for ajrcra', 
operations the very next day. 

(c) The aircraft in question was a DC.8 
obtained by Air India on wet lease from 8"" 
foreign company. In view of this. ready' to 
use spares and components for tbis type "or' 
aircraft were not available in stock witli' 
our airlines. The neceEsary spares anti 
components bad, therefore. to be locally 
fabricated which resulted io delay. 

SHRI AlIT KUMAR SABA : May '* I 
know from the bon. Minister whether· 
blockinl the main runaway of an jn'tor~'~~ 
Dational airport for more than 50 bours i, ': 
Dot a lec:urity risk? If 10, why did lleC:Ollarx',, 



provi,ioD I()r ~pares and compoDeDts have 
Dot ~~n, "made avail~ble while chartering 
tbes~,QC-a aircraft ? 

" ,". 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL AND 
TRAlNING, ADMINISTRATIVE RE· 

PORt,dS,:AND PUBLIC GRIEVANCES AND 
PENSION AND IN THE DEPARTMENT 
OF PJ.].-tn;c.a (SHRI K.P., SINGH D~O) : 
The second runaway was made avilable 
immediately. the next morning. We do not 
oper~te this aircraft and this was used as a 
contingency and therefore a wet lease was 
also ,made. It is not p'ossib Ie to have spare 
parts for evesy singly aircraft in the world. 
It will be uneconomical. 

,; , 

StiRI' AliT KUMAR SAHA: May I 
koow ,the ,outcome of the probe/inquiry 
ordered by the Director General of CivjJ 
Aviation"at Calcutta Airport 1 

"SHRI K.P. SINGH DEO: When the 
probo . is complete, we ~i II know the 
outcome. 

[Translation 1 
I' I' 

Ii,. ,~, ·'INSAT-B" .. 
)1 •• 229.' SHRI M.L. JHIKRAM : Will the 

PR'IMB MINISTER be pleased to state: 

J(8) the year upto which INSAT-B will 
coiltinne to function; 

(b) the name of the satellite beina 
developed to repJace INSAT-B; 

. ~ (c) whether thl.! TkJlking capacity of 
INSAT·B is decreasif';: ,qly':-by .. day; I ,. 

(d) if so, the action being taken in this 
reaard; i' . 'I • 

:. (e.) whether it is a fact that Madhya 
P'f',4esh is not covered by tbe INSAT .. B 
r~ic and if so, the reasons therefor; 

-, t ( ~I 

'~'''I' (f) whether any improvement in INS~T· 
B'is possible to cover Madhya Pradesh 
also; aDd 

r.' 
, :(1) it so, the time by which this 

improvement is likely to be made? 

Oral An4wers 10 

[EngliJh) 

THE MINISTER OF STATE IN THB 
MINISTR Y OF SCIENCE AND TECH·, 
NOL'OOY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC, 
ENERGY. SPACE AND ELECTRONICS' 
(SH~1 SHIVRAJ V. PATIL) : (a) From, 
the vi'ewpoint of the on-board propeJlant', 
availability for station-keeping and altitude· 
maintenance. tbe current End-oC-Life (BOL). 
prediction for INSAT-IB satellite is tbe-
second half of 1984. 

(b)' Indigenous second-generation INSAT 
sateHites caJled INSAT-ll. will replace tbe 
foreign procured INSAT·I satellites. 

(c) No. Sir. 

(d) Does not arise. 

(e) No, Sir. Madhy Pradesh is within the 
Primary coverage area of INSAT:- lB. 

(f) and (g). Do Not arise. 

[Tr,anslation) 

SHRI M.L. JHIKRAM : Sir, the hOD. 
Minister has just now stated that Eod-of-
Life prediction for INSAT .. IB sa tellile is 
the second balf of 1989 and thereafter 
another satellite called INSAT·1l will 
replace it. I want to know the time by 
which that Satellite will be launched. 
will it be one or two month before the end 
of 1989 or thereafter. Besides. as you have 
said INSAT-II will be completely indigc. 
nous. Will the bon. Minister please state 
whether the new satellite INSAT-U will 
have a longer life span and will be more 
efficient them the present satellite 
INSAT-IB? 

SHRI SHIVRAJ V. PATIL : Sir. after 
INSAT-IB, we are going to launch INSAT. 
Ie and it wilJ be launched ncxt-year. Wc 
want to launch JNSAT-II in 1990 aod 
thereafter another sattelite is proposed to 
be launched by the end of that year. There. 
after, a third one is proposed to be launched 
after a gap of two to three years. 

INSA T -II ?lilt be i.Jdigenous aDd will 
be launcbed from our own land. Theso 
saUelitel will be bi,ger and more efficient 
as compared to the present ones. 



it 

(BllgILfh] 

SHRI PRATAP BHANU SHARMA: 
Mr. Speaker. Sir, I would like to know 
from the hone Minister about the utilisation 
tarlets of various design capabilities like 
Tele-communication, Meteorology, TeJevi· 
.I(\n and Radio networking of Insat .. IB as 
fixed by the Government of India at the 
time of iti installation and what are the 
actual achievements as on today against 
tbeae targets ? 

(b) Whether Government have any plan 
to set up new Earth Station anywhere in 
Madbya Pradesh ? 

SHRf SHIVRAJ V. PATIL: Sir, this 
will require a very long answer. The infor-
mation is provided in this book, but wiIJ 
answer the questions which are put to me. 

Tele-communication capability is de-
signed to be established by 3Ist December, 
1985. Earth station network-we have done 
30 upto this time. Two way circuit loading 
facility, 3959 to be established by 31st of 
December. 1985. But upto this time, we 
have established 2108 which is more than 
what was expected to be done at this point 
of time. At this point of time, we were 
expected to establish 2068. 

Then, Meteorological Secondary Data 
Utilisation Centres were expected to be set 
up. By this time, we should have established 
18 we have done 20. In fact this is the 
taraet (or the year. 

Then, the number of Direct Data Col-
lection Platform deployed upto this time is 
78. This was the target fixed (ur this time. 
By the end of the year, we expect to 
establish 100 and we wHI be able to do 
tbat. 

Then tbe Disaster Warning Receiver 
deployed upto this time are only 8 and we 
were expected to do 40, By the end of the 
year. we are expected to establish 100 and 
1 am told that we are having all tbe 
facilities and equipments necessary to 
achieve the targets which is set (or 
ounelves. 

Then the Television utilisation S-Band 
I,' IU' Il~th .thfl\ bands. The T.V. Stations 

Oral An.wr, 

which were expected to be established are 
173 and we have established 166. By the 
end of the year we are expected to establish 
180 Centres and we will be able to achieve 
that target. 

Then comes Direct Reception Sets. Wo 
are expected to give 2000. by the end of 
the year. Upto this time, we have given 
900. By this time we were expected to give 
975. 

Then, VHF Community T.V. sets. We 
were expected to give 2000, by the eod or 
the year, we have given 403. By this time 
we were expected to give 498. 

The Radio Networking-Five Cbannel 
Radio Stations which are served by tbe 
Insat-IB system are 87. We are expected to 
establish 90. I have given the targets to be 
achieved by the end of the year, the tar,et. 
which were to be achieved by this ti me, 
and tbe actual targets which are achieved 
by us. I think we have done well, but I 
would like to say that some targets have 
been reduced. 

THE PRIME MINISTER (SHRI 
RAJIV GANDHI) : Actually, the original 
targets were n1uch longer. Some o( the 
it~ms wele not to be done tiJI 1987. But 
after this Government took over, we tut 
back all the targets, and said that (ull 
utilization must by there by December 1985; 
and we are hoping to achieve this by 
December, 1985. This i. the revised, much 
shorter schedule tha t has been given. 

(Inelruptlons) 

PROF. MADHU DANDAVATE: The 
applauding is (or reduction of targets. 

[ Tranl/allon] 

SHRI MANKURAM SODI: Mr. 
Speaker t Sir, I want to know from the boo. 
Minister whether the Central Government 
propose to set up a T.V. Centre in Bastar 
district of Madhya Pradesh about which 
people bave come to know throUlb tbo 
press. 

SHRI PRATAP BHANU SHARMA: 
Has it been set up anywhere in Ma4haya 
Pradesh' 
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SHRI SHIVRAJ V. PATIL : Another 
T. V. ata tion is beinl set up in Bijapur and 
It is Ukely to be completed by the end of 
Dea' year. Different types of prolrammes 
are executed with tbe help of INSAT-IB. 
After the station has been set up with thc 
belp of INSAT .. IB everything possible will 
be done. I would like to add here that it 
will be our endeavour to set up T.V. 
• tations wherever possible, but we shall 
work according to our plan. 

[E",lIlh] 

SHRI VIJAY N. PATIL: Is the 
Government thinking of hiring out the 
channels to the priva te parties also from 
INSAT? 

SHRI SHIVRAJ V. PATIL: The 
proposal is with the Government. It is 
uDdcr consideration. 

Steps to Improve Erflclency In 
Admin tstration 

+ 
• 230. SHRf K. RAMAMURTHY : 

SHRI LAKSHMAN MALLICK: 

Win the PRIME MINISTER be pleased 
to atate : 

(a) the details of modern management 
Ind streamlining administrative operations 
tbat have be~n introduced in the Central 
Government as per suggestions of the Prime 
Minister; and 

(b) the details of leave encashment 
.cheme for Central Government employees 
and ·the amended Leave Travel Concession 
Icheme and such other schemes aimed at 
improving efficiency in various Government 
Departments ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL AND 
TRAINING, ADMINISTRATIVE RE· 
FORMS AND PUBLIC GRIEVANCES 
AND PBNSION AND IN THE DEPART-
MBNT OF CULTURE (SHRI K.P. 'SINGH 
DBO) : (a) and (b). A .tatemcnt is' liven 
below: 

State .. t 

It full scale I'Ovicw of tbe adminiatrativo 

oraaDisation, procedures and practices haa 
been initiated by the ministries. This review, 
Inter alia, aims at decentralisation of the 
decision-making processes, delegation of 
powers, enforcement of accountability, 
simplification of rules and procc;dures and 
cutting out deJays to make administration 
result-oriented and improvement in monitor-
ing system. Management techniques like 
PERT ICPM, cost- benefit analysis, opera • 
tions research, systems analysis, etc. are in 
vogue, where necessary. 

(I) Enctuhm,,,' 0/ L,ar, I 

At present a Centra) Government 
employee who seeks voluntary retirement or 
is prematurely retired by tbe Government 
is entitled to encashment of earned leave at 
his credit subject to a limit of 180 days and 
also in respect of all the half pay leave at 
credit provided the total period for which 
encashment is allowed does not take him 
beyond the date of superannuation. Encash. 
ment of half pay leave is subject to deduc-
tion of pension and other pensionary 
benefits . 

Central Government servants retiring 
on attaining the age of superannuation are 
also entitled to encashment of earned leave 
subject to a limit of 180 days. 

(I,) Leave Travel Concession Scheme: 

Under the Leave Travel Concession 
Scheme as amended with effect from 
11-7-1985 full reimbursement of the railw.y 
fare has been allowed to Central Govern-
ment employees for visiting their home 
towns in a block of 2 years. Group 'D' 
employees do not have to bear tbe cost of 
the rail fare for 160 kms. and other 
employees for 400 kms. as was the position 
under the earlier provisions of the Leave 
Travel Concession Scheme. Group 'D' 
employtes baving their homes within a 
distance of 160 kms. and other employees 
having their homes within a distance 
of 400 kms. from tbeir headquarters 
will now be able to avail of the scheme 
to visit their bome towns. Further, in 
view of the possibilities of misuse aDd 
difficulties in verifying tbe bOil 0 /id., of in. 
dividual claims. tbe provision relatin. to 
regulation of LTC claim when a Govern • 
."en' servant undertakes the journoy in .. 
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chartered bus, van or other vehicle, own~d 
by private operators, or by private cars, 
·bas been withdrawn. 

SHRI K. RAMAMURTHY: Sir: Even 
'thouah we got freedom from tbe Britishers, 

they were clever enough to put as permanent 
slaves of this system which they had 
developed on their own. Stiil. we a.re under 
the legacy of the British ~ystem. The British 
system at present is much time consuming, 
and also is lethargic and breeding 
corruption. 

I am most thankful to the hon. Prime· 
. Minister for havmg initiated quick action 

in the matter by instrumenting' the various 
Ministries, to reduce these admini~trative 
costs of the system-to reduce UDnec~ssary 
forms and time-consuming delays. 1 would 
like to know from the hon. Prime Minister 
whether the initiative taken by him is being 

"promptly responded to by the different 
Ministries; and how fat the Ministries have 
reacted to bis progressive thinking in this 
matter and whether they have finalized 
these issues at this juncture. Otherwise, 
how long will they take 1 If they have not 
ftnalized them. will the hon. Prime Minister 
think of appointing a very high Jevel Com-
mittee to see that drastic changes are made 
In the administrative system? 

SHRI K.P. SINGH DBO: First and 
foremost. I wouJd like to agree with the 
Iloo. Member· tha t this is exectly why the 
Prime Minister wants to change the legacy 
of the British system. It is breeding delay 
and corruption. Therefore, the purpose I'of 
Iii. ~th January broadcast as well as bis 
address to all the Ministries in the Govern-
ment of India was to undertake a .full .. scaJe 
leview of administrative organizations. 
.,olicLes and procedures; and specific atten-
tion was drawn to (a) decentralization of 
d"cision·making process; (b) enforcement 
of accountability; (c) simplification. of 
ruld and procedures; (d) giving precedenoe 
to results over procedures and (e) training 
of civil servants. 

I must say that all the Ministries have 
responded extremely well and Very SWiftlY'; 
and most of the Ministries have already 
started simplifyiog procedures. and deleaat-
iOI authority and responsibiJity,~ I have got 
this here. This would be .tbo entire thin,. 
I will have to lay it on the Tabat, 

I would like to mention that ·tbis is a 
, . '.. {' 

continuous process~ and it' ddes"n~~t stop 
today. tomorrow or the Hay artet: And 
therefore t·he' areas 'which ha've ·rh~.~imum 
contact with the peop~e have 'beel~l taken 
care of, that is where the. PrUne . ~~niSter 
directed all the Ministries to JSY)'grCater 
"emphasis in simplifying ~rocedJre~ ,; Cuttin, 
down delays, cutting down c'orruPt~~rl, areas 
of corruption, by a three pron$~'fattack 
and this had been answered in rhts" House 
earlier also. 

SHRI K. RAMAMUR TH)' : My second 
supplementary question is with 'r~"rd to 
the Jeave faciJ.ities enjoyed by the: Govern-
ment Servants. After inVOking :'ii~e day 
week, if we calculate Saturdays, Sundays. 
privilege lea\'e or earned leave, C.L. and 
sick Jeave,. nationaJ. festivaJs and, holidays 
we will find that almost half the,.~;~.~8r they 
arc on leave. . .. - .. \ 

SEVERAL HON. MEMBERS: More 
that that. 

SHRI K.' RAMAMURTHY : I wouJd Jike 
to point out whether this developing country 
can afford thi costly affatir ? In the light of 

• five day week in .tbis co.unt!Y,.,whetber the 
governmeot will come forward· to shorten 
the leave facilities including tlie OjbationaJ 
festival holidays and other .thi~Bs and see 
that this wastage is ayoided 1. ' .. (If!.r,,~ruJlII01t') 

'. . .p,:jl~ 
.' .. ·SHRI K.P. SINGH DEq ~"'iJe well 
examine the hon. member's $u~e.s,~~on. 

THE PRIME MINISTER (SHRI RAJIV 
GANDHI) :.1 wouJd like to ,rW that a 
'flve .. day·week does not mean thtltlless work 

,.' is b~iDg done. The same Dumaerr.'r.Qf hours 
are there 'and, the work is only, boi'Ol done in 
five-days instead of six days. (ltl'd/7.uptlon,) 
I said the same. 

SHRI ANAND OAJAPATHf·. RAJU : 
. Recently, we are following tbe West-

minister s}'stem and also the 'Q~n·oDded 
: system of liUDg papers. Now tbe.'<· Minister 

. just 'spoke about decentralistlhto. about 
accountabili1y and '8.)) that. 

PROF. MADHU DANDAVATB: Not 
in the Lok Sabha Secretariat. 

MR. sPBA[(.Ba : Tbe, o"'lor work. 
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SHRI ANAND GAJAPATHI RAJA: 
All tbe projects taken up by tbe Govern-
ment are badly delayed, and there is a Jot 
of cost escalation. Will tbe bon. Minister 
tell us bow he is gOiDg to cut down this cost 
escalation and see that the projects are 
done in a timely fashion 1 

SHRI K.P. SINGH DEO: This is 
exactly the exercise which is loing on to 
make it mor~ cost effective. cuttiDI down 
delays, cutting down red.tapeism as well 
as simplifying procedure. 

SHRIMATI GEETA MUKHERJEE: 
Since the Administrative Reforms encom· 
passes the welfare of employees also, may 
I know, in view of the fact that the Prime 
Minister gave an assurance in his speech 
that women employees' facilities will be 
particularly looked into, whether such 
measures as posting of husband and wife 
together and Jooking after the special 
facilities needed for women employees, 
tha t is, toilet, etc., night work and so 
many other things; whether the Govern-
ment has taken or contemplate to take 
particular measures to review the situation 
with regard to women employees and 
quickly give the necessary directive for 
improving the situstion, which I believe 
needs a Jot of improvement? 

SHRI K.P. SINGH DEO: We bave 
done that; whe ever possible. husband and 
wife are posted ... (Interruptions) 

MR. SPEA~ER : One word which you 
did not listen is wherever possible. That is 
what they say. 

SHRIMATI GBETA MUKHERJEE: 
In view of the assurance given by the Prime 
Minister. 

SURI K.P. SINGH DEO : As well as 
the point which has been mentioned by.tbe 
hon. member in reference to the PrJ~e 
Minister's broadcast that is also belDl 
reviewed by botb the Ministries, WomeD's 
Welfare as well as mine. 

SHRI RAJIV GANDHI: Tho bOD. 
member Deed not remind us about tbis. We 
are more acttve 00 tbis tbaD ahe is. 

~ l",,,,,u,tlon,) 

SHRIMATI GEETA MIKHERJBE: I 
bope you will do tbat. Employees are Dot 
subscribing to that. 

SHRI BHAGWAT JHA AZAD: 
While welcoming these efforts to have 
modern management, how do tbe govern-
ment propose to substitute the present 
Parkinson's Path? Wben I address it to 
the Prime Minister, it is sent to the Chief 
Minister who sends it to the Chief Secretary; 
he sends it to the District Magistrate and 
the District Magistrate sends it to the 
SDM. and then in the block, either to the 
same person against whom the complaint 
is made or to his colleague; and after a 
few months, when the reply comes either 
to the MP or MLA, a representative of the 
people, the reply is "it has been examined 
into; truth not found". How does the 
government propose to change this 
Parkinson's Path of administration where 
after a long time you do not get any reply 
at all ? 

SHRI K.P. SINGH DEO: The hon. 
Member is a very distinguished and a very 
senior member of the House. So, I have to 
be very careful when I say something. 

SHRI BHAGWAT JHA AZAD: You 
have to be careful to all the Members, not 
only to me. 

MR. SPEAKER: No. I will not allow 
that discrimination. 

SHRI K,P. SINOH DEO: There are 
certain thinls which do rail under the 
pJrview or tbe State Governments. Just by 
writing to the Prime Minister or the 
President, it does not mean that the Pri me 
Minister or tbe President will be abJe to 
take a unilateral decision without verifying 
the facts. We have to verify the facts 
and one of the channels for that is 
through the State Governments. We have 
to utilise the State Governments for tbat 
purpose. About the question of the accused 
beiDa asked to liven his opinion, if there 
are any specific cases I shall certainly look 
Into them. 

MR. SPEAKER: Sbrimati Vyjayanthi. 
malt. 



.It 

SHRIMATI VYJAYANTHIMALA 
BALI: I was loiog to ask in relation to a 
question by another hon. Member Sbrimati 
Geeta Mukherjee but the questioo is already 
over. 

SHR! P. KOLANDAIVBLU: Yon 
have been aiven a chance; you are not 
utilising it. 

Area Co~ere4 b, Soda' Forestry In West 
Bengal 

.232. SHRIMATI PHULRENU OUHA : 
Will the PlUME MINISTER be pleased to 
state : 

(a) how much area is covered by social 
forestry in West Bengal; ond 

(b) in which districts social forestry 
has been developed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI VIR SEN) : (a) An area 
of 1.22 lakhs hectares was covered between 
1951 and 1985. 15.45 crore seedlings were 
distributed for planting during 1981·85 
under the So.;iaJ Forestry programme by 
the State Forest Department. 

(b) The social forestry programme is 
being implemented in the entire State. 

SHRIMAT( PHULRENU GUHA: 
According to the answer, 15.45 crore seed-
ling were disributed during 1981-85. But 
I am interested to know how many trees 
have grown up tn, now, not bow many 
seedlings have been distributed. 

SHRI VIR SEN: The survival rate of 
growth is not available. There are certain 
iocentives given to the farmers etc., so that 
they may preserve and grow the plants. 
Arter two years of survival tbe incentive 
liven ·is in tbe form of financial assistance. 

THB PRIME MINISTER (SHRI 
RAJIV GANDHI): I might say that we 
are DOW specifically monitoring plantations 
tbat took place two years and four 1cart 
a,o, 
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SHit I MATI PHtJLRBNU aURA: 
How many penonDel are employed-perma-
nent, temporar, or daily wage workers-
and out of tbese workers how many are 
women in different cateaoriea ? 

SHRI VIR SEN: This ia a very detailed 
question and it is not possible to live an 
answer to this Question. 

SHRIMATI OEETA MUKHERJBE: 
She has ~poken very well for women. 

SHRI PRIYA RANJAN DAS MUNSI : 
May I know from the hon. Minister, 
whether he is aware of the fact that under 
social forestry and afforestation pro-
grammes in the Eastern India and West 
Bengal not much is being· done for tbe 
last eight years? Is the hon. Minister 
aware that in the Doors and Tarai areas of 
Bengal two rhinos were killed in the last 
five years and the Government is encoura .. 
ging a total deforestation programme of 
cutting trees? (lnttlrruptlom) And, if the 
hone Minister personally visits the Doors 
and Tarai areas he will fi nd tbat years after 
years several acres of land is vacant, 
without any trees, Will the han. Minister 
inquire into these tbings? (Inttlrruptionl) 

SHRY BASUDEB ACHARIA : Tbis is 
not correct. (Interruption,) 

MR. SPEAKER : Why do you worry? 
That is his contention. Why should you 
worry about it? Let the Minister reply. 

SHRI PRIYA RANJAN DAS MUNSI : 
I just wanted to know whether the hOD. 
Minister il aware of the fact tbat ... 

(lnt,"uptlon,) 

MR. SPEAKER: Why should you be 
worried about it ? 

[ Tranllal101l] 

Wby are you doiDglike tbis ? You cao 
rebutt these tbiDp. What is tbelO to worry 
about? 

[S",Ii,"J 

SHRI S. JAJPAL REDDY: We are 
raisin, a procedural point. 
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MR. SPEAKBR : We always take into 
consideration certain thinas 'in the country. 
Bhere is no problem. 

SHRI BASUDEB ACHARIA : I am on 
a point of order. 

MR. SPBAKER : There is no point of 
order. (/nt6"uptlonl) 

[Tranl/atlon] 

MR. SPEAKER: No question is going 
to be raised like this. 

(Interruptions) 

SHRJ AMAL DATTA: This question 
should be expunged. 

MR. SPEAKER: On what ground? 

SHRI AMAL DATTA: There is an 
allegation on the functioning of the State 
Government ... (lnterruptionl) 

MR. SPEAKER : This is not an allega-
tion; this j~ a general contention. I have to 
look at certain things .•• (/nterruptions) 

MR. SPEAKER : Are you goins to shut 
down criticism? There are all State Govern-
ments involved in national thinga like 
environment and otber tbings for whicb the 
Centre is answerable. And it is his point of 
view. You can say that this is not being 
done. The Minister (ncbarge will reply to it. 
(/"terruptlon~) Mr. Munsi, you can just 
refer to the cutting down of trees and not 
name any particular Minister regarding 
tbis ••• 

SHRI AMAL DA ITA: And for tha t 
matter the Government. 

MR. SPEAKER: Government Can be 
taken to task. 

(lnterrupt/onl) 

Ma. SPBAK.ER.: I can only iuarantee 
that no alielatiODs .Iainst anybody will 
'be made. 'that i. what I can alsure you. 
,It there are auy alleaations I will remove 
tbom. " 
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r Ti-anslallonl 

MR. SPEAKER : Why are you doing 
this? In such a situation neither you Dot 
he will he able to speak. What are you 
doing? 

(English] 

MR. SPEAKER: Then you will also 
not be allowed to speak. This is not the 
thing. You can rebutt alJ these things. 
You are also hone Members of this House. 

(Interruption, ) 

SHRI AMAL DATTA: The question 
is asked for the purpose of makinB allesa-
tion against the State Government. The 
question should be asked for the purpose of 
eliciting information. 

MR. SPEAKER: Now you will be 
discussing certain atrocities on SC & ST 
and then you will say that tbis is happening 
in this States and that State. Where will I 
eo then? What will you do about it? So, 
do not gag me and this House. 

SHRI PRIYA RANJAN DAS MUNSI : 
My question is whether it is a fact tbat 
keeping in view the programme of sociaJ 
forestry of West Bengal, the afforestation 
programme in northern parts of West 
Bengal i.e. Doors area is very much poor. 
In view of the fact that trees are being cut 
down, deforestation is being encouraged 
and two rhinoes were killed, will the 
Minister make enquiries with the Govern-
ment of West Bengal in this matter and 
take step9 accordingly? That is what 
I said. What is there in it ? (/nterruptltml) 

MR SPEAKER : Why should you worry 
so much ? Do not get so much touchy. 

SHRI RAJIV GANDHI: There are a 
number of forestry and social forestry pro-
grammes going on jn Bengal. There is the 
World Bank aided programme. There are 
plantations programmes. Centratty sponlo-
,rtd programmes, rural development pro-
Iramme, group farm forcatry proctamme ••• 

',,'PR.OF. MADHU DANDAVATB'~ Any 
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SHRI RAJIV GANDHI: But unfortu-
nately, there is a tremendous deforestation
problem there.

AN HON. MEMBER: Where?

SHRI RAJIV GANDHI: Unfortuna-
tely, I can only refer to West Bengal
because your question refers only to West
Bengal. (Interruptions)

MR. SPEAKER : When you ask him
other parts, he will reply to you also. Let
him answer ... (Interruptions)

MR. SPEAKER: Please sit down. He
is on his legs ... (Interruptions)

[Translation]

MR. SPEAKER: He will be able to
reply your question, when you put it. Why
do you worry?

(Interruptions)

[English]

SHRI RAJIV GANDHI: Sir, about
the latter part of the question relating to
the two rhinos, with due apologies to
Bhagwat Jha Azad Ji, we can only refer
it to the Stale Government to find out the
facts.

SHRI S. JAIPAL REDDY: Sir, the
Prime Minister has said that there is
tremendous deforestation going on in West
Bengal. Would the Prime Minister take
the House into confidence ••• (Interruptionsy

SHRI RAJIV GANDHI: Sir, if I may
correct him, I said that there is a tremen-
dous deforestation problem, which is slightly
different.

SHRI S. JAIPAL REDDY : O.K., Sir.
I take the lastest answer of the Prime
Mininister ... (Lnterrupttonsy.

MR. SPEAKER: No, no, this is the
answer he has given.

SHRI S. JAIPAL REDDY: Since the
Prime Minister has chosen to use the word
'tremendous', would he be able to quantify
and would he also be able to throw a

comparative light at the national level?
Otherwise. it will be a very swee png
allegation. It does not behove the office of
the Prime Minister.

SHRI RAJIV GANDHI: I will send
him a note, Sir.

Expansion of Delhi Airport

*234. SHRI E. A YYAPU REDDY:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whe ther the De Ihi Airport has been
renova ted and reconstructed;

(b) the total number of flights (national
and interna tional) touching- Delhi Airport
in a day;

(c) whether the Airport has adequate
facilities for waiting passengers before the
security check is called;

(d) whether the present take off timings
have resulted in over-congestion of
passengers; and

(e) whether there are proposals to
further expand the Delhi Airport ?

THE PARLIAMENTARY SECRETARY
TO THE PRIME MINISTER (SHRI
AHMED M. PATEL): (a) Yes. Sir, Part
of the main terminal building has been
renovated to expand the departure facilities
for domestic flights.

(b) According to current schedule, 38
national and 22 international flights take
off from Delhi Airport on an average, per
day. The number is, however, subject to
slight variation as per daily schedule. The
number of international flights also in~ludes
departure of Air India to Bombay.

(c) The facilities are, by and large,
adequate except during pea k hours.

(d) Yes. Sir.

(e) A New International Passenger and
Cargo Terminal Complex is under construc-
tion at Delhi Airport. Consequent to the
commissioning of the New International
Complex, changes will be carried out in the
existing terminal, buildings to increase the
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national arrival; departure and baggage
claim areas.

SHRI E. AYYAPU REDDY : Sir, I am
happy that the answer to part (d) of the
question is 'Yes'. I would like to know
whether the Government will rearrange the
take-off timings. For instance, in the even-
ing, the flight to Madras via Hyderabad
and the flight to Bombay take off simul-
taneously, with the result that there is no
sitting place either before check up or after
check up. So, I would like to know whe-
ther they will rearrange the take-off timings
so that the passenger; can have the time to
go in for check up and also have sufficient
place to sit there. The same thing is there
in the morning also. So, will the Govern-
ment think of changing and rearranging the
take-off timings, especially of heavy flights
a t busy airports?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL AND
TRAININGS, ADMINISTRATIVE RE-
FORMS AND PUBLIC GRIEVANCES
AND PENSION AND IN THE DEPART-
MENT OF CULTURE (SHRI K.P. SINGH
DEO) : We can certainly think of changing
the flight timings, but the fact remains that
there are constraints in staggering the
domestic flight timings because there is a
preference. by passengers for the early
morning flights and also because we have
to enable the aircraft to perform more
sectors and perform more flights a day. As
far as the seating arrangement is concerned,
there are, at the moment, more than 240
seats in the transit lounge, mostly meant
for elderly people and for mothers' with
infants. We shall certainly see, without
cramping everything, whether it can be
augmented.

SHRI E. AYY APU REDDY: In
answer to (e), the hon. Minister has said
that international airport is coming up and
after that complex is completed, this will
be taken up. May I know how much time
will it take in our efforts to make Delhi
Airport modern and up-to-da te and take it
to the 21st century?

Now, the passenger has to get up, get
down and get up instead of straight walking
from the gate into the airport. How long
will it take for us to have that facility?

brai Answers

PROF. MADHU DANDA VATE : first
let them bring the airport to the 21st
century.

SHRI K.P. SINGH OEO: This
question has been answered earlier during
this session in both the Houses. By
November 1985 this international terminal
will be ready. By that time a lot of these
difficulties will be removed.

SHRI HAROOBHAI MEHTA: It is
often experienced that flights are delayed
on account of delay in security clearance.
It is perhaps on account of deficiency in the
number of security points at the airport
and also sometimes because X-Ray machines
are not working. Will the Government
look into this question from both points of
view?

SHRI K.P. SINGH DEO It is a very
useful sugges tion.

SHRI D.N. REDDY: Will the hon.
Minister inform the House whether the
Government intends to make Hyderabad an
international airport? If so, when?

SHRI K.P. SINGH DEO; There are
certain norms and i! will be looked into
accord ingly.

Development of Bhim Band in Munger
District (Bihar) as a Tourist Centre

*235. SHRIMATI M AN 0 R M A
SINGH ; Will the Minister of TOURISM
AND CIVIL AVJA TION be pleased to
state:

(a) whether Government are aware that
Bhim Band in Munger District in Bihar
where hot water springs exist is an impor-
tant picnic spot on account of its scenic
beauty and springs;

(b) whether Government are also aware
that this place bas great potential for being
developed into a tourist resort; and

(c) if so, the steps proposed to be
taken by Government to develop it as a
tourist spot, such as, opening a motel,
development of fores ts, etc. 'l
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THE PARLIAMENTARY SECRETARY
TO THE PRIME MINISTER (SHRI
AHMED M. PATEL); (a) to (c). A
statemeot is given below;

Statement

(a) to (c). Keeping in view the tourist
potential of Bhim Bandh in Monghyr Dis-
trict of Bihar, the Department have included
this centre in the list of 28 Centres identified
by the Department in consultation with
the State Government for phased develop-
ment through the combind resources of the
Centre, State and the private sector.

There are no schemes at present under
the consideration of the Central Department
of Tourism for development of Bhim Bandh
as a tourist resort. Apart from the existing
accomodation availa ble in the Rest Houses
managed by Divisional Forest Officer and
the Executive Engineer, Irrigation, Monghyr,
the State Department of Tourism are pro-
viding financial assistance to the State Forest
Department for the construction of a
cafeteria and a dormitory type of accom-
modation. The work on the dormitory type
of accommodation has already been
completed.

[Translation]

SHRIMATI MANORMA SINGH;
Mr. $peaker, Sir, there are a number of
hot water springs Of varying degrees of
temperature within the periphery of about
half a mile around Bhim Ba ndh and a
number of wild animals are also found
there. Perhaps, we do not have such a large
number of hot water springs elsewhere and
this place is a Iso a 'fiue health resort.
Under these' circumstances, by when the
Government propose to develop this place
as a touris t centre by providing all tourist
facilities?

[Engli~hl

THE MINISTER OF STATE IN THE
MINISTRY' OF PERSONNEL AND
TRAINING AND ADMINISTRATIVE
REFORMS AND PUBLIC GRIEVANCES
AND PENSION AND IN THE DEPART-
MENT OF CULTURE (SHRT K.P.
SINGH DEO): Sir, as the answer is
indica tive , this is one of the 28 which have
been identified to be taken up. We are in

consultation with the State Government
also. The State Government itself is spend-
ing money to the tune of about Rs. 3
lakhs in developing certain facilities; and
depending on the priori ty of the scheme in
the Seventh Plan we shall take it up.

[Translation]

SHRIMATI MANORMA SINGH;
Mr. Speaker, Sir, this place is situated at
an hour's journey from Jamui station on
the main line of Eastern Railway. There
are a number of places of pilgrimage of
Jains and thousands of Jainpilgrims visit
these places every year. Do Government
purpose to develope this entire complex as
a tourist centre?

(English]

SHRI K.P. SINGH DEO; I will have
to enquire from the Railway Ministry.

(Interruptions)

[Translation]

SHRI SHIV PRASAD SAHU: There
is a place named Netraha t in Ranchi
district of Chhota Nngpur region which is
situated at the height of more than 3,000
feet and is the 'only picturesque place in
Bihar. When Shri A P. Sharma was the
Minister of this Department and Shri
Srivastava the Secretary, it was decided
that Rs. 35 lakhs would be spent on
opening a three-star hotel in Netrahat.
Report to this effect had also appeared in
newspapers and broadcast by A.I.R., but
that work has not been done so far.

[English]

MR, SPEAKER: This has nothing to
do with Chhota Nagpur.

[Translation]

SHRI SHIV PRASAD SAHU : This is
the most scenic place in Bihar. I would
like to know from the hon. Minister whe-
ther he w ould pay attention to it?

MR. SPEAKER: No, At least you
• should put the question correctly.
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IEngllsAl 

SHRI D.P. YADAV: It relatDs to my 
constituency Monahyr and 80 I am putting 
the question. Sir, a question bas been put 
to the hon. Union Minister and the answer 
is what the State Government has done. 
I request the hon. Minister to look back: 
at the pre-pages of his file where he will 
find that Bhimband had been included in 
the Tourist Circuit, but unfortunately 
nothing could be done durina the Sixth 
Plan period. Sir, in view of the fact that 
there is buae quantity of hot and cold 
water which is emerg'Dg from the sprioJ1 
in this region. will the hon. Minister 
consider developing this place as a Spa, 
on the pattern of Austria? 

SHRI K.P, SINGH DEO: We shall 
certainly consider it. 

SHRI D P. YADAV : I did not roHow. 

SHRI K.P. SINGH DBO : This is one 
of the 28 centres which bave been identified 
in consultation with the State Government. 
We shall certainly consider it. We will 
certainly consider what the hon. Member 
bas suggested. 

[Trarulatlon) 

SHRI RAMSWAROOP RAM: Mr. 
Speaker, Sir, I want to say that it should 
not be confined to Ma nghyr on Iy beca use 
tbere are a number of tourist spots in 
Bihar •.. (Int,rruption.J) .•• Netrahat (Chhota 
Naspur), Hundru Pall (Ranchi), Jolba Pall 
(Ranchi) and Baraver Hill (Gaya) arc very 
important tourist spots in Bihar. I want to 
know whether Government will prepare 
lome comprehensive programme for their 
development during the Seventh Five Year 
Plan 80 as to facilitate economJc develop-
ment of a backward Sta te like Bihar? 

MR.. SPEAKER: No. 

SHRI Ie.P. SINGH DBO: We shalJ 
pay attention to it. 

[&1111,11] 

ITDC CoualtaacJ s.tlce 

*2,38. DR. V. VBNKA TBSH : Will the 
Minister of TOURIS~I AND CIVIL 
,. VJATION ~ P ..... " J~ ,t'UJ ; 

(a) whether the India Tourism Develop-
ment Corporation Ltd. has entered into 
certain agreements with Hotel manalemeots 
abroad for rendering consultancy service; 

(b) if so, the details thereof; 

(c) whether the failure of the manage-
ments of various ITDe hotels in raisin, 
the rate of occupancy and the standard of 
service to clients has also been looked into 
by the Consultancy Division of ITDC; 
and 

(d) if so, the details thereof and action 
proposed to improve the general services in 
these hotels 1 

THE MIN (STER OF STATE IN THti 
MINISTRY OF PERSONNEL AND 
TRAINING, ADMINISTRATIVE RB. 
FORMS AND PUBLIC GRIEVANCES 
AND PENSION AND IN THE DEPART-
MENT OF CULTUR.E (SHRI K.P. 
SINGH OEO) : (a) to (d) A statement IS 
given below:-

~tatemeDt 

(a) Yes, Sir. 

\b) The India Tourism Development 
Corporation has entered into tbe followinl 
agreements with hotel projects abroad for 
providing feasibility studies, technical and 
project assistance at design, planning and 
construction staacs and post·constructiOD. 
management and marketi ng services : 

(I) Messrs Lotus Hotels Ltd., Limaasol, 
Cyprus. 

(2) Hotel Projects at Mosul and Dokan 
in Iraq. 

(3) Jaya Hotel International at 
Kathmandu, Nepal. 

The above arraogements have beeD 
entered ioto on a commercial basis. 

(C) aDd (d). The Consul tancy DivllioQ 
of ITDC is concerned with providin. coo-
sultaocy aDd maoalement services to botels 
other tban those owaed b)' lbe ITDC. 

Tbe overall occupancy in ITDC botela 
baa imp~o~d to 48% io the an, ~uar&c:r 9' 
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1985·86 as compared to 39% in the cor-
respoDQ.inR period of the previous year. 
The ITDC bas taken the following ste.ps to 
improve the rate of occupancy and standard 
of service in its hotels:-

0) by entering into marketing and 
reservation tie-ups wi lh agencies 
abroad; 

(ii) by participating in Travel Marts, 
Trade Fairs, etc. to promote 
ITDC propert ies; 

(iii) floating Special Packages Pro-
grammes for promoting domestic 
tourism; 

(iv) to improve the training quality of 
employt'es by running various 
courses to achieve tbis object; 

(v) Maintenence Engineering Wing has 
been placed directly under the: 
Hotels Division for ensuring better 
services in the hotels; and' 

(vi) a High Powered Inspection Com-
mittee has been constituted by the 
ITDC to review the performance 
and services of its hotels for 
taking remedial measures from 
time to time. 

DR. V. VENKATESH: The question 
is about ITOC consultancy services abroad. 
Sir. may I know from the Government 
whether these ITOC hotels abroad are 
going to exhibit the Indian culture in 
addition to the other assignment& which 
they are discharging, in order to promote 
Indian culture abroad? 

SHRI K.P. SINGH DBO: We shal1 
consider it. 

DR. V. VENKATESH: May I know 
from the Government whefher there is any 
promotion of Indian trade a nd may I also 
know whether food preparations of Indian 
taste will be propagated in those hotels? 

SHRI K.P. SINGH OEO : Sir. it is 8 
very useful sUlgestion. 

Strengtb of Home Guards aDd laereale 1ft 
tbeir Facilities 

*2~9 .. 8Hal VllAY N, PATIL·; Win 

the Minister of HOME AFFAIRS be 
pleased to state: 

(a) wh~lh:!r Union Government have 
given any directives to State Governments 
h) increa.se .the strength of Home Guards; 

(b) whether Union Government have 
received any representation to increase the 
amenities and other facilities to Home 
Guards; 

(c) if SOt the steps taken in this regard; 
and 

(d) whether Union Government have 
advised the State, Governments to increase 
the Rural Hom! Guard Units? 

THE MINISTER OF SrATE IN THE 
MI'lISTRY OF INDUSTRY AND 
COMPANY AFFAIRS AND IN THE 
MINISTRY OF HOME AFFAiRS (SHR[ 
ARIF MOHAMMAD KHAN) : (a) No, 
Sir. 

(b) Yes, Sir. 

(c) A Jist of amenities and facilities 
which the Central Government has advised 
the Sta te Governmen is to provide the 
Home Guards from time to time is given in 
the statement below. Recently in 1984, the 
Central Government has advised the State 
Governments to enhance the rates of duty 
aJlowance and training allowance from 
Rs. 8 to Rs. 15 and from Rs. 7 to Rs. 14 
respectively per head per day. 

(d) No. Sir. 

Statement 

The list of &meniti~s and other facilities 
which the Central Government has advised 
the State Government to provide to the 
Home Guards :-

(i) Duty allowance and Training 
allowance; 

(ii) Free uniform and washing 
allowance; 

(iii) Free board/lodging durinl training; 
(iv) Cash and other awards lor gal .. 

lantry 'and distinguished and 
PleritorioUl service; 
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(v) Deatb·cum-injury benefits to the 
Home Guards sustaining injury/ 
meeting with death duting training/ 
duty OD tbe same basis as to the 
police personnel engaged in the 
same operation; 

(vi) Ex-gratia grant for funeral 
expenses to the family of the 
deceased Home Guard; and 

(vii) Preference to Homp, Guards in 
recruitmt:nt to certain Group 'Ct 
and '0' posts in Central and 
State Governmt"nts, subject to 
certain conditions. 

SHRI VlJA Y N. PATIL : Sir, when-
.ver tbere are riots io different places, the 
State Governments ask for the help of the 
Union Govt>rnment and CRPF and nSF 
forcea are deployed som~tjmes in these 
parts and the local police force is not 
lufficient. In view of thi~, has the Central 
Government .advised the increase in th~ daily 
alJowance to Home Guard~ and whether the 
Central Government is thinking over this 
matter to advise the State Governm.:nts to 
increase tbe strength of Home Guards and 
tbat too in the rural areas also b:!cause 
wherever there are local people, when the 
law and order situation takes a serious 
turn, the Jocal Home Guards can be 
operated 1 

SHRI ARIF MOHAMMAD KHAN: 
Sir, the Central Government has already 
advised the State Governmt!nts to enhance 
the rates of duty all~wance and training 
allowance. I have slated this in the main 
reply. 

As far as increasing the strength of 
Home Guards in the Slates is concerned, 
tbat i. for tbe State Governments to 
decide and the Centra r Government gives 
whatever help is provided under the rules. 

SHRI VIJAY N. PATIL : When I say 
that military is requested for from the 
Central Government, other forces from 
outside are also requisitioned whenever 
there are riots. You can advise them to 
iDcrease the strength of Home Guards to 
lace aDY situation Which arises in such 
circumstances. 

SHRI AR.IF MOHAMMAD kHAN ; 

If the han. Member's view is that we 
should advise the State Governments to 
increase the strength of the Home Guards. 
well, I have noted his suggestion. 

MR. SPEAKER: Question Hour Is 
over. 

WRITTEN ANSWERS TO QUES fiONS 

Data Obtained by Indian Expedition to 
Antarctica 

*231. PROF. K~K. TrWARY: Will 
the PlUME MINISTER be pleased to 
state : 

(a) what arc the scicn: if}:;; data obt3ined 
by the recent Indian Expedition to Antarc-
tica; and 

(b) whether any permanent centre was 
established in Antarctica by India to onder-
take continuous experiments in the various 
fields of sCience? 

THE PRIME MINISTER (SHRI 
RAJIV GANDHI) : (a) During the Fourth 
expedition, scientific data were obtained in 
the fields of geophysics, geology, meteoro-
logy, radio wave propagation and biology. 
In the field of geology and geophysics, 
electro-magnetic studies and seismic reflec-
tions were undertaken on the ice shelf and 
on tbe rocky terrains. Data on tbe nature 
of sediments in the shelf area of the 
Antarctic Ocean were also collected. In 
meteorology, measurements of meteorologi-
cal parameters Were undertaken on regular 
intervals and radio-sonde ascents were 
iaunched. The information collected by 
the newly installed picture transmission 
receiver and potential gradients equipment 
greatly helped in the local weather 
forecast. 

Studies on the radio-wave propagation 
were made particularly durina tbe favoura-
ble wrather conditions, and when excep-
tiona"y biahly magnetic storms occurred. 
In tile field ()f bio)o81. invOIti,atioDS were 
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carried out on zooplankton, the Antarctic 
krilJ and on the new forms of micro-
organisms existina in Antarctica. 

(b) A permanent station 'Dakshio 
Gaogotri' was established by India during 
the Third Indian Expedition to Antarctica 
(1983-84). 

Permanent Commission for Inter State 
Border Disputes 

*233. SHRI CHITTA MAHATA: 
Will the Minister of HOME AFFAIRS be 
pleased to state : 

(a) whether Government have received 
a proposal to set up a permanent com-
mission for aJi inter·sta te border disputes 
with a permanent Chairman and Secretary 
alongwith members from all over the States; 
and 

(b) if ;0, the details in this regald and 
action taken so far in the matter? 

THE MINISTER OF HOME AFFAIRS 
(SHRI S B. CHAVAN): (a) No, 
Sir. 

(b) Does not arise. 

Establishment of an Internatiooal Airport at 
Agra 

*236. SHRI GANGA RA M : Will the 
Minister of TOURISM AND CIVIL 
AVIATION be pleased to state: 

(a) whether Government are aware that 
there has been longstanding demand for an 
International Civil Airport at Agra which 
would besides facilitating the movement of 
general public by air HCtTact larger number 
of foreign tourists to the historical city of 
Agra; 

(b) if so. whether Government plopose 
to establish an International Civil Airport 
at Agra; 

(c) if so, the details thereof; and 

(d) the steps contemplated to obviate 
hardship and inconvenience caused to tbe 
public because of the airport being joint 
for I.A.f- and eivjJj~n operatioDs ? 

THB MINISTER OF SrATE IN THB 
MINISTRY OF PERSONNEL AND 
TRAINING~· ADMINISTRATIVE :RE .. 
FORMS AND PUBLIC GRIEVANCES 
AND PENSION AND IN THE DEPART-
MENT OF CULTURE (SHRI K P. SINGH 
DEO) : (a) and (b). There is no proposal 
under consideration of the Government to 
establish an International Civil Airport at 
Agra. 

(c) Does not arise. 

(d) The aerodrome at Agra belongs to 
the Indian Air Force wherein a civil encl..i'.e 
has been provided for the operation of air 
services by the Indian Airlines. The 
Government are not aware of any hardship 
or inconvenience to passengers travelling 
by Indian Airlines. 

Promotion of Pilgrimage Tourism 

*237. PROF. NARAIN CHAND 
PARASHAR : Will the Minister of 
TOURISM AND ClVIL AVIATION be 
pleased to slate: 

(a) whether any comprehensive plan 
has been drawn up by the ITDC in co)· 
laboration with the concerned State 
Governments and State Tourist Develop· 

ment Corporations, to promote "Pilgri mage" 
Tourism by providing transport and lodging 
facilities and to develop travel circuits in 
the North Western States of Himacal 
Pradesh J and K, Punjab, Haryana and 
Union Territory of Chandigarh during tht 
Seventh Five Year Plan; and 

(b) if so, the details thereof including 
the items proposed to be executed in the 
lst year of Seventh Plan '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL AND 
TRAINING, ADMINISTRATIVE RE. 
FORMS AND PUBLIC GRIEVANCES 
AND PENSION AND IN THE DEPART· 
MENT OF CULTURE (SHRI K P. SINGH 
DEO) : (a) and (b). The Department of 
Tourism had set up a Registered B~y 
known as Bharati),a Yatr.i Avas V.kas 
Samiti in 1978 for the purpose of construc-
tion of Yatrjkas/Dharamshalas/Musaftr~ 
khanas at places of pilgrjmase. 

The SaJDiti. bas . DlaDa . to take Dn the 
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construction of Yatrikas at the following 
places. during the 7th Five Year Plan: 

1. Himachal Pradesh -Saba Balakna tb 

-Kangra 

-Jwalamukhi 

-Naina Devi 

2. Haryana -Agroha 

3. Jammu and Kashmir -Adb Kuari 

-Baltal 
-Katra 

-Paq,algam 

4. Punjab -Amribar 

The Samiti has also requested the 
above States for allocation of suitable land 
for Yatrikas. Propo.saJs from other States 
are a wai ted. 

The State Govunments and Sta te 
Tourism Development Corporation" have 
netw(lrks of transport uni ts. They provide 
necessar y tl ansporta tion faci Ii tks to the 
public including pilgrim within their 
respective States as well as for inter-State 
traffic. 

The Department of Tourism has also 
allotted imported diesel operated (Air-
Conditioned) cars to Himachal Pradesh 
Dcvelopmt!nt Corpora tion (3 cars), Haryana 
Tourism Development Corporation (3 cars). 
Punjab Tourism Development Corporation 
(3 cars), Jammu and Kashmir Tourism 
Development Corporation (5 cars) and 
Chandigarh Tourism Development Corpora-
tion (I car). 

Projects Pending for Want of Forest Land 

*240. SHRI S.O. GHOLAP : Will the 
PRIME MINISTER be pleased to state: 

(a) whether Government are aware that 
in almost all the States. development of 
backward areas is held up for want of 
forest· land for roads, schools, irrigation 
projects etc.; 

(b) if so, the number of cases referred 
to them by the Slate Governments of 
Maharashtra, Karnataka and Gujarat in 
last two yeall; and 

(c) how many out of them are pending 
for cleara nee ? 

THE PRIME MINISTER (SHRI 
RAllY GANDHI): (8) Diversion of 
forest lands require prior approval of tbe 
Central Government under the Forest 
(Conservation) Act of 1980. Failure to 
forward proposals in time. incomplete 
initial details, failure to furnish essential 
additional information and wilful violation 
of the Act are the main causes of the 
delay. 

(b) During the years 1983 and 1984, 
the Central Gov~rnment received 70,117 
and 64 proposals respectively from State 
Governments of Maharashtra, Karnataka 
and Gujarat for diversion of forest land to 
non-forest use. 

(c) Nine of these proposals are pending. 
In six of these cases. additional information 
sought for has been received vc:ry recently 
after considerablt:: delay; in one case in-
formation is still awaited; one case involves 
possible violation of the law and in one 
case for resettlement, the site suggested 
for cultivation is unfit for cultivation. 

Problem of Foreign Nationals in Assam 

*241. PROF. MADHU DANDAVATB: 

SHRI AMAR ROYPRADHAN: 

WiIJ the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether it is a fact that consider-
able progress has been made in exploring 
the solution of the problem of foreign 
nationals in Assam; 

(b) if so, what are the aspects of the 
Assam problem on which agreement has 
been arrived at; and 

(e) whether j t is expected to settle tbe 
dispute and facilitate elections to Lok 
Sabha in Assam under conditions of 
normalcy with a time bound programme? 

THE MINISTER OF HOME AFFAIRS 
(SHRI S.8. CHAYAN): (a) to (c). Con-
siderable ground has been covered during 
the current series of discussions between 

tbe representatives of the Government and 
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tbe agitation leaders. As soon as the settle-
ment is reached further steps will be con-
sidered by Governmer.t. 

EDcouragemeDt to ElectroDics Iodustries 

*242. PROF. p.r KURIEN : Will the 
PRIME MINISTER be pleased to state: 

"(a) whether electronics industries cause 
no pollution; 

(b) whether it is the policy of Govern-
ment to encourage electronics industries to 
the maximum extent possible; 

(c) whether entrepreneurs are still wary 
about investing in this field due to certain 
risks; and 

(d) if so, what steps are being taken to 
remedy the si tua tion ? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPARTMENTS 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, SPACE AND ELECTRONICS 
(SHRI SHIVRAJ V. PATIL) : (;1) CertaIn 
manufacturing processes in elec(fo(jics indu-
stries cause polJUlioll. 

(b) Yes, Sir. 

(c) No, Sir. Risks are the same as in 
any other indll,try. As u result of the 
recent policy ann'1unced by the Government 
sufficient interest has be~n aroused in 
entrepreneurs to sel up new indus tries and 
also to increase produc'iion in" {'xisUng 
units. 

(d) Docs not arise. 

Import of Ice Breaker for Antarctica 
Expeditions 

. 2296. SHRI K. RAMACHANDRA 
REDDY: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the ship/ice breaker used 
in the Antarctica expeditions has to be 
imported and if so, the cost of the same 
and the name of the country from which it 
is imported; 

(b) whether Government have explored 

the possibility of manufacturing the ship/ice 
breaker in the country; and 

(C) if so, steps taken by Government 
in thi~ direction? 

THE MINISTER OF STATE IN ,THE 
MINISTR Y OF SCIENCE AND TECH. 
NOLOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY, SPACE AND ELECTRONICS 
(SHRI SHIVRAJ V. PATIL): (0) The 
ship/ice breakers so far used for the four 
Indian Antarctic" Expeditions have been 
chartered and not imported. During first 
and second expeditions, the Government 
chartered ships frof! Norway at a total 
cost of Rs.'" 2.59 crore~. For third and 
fourth expcdi t ions, a ship was chartered 
from Finland at a total cost of Rs. 6.08 
croces. 

(b) and (c) Manufacture of specialised 
oceanographic ship/icc breuker wi)) involve 
a large l:apiral outlay, and efforts arc beina 
mad.: by some of our existing shipyards to 
enId rgc their ship-building capabilities to 
include highly specialized and sophislicated 
ships within the country. 

Allocation under Integrated Developmeot 
Phm for Hili Areas 

2297. SHRI ANANDA PATHAK 
Will the Minister of PLANNING be pleased 
to state: 

(a) details of the allocations under the 
Integrated Development Plan for bill areas; 

(b) year-wise allocation for the different 
hill areas during the Jast three years, areas-
wise details thereof; and 

(C) what is the basis of allocation of 
fund to the differen t hill areas? 

THE MINISTER OF STATE IN THB 
MINISTRY OF PLANNING (SHRI K.R. 
NARAYANAN) : (a) and (b). Under tbe 
Hill Area Deve!opment Programme in 
operdtion since the inception of Fifth Five 
Year Plan, Specia I Central Assistance (SeA) 
is provided to dcsilnated bill areas .with 
a view to su.pplementiDI tbe States' effort 
in the development of these are.,.' The 
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seA provided under the programme was 
Rs. 170 crores during the Fifth Plan and 
Rs. 560 crores during the Sixth Plan. A 
statement of a1Jocation of funds compri. 
sing State-Plan flows and Special Central 
Assistance under the HiI1 Area Development 
Programme during 1982·83 is given below. 

(c) Inter-sea Jlocation of Special Central 

Assistance clmong the designated hiH areas 
in U.P., A~samt Tamil Nldu and West 
Bengal is made giving equal weightage to 
area and population. Amcn~ the identified 
hill areas of Western Ghats, allocation of 
Specia I Centra I Assistance is done giving 
75% weightage to area and 250/'0 weightage 
to population. 

Statement 

(Rs. crores) 

1982.83 1983·84 1984·85 ---_--_-__ ._...------_._------ ---.._..-
State Special Total State Specia I Tots I State Special Total 
Plan Central Plan Central Plan Central 

Assis- Assis- Assis-
tance tance tance 

1 2 3 4 5 6 7 8 9 10 

A. Hili Areas in the State of 

Assam 17.00 13.70 30.70 2(,00 17.11 38.11 25.59 22.95 48.54 

TamH Nsdu 4.33 4.18 8 51 5.16 5.27 10.43 4.83 628 11.11 
• 

Uttar Pradesh 5423 70.00 124.23 57.80 86.50 144.30 .91.38£ 104. ) 7 195.55£ 

West Bengal 8.80 6.00 14.80 11.55 6.28 17.85 10.67 6 71 17.38 

B. Western Ghats 

Kerala • 3.46 * ••• 4.44 • ••• 5.42 • 
Mabarashtra * 4.51 * • 5.82 * • 6.93 • 
Tamil Nad .. • 2.43 * * 3.11 * • 3.95 • 
Karnataka • 2.86 * * 3.67 * lit 4.57 * 
Goa • 0.73 * .. 0.88 • • 1.J1 • 
£Anticipated • 

• In res;_)ect of Western Ghats, State Plan flows are 1"0t worked out by State Govern-
ment concerned. 

Indo-USSR Cooperation to Set up Nuclear 
Power Plant in India 

2298. SHRI JAGANNATH PATNAJK: 
Will tbe PRIME MINISTER be pleased to 
Itate : 

<a) whether there have been some 

discussion with the Soviet Union in regard 
to (he nature of safeguards for the nuclear 
power plant tbat USSR have off~,red to 
sct up in India as parr of its economic 
cooperation; and 

(b) if so, the details rcgardina the 
policy of IDdi~ in thi. regard? 
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THB MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPARMBNTS 
OP OCEAN DEVELOPMENT. ATOMIC 
ENERGY, SPACE AND ELECTRONICS 
(SHRI SHIVRAJ V. PATIL): (a) Yes, 
Sir. 

(b) Government's policy on safeguard" 
continues to be that to be etTr:ctive, sa fe-
guards should be universally non-discrimi-
natory and rational. 

Daodakaraoya Project 

2299. SHRI K. PRADHANI: Will 
the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the progress made so far in the 
winding up of the Dandakaranya Dl!velop-
ment Project; and 

(b) which are the clSSC ts tea nsfcrr~d to 
the State Gov~rnments of Orissa and 
Madhya Pradesh? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM 8ULARI SINHA): 
(a) and (b). Ac; result of discussions with 
the State Government (,ffieers, they have 
agreed (0 take OV_f the assets and institu-
tions set up by the Dandakaranya Proj<:ct 
in a phased manner. As on 3Ist July, 1985. 
the Go\- t. of Oris~'l h~! ve taken over roads, 
educational institutions, tube wells in 
villages and minor irrigation schemes in 
Umerkote Zone. The Govt. of Madbya 
Pradesh have taken over agriculturaJ farm 
and roads (except Gram Panchayat roads) 
in Kondagaon and ParJlkole Zones. 

Multinational Companies in the Field of 
Colour 'f .V. 

2300. SHRI SRIBALLAV PAN(GRAHI : 
Will the PRIME MINISTER be pleased to 
state : 

(a) whether the colour TV set manufac-
turing capacity has already cf..Jso;ed one 
million sets per annum while the licenced 
capacity is over 15 million sets creating a 
buyers market for colour T. V. ; 

(b) whether Indian Television Manufac-
turers AssosiatioD has submitted aDY 

memoraoduln to Government opposing the 
entry of foreign multinational companies 
in the field; and 

(c) the details Lhereof 1 

THE MINISTER OF STATE IN THE 
. MINISTR Y OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT. ATOMIC 
ENERGY, SPACE AND ELECTRONICS 
(SHRI SHIVRAJ V. PATIL): (a) Yes. 
Sir. This iocJud~s capacity upproved for 
small scale sector. 

(b) Yes, Sir. 

(C) Indian TV Manufacturers Associa-
tion (lTMA) have requested through their 
representation tbat : 

(i) no fresh licence should be giv.!o 
to any body including the multi-
nationals in view of the over 
capacity; 

(ii) existing industry should be given 
fair chance to develop it further; 

(iii) no fl)reign brand n.un:'! eith.:r of 
CTV or Band W TV should be pe r· 
mitled any cost; 

(iV) an enquiry be made in respect of 
the activities of a particular multi-
national company for certain 
activities including over charging. 
to consumer and products not of 
a very high quality etc. 

The representation submitted by ITMA 
contains details of the various factors 
leading to the above suggestions. These 
inter-alia refer to the investments by tbe 
Indian Incustry, Technological advance-
ments made by them, manufacture of 
products of quality, employmeo\ generated. 
capability to meet the total anticipated 
demand and the large level of production 
already achieved. 

Maaufau:turloa or TV Sets' 

2302. SHRI CHINTAMANI lENA 
Will the PRIME MINISTER be pleased to 
state : 
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(a) the approximate number of require-
meot of Black and White T.V. sets aod 
Colour Television sets in the country 
annua l'y; 

(b) the approximate number of T.V. 
sets manufJctured in the country in both 
Black and White and Colour annually; 

(c) what percentage of TV parts are 
imported for manufacturing T.V. sets 
(Colour) in the country; and 

(d) what sleps arc being taken to 
manufacture 100 per cent parts in the 
country for manufacture of colour T. V. 
set ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH. 
NOLOGY AND IN THE DEPART1\1ENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY, SPACE AND ELECTRONICS 
(SHRI SHIVRAJ V. PAT(L): (;J) D~mand 
of Black and Wi.tire TV sets and Colour TV 
sets for Seventh Plan period is given 
beJow: 

Numbers in lakhs 

1985- 1986- 1987- 1988- 1989-
86 87 88 89 90 

--------- .. 

Colour TV 4.5 5.S 7.0 8.5 10.0 

B &W TV 15.0 18.0 21.0 25.0 30.0 
.--~.---~ ...... ,..------

(b) Number of Black and White and 
Colour TV sets produced in the country 
during 1984·85 is 10 lakhs and 2 8 lakhs 
respectively. 

(C) All major components of CTV 
receivers are currently being imported. 
These consist of colour picture tubes, 
colour deflection 'Components, electronic 
tuners, operating units, delay lines, SAW 
filters, focus potentiomet~rs, integrated 
circuits, special transistors. ceramic filters • 
• few capacitors and resistors. The require-
ment of the individual manufacturers for 
locally produced components like transis-
ton. resistors, capacitors, loudspeakers, etc. 
varies depeodin, upon their level of 
jodiaeDitation. Import content in QoJour 
TV leU j·f aCO\lod us, 120. 

(d) The k~y compontnts in a colour 
TV are the picture tubes, the detlr:ction 
components, tuners, delay lines, SMPS 
power supply, ICs and semiconductors 
which togcth.!r contribute over 800/0 of tbe 
cost of components lIsed in a CTY. Otber 
general purpose components like resistors, 
capacitors, switches, loudspeakecs arc 
being produced locally tbouah some 
upgradation of the~e will be required. 
Based on the current approvals the pro-
duction of CPTs is likely to commence in 
1987, defl.:ction c'Jmponents, tuners, SMPS 
power supply and dday lines by 1986 and 
the m~ljority of th~ ICs J ad semiconductor 
aLo by 1987. It is, therefor!!, hoped that 
by 1988 virtually all {he components used 
in n CTV n:ceivcr will bl.! indigenised. 

Writings from Epics in Major Tourist Centres 

2J03. SflRf PRIYA RANJAN DAS 
MUNSI : Will t~.! Mlni<;t..!J' of CULTURE 
be pleased to sta te : 

(a) whether Ministry of CuJture in 
coordination wi th the Mi I)istry of Tourism 
arc making un effort to see that a few 
wri lings of Bhagwa t, Geeta, messages of 
Ramayanl and M lhabhlrata and Lord 
Buddha, Guru Nanak, Chaitanya, Je~us and 
Quran are written to the major tourist 
centres as a message of India and India 'a 
philosophy to justify th,,~ CO:lcept of unity 
in diversilY; and 

(b) if not, rcason<; tiler ~for ? 

THE MINISTP.R OF STATE IN THE 
MINISTRY OF PERSONNEL AND 

TRAININ:l. ADMINISTATIVE REFORMS 
AND PUBLIC GRIEVANCES AND 
PENSION AND IN TH8 DEPARTMENT 
OF CULTURE (SHRI K.P. SINGH OED) : 
(8) and (b). The sugg~stioQ wiJJ be 'Con-
sidert'd in consultation with the Ministries 
concerned. 

[Translation] 

Visit of Toarlsts to Agra aod Vara.as. 

2304. SHRI ZAINUL BASHER: WiJ) 
tbe Minister of TOUR ISM AND CIVIL 
~ VlATION be pleased to state: 

(a) the number of 'outi,ta wbo visited 
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Alra and Varanasi during the last three 
years. year-wise; 

(b) the estimated amount of foreign 
exchange earned as a result thereof; 

(c) what was the percenta~e of tourists 
who visited Agra and Varanasi, respectively, 
during this period; 

(d) what percentage of the total amount 
earned from tbe tourism was spent on the 
development of tourist spots in Agra and 
Varanasi during this period; and 

(e) the details of tbe amount spent 
tbereon ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL AND 
TRAINING, ADMINISTRATIVE RE· 
FORMS AND PUBLIC GRIEVANCES 
AND PENSION AND IN THE DJiPAR f-
MBNT OF CULTURE (SHRI K.P. SINGH 
DEO) : (a) to (d). Statistics of foreign 
tourist arrivals and estimates of foreign 
excbange earnings are not compiled place-
wise or Sra te-wise. However, as per lh\;} 
Foreign Tourist Survey 1982-83, the per-
centage of tourists spending at least a 
night in Agra and V.lfanasi were 17.01 and 
10.90 respectively. 

(e) The detail •. of (htl amount spent 
by tbe Central Government (including 
ITDC) during the last 3 years for the 
development of Agra and Varanasi are as 
given below : 

Aara 
Varanasi 

(Rs. in lakhs) 

1982·83 1983-84 1984·85 
------ -----,-

17.07 3.05 

11.49 21 50 

97.82 

4.43 
-------,------------
[Engli~h] 

Special Component Plan for West BeDgal 

2305. SHRI SANAT KUMAR 
MANDAL : Will tbe Minister of HOME 
AFFAIRS be pleased to state the broad 
outlines of the Special Component Plan, 
with .special reference to West Bengal 
cnvisa~in8 idontification of scbemes under 

general sectors of developme&t wbich would 
be of benefit to the Scheduled Castes, quanti-
fication of fun'Cfs from all divisible pro-
~rammes under ~ach sector Hnd determina-
tion of specific t.1rgets as to the number of 
families which are to be benefited from 
these programmes under each sector. for 
the year 1985·86 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA): 
The Special Component Plans for the 
Scheduled Castes of the States, including 
West Bengal, are designed to channelise the 
fl->w of benefits and outlays from the Plans 
of the Srates for development of Scheduled 
Cast:s in physical and financial terms. These 
Plans are envisaged to help the poor 
Scheduled Calites families through composite 
income g~nerating programmes. In addition, 
the Special Component Plans also seek to 
improve the living conditions of Scheduled 
Castes famiJies through provjsion ot drinking 
water, link roads, bouse-sites and housing 
improvements, establishment of sucb 
servic~s as primary schools, health centres, 
veterinary centres, panchayat ghars, rural 
electrification, common work places, 
common facility centres, etc. 

2. The draft Special Component Plan 
of VVest B~ngal for tbe year 1985·86 
envisaaes an outlay of Rs. 65.91 crore. 
which covers many schemes under the 
following sectors : 

(1) Agriculture and allied services 

(2) Cooperation 

(3) Water and Power development 

(4) Industries and minerals 

(5) Transport and Communication 

(6) Social and community services. 

The outlays for the year 1985-86 have 
not yet been finalised .. It wi II. therefore, 
be premature to indicate sector-Nise 
outlays. 

3. The Special Component Plan for the 
year 1985·86 is exp~c ted to improve the liviD. 
conditions of a large number of Scheduled 
Castce familic8. About 3,00.000 families 
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are exp~cted, to be assisted to cross the 
poverty line through 'Special Component 
Plan and the schemes of West Bongal 
Scheduled Castes and Scheduled Tribes 
Development and Finance Corporation. 

Crimes AlaiDst WomeD 

2306. SHRI SYED MAS UDAL 
HOSSAIN: Will the Mi:lisfer of HOME 
AFFAIRS be pleased to state: 

(a) the number of dowry deaths and 
rape cases which took place during the 
last three years, Stu te-wise and (including 
Union Territories) year-wise details thereof; 
and 

(b) the st~ps tak~n by Government to 
check them 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOVlE AFFAIRS 
(SHRIMATI RAM DULARI SINHA): 
sThe available information is given in the 
tatl! men t below: 

(b) The Criminal Law (Amendment) 
Act, 1983 (43 of 1983) and t~e Criminal 
Law (Second Amendment) Act, 1983 (46 of 
J983) have amended the Indian Panel Code, 
the Code of Criminal Procedure 1973 and the 
Indian Evidence Act, 1872 to make the law 
relating to rape more stringent and to deal 
effectively with the cases of dowry deaths, 
and those of cruelty to married women. 

Statement 

State/UT. 

1 

Andhra Pradesh 

Allam 

Bibar 

Gujarat 

Mary_n_ 

'Hamellal Pradesh 

IIIDIDQ'aDd ka",b' 

1982 

2 

245 

198 

348 

97 
90 

25 

11$ 

Rape 

1983 1984 

3 4 

309 276 

168 272 

339 475 

89 139 

85 114 
29 25 

1* 142 

Wrltte" A.1IItHr, 50 

The implementation of the provision. of 
these Acts falls within the sphere of the 
responsibility of the State Oovernmeats 
and Union Territory Administrations. 

The {ollowing instructions have been 
issued to all the State Governments and 
Union Territory Administrations to deal 
with the Dowry Death cases: 

(i) Serious notice should be taken by 
Police of all cases of a uempted 
suicide or death in suspicious cir-
cumstances of young married women 
during the first ten years of their 
marriage. 

(ii) Such cases should be investigated 
by officers not below the rank of 
Deputy Superintendent of Police. 

(iii) Where postmortem is does such 
postmortem should be by a team of 
two doctors. 

(iv) Disposal of dead body without 
postmortem should not be permitted 
except with no objecHon certificate 
from the Police. 

(v) Police should not give no objection 
certifica te unless dead body has 
been seen by parents or guardians 
or other close relatives from the 
bride's side of the family. 

Dowry Deaths 

1982 1983 1984 

5 6 7 

4 S 1 (upto July) 

Nil Nil 1 

12 IS 20 
1 2 5 

42 71 56 

3 2 4 

NU J I'ru 
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Karoataka 

Kerala 

Madhya Pradesh 

Maharaahtra 

ManipUf 

Meahelaya 

Nalaland 

Orissa 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

U Har Pradesh 
West Bengal 
UTI 

A.N. Islands 

Arunachal Pradesh 

Chandiaarh 

2 

60 

78 

1113 

504 

20 

17 

9 

137 

S3 

339 

4 
169 

22 

773 

489 

6 

5 

Dadra and Nagar Haveli 2 

Delhi 

Ooa Daman and Diu 

Lakshadweep 

Mizoram 

Po"'dicharry 

69 

35 

4 

3 

85 

103 

1221 

557 

9 

8 

8 

146 

S6 

378 

4 

191 

28 

700 

488 

4 

8 

3 

78 

10 

1 

39 

7 

4 S 

97 8 

124 Nil 

1305 27 

675 25 

12 Nil 

14 Nil 

5 Nil 

166 5 

59 51 

379 24 

7 Nil 

207 S 

19 Nil 

897 151 

594 7 

3 

7 

102 

7 

3S 
8 

Nil 

Nil 

2 

Nil 

40 

Nil 

Nil 

Nil 

Nil 

6 

31 

Nil 

39 

3S 

Nil 

Nil 

Nil 

6 

47 

24 

Nill 

4 

Nil 

160 
18 

Nil 

Nil 

2 

Nil 

41 

Nil 

Nil 

Nil 

Nil 

7 

4S (upto July) 

Nil 

48 

68 

Nil 

Nil 

Nil 

22 

47 

32 

Nil 

18 

Nil 

202 

16 

Nil 

Nil 

1 

Nil 

45 

Nil 

Nil 

Nil 

Nil 

NOTE: Figures may be treated as Provisional. 

Faadl for Deneb Mark Surve, of TSP 
Areas 

2307. SHRI OIRIDHAR GOMANGO : 
WHI the Minister of HOME AFFAIRS be 
pleased to state : 

(a) whether his Military bad provided 
funds to ~he Harijan and TribaJ Research-
cum. Trainins lilstitute, Bbubaneswar, 

Orissa for bench mark survey of tribaJ sub. 
pJan area; 

(b) if so, date of approval. (unds 
reJeased year-wise and the pro.ramme 
undertaken and the progress made so far; 

(c) whether tbe purpOie of tho beach 
mark survey bas boen achieved. and 

. I 
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(d) if so, the details of the report used
for the preparation and modification of
of tribal sub-plan of that State?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA);
(a) and (b). No· specific amount use
sanctioned for the purpose. Unit of the
Special Central Assistance released to the
State as an. additive to the Stare's financial
effort for Tribal sub-Plan programmes, the
expenditure on Universal Tribal Bench
Mark Survey was advised to be met by the
State. The total release of .special Central
Assistance to the State during me Sixth
Five Year Plan was Rs. 6656.48 lakhs.

(c) and (d). The Universal Tribal Bench
Mark Survey was initiated towards last
part of the Fifth Five Year Pian to fill data
gap in the tribal areas and to provide
base for formulation of project reports and
in planning for the TSP areas. The data
also help in evaluation of the programmes
made in the subsequent plans. The Bench
Mark Survey data have been utilised to
prepare the project reports and formulate
scheme for TSP areas.

Death of Persons in Police-Lock-Up

2308. SHRI RAMASHRA Y PRASAD
SINGH ; Will the Minister of HOME
AFFAIRS be pleased to state;

(a) number of persons died in police
lock-up in Delhi during May, June-July.
1985 after they were arrested;·

(b) the reasons for their death;

(C) whether third degree torture is
carried on in police-lock-up to get in-
formation from arrested persons, resulting
in their death;

(d) if so, any guide-lines/instructions
have been given for this purpose; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINlSTRY OF INDUSTRY AND
COMPANY AFFAIRS AND IN THE
MINISTRY OF HOME AFFAIR'S (SHRI
ARIF MOHAMMAD KHAN): (a) Three
persons died in the Police custody in the

Union Territory of Delhi during the period
May to July, 1985.

(b) Inquest proceedings by the con-
cerned SDMs ate being conducted into all
the three cases of death. Their findings are

. awaited.

(c) to {e}. There are strict instructions
against use of third degree methods during
interrogation. ThcInvestiga ting officers are
briefed from~time to time by senior officers to
avoid use of a ny third degree mothods and
to use modern scientific methodsIn investi-
gation of cases.

Demand Against Export of Logs from
A and N Islands

2309. SHRI MANORANJAN BHAKTA :
Will the PRIME MINISTER be pleased
to state:

Ca) whether Government are aware of
the public demand against export of logs
from A and N Islands;

(b) if so, action contemplated for
utilising logs into finished product in the
Islands for generating employment; and if
not, reasons rheref'or ;

Cc) whether Government have received
proposal for ply-wood factories at Little
Andaman and Diglipur; and

(d) if so, the action contemplated for
setting up of the ply-wood factories which
can generate enough employment in the
Islands, and if not, reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTR Y OF ENVIRONMENT AND
FORESTS CSHRI VIR SEN): (a) The
Government is aware of the opinion against
export of logs from A and N Islands.

(b) to (d). The information is being
collected and will be laid· on the Table of
the House.

[Translation]

Change of Cadre of IAS Officers

2310. SHRI JITENDRA SINGH : Will
the PRIME MINISTER be pleased to
state:

(a) the number of the officers of Indian
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Administrative Service whose cadre was 
changed (rom other States to their owo 
State during past three years; aad 

(b) the reasons for changing their c~dre 

and the basis thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL AND 
TRAINING, ADMINISTRATJVE RE· 
FORMS AND PUBLIC GRIEVANCES 
AND PENSION AND IN THE DEPART. 
MBNT OF CULTURE (SHRI K P. SINGH 
DEO) : (a) and (b). In accorJance with 
the provisions of Rule 5(2) of the I.A.S. 
(Cadre) Rules, 1954, tbe Central Govern· 
ment had been permitting ir.ter-cadre 
transfer upto the end of 1982 on the 
followiuS glOunds : 

(i) III public in terest; 

(ii) When two All India Services 
officers borne on different cadres 
are married; 

(iii) When the climate of the State of 
aJl()c~ tion was injurious to the 
heD Ilh of t be officer or the spouse 
or the dependent children; and 

(iv) On compassionate grounds on 
merits of each case. 

Accordinsly t during tbe year 1982, nine 
lAS officers were transferred to their home 
States on tbe above grounds. However, in 
January, 1983, it was decided that inter-
cadre transfe'Cs should not be permitted 
except in rare ceses of genuine hardship or 
marriage between two All India Service 
Officers. Two lAS officers were transferred 
'to their home States during tbe period 1983 
and 1984 sincl! these were rare cases of 
,anuine hardship. 

The poHcy regarding inter-cadre 
transfers was rC:'viewed in Aptil. 1985 'and 
it bas been decided that inter-cadre 
transfers should be totally prohibited except 
tbose on arouods of marriage between two 
All India ,Service officers borne 00 different 
cadres. 

PIaDtatlon 01 Trees Under 20-PoiDt 
Proaltllllle 

2311. SHRI KAMLA PRASAD 
RAWAT: Will the PRIME MINISTER be 
pleased to state: 

(a) the number of trees planted so far 
under the officio I Twenty Point Programme; 
and 

(b) in case these trees are sold, the 
revenue likely to accrue to Government 
therefrom and the details in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY or~ ENVIRONMENT AND 
FORESTS (SHRI VIR SEN) : (a) About 
7J3 crore ~ccdljngs have been disflj(:uted 
till 1984-85 since the inception of Ihe new 
20-Point Programme. 

(b) It is not possible to give an estimate 
of the revenUe likt:1y to accrue to Govt'rn-
meJJI of this acc(JlInL 

[Engli.)h} 

CDI Cases Pending in Courts 

2312. SHRI AMITABH BACHCHAN : 
Will the PRIME MINJSTER be pieased to 
state: 

(n) the number of CBJ cases pending 
for tr ia I in the courts for more than four 
years; 

(b) whether CBI has made any sugges· 
tions to reduce this deJa)!; and 

(c) if so,!what is the action taken by 
Government in this regard? 

THE MINISTER OF STATE IN THB 
MINISTRY OF PERSONNEL AND 
TRAINING, ADMINISTRATIVE RE· 
FORMS AND PUBLIC GRIEVANCES 
AND PENSIDN AND IN THE DEPART· 
MENT OF CULTURE (SHRI X.P. SINGH 
DEO) : (a) A total of 797 cases are pendina 
in Courts for more than 4 years as on 
3O-6 .. 198S. 

(b) Yes, Sir. The CDI. had SU8~est~~ 
the lett in. up of SpeciaI/A~c:iJ. CourtS tor 

~ ~ I \ 
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trying their cases in tbe State of Bihar, 
Punjab, Rajasthan. Uttar Pradesh and 
West Bengal. 

(C) The matter was taken up with State 
Governments concerned. While the Govern-
ment of West Bengal has agreed to establish 
tbe said Courls, others. have not agreed 
10 far. 

DevelopmeDt of Electronics Industry 

23J3. SHRI AMARSINH RATHAWA : 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether it is a fact that India is 
far behind in regard to e.Jectronics field as 
compared to other developed countries; and. 

(b) if so, steps b.:ing taken to develop 
electronics industry in the country and 
details of the help/assistance being taken 
from other country /countries in this field? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY, SPACE AND ELECTRONICS 
(SHRI SHIVRAJ V. PATJL): (a) When 
compared to certain developed countries 
like USA, Japan etc., India may be said to 
be far behind in terms of both production 
and technology. AU tbe same, tbere has 
been a steady growth in electronics in terms 
of production. The targetted growth in the 
terminal year of the Seventb Plan (1989.90) 
is pJanned to be around Rs. 10,000 crores. 
Also in some strategic areas like Atomic 
Bnergy and Space etc. India has demons .. 
trated capability in ff>rms of sophisticated 
technology for elecLIo.lJlcs. '. 

(b) Government has been announcing 
from time to time various policy measures 
for development of the electronics industry 
in the country. The major fea .ures of the 
new e1ectronics policies and incentive 
schemes are :-

(i) MRTP ex~mption (or all major 
sectors rxcepting consumer elec-
ronics sector; 

(iI) Allowni& forellD equity upto 400/0 

, ,!."," 

in all sectors (Consum.er Sector) 
under consideration; 

(iii) Allowing majority foreian equity 
in Materiar, Components and 
closely held high tecbooJo,y 
products; 

(iv) Central subsidy of upto Rs. SO 
Jaths in bill areas; 

(v) AUowing electronics industry in 
all permissible locations without 
insisting backward areas; 

(vi) Allowing a large number of capital 
goods items for imp'port under 
OGL; 

(\'ii) Capital Goods import duty of 
25% and Raw Materials import 
duty of 40%; 

(viii) De.canalization of TV Picture 
Tubes and computer peripherals; 

(ix) Liberalization of licensing poJicy 
hy issue of broad band licence in 
terms of certain items; 

(x) Once a licence has been issued the 
licence holder will be assured of 
libera) upward growth; 

(xi) Go\'crnment would welcomes 
FERA Companies (Le.. tbose 
having more than 4(,% CoreilD 
equity) to set up maDufacturinl 
faciJitj{"s (or electronics compo-
nents, materials and other closely 
held high ttchnologies, where the 
country has not heen able to 
invest sufficiently in research aDd 
development; 

(xii) Import of technology would be 
permi tted freely to develop aD 
appropriate eJectronics base in tbe 
country: 

(xiii) 'A general liberalization of lieeD. 
sing policy, with emphaJis OD 
promotion rather than on regula-
tion; and 

(xiv) Volume proJuction ilt the economic 
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level, with contemporary tech-
nology, would be the guiding 
principle. 

Some major projects in band for which 
Foreign Collabcrations are either fina fised 
or are in advanced stage of negotiations 
Ire: 

Technolo8Y to be 
supplied by 

(i) crv Picture - Philips, Toshiba. 
Tube 

(ii) BPABX 

(iii) Telephone 
Instruments 

(i v) Compu.ter 
main frame 

(v) Silicon 

- OKI, GTE, 
Jomont Schneider. 

__ Simens, Erics-
son, FACE. 

- CDC elI-Honey-
well Bull. 

- Hemlock 

(vi) Multi Access - Fuji tsu. 
Radio Tele-
phone. 

Construction or a Restaurant In Hotel 
Kanlshka 

2314. SHRI ANANTA PRASAD 
SETHI: Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased to 
state : 

(a) whether construction of a 'Restau-
rant' by· India Tourism Develop ent 
Corporation is in progress in· the Hotel 
Kanilhka. New Delhi at present; 

(b) if so, whether three floors have 
been left vacan t for this purpose; 

(c) if so, the details relarding the 
rooms which are vacant alonawith their 
daily rent. and how much 108s is being 
assessed daily due to their remaining vacant 
a. well as the time by which the rtstaurant 
il likely to be constructed; 

(d) whether tbe Joss will be debited to 
ITDC; aDd 

(e) whether Government propose to 

60 

take some remedial steps to check the loss 
to the ITDC ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF PERSONNEL AND 
TRAINING, ADMINISTR~TIVE 'lB· 
FORMS AND PUBLIC GRIEVANCBS 
AND PENSION AND IN THE DEPAR.T· 
MENT OF CULTURE (SHRI K.P. SINGH 
DEO) : (a) to (c). The construction of 
a roof top restaurant in Hotel Kanishka is 
presently in progress. Three floors (13th to 
J 5th) of the H tel consisting of 62 rooms 
have been kept vacant due to off-season Jow 
occupancy in the Hotel ensuring conserva-
tion of energy. These rooms will hI! made 
operative as and when the need arises. As 
such. the Question of incurring any loss 
by the HoteJ does Dot arise. 

(d) and (e). Do not arise. 

Diversion of Plan Resources to Non-PIaB 
Expenditure 

2315. SHRf BHOLA NATA SEN: Will 
the Minister of PLANNING be pleased to 
state : 

(8) whether during the last five years 
some States have diverted plan resources 
to non·pJan expenditure; 

(b) if so, the State-wise break-up 
thereof; 

(c) the steps takt:n/proposed to be taken 
by the Planning Commission to prevent 
States from diverting pJan resources to 
non-plan expendi ture and/or to see tbat 
the States cor-tain their plan outlays within 
the financial resources available; and 

(d) what was the increase in absolute 
terms aud percentage-wise in tho plan and 
non-plan expenditure of different States 
during the Sixth Plan? 

THE MINISTER OF STATE IN THB. 
MINISTRY OF PLANNING (SHRI K.R 
NARA YANAN) : (a) and (b). The Sixth 
Plan outlay of Rs. 47,204 crores for the State 
Plans was fully funded on the basis of 
States' own resources of Rs. 33.242 crores 
and Central assista.o~ of RI. 13.~2 c:rorel. 
However, for financinl the Plan expenditure 
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duriol the last five years, large gaps in 
States' resources emerged despite subs taD .. 
&ial increase in Central assistance aod 
provision of medium-term loans. Tbis was 
mainly due to large iDcrease in non-Plan 

. expenditure by States without correspending 
buoyancy in their revenues. State-wise 
details of Plan financing during the Sixth 
Plan are given in the Statement below. 

(c) The nced to contain the Plan 
outlays within the financfal resou rces 
available bas been impressed upon the 

. States at the time of the finalisation of 
their Seventh Pian. Further. the States 
have been advised to restrict the growth in 
non-Plan expenditure and observe strict 
financial discipline by avoiding recourse to 
over-dra fts. The progress of tbe Plan out-
Jay in the priority and earmarked sectors 
is proposed to be moni tored regularly and 

the release of Central assistance would be 
linked with the actual utilisatton of funds 
on earmarked sectors. Tbe States have 
also been advised to ensure that additi,onal 
resource mobilisation is net of adjustments 
in cost escalations, if any, so· that tbe 
resources in real terms are protected (or 
the Seventh Pian. 

(d) The Sixth Plan outlay of States 
increased from Rs. 47,204 crOfes at 1979-80 
prices to Rs. 47,513 crores at current ptices 
showing an increase of less than one 
percent. The non·Plan revenue expenditure 
of different Stales is estimated to have 
increased from Rs. 60,452 crores at 1979·80 
prices to Rs. 79,964 crores at current 
prices showing a rise of about 32 percent. 
Since the estimates are at different prices. 
the percentage increases are not strictly 
comparable. 



J 

.. ..: -
I 

,8 = e ,CI i t ~ 
~ ... ~ 

e ~ 8 
... "Ii; CI = fIl ! U < 

N 

...; .. 



6$ W,I",n "," 

te 10 - I. - N .... 0'\ - t'\ -- It') -0\ 'S .,; 
~ rt r.: i 0 

It') N -..... N - -
$ N -.::t 0\ 0 0 t"\ 

r-- 00 -- ~ -.:t " ~ '" \0 00 rt lit') \0 v\ ..... 00 0\ t""I '" 00 \Q ..... - --
lit') '" 00 t""I 00 ! N N 0\ 0'\ 0'\ tf\ 

r-. 0 "1 l N oci ~ oci 0'\ 
..0 r..: 0\ 00 00 .,.. 
~ ~ v 0 0 '" t""I N - - t"\ 

\0 ,..... N r- r-- \0 -.:t 8 t""I 0'\ t"'- ao \0 ~ ~ .,) ~ 
~ 

t"\ 
0 v\ cor'! 

\0 In M 0 t""I 
00 M - t- V cor'! M 
0 - 00 N It') 1""1 
t""I -- -

-

SRAVANA 16, 1907 (S.4KA) 

$ - N 00 
t'\ \0 It') 

N vi ~ ~ - 00 ... -
r"- oo lit') f"'I - ~ 00 <I;t 

N an N ott 
t""I It') -t""I ~ 

- \0 0 ~ 
It') t""I ~ ..... 

r-= S N t"\ 
N II') \0 
t"'- r-. N r--

N 

00 10() a:. \C 
t""I r-- 00 
~ 0 0\ 0 
00 - II') t""I 

'" \0 V 0'\ 
N C'I") 

lit') 
C 
d 
OQ 
0 
N 

\0 
00 
N 
~ ..... 

-ao ..c 
N ..... 
N ..... 

v 
N r..: ,..... 
f"'I r--
N 

• * lit') 
00 

'" t"\ 
N 
N 

00 
~ 

N 
~ 
N 

t""I 
~ .n 
~ ..... 
10() -
\0 
0'1 
00 
00 
00 
\0 
N 

* N 
00 
N -It') ...... v 

t""I t""I 
t""I t""I 
0\ N 
§J~ 

I 

:01:0 
~ I~ 
~I:::: 

-""'" ""'" -«i 
~ 

---+ .... -

Writ",. M,.n 66 



AUGUST 7, 1985 Written AllltH" 

R .. natfoD 08 tbe Basis of EcoDomlc 
Backwardness 

2316. SHRI SOM NATH RATH : Will 
the PRIME MINISTER be pleased to state 
whether the Government are thinking of 
any further reservations of jobs on the 
basis of economic backwardness witbout 
altering the existing provisions of reserva-
lioo as enshrined in the constitution? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL AND 
TRAINING, ADMINISTRATIVE RE-
FORMS AND GRIEV ANCES AND 
PENSION AND IN THE DEPARTMENT 
OF CULTURE (SHRI K P. SINGH 
nEO) : No, Sir. 

Outlay for Centrally Sponsored Schemes for 
SCI/STs 

2317. SHRI CHINTA MOHAN: Will 
the Minister of PLANNING be pleasen to 
state : 

(a) whetber Andhra Pradesh Govern-
ment have approached for a large outlay for 
the Centrally Sponsored Schemes for SCsi 
STs under RLEGP and if so, details thereof 
and decision taken thereon; 

(b) whether a request has also been 
received from Andhra Pradesh Government 
for increase in the outlay or Special Centra) 
Assistance for Tribal Sub-Plan; and 

(c) whether Government would take 
early steps in view of the unsatisfactory 
performance of ongoing IRDP programmes 
and for ensuing early up-Hftment of SCsi 
STs below the poverty line? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI K.R. 
NARAYANAN) : (a) and (b). The Govern-
ment of Andhra Pradesh had requestc:d 
for increase in outlays for 1985·86 (or 
Centrally sponsored schemes for SCs/STs 
and Special Central Assistance for Tubal 
sub-plan. On account of constraint of 
resources, it bas not been possible to 
increase the outlays. 

(c) The Government are aware of the 
positive aspecte and deficiencies in tbe 

IRD Programme, and steps are being taken 
to improve their implementation. As a 
matter of fact the Evaluation Report of 
PEO of the Planning Commission has 
shown that as against the 300/0 of minimum 
coverage laid down in th~ Programme, 
around 400/0 of the sample benefic iaries 
covered belonged to SCs/STs. 

Incentives for Promotion of Smokeless 
Stoves 

2318. DR. CHANDRA SHEKHAR 
TRIPATHI : Will the PRIME MINISTER 
be pleased to state: 

(a) whether Government propose to 
give some incentives for the promotion of 
smokeless stove in the country; and 

(b) jf so, arnout to be spent and the 
form of other incentives proposed to be 
given? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE ANOITECHNO. 
LOGY AND IN IHE DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY, SPACE AND ELECTRONICS 
(SHRI SHIVARJ V. PATIL): (a) Yes, 
Sir. 

(b) A sum of Rs. 5 crores has been 
a 1J0cated for the prypagation of improved 
chuJbas in the year 1985·86. The National 
Programme on Improved Chulhas is 
entirely funded by the Central Government. 
1000/0 subsidy on the bardware part of the 
fixed model of chuJbas is available to all 
beneficiaries belonging to the Scheduled 
Castes/Scheduled Tribes and hilly areas. 
For other beneficiaries, the cost of such 
chulhas is subsidised to the extent of 50%. 
In addition. trainina programmes and 
insta'lJation fees are also provided as part 
of the project. For manufacturers of 
portable models, Centra) Excise exemption 
is available to models having an efficiency 
of 150/0 or more. The incentives being 
given at preseot are considered sufficient. 

Malatena nee or Toorlst Or8c. Abroad 

2319. SHRI MANVENDRA SINGH: 
Will the Minist.r of TOUR.ISM AND 
CIVIL AVIATION be pleased to state: 

(a) the details of e~pendit\lre incurred 
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on the Maintenance of Tourist Offices 
abroad during 1984·85 (upto 31 March. 

1985); and 

(b) tbe country.wise details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL AND 

TRAINING ADMINISTRATIVE RE-
FORMS AND PUBLIC GRIEVANCES 

AND PENSION AND IN THE DEPART-
MENT OF CULTURE (SHRI K.P. SINOH 
DEO) : (a) Expenditure incurred on the 

maintenance of the Tourist Offices abroad 
during 1984· 85 (upto 31st March, 1985) is 
given below: 

Name of the Expenditure on 
Operation Establishment 

Charges 

United Kingdom, London 8.81 

Europe. Geneva 35.96 

United States of America, 
New York 34.32 

Australasia, Sydney 14.10 

East Asia, Tokyo 10.65 

West Asia, Kuwait 8.09 

Total: 111.93 

Special Central AsslstaDce for Tribal Areas 
or Orilsa 

2320. SHRI ANADI CHARAN DAS : 
WiJJ .h!' Minister of HOME AFFAIRS be 
pleased to state : 

(a) the amount sanctioned as Special 
Central Assistance over and above the 
out I.,.. for the State Sub-Plan to each 
State during the current Bnancial year; 

(b) .wherher Government propose to 

Expenditure on 
Establishment 
charges 

111.93 

Expendi ture on Total 
Publicity and Expendi-
Promotion ture 
(I n lakhs of Rupees) 

447.57 ~59.50 

(b) The overseas market is divided 
into six Operations for the purpose of 
Publicity and Promotion of Tourism abroad. 
These are 'Operation United Kingdom. 
London; Operation Europe, Geneva; 
Operation United States of America, New 
York; Operation Australasia, Sydney; 
Operation East Asia, Tokyo and Operat'ion 
West Asia. Kuwait'. The budget allotments 
for their maintenance are made Operation-
wise. Accordingly Operation-wise details 
of the expendi ture incurred during 1984.85 
are gi ven be,low ; 

(In lakhs of Rupees, 

Expenditure on Total 
Publicity and Expenditure 
Promotion 

46.53 55.34 

1 'l6.49 162.45 

115.92 150.24 

60.43 74.53 

56.31 66.96 

41.89 49.98 

447.57 559.50 

'living and educational standards of tbe 
Triba}s/SchcduJed caste community in 
Orissa; and 

(C) whether Government propose to 
increase the amount of special Central 
Assistance for Orissa (or the current and 
coming year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOMS AFFAIRS 
(SHRIMATI RAM DULARI SINHA): 
(a) An amount of Rs. 140.00 crores has 
been allocated as Special Central Assist-
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fioaDcial year. A statemeDt of teDtative (b) No, Sir. 
allocation to eacb State Is iiven below~ 

(C) Yes, Sir. 

Statemeat 

Tenlall" lil/oeallon 0/ SpeCial Central Assistance lor 1985 .. 86 

(RI. in Jakbl) 

SJ. St,ate/UT. I.T.D.P. Primitive Pockets of Total 
No. Tribes Tribal Con-

centratioD 
(MADA) 

1. Aodbra Pradesh 519.20 5400 1:29 00 702.20 

2. Assam 624,89 62489 

3. Bihar 1681.39 56.00 20800 1945.39 

4. Gujarat 993.25 10.00 115.00 11 J8 25 

5. Himachal Pradesb 19290 12,00 204.90 

6. Karna taka 123.13 5.00 128.13 

7. Kera)a 61.57 8.00 69.57 

8. Madhya Pradesh 3312.00 lJO.OO 50200 3924.00 

9. Mah~rashtra 822.92 55.00 62.00 939.92 

10. Manipur 244.21 5.00 249.21 

11. Orissa 1661.23 55.00 168.00 1884.23 

12. Rajasthan 595.13 8.00 300.00 903.13 

13. Sikkim 38.99 38.99 
.. 

14. Tamil l"ad~ 133.39 12.00 145.39 

IS. Tripura 211.37 16.00 227.37 

16. Uttar Pradesh 13.34 10.00 4.00 27.34 

17. Weat Denaa l 554.09 25.00 579.09 

18. A & N Islands 1'.00 18.00 30.00 

19. Goa .• Da~all & Diu, S.OO 5.00 

ORAND TOTAL 11800.00 447,00 J5oo.00 13747.00 
RESBRVE S300 53.00, 
C~,UST.aR.; APP~PA~H, 

(.JlESB&\!S) , 200.00 

11800 .. 00, SOO.OO , 1500.00 14000.00 
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CODversioD of 'Bakel Fort' and 'CanDanore 
Fort' in Kersls as a Tourls. Centre 

2321. SURI M. RAMCHANDRAN 
WiJI the Minister of TOURISM AND 
CIVIL AVIATION be pJeas('d to state 
whether Government will consider conv·.!rt-
ing the IBakel Fort' in KasaraBod district 
and the uCannanore Fort" in Cannanore 
district (Kerala) into touri~l attractions, 
wh;le· keeping the fortresses in tact? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL AND 
TRAINING ADMINrSTRATIVE kE-

AmouDt Spent for Development of 
Inrrastructure FacUlty in Tourist Ceotres 10 

Mahar.shtra 

2322. SHRI MURLIDHAR MANE: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state: 

(a) the total amount by Government in 
the development of infrastructure and 
other facilities in the various tourist centres 
in the State of Maharashtra during the 
last three years, year-wise; and 

(b) details of the tourist spots 
developed 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL AND FORMS AND PUBLIC GRIEVANCES 

AND PENSION AND IN THE DEPART-
MENT OF CULTURE (SHRI K.P. SINGH 
DEO) : The Central Department of Tourism 
h ve no scheme under consid~ra t ion to 
develop Bakel Fort in Kasaragod district and 
the Cannanore Fort in Cannanore district 
(KeraJa) ioto tourist attractions. The State 
Government, however, has a proposal to 
develop Bakel Fort as a tourist centre. 

TRA tNINO ADMINlSTRA. TIVE RE .. 

----._---

FORMS AND PUBLIC GRIEVANCES 
AND PENSION AND IN THE DEPART .. 
MENT OF CULTURE (SHRI K P. SINGH 
DEO) : (a) and (b) An amount of R). 8220 
lakhs has been incurred on schemes taken 
up in the Central St!ctor in the State of 
Maharashtra, duting the last three years. 
The details are as follows: 

(Rupees in lakhs) 

1982-83 J Y8J-84 1984·85 

DEPARTMENT OF TOURISM 

Development of Ajanta Foot MilJs 

Construction of Jetty at Elephanta 

Promotion of Fairs and Festivals 
INDIA TOURISM DEVELOPMENT 

CORPORATION 

Hotel at Bombay 
Hotel at Aurangabad 

Transport Unit at Bombay 

Duty Pree Shop. Bombay 

Transport Unit at Aurangabad 

Transport Unit a LNagpur 

0.45 
0.04 

55.52 

3.83 

10.56 

2.85 

.. _ ... ---,----.... -. "., .. _----_._. -' .... - .... __ . __ ... ---------.---
70.40 2.85 

8.00 

1.35 

1.16 

22.52 

1.22 

8.73 

42.98 
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Audit Report on Central Government 
Employees Consumer Cooperative Society 

2323. SHRI HAFIZ MOHO. SIDDIQ : 
Will the PRIME MINISTER be pleased to 
refer to the. r .. ply given to Unstarred 
Question No. 5730 on 8th May, 1985 
regarding financial status of Central 
Government Employees Consumer Coopera-
tive Society and sta te : 

(a) whether the audit report has been 
submitted by now; 

(b) whether consequl!:nt to Ihe observa-
tions of the audit, sale of some of the 
items has been dispensed wilh; 

(C) if so, the details thereof with 
reasons for arriving at such a decision; 
and 

(d) whether there is any proposa I to 
evolve a foolproof method whereby only 
standard i terns are procured ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL AND 
TRAINING, ADMINISTRATIVE RE· 
FORMS AND PUBLIC GRIEVANCES 
AND PENSION AND IN THE DEPART-
MENT OF CULTURE (SHRI K.P. SINGH 
(DEO) : (a) Yes, Sir. 

(b) to (d). The Central Government 
Employees Consumer Cooperlltive Society 
Ltd. has after a review of its trading 
activities and as a measure of rationalisa-
tion, discontinued the purchase-and sale of 
some items of relatively low value. 

"pollution In Kerala" 

2324. SHRI SURESH KURUP : Will 
the PRIME MINISTER be pleased to 
state: 

(8) whether the Government of Kerala 
it belDg provided with any technical aod 
financial assistance by Central Government 
to prevent water and air pollution; 

(b) details of the factories pollutina 
water and contaminating the atmosphere by 
tluid and aases to a considerable extent; 

(c) the measures taken in case. of each 
of the factories to pr(ve, t POlJutiOD ? 

THE MINISTER OF 9TATE IN THB 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHR[ VIR SEN): (a) Yes 
Sir. t 

(b) The water polluting factories are 
mainly Travancore Titanium Products, 
Travancore, Cochin Chemicals, Punalur 
Paper Mills, Tata Tea, Vanchinad Leathers, 
Kerala Spinncr~ and Polson Distillery. Air 
Polluting Industries are mainly Travancore 
Titanium Products, Travancore Cochin 
Chemicals, Fact Cochin Division, Fact 
Udyog-manda', Carbon and Chemicals 
Gwalior Rayons, Travancore EJectr~ 
Chemica hand Trava(1core Cornents. 

(c) The Slate Pollution Control Board 
while issuing consen ts to the Industrje~ 
have stipulated the effluent quality 
standards. Legal action for non-compliance 
has also been taken against some of the 
industries. For air pollution control, air 
pollution control areas have been notified 
and the industries have been asked to apply 
for consent. 

[Translation] 

Hom~guards PersoBoel Who Died in 
Harness 

2325. SHRI LALA RA M KEN; Will 
the Manister of HOME AFFAIRS be 
pleased to state: 

(a) tbe States-wise details of Home 
Guards personnel who died in harness in 
various services during last three years; and 

(b) tbe details of assistance being pro-
vided to dependents of the deceased persons 
by administration/State Governments/ 
Central Government and other agencies? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
COMPANY AFfAIRS AND IN THE 
MINISTRY OF HOME AFFAIRS (SMRI 
ARIF MOHAMMAD KHAN) : (a) Since 
members of Home Guards are enrolled, 
trained and deployed for duty by tbe State 
Governments under their resJ)ective Home 
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Dot maintain sta.tistics of casuaJities suffered 
by Home Guards. 

(b) Financial and other assistance to 
dependents of deceased Home Guards is 
governed by the provisions contained in 
Home Guards Acts a nd other orders issued 
by tbe respc:ctive Slates. In April, 1981 the 
Central Govt. requested tbe State Govern-
ments/Union Territory Administrations to 
take steps to provide dea th·cum-injury 
bendits to Home Guards on the same 
basis as to the Police personnel engaged in 
the same operations. It was also indicated 
that payment in respect of death-cum-
injury benefits wi II be made by the agency 
at whose instance Home Guards are called 
up for such duties. Since the StElte Govern-
ments are the concerned authority to 
sanction and provide such assistance, a 
record thereof is not maintained by the 
Central Government. 

[English] 

North Eastern Council Administrative Units 
In Constituent States 

2326. SHRI N. TOMBl SINGH; Will 
the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether Government are considering 
the opening of N .B.C. unites (administra-
tive) in the capitals of the conslltuent 
States and Union Territories to enable the 
North Eastern Council to deliver uniform 
benefits to the constituent units; 

(b) jf so, when and the extent of the 
powers and jurisdiction of the proposed 
units; and 

(e) jf not, whether Government are 
aware that lhl! present arrangemtnt has basic 
limitations causing dissatisfaction to the 
'Constituent States and Union Territories? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA): 
(a) No, Sir. 

'(b) Question does not arise. 

(c) SxQOpt for tbo detl18nd for. more 

fund and more schemes and their distribu-
tion to more remote and inaccessible areas, 
no report of dissatisfaction on account of 
non-opening of North Eastern Council 
units in the capitalc:, of the Constituent 
States and Union Territories has been 
received. 

Air Service between Bombay·LuckDow. 
,Allababad 

"2327. SHRT GURUDAS KAMAT: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state: 

(a) whether Government propose to 
commence air-services between Bombay 
and Lucknow/Allahabadj 

(b) if so, when the proposal is likely 
to be finalised; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THB 
MINISTRY OF PERSONNEL AND 
TRAlNING, ADMISTRATIVE REFORMS 
AND PUBLIC GRIEVANCES AND 
PENSION AND IN THE DEPARTMENT 
OF CULTURE (SHRJ K.P. SINGH DEO) : 
(a) to (c). There is no proposal at present 
to provide and airlink between Bombay 
and Allahabad. Indian Airlines is, however, 
in the process of conducting a survey to 
assess the traffic potent ia I from Lucknow. 
Agra. Kanpur and Varansi to Bombay. 
Subject to economic viabiJity and availa-
bility of additional aircraft capacity. 
Indian Airlines would start operating a 
service to Bombay from one of these 
stations. 

Preservation or Golkunda Fort 

2328. SHRI T. BALA GOUD: Will 
the Minister of CULTURE be pleased to 
state: 

(a) what are the: steps being taken to 
preserve the National Monuments. from 
decay and dilapidation; 

(b) whether there are any proposals to 
give some face lift io the famous Golkunda 
Fort in Andhra Pradesh, which is DOW in a 
very bad state; 
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(c) if so, the amounts sanctionod for 
such up keep and the agency through which 
these arc ~eing utilized for the purpose; 
IDd 

(d) the details therefor ? 

THE MINISTBR OF STATE IN THE 
MINISTRY OF PERSONNEL AND 
TRAINING, ADMINISTRATIVE RE~ 

FORMS AND PUBLIC GRIEVANCES 
AND PENSION AND IN THE DEPART-
MBNT OF CULTURE (SHRI K P. S INOH 
DEO): (a) Besides regular maintenance, 
structural repairs. chemical preservation 
aDd environmental development are taken 
np to preserve the national monum~nts from 
decay and dilapidation. 

(b) Yes, Sir. 

(c) An amount of Rs. 1.20 lakhs has 
been allocated for an integrated project of 
conservation of Golkunda Fort comp!.:" 
during 1985-86. The works will be carried 
out by the Archaeological Survey of India. 

(d) Major structural repairs including 
chemical preservation to Fort walls, Nagina 
Baah Mosque, Balahissar. AsJah Khana. 
BuUdinls called Akkanna Madanna. Rani 
Mahal complex. Nakkar Khana and 
Taramati Mosque are proposed to be taken 
up under the int~grated conservation 
proararome during the Seventh Plan. 

Checldnl. of Unautborlsed Constructions 

2329. SHRI VILAS MUTTEMWAR.: 
DR. G.S. RAJHANS : 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) whether his attention has been 
drawn to a news Hen1 appearing on page 8 
of Daily 'Jansatta t dated 16·6·85 under the 
caption 'Voote aur Paise ki havas kar.Jti 
bai avaidh nirman (Ionsing for vote and 
money encourages unauthorised cons-
truction); 

(b) whether the Ministry is taking any 
steps to check encroachments OD Govern-
ments land and unauthorised constructions 
in Delhi; and 

(c) if 10, tbe details tbereof ? 

THE MINISTER OF STATB IN THB 
MI'JISTRY OF INDUSTRY AND 
COMPANY AFFAIRS AND IN THE 
M INISTR Y OF HOME APFAIRS (SHRI 
ARIF MOHA\IMAD KHAN): <a> Yes, 
Sir. 

(b) and (C). For tbe purpose of checking 
encroachments OD Government Jand and 
dealing with the menance of unauthorised 
constructions, Government have enacted 
the following four Acts: 

(I) The Delhi Municipal Corporation 
(Amendment) Act, 1984. 

(ii) The Punjab Municipal (Delhi 
Amendment) Act. 1984 

(iii) The Delhi Development (Amend-
ment) Act, 1984; and 

(iv) The Public Premises (Eviction of 
Unauthorised Occupants) (Amend-
ment) Act, 1984. 

Also, a high JeveJ meeting was taken 
by the Home Minister on 18th June, 1985 
in which inter-alia. decisions to fix respon-
sibility within the concerned LocaJ Autbo-
Titles, Autonomous/Semi-Autonomous 
Budies, Government Departments in regard 
to the protection of the land owned/posses-
sed/mana8i!d by them were taken. Further 
action will be taken by the Enforcing 
Agencies in accordance with decisions taken 
in the meeting. 

Ameliorating tbe Conditions of Iodlaas 
Abroad 

2330. SHRI THAMPAN: THOMAS; 
WiJI the Minister of EXTERNAL AFFAIRS 
be pleased to state : 

(a) whether it is a fact that several 
complaints have been lodged witb tbe 
various embassies abroad particularly in 
Europe and UAB by Indians abroad about 
the inadequate help from tbe concerDed 
embassies; 

(b) whether it is a fact tbat many 
Indian workers bave left UAB as there is 
proper guidance; 

(0) if .o~ tbe details tbcreof~ -tad 
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(d) the steps Government propose to
take to ameliorate the conditions of Indians
abroad?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI KHURSHID ALAM KHAN):
(a) Information is being collected.

(b) There is no procedure. for compiling
information on Indian workers leaving
UAE or any other country for that matter.
We understand that there is declining trend.
in labour employment in UAE. Our
Embassy in Abu Dhabi and Consulate
General in Dubai give all possible and

permissible assistance to Indian labour in their
problems with their employers and render
all Consular assistance whenever required,
promptly.

J

(C) Does not arise.

(d) The host Governments lay down
norms and rules governing working and
living conditions in their own countries.
The Embasssies bring to the notice of the
host Government any breach of norms and
rules OD the basis of complaints received
by the Embassies to that the complaints
are resolved amicably. Where necessary
'workers . are assisted in approaching the
labour counts for redressal of their
grievances. Missions also use their good
offices to resolve bilateral disputes on
terms and conditions of contracts between
employers and employees wherever workers
approach the Missions.

Increase in Robberies and Dacoities in
Running Trains

2331. SHRI DHARAM PAL SINGH

MALIK : Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether there has been a considera-
ble increase in the robberies/dacoities in
the running trains in the country;

(b) if so, number of robberies/dacoities
committed during the period 1 January,
1985 to 30 June, 1985 and how far it
compares with that of the last year; and

(c) steps being taken by Government
to check such crimes?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) and (b). The State Governments and
Union Territory Administrations are
·responsible for enforcing law relating 10
offences. There is no specific information
or report to conclude that the robberies/
dacoities are on incrense in the running
trains in the country.

(c) The Railways are taking following
measures to prevent incidents of crimes on
Railways:

~l) The drivers of the trains have been
directed to sound the dist~ess
whistle if the train is brought to
a sudden unscheduled halt so that
the escort party is put on the
alert.

(2) Coach attendants have been ins-
tructed to remain vigilant and
prevent entry of unauthorised
passengers into reserved compart-
ments.

(3) The Research, Design and Standards
Origanisation of the Railways has
been advised to suggest improve-
ment in the locking arrangement
of sliding doors of compartments,
improvement in the vestibules to
prevent unauthorised entry and
provision of better lighting facilities
in and outside the compartment.

Government Railway Police, who are
responsible for safety and security of
passengers travelling in trains and tbeir '
belongins, are making all efforts to control
crime on the Railways by providing escorts
on trains, surveillance over criminals
arresting and prosecuting them in specifi~
cases. Railway protection Force is assisting
the Government Railway Police in this
regard.

Opening of Qutab Minar to tbe Public

2332. SHRI SA TYENDRA NARA YAN
SINHA : Will the Minister of CULTtJRS
!le plIJaseg to state ;
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(a) whether the Qutab Minar would
be reopened to the public as reported in
the 'Times of India' dated 7 June, 1985;

(b) if so, whether entry would be
restricted to first floor only; and

(c) what safety measures have been
taken to avoid accidents?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL AND
TRAINING, ADMINISTRATIVE RE-
FORMS AND PUBLIC GRIEVANCES
AND PENSION AND IN THE DEPART-
MENT OF CULTURE (SHRI K.P. SINGH
DEO) : (a) No, Sir.

(b) and (c). Does not arise.

Import of 15 Photovoltaic Pumps

2333. SHRI HARIHAR SOREN : Will
the PRIME MINISTER be pleased to
state :

(a) whether Governmen t of Orissa has
sent a proposal to department of Non-
Conventional Energy Sources for import of
15 Photo Voltaic pumps through Canadian
assistance for installation in different dis-
tricts of the State;

(b) if so, the reasons why the above
proposal has not been cleared by the centre
so far; and

(c) the steps taken to clear that
proposal?

THE MINISTER OF STATE IN THE
. MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS
OF OCCAN DEVELOPMENT, ATOMIC
ENERGY, SPACE AND ELECTRONICS
(SHRI SHlVRAJ v. PATIL): (a) Yes,
Sir.

(b) and (c). The Department of Non-
Conventional Energy Sources has cleared
the proposal in principle and forwarded it
to other concerned Government Depart-
ments to obtain necessary clearances. A
clarification has been sought from the
State 09V~mlJl\:l}t regarding the liability
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for payment of Customs duty and reply Is
awaited.

Special Assignments to Officers on
Retirement

2334. SHRI V. SOBHANADREES-
WARA RAO : Will the PRIME MINISTER
be pleased to state :

(a) whether many officers, on retirement
are given some special assignments and
some honorarium is paid to them; and

(b) if so, details thereof?

THE MINISTER OF STATE IN THE
MINISTR Y OF PERSONNEL AND
TRAINING, ADMINISTRATIVE RE-
FORMS AND PUBLIC GRIEVANCES
AND PENSION AND IN THE DEPART-
MENT OF CULTURE (SHRI K.P. SINGH
DEO): (a) and (b). For undertaking
specific jobs of specialised nature either
retired Government servants or non-officials
are appointed as Consultants. The remunera-
tion payable to such Consultants are
regulated in the manner indicated in para
2 of this Department's Office Memorandum
No. 16014/6/84-Estt (Allowances) dated
29-8-1984 laid on the Table of the House.

[Placed in Library. See No. LT-1326/85]

Constitution of Standing Group to Study
Reduction in Import of Capital Goods

2335. SHRI P. PENCHALLIAH: Will
the Minister of PLANNING be pleasad to
state :

(a) whether Government have consti-
tuted a standing group to study reduction
in import of capi tal goods and progressive
indigenisation of equipments required by
various public sector undertakings;

(b) the terms of reference of this group
and when it is likely to submit its report;
and

(c) the details of the interests that will
be represented on this group?

THE MINISTER OF STATE IN THE
MINISTR Y OF PLANNING (SHRI K.R.
NARAYANAN) : (a) to (c). Yes, Sir.
Government had set up a Group of



Secretaries under the Chairmanship of 
Secretary, Planning Commission, to recom-
mend a policy outline and consider oth~r 
connected issues for the reduction of 
imports of capital goods for public sector 
projects. 

The Oroup submitted its report on 
28 .. 3·1985. The terms of reference and the 
composition of the Group have been given 
in the Planning Commission Office 
Memorandum No. M-12016/1/83-CDN 
dated 12-5-1983, a copy of which is laid on 
the Table of the House. 
[Placed in the Library. See. No. LT-1327/85] 

National Waste Land Development 
Programme 

2336. SHRIMATI GEETA MUKHER-
JEE : WiJI the PRIME MINISTER be 
pleased to state: 

(8) whether Government are contem-
plating the induction of large companies 
including the MRTP ones into the fields of 
farming and plantation raising in the waste 
land development programme; 

(b) whether companies like Reliance 
Textiles, Garwares! Hindustan Lever have 
already sought Government's apprbval for 
entry into this field; 

(c) if so, whether Government have 
decided to allow them; and 

(d) if so, what will be the impact of 
such collaborations on our agricultural 
economy? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI VIR SEN) : (a) and (b;. 
The Government have set up a Natiomd 
Wastelands Development Board. The 
objects and functions of tbe Board are 
liven in the Statement below. The Board 
will formulate suitable programmes for 
wasteland development. 

The question of inducting large com-
panies for wasteland development pro-
Irammes has not been examined so far by 
the National Wastelands Development 
Board. Companies al mentioned in tbe 

question bave not approacbed tbe National 
Wastelands Development Board. 

(c) and Cd). Do not arise. 

Statement 

National Wastelands D~velopment Board 

Role and FUDctions : 

The Principal aim of tbe Board shall 
be to bring under productive use, waste-
lands in the country through a massive 
programme of afforestation and tree plant-
inl· To thi s end, it will undertake the 
following main functions : 

(i) Formulate within the overall 
National .Policy. perspectiv~ Plan 
a nd Programmes for the manage-
ment and development of waste-
lands in the country. 

(ii) Identify the wastelands in the 
couo try to be covered under the 
programme of the Board. 

(iii) Review the progress of imp Ie-
men ta t j on of programmes and 
schemes for the development of 
wastelands by different agencies 
within and outside the Oovern .. 
mente 

(jV) Approve projects and schemes for 
the development of wastelands 
through Government and other 
agencies. 

(v) Consider and fund projects and 
schemes of appropriate agencies 
for wastelands development. 

(vi) Promote, encourage and finance 
development of wastelands in the 
country through the active involve .. 
ment of non-Government Organi. 
sations. voluntary aaencjes and 
the public at large, includina tbe 
landless. . 

(vii) Collaborate with the Central and 
State Government departments, 
agencies, Jocal bodies and volun-
tary agencies with a view to 
mobilisinl 'trlanprier,' 'funds ~rid 
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other inputs required for waste-
lands development programme. 

(viii) Sponsor development of appro-
priate technology and management 
practices for wastelands develop-
ment. 

(ix) Create a reliable data base and 
documentation centre on related 
aspects of wastelands development. 

(x) Promote a net work of nurseries 
and "Seed Banks" to supply 
quaJity certified planting material 
and seeds. 

(xi) Promote training programmes and 
training materials (or workers at 
various levels for optimal develop. 
ment and utilisation of wastelands. 

(xii) Prepare budgetary requirements 
for the Board and its wastelands 
development schemes. 

(xiii) Interact with financial institutions 
for funding wastelands develop-
ment programmes. 

(xiv) Create general awareness in fa vour 
of wastelands development, 
specia))y through tbe education 
system. 

(xv) Take up studies or set up expert 
aroups for tbe purpose of prepar-
ing projects/sche!Des/papcrs. reports 
et~. on specified schemes. 

(xvi) Act in collaboration with the 
National Land U&e and conserva-
tion Board in regard to mattcn of 
common concern. 

(xvii) Consider and undertake all other 
measures necessary for promoting 
tbe development of wastelands. 

Eatry 01 Multinational aDd Large Houses 
IDto tbe Field of TeleyllloD MaoafacturlDS 

2337. SHRIMATI JAYANTI PATNAIK: 
Will the PRIMB MINISTER be pleased to 
atate : 

(a) t wbctbcr Government have allowed 

the multinational and large houses to enter 
into tho fi.;ld of t~L!visi In rn 1 ;1uf J,.;tun ng; 

(b) wh··ther the entry of multinational 
and larg~ hou,:;fiJ into the fi.!ld of T.V. 
manufacturing is ~oi ng to affect the 
exi~tance of smllI units manufacturing T.V. 
sets; and 

(c) if so, the stepg proposed to be taken 
to safeguard the intt"rests of the small 
sector? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY. SPACE AND ELECTRONICS 
(SHRI SHIVRAJ V. PATIL) : (a) (i) Multi· 
nationals have not bc:en allowed so far. 

(ii) L~r!!~ house~, implying those in the 
organised ~ector, have been alJow~d to 
enter into the field of TV manufacture. 

(b) No Sir. 

(c) Does not arise. 

Convicts Awaiting Execution or Death 
Sentence 

2338. SH R IN. DENNIS: W ill the 
Minister of HOME AFFAIRS be pl(ased 
to state: 

(a) whether a number of convicts to 
death are awaiting th~ execution of their 
sentences; 

(b) the number of them-State-wise; 
and 

(C) whether death sentence is to be 
abolish ed in India? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS AND MINISTRY 
OF HOME AFFAIRS (SHRI ARIP 
MOHAMMAD KHAN) : (a) and (b). The 
informat ion is being collected and will be 
laid on the table of the House. 

(c). No, Sir 
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Purchase of Stationery erc. from Central 
Government Emplyoees Consumer Cooperative 

Society 

2339. SHRI KAMLA PRASAD 
SINGH: Will the PRIME MINISTER be 
pleased to state : 

(a) whether Department of Personnel 
and Administrative Reforms Office Memo-
randum No. 14/14j80.Welfare. dated 14-7 .. 81 
made it incumbent on all Central depart. 
ments, their attached and subordinate 
offices and other Organisations financed 
and/or controlled by the Government 
located at Delhi/New Delhi to purchase all 
items of stationery, electrical, sanitary and 
other goods from the Central Government 
Employees Consumer Co-operative Society 
Ltd., New Delhi; 

(b) whether all offices under his ~inistry 
are following the above instruction and 
buying these items from the society; 

(c) if not, a list of all offices falling 
under his Ministry covered by the above 
said order be indicat ed; and 

(d) steps taken to ensure comp1iance of 
the Order? 

THE MINISTER OF STATE IN TH b: 
MINISTRY OF PERSONNEL AND 
TRAINING, ADMINISTRATIVE RE-
FORMS AND PUBLIC GRIEVANCES 
AND PENSION AND IN THE DEPART· 
MENT OF CULTURE (SHRI K P. 
SINGH DEO) : (a) and (b). Yes, Sir. 

(c) and (d). Do not arise. 

Stagnation Among Economic Investigators 
In Prollramme Evaluation Organisation 

2340. SHRI NARSING RAO SURYA .. 
WANSI : Will the Minister of PLANNING 
be pleased to refer to tbe reply given to 
part (C) or Unstarred Questi on No. 440 Dn 
16th November. 1983 rcgarding the 
stagnation among Economic (nvestigators 
working in the Programme Evaluation 
Oraanistation and state: 

(b) whether possi biHay of introdL'ction 
of selection grade (Rs. 775-1000) bas been 
examined by DOW; 

(b) if so, whether this b~nefit has been 
given to the E.:onornic Inv'-!stigators stagna· 
t~ng so far; and 

(c) jf SO, tht~ dctaiJs thereof? 

THE MINIS1ER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI K.R. 
NARA YANAN) : (a) Y<:s Sir. 

(b) and (c) The Indian Economic 
Service and tht" lndian Statistical Service 
Boards h'ive fdt that lhae &hould be only 
a singl!.! gr.,d..! ('Jf fe,'der post holders for 
promolion to (lie Gri.!dc IV .,f IES/ISS 
in "II the p!trtici?Jting mini~ it:sjdt..·pul't. 
manlS of the Gov,'rn:ii<,oL TI,,·rl:fore. the 
benefic of sckcti,H) g.ra(k has not bc:en given 
to the Economic luv"sligators so far. 
Moreover, since the Fouc:h Cl!nlral Pay 
Commission sct up by Gowrnmcnt is 
looking into the qucslbn uf revision of 
pay ~calcs ·and other related SCfVi-ce matters 
in resoecf of varit"u~ calcg(lrics of posts in 
the ministrie~)/dl.!partmcnts, it ha~ been felt 
that this matter can be looked Into once 
again afrer 'he H'C(}Oifllcnda(icns of the 
Commission arc announced. 

Tourist Traffic at Trivandrum Airport 

2341. SHRI T. BASHEER: Will the 
Minhter or TOURISM' AND CIVIL 
AVIATION be pleased to state: 

(a) number of passengers who have 
used the Triva ndrulll Airport during tbe 
last three years, year-wise figures; 

(b) number out of them who were 
foreign tourists, ye~r·wise figures; 

(c) names of the foreign countries 
from where these tourists had arrived and 
figures. country·wi:ie; 

(d) the nameS of the Airlines which 
are operating from Trivandrum and also 
the number of flights ao'd their respective 
destination; and 

(e) whether there is any proposal to 
increase the number of ftight! io n~ar 

future; if so, details thereof "1 
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THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL AND 
TRAINING. ADMINISTRATIVE RE· 
FORMS AND PUBLIC GRIEVANCES 
AND PENSION AND IN THE DEPART-
MENT OF CULTURE (SHRI K.P. 
SINGH DEO): (8) Total number of pas-
sensers handled at Trivandrum during 1982· 
83 and 1984 is as under : 

Year No. of passcDgers 

1982 

1983 

1984 

403145 

423S8S 

410573 

(b) Out of the total number of passen .. 
gers handled at Trivandrum Airport, the 
~umber of (oreigh tourists in the last three 
years is as follows: 

Year 

1982 

1983 

1984 

No. of passengers 

13,649 

14,936 
13,745 

(c) A Statement I is given below. 

(d) A Statement II is given below. 

(e) No such proposal is presently under 
consideration. 

Statement I 

NumbEr 01 foreign tourists who disem-
barked at Tri'landrum airport during 1982-
) 984 (excluding nationals 01 Pakistan and 
BangIQde~h). 

Region/Country 

North Amarlca 

Canada 

U.S.A. 

Total 

1982 1983 1984 

ISO 203 213 

610 710 829 

760 913 1052 

CeDlr •• and Soutb Amerlea 

Araentine 2 8 3 

Region/Country 

BraziJ 

Chile 

CoJombia 

Costa Rica 

Cuba 

Ecaudor 

GautemaJa 

Mexico 

Panama 

Peru 

Trinidad 

Uruguay 

Venezuela 

Others 

Total 

Western Europe 

Austria 

BeJgium 

Denmark 

FinaJand 

France 

Federa I Republic 
of Oermany 

Iceland 

Ireland 

Italy 

Luxemburg 

Netherlands 

Norway 

Portugal 
Spain 

Sweden 

SwitzerlaDd 

1982 

6 

1 

9 

88 
47 

99 

17 

444 

1983 1984 

4 9 

1 1 

1 1 

2 

, 
21 

129 

105 

121 

3 

459 

5 

19 

148 

70 

103 

23 

401 

1.262 1,118 

2 

999 

1 

22 

354 , 
15 18 

997 

3 

104 

12 

4 
83 

126 

845 

5 

175 

13 

4 
87 

129 

409 . 369 

116 

36 

6 
47 

136 

315 
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Regi on/CouD try 1982 1983 1984 Region/Country 1982 1983 1984 

U.K. 706 930 1,041 Tanzania 23 11 9 

Greece 1 10 3 Tunisia 1 1 1 

Others 
U.A.R. 1 1 3 

Total 4.422 4.517 3.826 
Uganda 

Zambia 3 2 2 
Eastera Europe 

Others 3 6 11 
German Democratic 

Rep. Tota' 83 98 121 

Bulgaria West Asia 
Czechoslovakia 2 1 

Aden 
Hungry 4 20 Bahrain 5 11 6 
Poland 43 30 26 Cyprus 1 
Rumania 

Dubai 64 146 162 
U.S.S.R. 2 
Yugoslovia 

Iraq 2 1 

Israel 2 1 
Otbers 3 8 8 

Jordan 9 S 
Total 46 44 57 

Kuwait 28 33 29 
Africa 

Lebanon 7 2 1 
Algeria 2 
Congo 

Oman 8 7 4 

Ethiopia 2 1 Qatar 1 

Gbane Saudi Arabia 1 6 8 

Kenya 3 9 3 Turkey 12 16 3 

Liberia Syria 1 1 1 

Malawi 10 Yemen 1 3 2 

h<lauritius 1 2 4 Others 2 

Morocco 1 2 Total 131 237 222 

Mozambique 2 Soutb Alia 

Nileria 9 27 58 Arabanistan 18 33 8 

Seychallel Sri Lanka 6.110 6.816 6,293 

Somali 1 10 Iran 166 168 76 

South Africa 30 30 S Nepal 3 

South Rhodelia - Others 812 944 982 
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Region/C(luntry 1982. 1983 1984 Regiof1!Country 1982 1983 1984 ----
South East Korea 1 13 3 

Tibet 1 Burma 4 8 1 
Taiwan 2 

Cambodia 
Others 

Indonesia 3 3 

Laos Total 14~ 177 253 

Malaysia 192 113 83 Austrlasia 

Philippines 3 3 10 Australia 297 254 328 
Singapore 37(, 517 332 Fiji 1 1 

Thailand 7 9 1 New Zeland 59 63 72 
Vietnam 3 Others 

Others Total 356 318 401 

Total 585 650 433 Stateless 

East Asia GRAND TOTAL 13,649 14,936 13,745 

China 
%share of arrivals at 
Trivandrum airport 

Hong Kong in total airport 1.7 1.8 1.8 

Japan 14" It)3 250 in all ports 1.6 1.7 1.6 _._._ .. . --~~- ... ----~-. 

Statement II 

1. Indi;." a:r1in:" : INTERNATIONAL FLIGHTS -four fligbts a week. 

Rout,! : Trivandmm-Colombo·Twice weekly. 

Trivandrum·Ma)c·Twice weekly. 

DOMESTIC ROUTE: 3 fljghts daily. 

ROlllC : (a) Trivandrum-Bombay. 

(b) Trivandrum-Cochin-Dabolim·Delbi. 

(t:) Triva ndrum·Trichy-Madras. 

2. Air Indian: Th~re nr.: eight flights per week. 

DAYS ROUTS 

Monday Trivandrum·Dubai..J(uwait 

Tuesday Trivandruml.-Dbahran 

"'f'nn., .. liav Trivandrum·Abudbabl·Dubai 
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Friday 

Saturday 

Sunday 

3. Maldive airways: Twice weekly. 

4. Air Lanka : 

DAYS 

Friday 

Saturday 

Four flights a week. 

DAYS 
Monday 

Tuesday 
Thursday 

Satur~ay 

Change in the Policy of De,eloplog Tourist 
Spots 

2343. SHRI SRIHARI RAO: Will 
the Minister of TOURrSM AND CIVIL 
A VIATION be pleased to state: 

(a) whether Governme·nt's policy about 
developing tourist spots in the country is 
undergoing a cha nge; 

(b) if so, details of the new policy; 

(c) whether Government have identified 
new spots to be developed under the new 
schemes; 

(d) if so, criteria for sdccting new 
spots; and 

(e) provisions proposed in the Seventh 
Plan for developing such tourist spots? 

THJ.i MINISTBR OF STATE IN THE 
MINISTRY OF PERSONNEL AND 
TRAINING, ADMINISTRATIVB RE-
FORMS AND PUBLIC GRIBVANCBS 
AND PENSION AND IN THB DEPART-
MENT OF CULTURE (SHRI K.P. SINGH 
DEO) : (a) to (e). The identification of 
tourist spotl and development of facilities 
i. a continuin.ll Droceaa carried 08 in coo-

Trivandrum-Dubai 

Trivandr~m.Dubaj.Abudbabi 

Tri vandrum·Abudha bi-Dubai 

ROUTS 

Trivandrum. Male 

Trivandrum·Male 

ROUTS 
Trivandrum-Colombo 

Trivandrum-Colombo 
Trivandrum-Colombo 

Trivandrum-Colombo 

Territories keeping in view the potential of 
centres from the point of view of tourists 
both international and domestic. The 
development of tourist centres however is 
taken up on a selective basis so as not to 
spread resources in the Gentral and the 
State Sectors too thinly. In the Seventh 
Plan the broad strategy of the Department 
wilJ be to diversify Indian tourism so as to 
bring it in conformity with the rapidly 
growing segments of international tourism 
particularly 'hoHday and leisure tourism' as 
distinct from tbe more conventional typo 
of cultural tourism (or which India has 
traditionaJJy been famous. 

PresenatioD of Excavated Site of 
• VJk,am,hJJs VDJ,enJt" 

2344. DR. G.S. RAJHANS: Will the 
Minister of CULTURE be pleased to state: 

(a) the steps Government propose to 
take to preserve excavated site of Vikram-
shila University in Bhagalpur district of 
Bihar; and 

(b) by when the excavations work is 
likely to be resumed 1 . 

THB MINISTBR OF STATB IN THB 
MINISTRY OF PERSONNBL AND 
TRAINING. ADMINISTRATIVE R.B-
FORMS AND PUBLIC GRIEVANCBS AND 
IN TaB DBPARTMENT OF CULTURE 
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remains such as the main stupa and tbe 
monastery located on the northern side 
have already been conserved and main-
tained. CertaIn special conservation worles 
arc also beiDI taken up. 

(b) There is no proposal at present to 
resume the excavations. 

1 Translation] 

MI~ro Processon Under ModernisatieD 
Programme 

2345. SHRI VISHNU MODI: will 
the Minister of PLANNING be pleased to 
state: 

(a) whether Government had set a 
target to ensure proper proces!)in& of 
various schemes of tbe Planning Commission 
and reports of the Government surveys 
carried out in regard to social and economic 
conditions of the country, through modern 
computer system; 

(b) if so, whether data processing is 
done in the Data Processing Centre of the 
National Sample Survey Organisation and 
whether a Jar-ge number of discrepancies 
have been found in this processing data 
card system which have also been found to 
lead to wrong conclusions; 

(c) jf so, the details of the steps taken 
by Government in the cases of 'micro 
processor' under the modernisation pro-
aramme; 

(d) whether Government have riot been 
able to achieve any remarkabl~ success in 
these cases so far; and 

(e) if so. the reasons therefor? 

THB MINISTER OF STATE IN THE 
MINISTRY OF PLANNJNG (SHRJ K.R. 
NARAYANAN) : (a) Yes Sir. 

(b) to (e). Data proce~sing is done 
partly in the Data })rOCeSSiDI Centre of tbe 
National Sample stJrvey Organisatioo aad 
partly at tbe Computer Centre of the 
Department of Statistics. Tho facilities 
.A.YaUl.bk ..aJ Jomo otbor computor- ceotf" 

are also utilised for specific jobs. The dis-
crepancies observed in the data are corrected 
before the results are published. The 
Government is not aware of any 
discrepancies leading to wrong conclu-
sions. 

With a view to modernisation, Micro 
Processors and Data Entry equipments have 
been acquired and are in the process of 
instaJJation. Tbe result of introducing 
these equipments can be assessed only 
after they have been installed and put to 
use. 

[Engli~h] 

Additional Resources Mobilised During 
Sixth Plsn 

2346. SHRI K. MOHANDAS: Will 
the Minister PLANNING be pleased to 
state: 

(a) the details of additional resources 
mobilised by different States during the 
Sixth Plan with the State-wise break-up 
together with the targets fixed for each 
State; and 

(b) steps contemplated to help those 
States 'which have reached a saturation point 
in regard to additional resource mobilisation 
through taxation? 

THE MINISTBR OF STATE IN THE 
MINISTRY OF PLANNING (SHRI K.R. 
NARAYANAN) : (8) The details of addi-
tional resources mobilised by different 
States during the Sixth Plan against the 
taraet fixed for each State are given in the 
Statement below. 

(b) In a arowina economy, it is difficult 
to visualise a situation of saturation point 
in regard to additional resource mobilisa-
tjoe throup taxation. Additional resources 
could be mobilised Dot only, throuab in-
creasing tb" tal rates but also through 
other measuros liko rationalisation of tax 
laws, tishtening of administrative machinery 
and reduction in tax evasion, hormonizatiol) 
of tal talol, etg. 
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StatemeDt 

(Rs. crores) 

States Sixth Sixth Plan Achievement 
Plan ..... ._ .... ------ --- --
Target Tax Non-Tax Public Total 

Heasures Measures Enterprises 

1. Andhra Pradesh 532.70 209.79 33.90 514.52 758.21 

2. Assam 348.00 71.74 20.56 76.50 168.80 
3. Bihar 600.00 248.38 593.19 326.62 1168.19 

4. Oujarat SOO.OO 429.91 62.26 981.80 1473.97 
S. Haryana 416.11 94.33 37.50 239.01 370.84 
6. Himachal Pradesh 53.12 26.57 9.70 47.32 83.59 
,. Jammu and Kashmir 137.47 51.75 70.67 24.26 146.68 
8. Kernataka 457.71 298.56 38.45 453.28 790.29 

9. Kerala 3JO.91 94.15 11.26 265.88 371.29 
10. ~adhya Pradesh 600.00 113.73 433.44 620.29 1167.46 
11. Maharashtra 900.00 615.87 '33.38 1020.14 1669.39 
12. Manipur IS.03 3.24 5.35 1.54 10.13 
13. MeghaJaya 13.85 5.34 1.71 23.54 30.59 
14. Nagaland 3.97 2.08 10.24 1.93 14.25 
IS. Orissa 350.00 110.24 99.29 184.04 423.57 
16. Punjab 400.00 240.01 54.85 339.51 634.37 
17. Rajasthan 750.70 186.54 267.11 289.80 743.45 
18. Sikkim 3.55 2.26 0.11 1.41 3.78 
19. Tamil Nadu 1101.65 927.06 S58.75 1485.81 
20. Tripura 5.00 3.52 0.03 0.48 4.03 
21. Uttar Pradesh 1000.00 5d.l0 129.83 804.98 1445.91 

22. West Bengal 512.33 387.02 2.50 348.16 737.68 

TOTAL: STATES 9012.10 4663.19 1915.33 7123.76 13702.28 

Drag AddletJOD (a) whether it Is a fact tbat .al., of 
234'7. SHRI NARAYAN CHOUBBY : drugs and addictioo to it are On tbe increase 

WiU tbe Minister of 80MB AFFAIRS be 
in Delhi; and 

pleased to Itate : (b) what steps do the GovernmfDt 
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propose to take to eliminate sale of drugs 
in the city? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND COM· 
PANY AFFAIRS AND" IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
ARIF MOHAMMAD KHAN): (a) No 
study to this effect has been conducted by 
tbe Delhi Police. However, the number of 
such cases reportrd to the Delhi Police 
durieg the period 1·1 .. 85 to 31-7-85 are 
higher than those during the corresponding 
period of 1984. 

(b) The fo})owiog steps have been 
taken by the Delhi. Police to curb tbe 
menance caused by saJe of narcotics in tbe 
capital: 

(i) Raids are conducted to detect the 
places where heroin/smack it sold. 

(ii) Extensive day and night foot and 
mobile patrolling with walkie 
talkie sets is being done. 

(iii) Continuous efforts are made by 
the Special squads of the Districts 
to detect the drug peddlers by 
developing intelligence. 

(iv) Regular surprise checking of 
vehicles is organised to detect 
those involved in sucb crime. 

'(v) Intensive action under Dangerous 
Drug Act is being taken against 
the bad cbaracters aod criminals. 

[Translation] 

Harassment to Citizens iu Renewal of 
Passports 

2348. SHRI SHANTI DHARIWAL: 
Will the Minister of EXTERNAL AFFAIRS 
be pleased to state : 

(a> whether it is a fact that citizens 
aTe harassed in different ways by the 
employees/officers working in the pa ;sport 
offices of the country while renewing their 
pauports; 

(b) if 80, the number of such compliants 
received by the Governm~nt alainst the 
:&Cliona) Of6ce aUuated in Jaipur; 

(c) whether Government bave taken 
any action on these complaints; anti 

(d) if so, the details thereof and if no 
action has been taken, the reasons 
therefor? 

THE MI NISTER OF sr A TE IN THE 
MINISTR Y OF EXTERNAL AFFAIRS 
(SHRI KHURSHJD ALAM KHAN): 
(a) No. Sir. 

(b) Four complaints regarding deJay in 
renewal of passports by passport office, 
Jaipur have been received. 

(c) Yes Sir. 

(d) Out of tbe 4 cases 3 passports 
were renewed and despatcbed by registered 
post at the addresses given by the appli-
cants and were not received back by pass-
port Office as' undelivered. Subsequently it 
transpired tha t the addressees had cha oged 
their addresses or hed given wrong address 
earlier. Postal Authorities have been 
requested to trace the undelivered passports. 
In the fourth case the money for applica .. 
tion had been received but application for 
renewal of passport and passport have not 
been received. The applicant has been 
informed to submit a fresh application 
without additional fee. 

[English] 

Closure of Aodbra Pradesh Office of IT DC 

2349. SHRI VIJAYA KUMAR RAJU : 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state: 

(a) whether it is a fact tbat Indian 
Tourism Development Corporation has 
recently closed its Andhra Pradesh office; 

(b) the steps ITDC is taking to set up 
hotels and other infrastructural facilities in 
the State of Andbra Pradesh; and 

(c) details of funds allotted by ITDC 
ror development or tourism in A.ndhra 
Pradesh durins the next three years ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL AND 
TRAINING, ADMINISTRATIVE RB· 
FORMS AND PUBLIC GRIEVANCBS 
AND PBNSION AND IN THB DEPART. 
MENT OF CULTURE (SHRI K.P. SINGH 
nBO) : (8) ITDC's Ashok Travel. and 
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Tours Unit at Hyderadbad was cJosed in 
December. 1984. 

(b) and (c). At the instance of the 
State Government, ITDC's proposal for 
setting up a joint venture hotel at 
Hyderabad in collaboration with Andhra 
Pradesh Tourism Development Corporation 
during the Sixth Five Year Plan was 
dropped. In January, 1985 lTDC entered 

into an agreement with M/s. Venkataramana 
Hotels Limi ted to provide technica J services 
during construction of hotels at Hyderabad 
and thereafter, to manage and market it 
under the chain of Ashok Group of Hotels. 
Besides, a Jumpsum provision of Rs. S crores 
exists in the Seventh Plan for joint venture 
schemes. Such schemes can be worked out 
in Andhra Pradesh also in consultation with 
State Government/State Tourism Develop. 
ment Corporation subject to satisfactory 
feasibility study. • 

Preparations for Asiso Games sod the 
Olympics 

2350. SHRI JAI PRAKASH 
AGARWAL: Will the Minister of YOUTH 
AFFAIR S AND SPORTS 'be pleased to 
state : 

(a) the steps being taken to prepare 
the Indian Squad for tbe next year's Asian 
Games and 1988 Olympics at Seoul; 

(b) whether coaching camps have been 
started for the same; and 

(c) names of sports identified on the 
priority Jist for the Asian Games and the 
details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF YOUTH AFFAIRS 
AND SPORTS (SHRI R.K. JAICHANDRA 
SINGH): (a) Government are already 
rendering financieJ and t~'chinical assistance 
to national sports federations for preparing 
Indian teams for participation in Asian 
Games 1986 and Olympic Games 1988. 

(b) Yes, Sir. 
(c) A statement is given below. 

Statemeat 

For Next Olympic 
Oames 

1 

Athletic. 

For Next Asiao 
Games 

2 

Athletics 

1 

Hockey (Men) 

Wrestling 

[Tram/ation] 

2 

Badminton 

Boxing 

Equestrian 

Golf 

Hockey (Men) 

Hockey (Women) 

Rowing 

Shooting 

Tennis 

Wrestling 

WeightJifting 

Waterpolo 

New System for tbe CODveosence of Tourists 
Coming from Abroad 

2351. SHRI R.M. BHOYE: Will the 
Minister of TOURISM AND CIVIL 
ATIATIONbe pleased to states: 

(a) whether Government bad decided 
to introduce a new system for the conveni-
ience of the tourists coming form abroad 
with a view to avoid delay in their clearance 
at the airports; 

, (b) whether there is any possibility of 
the dreadful disease of yellow fever beiDa 
carried in the country as a result of introduc-
ing thi s system; 

(c) if SOt the details thereof; and 

(d) the difficulties that may be 
experienced if the new system is imple-
mented ? 

THE MINISTER OF STATE· IN THE 
MINISTRY OF PERSONNEL TRAINING, 
ADMINISTRATIVE REFORMS AND 
PUBLIC GRIEVANCES AND PENSION 
AND IN THE DEPARTMENT OF 
CULTURE (SHRl X.P. SINGH DEO) : (a) 
Yes, Sir. 

(b) No, Sir. 



(c) Does not arise. 

(d) The new procedure is already under 
implementation at tbe International 
Airports. 

[English [ 

Development oC Ahmedabad Airport as aD 

International Airport 

i 2352. SHRI RANJIT SlNGH GAEKWAD : 
Will the MiniSler of TOURISM AND 
CIVIL AVIATION be pl~ased to state: 

(a) whether Government have drawn 
any programme for the development of 
Ahmedabad Airport as an International 
Airport; 

(b) if so, details of the development 
programme in respect of Ahmedabad 
Airport ; and 

(c) the amount proposed to be spent for 
upgrading the Ahmedabad Airport as an 
International one? 

THE MIHISTER OF STATE IN THE 
MINISTRY OF PERSONNEL AND 
TRAINI"lG. ADMINISTRATIVE RE· 
FORMS AND PUDLIC GRIEVANCES 
AND PENSION AND IN THE DEPART· 
MENT OF CULTURE (SHRI K P. SINGH 
DEO) : (a) to (c). A proposal to develop a 
number of domestic airports including 
Ahmedabad Airport for introducting limited 
international flights is under consideration 
with a view to reduce congestion at Bombay 
airport. The question of likely expendi. 
tllre to be incurred on development of 
facilities available at these airports and 
the probable da te of starting international 
flights either by Air lndia for Indian 
Airlines would arise once a final decision 
is taken by the G~vcrnment in this regard. 

Special Tribal Development Scbemes 

2353. SHRIMATI USHA CHOU-
DHAR Y : Will the Minister of HOMB 
AFF AIRS be pleased to state: 

(a) the names of States tbat had pre-
pared special tribal development schemes 
and with details tbereof; 

(b) to what extent these schemes were 
fi nanced by the Union Government; and 

(c) the number of tribals benefited 
therefrom? 

THE MINISTER OF SrATE IN THB 
MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA): 
(a) All the 17 States and 2 Union Terri-
tories (names in the Statement given below) 
which come under the Tribal sub-Plan 
Stra tegy prepare sub-Plans annually for 
tribal development. These plans incorporate 
schemes in various sectors such as Agricul-
ture, Animal Husbandry. Rural Develop. 
ment, Health, Education, Irrigation. 
Forestry. Social Welfare etc. 

(b) Special Central Assistance to the 
tune of Rs., 486.92 crores was released to 
all tbe above States during the Sixth PI an. 

(c) About 39.67 lakhs tribal families' 
have benefitted trom the above schemes 
during the Sixth Plan. 

Statement 

List ofTSP State/Union Territories 

1. Andhra Pradesh 

2. Assam 

3. Bihar 
4. Gujarat 
5. HimichaJ Pradesh 
6. Karnataka 
7. Kerala 
8. Madhya Pradesh 
9. Mabarashtra 

10. Manipur 

11. Orissa 
12. Rajasthan" 

13. Sikkim 
14. Tamil Nadu 
15. Tripura 

16. Uttar Pradesh 
17. West Bengal 
18. Andaman Nicobar Islaods 

19. Goa. Daman and Diu. 
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Upgrading of Urallium Ore 

2354. SHRI C. MADHA V REDDI: 
Will the PRIME MINISTER be pi eased to 
state : 

(a) whether it is a fact that our country 
has developed a process of bacterial 
treating of Uranium ore of low grade; and 

(b) if S0, whether the process has been 
exploited and found to be effectivt: in 
upgrading the Uranium ore? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH .. 
NOLOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY. SPACE AND ELECTRONICS 
(SHRI SHIVRAJ V. PATIL): (a) Yes Sir. 

(b) Laboratory and pilot tests showed 
tha t Uranium from some of toe low grade 
uranium orts can be treated taking aavan-
tage of bacterial oxidation. The process, 
however, extends over weeks. Industrial 
application of these tesls has not yet been 
tried. 

Setting up of a Sciellce Museum In 
Nagpur 

2355. SHRI BANWAR[ LAL 
PUROHIT: WiJI the Minister ofCULTURB 
be pleased to state: 

(a) whether there is a proposal under 
consideration of Government to set 
up a Science Museum in Nagpur City 
(Maharashtra); 

(b) if so, whether it is a fact that a 
survey was conducted for setting up of the 
said museum some time back; and 

(c) if so, the findings of the survey and 
by when the said museum will be set up in 
Nagpur City? 

THE MINISTER OF STATE IN THB 
MINISTRY OF PERSONNEL AND 
TRAINING, ADMINISTRTIVE REFORMS 
AND PUBLIC GRIEVANCES AND 
PBNSION AND IN THE DEPARTMENT 
OF CULTURE (SHRI K.P. SINGH DEO) : 
(a) Yes, Sir. 

(b) and (c). A survey conducted by the 
National CouacU of Scienco MU8CWDI aad 

up the proposed Science Museum. A master 
plan for the project is being prepared aod 
work will be taken up depending on the 
land and requisi te funds being made 
available by the State Government. 

Restriction on Foreign Tourists to Visit 
DarJeeUog 

2356. SHRT SUDHIR ROY: 
SHRI AJOY BISWAS : 
SARI BASUDEB ACHARIA : 

Win the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state: 

(a) whether it is a fact that there are 
restrictions on foreign tourists who intend 
to visit Jammu and Kashmir; 

(b) whether it is a fact that restrictions 
are imposed on foreign. tourists who intend 
to visit Darjeeling and adjoining areas; 

(C) if so. the reasons therefor; and 

(d) whether Government propose to 
abolish such restrictions? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL AND 
TRAINING, ADMINISTRATIVE RE. 
FORMS AND PUBLIC GRIEVANCES 
AND PENSION AND IN THE DEPART. 
MENT OF CULTURE (SHRI K.P. 
SINGH OED) : (a) Except for some border 
areas of J and K, there are no restrictions 
on foreign tourists in J and K. 

(b) and (c). The District of DarjeeJing 
in West Bengal has been dccJared as a 
restricted. area and therefore. traveJ by 
foreign fourists to plnces of interest in 
and around Darjc:eling are regulated by 
permits, 

(d) Government of India have been 
reViewing the restriction imposed on move .. 
ment of foreigneu from time to time and 
relaxing them as necessary. OnJy recently 
Government hav,", further relaxed the 
procedure for entry to the area. 

[T,.an.'./allonJ 

TermlDatlon of Services or fPC and IPS 
Oft'lcers 

2357. SHRI MOOL CHAND DAOA' 
Will the PRIME MINISTER bo plo86ed &~ 
state : 
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officers and other officers of All India 
Services, separately whose services were 
terminated during the last three years, year .. 
wise, and 

(b) tbe number of such officers suspen .. 
ded together with the da tes of their 
suspension and of tbose who are still under 
suspension as also the number of those who 
have been punished and of those who have 
been reinstated? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL AND 
TRAINING, ADMINISTRATtVE RE-
FORMS AND PUBLIC GRIEVANCES 
AND PENSION AND IN THE DEPART-
MENT OF CULTURE (SHRI K P. SINGH 
DBO) : (a) The number of officers of the 
All India Services whose services were 
terminated during the last three years is ;-

Year lAS 

1982 3 

1983 2 
1984 2 

IPS Indian Forest 
Service 

2 

1 

(b) The information is being collected 
and will be laid on the 1:'able of the House. 

(English1 

Movement of Fazilka People to Other States 

2358. SHRI KAMAL NATH: Will the 
Minister of HOME AFFAJRi be pleased 
to state : 

(a) whether it is a fact that people 
of Fazilica Abohof region in Fe r,ozepur 
District of Punjab started mO~108 10 
adjoinin8 States of Haryana and Rajasthan; 
and 

(b) jf so. the reaction of the Govern· 
ment in the matter? 

THE MINISTER OF STATE IN THB 
MINISTRY OF HOME AFFAl~S 
(SHRIMATI RAM DULARI SINHA): 
<a> There is DO report in tbis resard. 

PreSsure and Ioftuence fo Se"ice Matters 

2359. SHRI HAFIZ MOHD. SIDDIQ : 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether attention of the Govern. 
ment has been drawn to the news item 
"Officials must follow conduct code" 
appearing in tbe Hindustan Times of 10th 
July, 85; 

(b) if so. whether it is a fact that 
Government issued instructions forbidding 
public servants from resorting to outside 
pressure and influence in respect of their 
service matters, particularly, transfers and 
postings; and 

(c) if so, will a copy of the icstruction 
so issued be laid on the table of the House 
as well as copies of instructions on service 
matters and discipline/conduct during the 
course of the Jast three years? 

THE MINISTER OF STATE IN THE 
MINlSTR Y OF PERSONNEL AND 
TRAINING. ADMINISTRATIVE RE· 
FORMS AND PUBLIC GRIEVANCES 
AND PENSION AND (N THB DEPART. 
MENT OF CULTURE (SHRI K.P. SINGH 
DBO): (a) Yes, Sir. 

(b) Yes, Sir. 

(c) The instructions referred to in part 
(b) are in the nature of guidelines to 
Administrative Authorities and not meant 
for general information. Instructions meant 
for genera) information relating to service 
matters and discipline/conduct issued during 
the course of the last three years are 
available in the compilation<; that have been 
published by various publishers. 

[Translation J 

Allocation for Uplirtmeot of Sea/STs 10 V.P. 

2360. SHRI R.P. SUMAN: Will tbe 
Minister of HOMB AFPAIRS be pleased 
to state: 

(a) the number of schemes being 
implemented by Central Government and 
SCate Governmonts, separately. for tbe 
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Tribe. in the country for tbe last three 
years and the amount provided by Centre 
to State Governments and the amount 
sanctioned by State Governlllent from 
their own l'esources sep..tratefy ; 

(b) the amount a 1J0cated by Uttar 
Pradesb Government for the people of 
above castes during the last tbree years 
and items on which the amount allocated 

was spent )t'8r-wise ; 8fld 

(c) whc:ther Government are aware that 
the amount provided by the administration 
is not being utilised properly and the 
people of lhese eft fegorirs arc not being 
benefited in the real sense and if so, the 
action b'~lng t;1 k,: Il 10 improve the position 
and to ensure proper utilisa tion of funds 
and successful implementation of schemes 
and if no action is being taken the reasons 
therefor 1 

THE MiNISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA) : 
(a) and (b). During Sixth Five Year Plan 
a new strategy was evolved for the develop-
ment of Scheduled Castes and Scheduled 
Tribes. In respect of the Scheduled Castes 
the combination of the Special Component 
Plans, Spt:cial Cen'ral Assistance to the 
Special Component Plans of the States and 
the Scheduled Casto Development Corpora .. 
tions constitutes new strategy ; for the 
Scheduled Tribes the Tribal Sub·Plan and 
tbe Special Centra I Assistance to the Tribal 
Sub.Plans constitute the . new pattern of 
assistace. The Special Component Plans of 
the States and the Central Ministries are 
envisages to bring the Scheduled Caste 
families above the poverty line through 
composite income generating schemes. 
Besides, these plans also seek to improve 
the living cond:tions of Scheduled Castes 
throUlh tbe Development of infrastructures, 
liko drinking water supply, rural electrifica-
tion, link roads etc. 20 States and 4 Union 
Territpries with sjz~able Scheduled Caste 
population formulated their Special 
Component Plans. The Special Ctntral 
Aniatance is an additive to the State 
Special Component Plans and proarammes 
for the development of Scheduled Clstes. 
The Scbeduled Caste Development Corpora-
tiona in the States/UTa. are envisapd to 
provido linkaaea between the poor enter-
I\~ ~un aDd 8DaD9~1 jo,C"vtiO'" i~ ~ptOf 

of banka ble schemes of eacnomic develop-
ment. 17 Scates with substantial populatioD 
of Scheduled Castes and 2 Union Territories 
(Delhi and Cbandiaarh) have set up 8uch 
Cor.porations. SimiJarJy the SpeciaJ Central. 
Asslstaoce envisages the development of 
Scheduled Tribes through beneficiary 
oriented schemees aod tbehuman resources 
deveJopmen programmes. The Bow of funds 
from aeneral sect'lr of the State PJan 
towards Special Component Plan and Tribal 
Sub·Plao are expected to be proportionate 
to tbe size of scheduled Castes and Scheduled 
Tribes population, respectively, in the State 
and Union Territories. During discussioos 
on the special Component Plans/Tribal 
SubPlans of the various Slates!UTs. it 
has been observed that (he quantification 
of funds under Special Component Plan/ 
Tribal, ~ub-PJans has been, by and large, 
proportIOnate to the size of population 
of Scheduled Castes and Scheduled Tribes 
respectively, in the State~/UTs. The state-
ments showing the allocations under SCP 
SCA to SCP, SCDCs, TSP, SCA to TSP i; 
respect of StatesjUTs. are enclosed. 

(c) In the course of review of the 
Special Component. ]>Jans and Tribal 
Sub·Plans for the last five years it has 
been noticed tbat there was gradual improve-
meot in the quality of the schemes and 
their implementation. Generally the 
schemes have made good progress during 
the Jast five years in terms of financial as 
weJl as physical achievements. 

(Englllll] 

Incentives to Foreign Tourists to Visit 
Mababalesbwar 

2361. SHRI PRATAPRAO B. 
BHOSALB: WiJJ the Minister of 
TOURISM AND CIVIL AVIATION be 
pleased to state : 

(8) whether Mahabaleshwar is a tourist 
.pot in the country; 

(b) if 10, incentives provided by 
Government to foreign tourists to visit 
Mababalesbwar; 

(C) • whether there is any plan to develop 
MahabaJesbw,r t9 attra~t forei,n tourists; ,., 
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Cd) if so, tbe details thereof? 

THE MINISTER OF STATE IN THB 
MINISTRY OF PERSONNEL AND 
TRAINING. ADMINISTRATIVE RE· 
FORMS AND PUBLIC GRIEVANCES 
AND PENSI3N AND IN THE DEPART· 
MENT OF CULTURE (SHRI K P. SINGH 
nEO) : (a) to (d). Mahabaleshwar is a 
we1J.known hill station in the country 
whicb attracts tourists. No special incentives 
are provided to foreign tourists to visit 
specific towns. 

The Department has no proposal to 
develop Mahabaleshw.ar specifically for 
attracting foreign tourists. 

Reported Hungry Mothers Seiling Babies 

2362. SHRI V. TULSIRAM : 

SHRI KRISHNA PRATAP 
SINGH: 

Will the Minister of HOME AFFAIRS 
be pleased to sta te : 

(a) whether the attention of the Central 
Government has been drawn towards a 
new:s items "Hungry mother selling babies" 
published in the "Times of India" dated 
26th June. 1985; 

(b) whether Central Government have 
received any report from the GoVt:rnment 

. of Orissa in this regard and if so. the 
detai Is of the report; and 

(c) the steps taken/proposed to b~ 
taken in this regard 1 

THE MINISTER OF STATE IN THE 
MINISTRY OP HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA): 
(8) to (c). According to the informarion 
furnished by the Government of Orissa t the 
allegations levelled in the news-item are 
baseless. Enquiries conducted in the matter 
reveal that one Natabar Pradhan, a tele-
graph Sub-Inspector, who had no sun, 
adopted a newly born male Child of one 
lady, resident of village Maharajore under 
Boden Block of Kala bandi district. The 
Adoption had been duly registered in Ihe 
Office of the Sub·Registrar Nawapara in 
tbe pre,efl~~ of \)otb the "arties. 

The other incident of al~ged selling of 
a 12 year old girl was also found baseJess 
on enquiry. 

Chief Ministers Conference on lmplementloo 
of Pollee Commi s5ion Recommendations 

2363. SHRI O.M. BANATWALLA: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether a conference with all the 
Chief Ministers was scheduled to be held 
on or about June 23. 1985 to discuss the 
progress in implementing the Police Com· 
mission's recommenda tions; 

(b) if so, whnther tbe said conference 
was poslponed and the reasons for the 
postponement of the conference; and 

(c) when is the said conference now 
expected to be held? 

THE MINISTER OF HOME AFFAIRS 
(SHRI S,B. CHAVAN): (a) to (c). The 
Chief Ministers Conference proposed to be 
held on June 25, 1985 was postponed due 
to administrative reasons and no future 
date has yet been fixed. 

Committee for Economic Deve lopmeot of 
Nortb East 

2364. SHRI AJOY BISWAS: Will 
the Minister of HOME AFFAIRS be 
pleased to state: 

(a) when the Committee for the ecoomic 
development of North Eastern region met 
in New Delhi last; and 

(b) the recommendations of the 
Committee to accelerate the pace of deve· 
lopment in the North Eastern region? 

THE MINISTER OF STATE IN THB 
MINISTRY OF HOME APFAIR.S 
(SHRIMATI RAM DULARI SINHA): 
(a) The Committee of Ministers for 
economic development of North Bastern 
regioc met last in New Delhi on 3ht 
August. 1984. 
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(b) A statement is given below. 

Sfatement 

The 9th meeting of the Committee of 
Ministers for economic development of 
North·East~rn Region held on 31-8-84 made 
the following recommendations .-

1. The BG line to Oauhati shouid be 
commissioned for goods traffic 
expeditiously. 

2. The progress of the construction of 
six new railway lines should be 
improved. 

3. Funds shou1ci be speci fically ear-
marked in each annual plan for 
works on National Highways-44 
and 53. 

4. The Tariff rates for sharing of power 
from Loktak Hydel and KopiJi 
Hyde! Projects should be:finalised. 

S. It should be ensured what natural 
gas is made available at a reason-
able rate for power generation 
purposes. 

6. Vayudoot air services in the N.E. 
Region should be given top priori ty 
and necessary improvements in the 
following airfields should be under-
ta ken on priori ty :-

(i) Gauhati-night landing faciJi-
ties. 

(ii) Dimapur-to enable Boeing 
air crft to land. 

(iii) Aizwa) (Turial) airfield to be 
improved. 

(iv) Itanagar airfield to be sanctionod 
and constfuction work taken up. 

7. The leAR quota (or schedule tribes 
students from the North-East should 
be increased inview of the shortaae 
of trained manpower in the re-lion. 
Agriculture and Veterinary Colleges 
wi thin tbe reaion shQuld be 
'encourapd. 

the cement dumps other than 
Jogighopa cement dump also.' 
Efforts should continue to utiJise the 
services of Central Inland Water 
Transport services for movement of 
cement within the region. 

[ Trans/atton] 

Construction of Hotels In Hilly Areas 
oru.p 

2365. SHRI HARISH RAWAT: Will 
the Minister of TOURISM AND CIVIL 
A VIATION be pleased to state: 

(a) the steps pr"posed to be taken to 
tap the untapped potential of tourism 
in the hill areas of U .P.; 

(b) whether India Tourism Development 
Corporation has any scheme to construct 
hotels in this areas; and 

(c) if not, the steps proposed to be 
taken to provide convenient lodging Cacili .. 
ties to foreign tourists in this area 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL AND 
TRAINING. ADMINISTRATIVE RE .. 
FORMS AND PUBLIC GRIEVANCES 
AND PENSION AND IN THE DEPART .. 
MENT~OF CULTURE (SHRI K.P. SINGH 
DEO) : (a) Specific schemes under the 7th 
Plan for the development of tourism in the 
hill areas in Uttar Pradesh will be consi. 
dered after proposals have been received 
from the State Govt. There are two special 
agencies neme!y the Oarhwal Mandai Vikas 
Nigam and Kumaon Mandai Vikas Niaam 
specially entrusted with the development 
of infrastructural facili lies and for under-
taking comm~rciaJ activities for tbe con-
venience of tourists/pilgrims in the U.P. 
bill areas. 

(b) No, Sir. 

(C) The Department of Tourism have 
sactioned an amount of Rs. 20.90 laths for 
the construction of 6 cot ta,es and a restau-
rant at Auli-Joshimath for whjch sn 
amouDt of Rs. 10.00 laths has been released 
to tbe State GOVI. for execution throup 



Talks wllh Mizo Nalioaal Frout Leaden 

2366. SHRI G.G. SWELL: 

SHRI ANIL BASU : 

SARI AJOY BISWAS : 

SHRI SRIBALLAV 
PANIGRAHI: 

SHRI ANANTA PRASAD 
SETHI: 

SHRIMA TI JAY ANTI 
PATNAIK: 

Will the Minister cf HOME AFFAIRS 
be pleased to state: 

(8) whether talks regarding the settle-
ment of the Mizo problem have reached 
finalisation; 

(b) the broad fdltures of the proposed 
settlement; and 

(c) whether certain ele: cnts in the 
Mizo Na tiona) Pwnt ;nc ~;! i II holding nut 
and are ganging up wirh the Tribal National 
Volunteer Force of Tripura and the National 
Socialist Council of Nagaland and for 
widening and intensifying insurgent acti· 
vitics in the re-pion ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA): 
(a) and (b). Talks with Milo National 
Front leaders are still- continuing. 

(C) No such reports have come to the 
notice of the GOYernment. 

Loss or Forest Wealth 

2367. DR. K.G. ADIYODI : WiU the 
PRIME MINISTER be pJeased to state: 

(a) total loss of forest wealtb during 
the month of June and July 1985 due to 
heavy rainfall in the State of Kerala; and 

(b) total length of roads damalcd in 
Ghat Roa<.fs in Idukki and W.yanad 
Districts due to land shdes in the forcat 
,ar~· ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI VIR SEN) : (a) and (b). 
The information will be ascertained from 
the Government of Kera la and placed on 
the Tobie of the House. 

Security at Womeo'a Hostel 

2368. SHRI KALI PRASAD PANDEY: 
SHRI HAFIZ MOHO. SIDDIQ : 
SHRIMATI USHA 

CHOUDHARY: 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

(b) whether Government nre a\\-are of 
the unsafe conditions in which working 
women ar~ living in the hostels ir. the 
Capital; 

(b) whether it is a fact that th(.'re are 
many cases where the inmates of these 
girls' hostels were fobbed, ulpcd and 
ass3ulted; 

(C) if so, the details thl-'feof; and 

(d) what Sleps th<: G0vcrnment have 
suggested to s1rcnglh;~n lh:- !'! eurily arrange-
ments at women's hostel~ in the Capita] ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS AND MINISTRY 
OF HOME AFFAIRS (SBRI ARIF 
MOHAMMAD KHAN): (a) It is found. 
that the WOI king Women Hostels do not 
have adequate security arrangement. 

(b) and (C). No, Sir. Only one case 
FIR No. 384 dated ]0 7·85 V/S 202/376 
IPC has been reported and registered at 
Police Station Lajpat Naaar. This involved 
suspected criminal assault (rape) and 
murder of Miss Arti Venkataraman aled 
24, aD iomate of working sirls hostel at 21, 
Ring Road. Lajpat Naaar-IV. 

One arrest has already been made ia 
this case. ' 

Cd) Tbe following steps have beeft taken 
to prevont recurrence of sucb incidents: 

(i) Police patroJUol in the area wbere 
tbese hostels are located hal been 

, iotcnai8ed. 
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(ii) The management of these hostels 
have been ar.ked to' strengthen 
their own security arra~,gement 

also. 

States Achieving Maximum and Minimum 
Growth Rate 

2369. SHRI RAM BHAOAT PASWAN : 
Will the Minister of PLANNING be pleased 
sfa te : 

(a) the name of the State which 
achieved the maximum growth rate in the 
year 1984-85; 

(b) the name of the Sta te which 
achieved the minimum growth rate during 
that year. with reasons thereof; and 

(c) wha t "as the growlh rate in the 
a bove cases ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI K P. 
NARAYANAN) : (a) to (c). The estimates 
of State Dome~tjc Product prepared by the 
State Statistical Bureaus have not yet be-cn 
finalised for 1984·85. Therefore. it is not 
possible to indica te at this stage, the names 
of States recording maximum and minimum 
growth rates in 1984-85 and their actual 
growth fa tes. 

Construction or an Airport at Salem 

2370. ~HRI P.R. KUMARAMANGA-
LAM: Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased to state: 

(a) whether Salem is proposed to be 
included in the Seventh,Five Year Plan for 
an Airport; 

(b) whether the State Government are 
willing to donate tht: required land for the 
construction of the Airport; and 

(C) when tbe ajr~ort will be 
constructed 1 

THE MINISTER OF STATE IN THB 
MIN,[STRY OF PERSONNEL AND 
TRAINING. ADMINISTRATIVE RE· 
FORMS AND PUBLIC GRIEVANCES 
AND PENSION AND IN THE DEPART .. 
MENT OF CULTURE (SHRI K.P. SINOH 

(b) Tamil Nadu Government has beea 
requested to provide necessary land free of 
cost for development of a STOL airport at 
Salem. However, no land has been made 
available by them so far. 

(c) The time schedule of the project 
will be (fetermined after a suitable site is 
made available by ths State Government. 

Science elfy 

2371. SHRI CHINTAMANI PANI· 
GRAHl; 'Viii the PRIME MINISTER be 
pleased to state: 

(a) whether there is any proposal by 
non-resident Indians in the U.S. to establish 
a Science City in India; 

(b) jf so, whether Government propose 
to establish such a 'Science City' in India; 

(c) whether any site has been selected 
for the purpose; and 

(d) if so, the dl!tails thereof 1 

THE MINISTER OF STATE FOR THE 
MINISTR Y OF SCIENCE AND TECHNO. 
LOGY AND IN THE DEPARAMENTS OF 
OCEAN DEVELOPMENT, A rOMIe 
ENERGY, SPACE AND ELECTRONICS 
(SHRI SHIVRAJ V. PATIl): (a) Group 
of Non-Rellid~nt Indians from U.S A. have 
on occassions proposed establi~bjng facilities 
at a fcw locations for producing c('rlain 
high technology items. Some of them have 
been' pursuing the proposals with the COD .. 
cerned Stale Governments. 

(b) Centra I Government by itself is Dot 
proposing to establj~h such a Scit.·nce City in 
India. 

(c) Does not arise. 

(d) Does Dot arise. 

Appikatioa feu'v,. for Air Freight Carao 
by Pri •• te Partie. 

2372. SHRI SHIVENDRA BAHADUR. 
SINGH : Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased to 
state: 
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for transportation of Air freight cargo by 
private parties during the Icst one year; 

(b) to whom the contracts were 
awarded and the reasons therefor; 

(C) the reasons as to why tbe people 
besides passengers have been stopped from 
entering the airport; and 

,(d) how much revenue is being Jost as 
a result thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL AND 
TRAINING, ADMINISTRATIVE RE· 
FORMS AND PUBLIC GRIEVANCES 
AND PENSION AND IN THE DEPART. 
MENT OF CULTURE (SHRI K,P. SINGH 
DEO) ; (a) Requests for operation of 
cargo flights were received from two non-
scheduled operators. 

(b) MIs. Trans International, Sharjah, 
U.A,E. submitted a proposal for operating 
an extra section cargo flight from Madras 
to New YOI k. Since there were no rc.:quests 
from the scheduled operators at Madras 
and there was a backlog of export cargo at 
Madras, Mis Trans International were 
permitted to operate a single flight as a 
special case. Mis Trans International, 
however; did not operate this flight. The 
IlPplication of the second party, M Is. Jet 
Cargo of Miami, U.S.A. was rejected, as 
Air India had spare capacity. 

(C) This was done in the interest of 
security, 

(d) The estimated loss on this account 
at the four inlernatjonal airports was 
Rs. 20 lakhs per month. The loss of revenue 
at other airports is estimated at Rs. 4,81 
lakhs for the period during which this ban 
was in force. 

, uSe or Hazardous Chemicals by Industries 
10 Madhya Pradesb" 

2373. KUMARI PUSHPA nEVI: Wilt 
the PRIME MINISTER be pleased to 
.tate : 

(a) whether many industrial units and 

Madh ya Pradesh are still using hazardous 
chemicals; 

(b) if so, names of those public and 
private sector units; and 

(c) action taken/proposed against such 
private and public sector units? 

THE MINISTER OF STATE IN 1 HE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI VIR SEN) : (a) and (b). 
There Bre 3 il dustrial units in Bhopal 
which are using hazardous chemicals. These 
are: 

(i) Madhya Pradesh Industries Ltd; 

(ii) Reliance Drugs Manufacturing 
Co. Ltd; 

(iii) Bharat Heavy Electricals Ltd. 

(c) Madhya Pradesh Industries Ltd. 
has been asked to instal an Effluent Treat-
ment Plant. For the Reliance Drugs Manu-
facturing Co. the treatment plant is at a 
planning stage whereas )n Bharat Heavy 
EJectrica I Ltd the treatment plant is 
already in operation. 

Development of Barahai Hill (Gaya), Bodb 
GHya and Rajrappa in Bibar 

2374, SHRI RAMSWAROOP RAM: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state: 

(a) whether it is a fact that Barahai 
Hill (Oaya), Bodh Ga)'a and Rajrappa 
(Hazaribagh) in Bibar arc the attractive 
visitors' sites; and 

(b) jf so, the plans formulated by 
Government in the Seventh Five Year Plan 
to develop these sites? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL AND 
TRAINING. ADMINISTRATIVE RE-
FORMS AND PUBLIC GRIEVANCES 
AND PENSION AND IN THE DEPART .. 
MENT OF CULTURE (SHRI K.P. SINOH 
DEO) : (a) Gaya, Bodh Gaya, and 
Hazaribaah are included in the lilt nr 2. 
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iQ consultation with the State Government 
for phased development of tourist infras-
tructural facilities through the combined 
resources of Centre. State and tbe private 
seclors. 

(b) The Plans formulated by the Gevern-
ment to develop these sites are as under: 

Barobar,HiII (Gaya) : The State Govern-
ment bas plans for the conslruction of 
steps from Alakh Baba cave to Sidhinath 
temple and Pa taal Ganga to Sidhinath 
temple. The State Government have also 
sanctioned schemes for metalling the roads 
from Makhdumpur 10 Barabar and Bela fo 
Barabar. renovation of the existing Youth 
Hostel and establishment of a medium 
c Jass hotel. 

Bodb Gay: The Central Department of 
Tourism have sanctioned an amount of 
Rs. 20.00 lakhs for development of Gallram 
Van at Bodh Gaya out of which an amount 
of Rs. 3.00 lakhs has been rtledscd to 
ITDC for the excUliun of the works. In 
addition the ITDC is expanding their own 
Travellers Lodge at lh .. dh Gaya into a hotel 
at an estimated cost of Rs 160 lakhs. 
Besides the State Government is renovating 
the existing Youth Hotel at Both Gaya 
and also constructing a swimming pool 
behind their tourist bungalow. 

RaJroppa (Hazarlbagb): Tile State 
Government have proposals for the cons-
truction of a Dharambhala and cafetaria at 
Rajrappa. 

Misuse of L. T.e. Facilities 

2375. SHRI V.S. KRISHNA IYER: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether it has come to the notice 
of the Government that employees of 
Central Government as also of pubJic 
undertakings are misusing the LTC 
(acilities; 

(b) whether it is a fact that officers 
have to be posted to find out jf an employee 
who bas taken LTC benefit 1S actually 
utilis'na the above benefit or not; 

(0) wbetber tbe actual workina of abo 

scheme has resulted in a lot of accounting 
procedures and increase in work load; 
and 

(d) whether Government propose to 
consider scrapping the existing LTC 
system and sanction a lump sum amount 
once in four years to all the employees of 
C(!olral Government/Undertakings in lieu 
of LTC? 

THE MINISTER OF STATE IN THB 
MINISTRY OF PERSONNEL AND 
tRAINING. ADMINISTRATIVE RE-

FORMS AND PUBLIC GRIEVANCES AND 
PENSION AND IN THE DEPARTMENT 
OF CULTURE (SHRI K.P. SINGH OEO) : 
(a) It has come to the notice of Govern .. 
ment that cc:rtain private transport com-
panies in collaboration with some Govern-
ment employees were involved in malprac-
tices resulting in misuse of Leave Travel 
C(lnc~ssion. 

(b) The controlling authorities in 
various Offices who check the TraveIJing 
Allowance Bi lis of employees. before 
approving them, check the Leave Travel 
Concession Bills a Iso. . 

(c) The ac~(.)unting procedures for pro-
cessing the Leave Trave} Concession claims 
are the same as are applicable to TraVelling 
Allowance claims and Leave Travel CoP-
cession claims are dealt with by the Staff 
who handle Travelling Allowance Claims. 

(d) A suggestion for replacement of 
the present system of holiday travel con-
cession by a sma IJ addition to the salary 
wilhout any travel condition attached to it 
has been r~ceived by the GOVernment. The 
suggestion has been referred to the 4th 
Central Pay CommiSSion who are already 
considering the structure of emoluments 
and conditions of service of Central Govern-
ment employees. 

UpliftmeDt of Jbadla Kondb and £reap 
Kaodb Tribes of Orilsa 

2376. SHRI RADHAKANTA DIGAL: 
Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether Government have introduced 
any scheme for: tbe upliftmcnt o.f JbacUa 
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Itondh and Brenga Kandh tribes living in 
different districts in Orissa; 

(b) if so, since when this scheme has 
been 1 mplemented : 

(c) the amount spent on implem'.!nting 
this scheme in last three year,; and 

(d) the number of f:1milies belonging 
to the above communities benefited in 
Phulabani district in Qrissa in those y ;:ars 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA): 
(a) to (d). The Government of Orissa 
proposed inclusion of Jh3di3 K(~ndh and 
Erenga Kolha jn the list of Id _'lltitied 
primitive tribal group3 for takm& up 
special programmes. This was not agret:d 
to for want of fuB justification for such 
inclusion. Benefits und~r the tribal sub· 
Plan and other anti~p()Verty programml~s 

Bow to all Schedul~d Tribes, Community-
wise details of such benefits are not 
maintained. 

"pulluting Industries in Bombay" 

2377. SHRI YASHWANTRAO GADAKH 
PATJL : Will the PRIME MINISTER be 
pleased to state: 

(a) whether it ii a fact that more than 
3000 pol1uting industries are located in 
Bombay; and 

(b) if so, what steps are being taken 
to protech Bomhay from pollution of 
dangerous gasses? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI VIR SEN) : (a) No, Sir; 
according to a survey conducted by the 
Pollution Control Board there are about 
141 medium/major industries located in 
Bombay which are polluting in nature. . 

(b) The city of Bombay has been 
Doufied as Air Pollution Control Area by 
the Maharashtra Pollution Control Board 
and industries have been asked to apply for 
consent as per the provisions of the Air 
(Prevention and Control of Pollution) 
Act. 1~1. $io<;e vehi~luar "~issiOOS .r~ 
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a major contributor of air pollution, a 
programme for control of poilution (rom 
autombile exhausts has also been lau']ched. 

Vayudool Services to Audbra Pradesh 

2378. SHRI K,S. RAO: Will the 
Minister of TOURISM AND CIVIL 
AVIATION be pleasl.!d to state: 

(a) whether it is a fact that Vayudoot 
has plans to introduce some of the new air 
services in the couDlry by the end of 1985 
with runways built at several places; 

(b) if so, the places which are likely 
to be covered in Andhra Pradesh; and 

(c) whether there is any proposaJ \\ ith 
Oovernment to allow the private sector to 
·operate the same? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL AND 
I RAINING, ADMINISTRATlVE RE· 
rORMS AND PUBLIC GRIEVANCES 
AND PENSION AND IN THE DEPART-
MENT OF CULTURE (SHRI K.P. SINGH 
DEO) : (a) and (b). Yes, Sir. Subject to 
availability of infrastructure, aircraft 
capacity and economic viability of opera-
tions Vayudoot has plans to airlink 
Walrangal by the. cnd of the year 1985. 

(~) No, Sir. 

-'News item Captioned "Noise affects ears or 
8 out of 1000 in Calcutta" 

2379. SHRI JITENDRA PRASAD: 
Will the PRIME ~nNISTER be pleased to 
state: 

(a) whether his attention has been 
drawn towards the news item captioned 
'Noise afi'(!cts ears of 8 out of 1000 in 
Calcutta' (Hindustan Times dated 2 July, 
1985); 

(b) if so, the reaction of Government 
thereto; and 

(c) the steps p'roposed to check noise 
pollution in other big cities also? 

THE MINISTER OP STATB IN THB 
MINISTRY OF ENVIRONMENT AND 
PORBSTS (SIiRl VIR $BN\: (a) Yes 
~lf, ( ", 
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(b) and (c). A statement is liven b,~Jow. 

Statemeat 

ACCOldia to the report, the average 
traffic Doise lovel in Calcutta is about 75 
dBA. The study seems to be based On da ta 
collected at 22 pOints. The Motor Vehicles 
Act, Municipal;ties Act, Pactories Act etc. 
have provision. for reluJating noise lovels 
by prohibitinl loud borns. restriction on 
foudspeakers compulsory use of silencers 
and zoininl of city areas. Tree plantatjons 
OD road side a Iso act al barriors to noise. 

(TrDlL'lGtlolt ] 

MeteoroJoaleal Otl'lees ID tbe CouDtry 

2380. SHRI K.N. PRADHAN: Will 
tbe PRIME MINISTER be plc:ased to state: 

(a) the number and locations of regional 
meteorologica) offices' in the countr)'; 

(b) whether it is a fact that one relional 
office is in Bombay (Maharashtra) whose 
jurisdiction is Maharasbtra except Vidarbha 
and the other regional office is at Nagpur 
which covers only eight districts of Vidarbha 
while entire Madbya Pradesh falls UDder 
its jurisdication; and 

(C) whether Meteorological eXPerts and 
employees Associations have been writing 
to the Meteorological Department of the 
Central Government for the Jast servera) 
years that Bhopal Centre should be given 
tbe status of regional office and jf so,· the 

action taken by Gover nmen t in this 
reaard ? 

THB MINISTER OF STATB IN THE 
MINISTRY OF SCIENCB AND TECH,· 
NOLOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT. ATOMIC 
ENBRGY, SPACE AND ELECTIlONICS 
(,SHRI SHIVRAJ V. PATJL): (.Ii) There 
are Ove Relional Meteorological Centres 
in tbe country. These are Jotated at 
Bombay. Calcutta. Madras. New Delhi and 
NalPur. 

(b) Tho RelioDal Meteorological 
Centre. Bombay. has under its jurisdiction. 
Mabarashtr. (except Vidbarbba Region) 
and OuJarat StItes. Tho ae,ionl. Mo teoro-
1011"1 CeDtre. NalDur ~ _ _h.fI~_ Pilder its 
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jurisdiction, the Vidbarbba reaion and the 
entire Madhya Pradesh. 

(c) It is considered not necessary to 
upgrade Meteorological Centre, Bhopal to 
Regional Meteorological Centre as RelioDlI 
Centre Nagpur is weJl established and 
strving the interests of Madhya Pradesh 
adequately. 

[Englis"] 

Atrorestation in the COUDtry 

2381. SHRI V.S. VIJAYARAOHAVAN: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the percentage of forest added by 
way of afforestation durinS tbe past threo 
years; 

(b) whether the pace of deforestation 
has slowed down due to the enforcement of 
the central law; 

(c) if so, the details thereof; and 

(d) the names of States where the pace 
of deforestation has not slowed down in 
spite of the central law being in force? 

THE MINISTER OF SfATB IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI VIR SEN): (a) Under 
the atrores tation effort during the last tbroe 
years about 713 crore seedlings were 
planted. Out of this, 380 crore seedlings 
were planted outside forest areas in farm-
lands. private holdings and homesteads. 
The remaining seedlings were planted In 
degraded forest areas. Tbough tbis has 
contributed to accr~tion of tree-cover 
witbia and outside forests, it is Dot "olSib/~ 
to assess precisely the precentage increase 
in forest cover. 

(b) and (C). The rate of derorestation 
on account of forest lands beina diverted 
to Don"forest use was I.S lakh hectares 
per year between 19S2 and 1980, i.e. 
before the enactment of the Porest (Cog-
scrvation) Act, 1980. This rate bas come 
down to about 6,500 hectares per year 
between 1980 and 1985 after tbe sa,d 
enactment. However, information in reaard 
to the extent of deforestation due to 
enctoacbments and illicit 'elllo". i. Dbt 
availabl~ 
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(d) After the enactment of the Forest 
(Conservation) Act, 1980 the rate of defore-
station due to diversion of forest land to 
non-forest usc has registered a decline in 
all t'he States/UTs. However. no informa-
tion is available with regard to Jammu and 
Kashmir where the Act is Dot applicable. 

"Cat ID Al1otatiOD for CleaDIDI Ganga" 

2382. SHRIMA TI KISHORI SINHA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the allocation for the cleaning 
Ganga has been drasticaJJy cut as reported 
in tbe Times of India dated 16 July, 1985; 

(b) if so, reasons thereof; 

(c) the impact of tbis cut on tbe 
scheme; and 

(d) whether the aap in resources would 
be covered by international aid to any 
significant extent ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI VIR SEN): (a) As 
against the initial estimated cost of Rs. 250 
crores for implementing the first phase of 
the Ganga Action Plan, the Planning Com-
mission has provided an outlay of Rs. 80 
crores during the 7the Plan period. 

(b) Overelly constraint of resources. 

(c) It is hoped tbat the project will 
Dot suffer on account of financia I con-
.traints. 

(d) Offers wiJl be examined and deci-
sions will be taken on merits of each offer. 

Exetending Pension BeneBts to Pensioners 
Absorbed in Public Unedrtakings 

2383. SHRIMATI PATEL RAMABEN 
RAMJIBHAI MAVANI: 

SHRI KALI PRASAD PANDEY: 

Will the PRIME MINISTER be pleased 
to state: 

(8) whether the Ministry of Finance 
vide O.M.No.F. 1 (3)-BV/83 dated 22 

October, 1983 extend(d the benefit of recal-
culation of pension to all pensioners who. 
retired prior to 1st April, 1979 but have 
denied the benefit to pensioners. who on 
absorption in the Public Sector Under-
takings accepted the option given to them 
to aet their pension for pensionable servjce 
rendered in Central Government commuted 
in full; and 

(b) If so, whether Qovernmen,t will 
consider extending the b:nefit to pensioners 
absorbed in public undertakings also 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL AND 
TRAINING, ADMINISTRATIVE RE· 
FORMS AND PUBLIC GRIEVANCES 
AND PENSION AND IN THE DEPART-
MENT OF. CULTURE (SHRI K,P, SINGH 
DEO): (a) and (b). The benefit of Finance 
Ministry's Office Memorandum No. F. 1 
(3)-EV /83, dated the 220d Octol'er, 1983 
was extended to all pensioners. However, 
those who had got their. full peDsion com-
muted on permanent absorption in. Central 
Public Sector Undertakings! Autonomous 
Bodies are not eligible for this benefit, as 
they are 00 longer pensioners. 

Improvement of Dlmapur Airstrip 

2384. SHRJ CHINGWANG KONY AK 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state : 

(a) whether there is any proposal to 
improve the present Dimapur airstrip for 
Boeing landing during seventh five year 
plan; and 

(b) if so, when tbe works will be taken 
up? 

THE MINISTER OF STATE IN THB 
MINISTRY OF PERSONNEL AND 
TRAINING, ADMINISTRATIVB' RB. 
FORMS AND PUBLIC ORIEV ANCBS 
AND PENSION AND IN THE DEPART. 
MENT OP CULTURE (SHR[ K.P. SINGH 
DEO) : (a) Yes, Sir. 

(b) Dimapur airfield is at prescot under 
tbe administrative control of Indian Air 
Force. It has been decided to take over 
this airfield from tbe Indian Air Force. 
The development of this airfield bas been 
included in tbe Seventh Plan proposall' or 



133 Wrlttttn A,uw" 

the Civil' Aviation Department. The deve-
lopment 'works are proposed to be taken 
up on compJetion of transfer formalities. 

Development or Ramesbwaram Into a 
Tourist Centre 

2385. SHRI R. ANNANAMBI: Will 
the Minister 'of TOURISM AND CIVIL 
AVIATION be pleased to state: 

(a) whether Governmen~ of Tamil Nadu 
submitted to the Central Government six 
years ago a proposal for development of 
Rameshwa ram into a World class tourist 
Centre: and 

, (b) if so, the decision taken in this 
regard 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL AND 
TRAINING, ADMINISTRATiVE RE~ 
FORMS AND PUBLIC GRIEVANCES 
AND PENSION AND IN THE DEPART· 
MENT OF CULTURE (SHRI K.P,' SINGH 
DEO) : (a) and (b). In 1980 the Govern .. 
ment of Tamil Nadu had submitted a 
proposal at an estimated cost of Rs. 28 
crores suggesting that financial assistance 
may be sought from the World Bank for 
development of Rameshwaram. The 
Ministry of Finance to whom the matter 
was referred expressed the view that since 
no significant expenditure in foreign 
exchange was involved in tbe project, it 
may not be beneficial to approach the 
World Bank for assistance. 

The Central Department of Tourism 
however agreed in principle to provide 
finaciaJ assistance for the construction of 
a Reception Centre and a dbaramshala at 
Ramelhwaram. The State Government has 
intimated that tbey are identifying suitable 
land for t~ese two projectlil. 

Setting up a National Science and Techno.-
logy IDrormatloa Network 

2386. PROF. RAMKRISHNA MORB: 
Will the PRIME MINISTER be pleased to 
state : 

<a) whether Government propose to Jet 
uo a National Science and Technolol' 
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(b) If so. the details thereof? 

THE MINISTER OF STATE IN THB 
MINISTRY OF SCIENCE AND TECH· 
NOLOGY AND IN THE DEPARTMBNTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY, SPACE AND ELECTRONICS 
(SHRI SHIVRAJ V. PATJL): (a) Yes 
Sir. The programme of National Informa-
tion System for Science and Technology 
(NISSAT) was initiated in 1977. 

(b) Initially. four sectoral information 
centres on machine tools. leather, food 
tecllnoJogy and drugs and pharmaceuticals, 
and a data-centre on crystallography were 
set up. Modern technologies o( on-Hne 
connection with remote databases and 
computer based selective dissemination of 
information were demonstrated; several 
short-term courses, seminars and exhibi-
tions were organised. During the Seventh 
Five Year Plan. it is proposed to expand 
tbe activities and develop the network. 

Increase.n Lamp-Sum Payment OD Account 
of Commuted PensloD 

2387. DR. VENKATESH : Win the 
,PRIME MINISTER be pleased to state: 

(a) whether there is any proposal to 
increase the rate of lump-sum payment on 
account of the commutation of pension by 
the retiring Government employees (rom 
the existing rate of RI. 125/. per rupee of 
pension; 

(b) it not. whether the ezistiDI rate of 
commutation which was fixed decades ago 
should now be revised keeping in viow the 
rate of inflation; and 

(c) further action proposed to ameUo-
rate the economic conditions of the pen-
sioners or retiring Government employees? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL AND 
TRAINING, ADMINISTRATIVE RE-
FORMS AND PUBLIC GRIEVANCES 
AND PENSION AND IN THE DEPART. 
MENT OF CULTURE (SHRI IC..P. 
SINGH DSO) : (a) No, Sir. 

(b) A proposal to review the exiltinR 
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examined by the Government sometime 
819. but it was not considered appropriate 
to make any changes at present. 

(c) The existing Central Government 
pensioners are beiDa given relief whenever 
dearness allowance is sa~ctioned to the 
serving Central Government employees. 
Tbe issue of retirement benefits for the 
servina Central Government employees is, 
however, beine looked into by the 4th Pay 
Commission. 

Requelt from State Go,ernment lor 
Oearance of Various Projects 

2388. PROF. NARAIN CHAND 
PARASHAR : Will the PRIME MINISTER 
be pleased to state : 

<a> whether Centra) Government 
received any requests from the State 
Governments for the clearance of projects 
like construction of roads. laying down of 
drinking water supply pipelines, irrigation 
channels and the erection of telecom/ 

electric poles in tbe areas covered by 
forelt lands ond involvio, tbe cuttiD, 0' 
trees during tbe first quarter of tbe current 
financial year 1985.86; 

(b) if so, the detafls thereof, atate-
wise; 

(c) tbe number of cases, state.wise, in 
which cleara nce has been liveD to tb~ 
State Governments; and 

(d) tbe Jikely date by which otber 
cases would be disposed of 1 

THB MINISTER OF STA TB IN THB 
MINISTRY OF ENVIRONMENT Al'~D 
FORESTS (SHRI VIR SBN) : (a) to (c). 
A statement is given below. 

The pendine cases, 48 will be dis-
pos(d of after the requisite informatioD i. 
suppJied by the state 8overnment. The six 
cases under process will be disposed of in 
tbe next few weeks. 

Statement 

S. 
No. 

1 

Category 

2 

I. MAHARASHTRA 

<a> Roads 

(b) Drinkina water-supply 
pipeline 

(c) Irrisation Channel 

(d) Telecom/Blectric poles 

(e) Others 

Sub·total (I) 

II. U'ITAR PRADESH 

(a) Roads 
Ih\ I'rln .... intr w-tet.8uooJv 

Total Latest POSitiOD 
,------- ------~---

receipt Approved Not Under Additional 
approved process information 

from State 
Government 

awaited 

3 4 6 7 

1 

2 

S 

3 

11 

4 

2 

2 

1 

3 

1 

4 

1 

2 
..2 

3 
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1 2 3 4 5 6 7 

(c) Irrigation cbannel 1 1 

(d) Telecom/electric poles J 1 

(0) Otbers 1 1 

Sub-total (II) 7 2 1 4 

III. ANDHRA PRADESH 

(a) Roads 
(b) Drinking water-supply 

pipeline 

(c) Irrigation channel _... 

(d) Telecom/electric poles 2 ·2 

(e) Others t I 

Sub·total (III) 3 2 

IV. TAMIL NADU 

fa) Roads 

(b) Drinking water-supply 
pipeline 1 1 

(c) Irrigation channel 

(d) Telecom/electric poles 2 2 

(e) Others 2 2 

Sub-total (IV) S J 4 

V. KARNATAKA 

(8) Roads 1 1 
(b) Drinkinl wa ter-supply 

pipeline 

(c) Irrilation cbaDncl 

(d) Telecom/electric poles 1 1 

(e) Others 1 1 

Sub-total (V) 3 1 1 1 

VI. RAJASTHAN 

(a) Roads -
(b) Driokiol watcr·lupply 

pillCline 
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1 2 :5 4 5 6 7 

Cd) Telecom/electric poles 1 1 

(e) Othen J I 

Sub.total (VI) 2 2 

VII. MADHYA PRADBSH 

<a) R.oads 

(b) Drlnkiog water-supply 
pipeline J J 

(c) Irrigation channel 9 2 1 

Cd) Telecom/electric polel 1 I 
(e) Otbers 5 1 4 

Sub·total (VII) 16 2 1 13 

VIII. OUJARAT 

(a) Roads 1 1 
'S'fP 

(b) Drinking water-supply 
pipeline 

(c) Irrilation channel , 
5 

(d) Telecom/electric poles 1 1 

(e) Otbers 2 2 

Sub-total (VIII) 9 1 ,. S 

IX. SIKKIM 

Ca) Roads 
(b) Drinking water-Iupply 

pi'peJine 

(c) IrrilatioD chanDel 

Cd) Telecom/electric poles 1 1 
Ce) Others 

Sub·tota) (IX) 1 1 

X. BrBAR 

(a) • Roads 

(b) DrinkiDI water-supply 
pipeline -

(c) Irri.atioQ ~blDDOJ J I .... ... .~J . 
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1 2 3 4 5 6 7 

(d) Telecom/electric poles 4 2 2 

Ce) Others 1 1 

Sub-total (X) 6 3 1 2 

XI. MEOAHLA Y A 

(ft) Roads 

(b) Drinkinl water-supply 

pipeline 1 1 
(C) Irrigation channel 

(d) Telecom/electric poles • 
(e) Otbers 

Sub-total (XI) 1 1 

XII. WEST BENGAL 

(&) Roads 

(b) Drinking water-supply 
pipeline 1 

(c) Irriaation channel 

(d) Telecom/electric poles 

(e) Others 

Sub·total (XII) 1 

XIII. PUNJAB 

(a) Roads -
(b) Drintina water-supply 

pipeline 

(c) Irrigation chaonel 1 1 
(d) TelecomJ,olec&ric polCi 

,(e) Otbers 

Sub·total (XI'II) j 1 

XIV. ARUNACHAL PRADESH 
(a) Roads 

(b) Drinking water-supply 
pipeline 

, (c), Ir,i,,~oll "cb~1 
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(d) Telecom/clectric poles 
(e) Others 

Sub .. total (XIV) 

3 

1 

1 

4 5 6 7 

1 

1 
----------------------------------

xv. TRIPURA 

(a) Roads 
(b) Drinking water-supply 

pipelinc 

(c) Irrigation chctnnel 

(d) Telecom/electric poles 

(e) Olhers 2 

Sub~totaJ (XV) 2 

Grand Total 69· 

Scarcity of Picture Tubes 

2389. SHRI CHINTAMANI lENA: 
Will the PRIME MINISTER be pi '8sed to 
state : 

(a) whether there is scarcity of 24" 
(61 mm) picture tubes in the market causing 
hardships to T.V. owners; and 

(b~ if so, the reasons therefor and steps 
being taken to make these easiJy available 
in the market? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH· 
NOLOGY AND lN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY, SPACE AND ELECTRONICS 
(SHRI SHIVRAJ V. PATIL): (a) N01 

Sir. 

(b) Does not arise. 

Letters of Iotent to T.V. Maa.raetoren 

2390. SHRI CHINTAMANI JENA: 
Will the PRIME MINISTER be pleased to 
state : 

(a) the Dumber of letters or intent 
which have been issued for tbe manufacture 
of colour T. V. 8~tS in tbe countr) a. OD 
31st December 1984; 

2 

2 

10 5 6 48 

companies which have been issued letters of 
intents; 

(c) the number of such companies 
which have not established their units till 
date and whether any enquiry has been 
conducted to kn ow the ca uscs for not 
establishing their units; 

(d) if so. what are the details thereof; 

(e) whether it is a fact that they are 
misusing their import licences if so. whether 
any enquiry has been made in (his respect; 
aud 

(f) if so, what are the findings and 
what action is being taken against them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMBNTS 
OF OCEAN DEVELOPMENT. ATOMIC 
ENBRGY, SPACE AND ELECTRONICS 
(SHRI SHIVRAJ V. PATIL) : (a) 92 letters 
of intent have been issued upto December, 
1984 fo~ tbe maDu,fa'lure of colour T.V. in 
abo orlaniled settor. 

(b) 15 of them are at prescnt manu-
facturinl CTV. 

(C) and (d). Till date 174 Jetters of 
intent were issued. Out of tbll, 42 letters 
nf Intent have.b.een converted into indus-
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cancelled for non_implementation of the 
lame. 

(e) and (f). CCI and E bas been referred 
to for necessary information. Information 
when conected will be furnished. 

Cooltructlod 01 Yatr' Sera' at NaiDa De,' 
2391. PROF. NARAIN CHAND 

PARASHAR : Will the Minister of 
TOURISM AND elv IL AVIATION be 
pleased to refer to the reply liven to 
Unstarred Question No. 176 on 23 January. 
1985 reaardio8 construction of Yatri Serai 
at Naina D~vi and state the progress made 
in the construction of YATRIKA at 
Srinaina Devi in Bilaspur District of 
Himachal Pradesh 1 

THB MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL AND 
TRAINING, AD MINISTRATIVE RE-
FORMS AND PUBLIC GREVANACBS 
AND PENSION AND IN THE DEPART .. 
MENT OF CULTURE (SHRI K.P. SINGH 
DEO) ~ The piece of land allocated earlier 
for the construction of a Yatrika at Naina 
Devi was not considered suitable. due to 
this being located on a high-cliff and being 
prone to land· slides. 

A new site is being selected for the 
purpose and when the formalities of transfer 
of this land to BharBtiya Yatri Avas Vikas 
Samiti are completed, the construction 
work will be taken up by the Sainiti. 

Travel Circuits for Pbased Development of 
Tourism 

2392. PROF. NARAIN CHAND 
PARASHAR : Will the Minister of 
TOURISM AND CIVIL AVIATION be 

pleased to refer to tbe reply liven to 
Unstarred Question No. 3411 on 17 April, 
1985 regarding development of places of 
tourist interest in Rajasthan and state: 

(a) tbe names of the 61 travel circuits 
for pbased development of tourism and the 
namel of 441 Centres identified by the 
Central/State Governments for this purpose, 
State-wise; 

(b) whether any of the travel circuits 
have been selected for tbe annual plans 
1985 ·86 especially with respect to Jammu 
and Kashmir. Himacbal Pradesh, Punjab 

and Haryana; and 

(c) if so, the names and dctails 

thereof'l 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL AND 
TRAINING, ADMINISTRATIVE RE· 
FORMS AND PUBLIC GRIEVANCES 
AND PENSION AND IN THB DEPART· 
MENT OF CULTURE (SHRI K.P. SINGH 
DBO) : (8) A statement giving the nameS 
61 travel circuits together with 441 centres 
(State-wise) is given below. 

(b) and (C). During 1985 .. 86 infrastruc-
tural facilities are proposed to be provided 
at selected centres, including the States of 
Jammu aDd Kashimir, Himachal Pradesh 
and Baryana depending upon the 

a.vailability of resources and inter·se 
priority, in consultation with the State 
Governments/Union Territories, 00 which 
discussions are bejDg beld with them. 

Statement 

ANDHRA PRADESH 
1. Hyderabad.Nagarjuns8gar .. Ethlpotba la .. Srisai lam .. 

Mahanaodi-Cuddapab-Tirupati-KaJahasti-Pulicat 
Lake. Tirupa ti-Horsley Hi IIs-Lepaksbi-Aoantbapur-
Kurnool.HyderabBd. 

2. Hyderabad-Medak.Hyderabad.Bhongjr .. Yadagiri. 
kutta-Warangal-Ramappa-Pakba) (Jake and 
Ethuoagaram Wildlife Santuary)-Waraosal-
Amaravati (Cbirala)-Vijayawada Suryapet-
Ji1derabad, 
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ASSAM 

BIHAR 

OUJARAT 

HARYANA 

HIMACHAL PRADESH 

JAMMU AND KASHMIR 

KARNATAKA 
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3. Visakhapatnam-Bhimmunipatnam-Burra Caves- . 
Anantagiri-Araku· Visakbapatnam. 

1. Guwahati·Jungalbalahu-Kaziranga·Sibsagar. 

2. Guwaha ti.Barapeta-Baroma-Macas. 

1. Patl iputra (Patna).Nalanda-Raigiri·Bhimbundb-
Gaya-Bodhgaya-Sasaram-Buxar-Jagdisbpur-Maner-
Pa tJiputra·(Patna) 

2. Patliputra (Patna) .. VaishaJi Muzaft'arpur·Areraj-
Motihari-Barharwa-Betia-Lauria-Nandan,arh-
Valmiknagar-Raxaul-Sitamarhi (Janakpur)-
Muzaffarpur-Pataliputra (Pataa). 

3. Patna-Pawapuri-Tilaiya Dam-Parashath-Hazari-
bagh.Ranchi-Betla-Netarhat -Ranchi. 

1. Ahmedabad-Rajkot-Jamna gar-Dwarka·Porbandar-
Sasan Gir-Somnath-Junag adh-Bhavnagar-Palitana-
Ahmedabad. 

2. Ah medabad·Dakor-Baroda-Sbukaltirtb (near 
Broa ch )-Sa putara-Ukkai .. Sura t-Ahmedabad. 

3. Ahrnedabad-Wankaner-Bhuj-Mandvi Beach-Bhuj-
Radhanpur-Pal&mpur-Sidhapur-Patan .. Modhera-
Ahmedabad. 

1. (Delhi)-Suraj Kund-Badkhal-Hodal-Palwal-Sohna-
Dbaruhera .. Sultanpur .. Ourgaon-(Delhi). 

2. (Dclhi)-Rohiak-Panipat-Karnal-Kurukshetra-
Thajcwala-Kalesar-Sidhaura-Naraingarh-
Panchkula-Pinjore-Chandigarb. 

1. Parwa noo-Cha i-Kufri-Narkaada-Simla.Parwanoo. 

2. Mandi-Kulu-Manali-Kulu-Manikaran-Kulu-Mandi. 

3. Dalhousie-Chamba-Dalhousie-Nurpur TriloJcpur-
Gaggal-Dharamsala-Kangra-Jwalamukbi-Kangra-
Palampur-Jogindernagar-Barot-JogiDdernagar-
Mandi-Bilaspur-SimlajB1Jaspur-Nainadevi (Chandi .. 
garh). 

1. Jammu-Katra-(Vaishnodevi)-Kud -Batote-Kishtwar 
(for trekking only). 

2. Srinagar-Ganderbal-Kangan-Sonamarg-Drasi. 
Kargil-Mulbekh-Lamayuru-Leh. 

3. Srinagar-Avantipur-Anantnag-Achhabal-Kokernag. 
Daksum-Achhaba ... Martand.PahaJaam-Srinaaar .. 

1. Belgaum-Bijapur-Badami-Pattadkal-Aihole-Hoapet .. 
Hampi-BeJ,gaum/(Goa). 

2. Ba nga lore .. Mysore- Bandipur-Nagarhole-Hassan-
(Belur, Halebid and Sravanabelalola).Mercara. 
Mangalore and West Coast beacbee. 



KERALA 

MADHYA PRADESH 

MAHARASHTRA 

MANIPUR 

NAG ALAND 

ORISSA 

PUNJAB 

RAJASTHAN 

1. Trivandrum/Kovalam/Yem·YarlcaJa .. Quilon. 
Aranmula-Kottayam-Kumarkom. Thelckady-
Munnar .. Cocbin-Trivandrum. 

2. Cochin-Trichur-Ouruvayur-Cberu tburuthy-
MaJampuzha-KottakaJ-Kozhikode-Sultan's Batteryj 
Manan toddy-Cannanore-izhumalai .. Cocbio/ 
MaDgalore. 

1. GwaJior-Shivpuri-Datia.Orcbba-Khajuraho .. 
Bandbavgarh-Kbajuraho/labalpur. 

2. BhopaJ-Sanchi-Vidisha-Udaigiri .. Bhopal. 
(Bhimbetka, Bhojpur) Ujj liD-Indote .. Mandu-
Maheshwar·Mandleshwar-Omkareshwar-lndore. 

3. Jabalpur.Bheraghat .. Cberaidongri (Hot Springs)-
Mandla-Kanha National Park-Bharamdeo-JabaJpur/ 
Raipur. 

1. Bombay-Pune-Ahmednagar-Autaogabad (Ajanta 
and EJJora)-Nasik-Bombay. 

2. Bombay-Murud/Janjira-Oanpatipbule-Vengurla. 
Bombay. 

3. Nagpur-Ramtek-Nagpur-Wardha (Sevagram)-
Chandrapur (Tadoba National Park)-Nagpur. 

1. Imphal-Moirang-Loktak Lake-Keibul-Lamjao Park 
and back. 

2. Imphal-Ukhru)·Imphal. 

1. Dimapur-Kohima-Wokha-~iokokchung .. Tuensang. 
MokokchuDg·Zunhehoto .. Kohima. 

2. Dimapur-Kohima-Phok. 

1. Bhubaneshwar-Puri-Konarak-DhauJi .. Ratnagiri_ 
La lit g i ri- Udaygiri-Bhadrak-Chand ipur-KhichiDB_ 
]osbipur (Simlipal) and back. 

2. Bhubaneshwar-Chika Lake-GopaJpur-on-Sca-
Taplapani-Koraput-Bolangir-lharsuguda_Angul. 
Tikkarpara-Talcher-Bhubaneshwar. 

1. Chacl: garh ... Chatbir .. Patiala.Sirhind-Ludhjana_ 
Tara n Taran .. Amri tsar-Baba Ba tala .. Beas-Pbagwara. 
Ropar-Anandpur Sahib-Cbandigarb. 

2. Ludhiana .. Kapurtbala-Kanjli- Amri tsar .. Ropar .. 
Bhakra .. Chandisarh. 

1. Jaipur-Jodhpur-Osian-Pokaran-Jaisalmer_Bikaner_ 
Jaipur. 

2. (Agra) .. Bharatpur-Jaipur-Tonlc-Sawai Madhopur-
Jaipur. Sariska-Alwar-(Delhi). 

3. Jaipur-Ajmer-Pushkar-Chittor- Udaipur .. Riabbdcv-
Eklingjf .. Nathdwara-Ranakpur-Mount Abu-Jaipur-
(Ahmedabad). 



SIKKIM 

TAMIL NADU 

UTTAR PRADESH 

WEST BENGAL 

ANDAMAN AND NICOBAR 
ISLANDS 

ARUNACHAL PRADESH 

GOA. DAMAN AND DIU 

MBOHALAVA 

MIZOB.AM 

AUGUST 1, 1~8; 

1. Darjeeling-Naya Bazar-Pemayangfse-Yaksurn-
Keozing-Navan'la-Timitarku-Soirwans (Singtam)-
Ramtek-Gangtok-Singtam-Rangpo- Tecsta-SiJiguri. 

2. Namche-Naya Bazar-Chakung Soreng-Burikhop-
Burshey-HiJ)ey-Ouerey-Dontam-Burmiok-Legship-
Tatapanl-Sikip-Namche. 

1. Madras-MamalJapuram (Mahabalipuram)-Thiru-
kazhulkundram·Kanchipuram-Tiruchirapa 11i-Than-
javue-Pudukottai-Madurai-Rameswaram-Kanya 
Kumari-CourtaIJam-Madras/Trivandrum. 

2. Madras-Krishnagiri-Hogennaka)-Yercaud-Coim-
batore-Uthagamandalam-(Bandipur.Mysore-
Banaa)ore)-Madras. 

3. Rameswaram ·Madurai·KodaikanaJ·Pudukottai. 
TfruchirapaJJi-Thanjavur-MamalJapuram (Maha-
baJipuram)-Madras. 

t. Varanasi-Sarnath-Gorakhpur-Kushinagar. 
Pharenda-Sonauli-Piprawah-(Kapilavastu)-Nllugarh-
Sravasti-Gonda-Ayodya-Varanasi/Lucknow. 

2. (DeJbi)-Moradhbad-Kashipur-Ramnagar-Corbett. 
Ranikhet-Corbett Dudhwa-Lllcknow-(DeJhi). 

3. Kapkote-Lohari Khet-Dakuri-:Khati-Dwali .. Purkiya-
Pindari Glacier and back. 

1. Calcutta-Canning.Sunderbans. 

2. Darjeeling-Manebhanjan· Tong}u-Sandakphu-
Rimbik·Palmajua·Dhotre-DarjeeJing. 

3. Ca)cutta-Kamarpukur-Jairambatti-Visbnupur-
BaDku'ra-AYOd hya Hi J Is and back. 

1. Wannoor-Red Skin-Grub JuJly Bouy-Cinque 1sland-
Chiriya Tapu. 

2. Port Blair-RangaJ .. MayabaDdar .. Port Blair. 

1. Tezpur .. Bha )ukpung-Bomdi la-Ta wa ng. 

1. Panaji-Manaueshi-Farmagudi-Ponda-Borim Bridge-
. Maraaon-Motem. 

2. Panaji .. Mangueshi .. Parmaaudi .. Ponda-Borim Bridle-
Maraaon .. Polem. 

1. Jorabat.Nongpoh-Barapanj·Sbil)ong .. MawDlap-
Weiloi-Jukrcm-Weiloi-Mawsynrap-ShilJoDg-Cherra-
punji-Umtyngar-Dawki-Jowai .. NartiaDa-Jowai. 
Passi-Garampani- Shi J lon,-Ha80nl. 

2. Bajenadoba-Ronsram-Tura- Ronsram-Ronlreoliri 
Siju-Bagmara-Balpakram a.od back to Tura. 

1. ArizawJ and excursions in the area arouDd. 
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TRIPURA 1. AgartaJa-Sipahija'a-Neermahal-Udaipur-Matabari-
Amarpur-Dumbur-G21ndachera-Kumargbat Unakori-
Kailasahar . 

. 2. Kailasahar-Unakoti-Kumarghat-Jumpai-KaiJasahar. 

Total number of circuits 61. 

Total number of tourist centreS 441. 

Vavucloot Services to Patbsnkot 

2393. PROF NARAIN CHAND 
PARASHAR: WiJJ the Minister of 
TOURISM AND CIVJL AVIATION be 
pleased to state: 

(a) whether it has been decided to 
link Pathankot by Vayudoo~ services; and 

(b) if so, the likely date by which the 
services would start operating and the 
frequency and the timings of flight '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL AND 
TRAINING, ADMINISTRATIVE RE-
FORMS AND PUBLIC GRIEVANCES 
AND PENSION AND IN THE DEPART-
MENT OF CULTURE (SHRI K.P. SINGH 
nEO) : (a) and (b). Vayudoot is consider-
ing a proposal to airJink Pathankot. This 
will, however, depend upon the economic 
viability of the operations and the availa-
bility of necessary infrastructure there. 

Coordination between S.A.I.' N.I.S. and 
I.O.C 

2394. SHRI PRIYA RANJAN DAS 
MUNSI : Will the Minister of YOUTH 
AFFAIRS AND SPORTS be pleased to 
state: 

(a) whether Government are aware 
that the International Spor!s movement is 
run by International Olympic Committee; 

(b) if so, whether the Indian Olympic 
Committee enjoys the same authority in 
India without the interference 01 
Government; and 

(c) if 80, whether National Institute of 
Sports. Patiala and Sports Authority of 

drawing their programmes with tbe Indian 
Olympic Committee? 

THE .MINISTER OF STATE IN THE 
DEPARMTENT OF YOUTH AFFAIRS 
AND SPORTS (SHRI R.K. JAICHANDRA 
SINGH): (a) Government are aware that 
the International Olympic Committee 
promotes the Olympic Movement. 

(b) The Indian Olympic Association is 
an autonomous elected body and there is 
no question of Government interfering in 
its functioning. 

(c) The Indian Olympic Association 
who were addressed on the point. have 
intima ted tha t the NSNIS, SA I a nd the 
lOA coordinated as best as possible the 
sports programmes which are followed by 
the Na tioru I Sports Federa tions and other 
sports organisations in th~ country. ' 

Central Assistance to SC Development 
Corporations 

2395. SHRI SANAT KUMAR 
MANDAL: Will the Minister of HOME 
A.FFAIRS be pleased to state: 

(a) the releases made by the Central 
Government to the Scheduled Castes 
Development Corporations in the States 
during the year 1985-86; 

(b) how for this assistance is IikeJy to 
help the corporations in expanding their 
activities and rejuvenating some which had 
been lying dormant; 

(c) whether any monitoring is done at 
the Central level over the functioning of 
theso Corporations; and 

(d) if so, the nature thereof? 

THE MINISTER OF STATE IN THB 
MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA): 
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Govermnment to the scheduled Castes 
Development Corporation. through the 
State Government, depends on the release 
of the share of the State Government to the 
Scheduled Castes Development Corporation, 
its programmes and performance. In view 
of the past experience of delay on the part 
of the Scheduled Castes Development 
Corpora tL.'ns in submitting complete 
proposals to Government of India, the 
State Governments, have been addressed 
by the Ministry of Home Affairs in the 
month of June, 1985 to send complete 
proposals to enable the Central Govern-
ment to take necessary action for timely 
release of funds to the Scheduled Castes 
Development Corporations. Detailed 
guidelines have been conveyed to the State 
Governments to facilitate submission of 
complete proposals with a view to avoid 
delay in tbe release of funds to the Corpora-
tions. Respomes from the State Govern-
ments are awaited. Government of India 
will rcleas(' funds to them as and when 
their pr(.)gran)me~ are received and 
examined. The outlay for fll.ancial assis-
tance of 'hI! State Sch~duJed Castes 
DeVelopment Corporation as finally appro-
ved by the Planning Commission for the 
year 1985-86 is Rs. 1500 crores. which 
wi 11 from 490/0 of the tota 1 rdease; the 
rest 51~~ will b~ contributed by the 
resp<c(ive Stat~ Governments. 

(b) All th~ Sch~dulcd Castes, Develop-
ment Corporations are activ~. The main 
function of these Corporations is mobilisa-
tion of institutional cre_it for tbe economic 
development schemes of the Scheduled 
Castes entcrprencurs be functioning as 
CD ta lysis. promoters and guaranters. There 
has been gradual qualitative and quantita-
tive improvemenf of the Schemes taken up 
by the State Corporations. The assistance 
given by Centra 1 Government will help the 
Corporations in expanding their activities. 

(c) and (d). The functioning of these 
Corporations is under constant review of 
the Government of India. In addition, the 
work relating to monitoring. review aDd 
evaluation of the functioning of Schedul~d 

Castes Development Corporations of the 
Stutes and Union Territories is being done 
be the MiniHry of Home Affairs through 
the ·Agricultura I Finance Corporation 

W,/lien An.swers 

Special Central Assistance to Orissa and 
GuJarat during 1985.86 

2396. SHRI K. PRADHANI : Will the 
Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether the Commission for Schedu-
led Castes and Schedu led Tribes ,recommen-
ded in its Third Report (April.1980 March 
1981) that alJocations under Special 
Central Assistance should be adequately 
increased for the pockets of tribal concen-
tration in the State's of Gujarat and 
Orissa; and 

(b) if so, the action taken by his 
Ministry and the amount aJlocated to the 
State of Orissa during 1985-86 to start 
with and the provision made in the 
Seventh Plan in this behalf? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRIMTI RAM DULARI SINHA): 
(a) Yes, Sir. 

(b) An enhanced allocation of total 
Special Ct"nlral Assistan-:e has been 
visualised during Seventh Plan. As against 
the approved outlay of Rs. 485.50 crores 
for the Sixth Five Year Plan, the Planning 
Commission agreed to an outlay of Rs. 
756.00 crores for the Seventh Five Year 
Plan and Rs. 140 00 crores for Annua] PJan 
1985-86. The amount allocated to Orissa 
for pockets of tribal concentration during 
1985-86 is tentatively Rs. 168.00 Jakhs as 
against Rs. 147.01 lakhs during 1984.85. 
The provision for the Seventh Five Year 
Plan for pockets of tribal concentra tion 
wilJ be finalisen after the proposal of the 
State regarding new pock~ts is finalised. 

Setting up of a Regional Centre In Orissa 
for Developmedt of Research Work 

2397. SHRl K. PRADHANI : Will the 
PRIME MINISTER be pleased (0 state: 

(a) whether Government propose to 
given some fresh incentives to boost 
research and developmf"nt activities of 
various laboratories under the control of 
tbe Council of Scientific and Industria) 
Research, if so, the broad outlines thereof 
and the capital outlay involved; 
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(b) whether it is also proposed to set 
up some regional centres to develop 
research and development capabilities of 
the insti tutions of high~r learning for 
tackling the problems which require 
scientific and technicals solution; 

(c) whether any such Centre shall be 

located in Orissa, if so, where. and the 

discipline proposed to be assigned to it; and 

(d) oth'r place where such Centres 
would be started to begin with? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, SPACE AND ELECTRONICS 
(SARI SHIVRAJ V. PATIL): (a) Pro-
grammes of CSIR laboratories are 
being constantly reviewed such that areas of 
nation~1 proiority are taken up for 
research and development. Some of the 
priority areas are; Pest Control rna terials 
and systems for agriculture, Post-harvest 
technology related to sf.orage, processing 
and preservation, vaccine and drug develop· 
ment for health. genetic engineering and 
biotechnology for agriculture and h(:alth, 
micro electronics. instrumentation and 
new materials. Facilities in existing 
laboratories are being modernised to meet 
the requirements of research for national 
priority. Four new laboratories started 
during the VI Five Year Plan are being 
developed further in the VII Plan. The 
indicated VII Plan outlay for CSIR is Rs. 
335 crores, out of which the ,capital 
component is envisaged to be around Rs. 
250 crores. 

(b) In addition to 39 national labora-
tories, CSIR has already over 100 field 
centres spread throughout the country for 
application of Science and Technology to 
problems of different regions .. 

(c) A Regional Researcb Laboratory at 
Bbubaneswar already exists in Orissa. 

(d) As mentioned under (b). adequate 
Qovera,e is aJready provided. 

Royalty Rate. of Timber to tbe Coupe 
Holders In A and N Isla Dds 

2398. SHRI MANORANJAN BHAKTA: 
Will the PRJ ME MINISTER be pleased to 
state : 

(a) whether it is a fact tha t due to 
abnormal delay in finalising ra tional increase 
in the royalty rates of timber to the coupe 
holders in Andamari and Nicobar Islands, 
the industries are facing hardship; and 

(b) if so, the details thereof and the 
action taken to remove hardships? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI VIR SEN) : (a) and (b). 
A representation has been received com-
plaining about the delay in fixation of the 
royalty rates, application of the rates with 
retrospective effect and requesting Jonger 
time for payment of arrears. The represen-
tation is under consideration. 

Amount for Transport aod Communication 
In Bihar 

2399. SHRI PRAKASH CHANDRA: 
Will the Minister of PLANNING be pleased 
to state: 

(a) the amount allocated for transport 
and commu!1ication schemes in Bihar during 
the last three years; and 

(b) the projects covered thereunder? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI K.R. 
,NARAYANAN): (a) Development under 
transport Sector mainly takes places under 
States' Plans and the outlay under this 
Sector for Bihar '8 State Plan for the Jast 
three years Le. 1982·83 fo 1984·85 totalled 
to Rs. 181.03 crores. Communication is a 
Centra' Subject and allocation for it under 
the Central Plan for Bihar Sta te for tbe 
same period was Rs 22.14 crores. 

(b) Projects covered 'under Transport 
Sector of the State related to Roads and 
Bridges. Road Transport, Inland water 
Transport. Civil Aviation and Tourism. In 
_PDQt 0' QommuoicatioD8, a Dumber of bjS 
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and small projects such as construction of 
office buildings, replacement aDd expansion 
of exchange equipment or lines, laying of 
new lines and construction of Staff quarters 
were taken up. 

ExploltatioD or Tribals 

2400. SHRI K. PRADHANI Will 
the Minister of HOME AFFAIRS be 
pleased to state: 

(a) in view of the fact that the Tribal 
oeopJe are probe to exploi tation due to 
their ignorance and illeteracy. whether 
Government have any proposal to give them 
suitable administration in trib:d ar('.lS to 
prevent exploitation; 

(b) if so, what are these proposals; 

(c) when 8re they expected to be imple-
mented; 

(d) whether there is any agency to 
brief the Government about the present 
exploitation; 

(e) what are the main areas of exploi-
tation reported hy the agency; and 

(f) the steps being taken by Government 
to stop such exploitation '1 

THE MINISTER OF STATE IN THE 
MIN1STRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA): 
(a). (b) and (c). A Tribal su~-Plan s!rar~gy 
with specific objectives includmg eradicatIon 
of exploitation has been in operation, since 
1974.75. For effective administrat ion. the 
tribal areas have been divided into ITDPs, 
MADA pockets and primitive tribe project 
areas. 

(d) The agencies to brief the Govern-
ment about the exploitation of the tribals 
include Tribal Advisory Councils. Integrated 
Tribal Development Projects Committees, 
Commissioner/Commission for SC and ST 
and tbe Commissioners and Directors of 
the Scheduled Tribe programmes at the 
State level. 

(e) and (f). The main areas of exploita-
tion include land alienation, liquor vendin8. 
money lendin8, forestry aDd bonded labour. 

In order to tackle the problem or cxpJoi. 
tation the Government has taken several 
legislative and administrative measures 
;ucluJing pas\ing of Special Laws/R~8ula. 
tion under Fifth Schedule of the Constitu-
tion and settillg up of special, courts for 
quick disposal of cases involving exploita. 
tion of tribals. 

Vaidlalingam Report 00 Former Prime 
Ministers 

2401. SHRI AMAR ROYPRADHAN : 
Will the PRIME MINISTER be pJeased to 
state: 

(a) whether Government have decided 
to drop the charges of corruption, ne,Jotism 
and misuse of office against family members 
of Shri Morarji Desai and Shri Charan 
Singh, former Prime Ministers of India, 
reported by the Justice C.A. Vaidialingam 
in his report; and 

(h) if so, the reasons for this decision 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL AND 
TRAINING, ADMINISTRATIVE RE-
FORMS AND PUBLIC GRIEVANCES 
AND PENSION AND IN THE DEPART-
MENT OF CULTURE (SHRI K.P. SINGH 
DEO) : (a) and (b). Even though Justice 

. Vaidialingam found that there was 
prima facie basis for regular enquiry into 
the charges against the family members of 
the former Prime Minister, Shri Morarji 
Desai and of the former Home Minister, 
Shri Charan Singh, it has been decided not 
to proceed with the matter further as 
Government does not beJieve in poJitical 
vendetta. 

Review Committee to go into tbe Working 01 
Asiatic Society 

2402. SHRI AMAR ROYPRADHAN : 
Will the Minister of CULTURE be pleased 
to state : 

(a) whether Governmrnt have consti. 
tuted a higb power review committee to '0 
into the performance of the Asiatic Socioty 
in the last 20 years; and 

(b) if so, tbe terms and conditions of 
the committee and when it wO\Jld '"bllli, 
Ua report? 
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THE MINISTER OF STATE IN THE 
MINISTR Y OF PERSONNEL AND 
TRAININGt ADMINISTRATIVE RE· 
FORMS ANb PUBLIC GRIEVANCES 
AND PENSION AND IN THE DEPART-
MENT OF CULTURE (SHRI K.P. SINGH 
DEO) : (8) No, Sir. 

(b) Does Dot arise. 

Paucity of Funds for Art and Culture 

2403. SHRI AMAR ROYPRADHAN : 
Wi]) the Minister of CULTURE be pleased 
to state; 

(a) whether it is a fact that arts and 
culture in the country are dying due to 

.paucity of funds; 

(b) if so, the details thereof; and 

(c) if not, the steps Government pro-
pose to. take during the Seventh Five Year 
Plan period for the preservation, documenta-
tion and collection of culrural heritage with 
tbe object of saving national heritage and 
dying arts for the posterity? 

THE MINISTER OF STATE iN THE 
MINISTRY OF PERSONNEL AND 
TRAINING, ADMINISTRATIVE RE-
FORMS AND PUBLIC GRIEVANCES 
AND PENSION AND IN THE DEPART-
MENT OF CULTURE (SHRI K.P. SINGH 
DEO) : (a) and (b). Consistent with the 
availability of resources, efforts are being 
made to preserve our cultural heritage. 

(c) During the Seventh Five Year Plan 
the ongoing programmes for preservation, 
conservation and dissemination of culture 
will be suitably augmented. One of the 
important steps in this direction is the 
proposal to set up Zonal Cultural Centres 
in different regions of the country. 

Cases of Attack, Assault, Mlsbeba,lour aDd 
Taking A "ay Properties of Passengers In 

Neelanchal, Utkal and Kaling. Express 

2404. SHRI BRAJAMOHAN 
MOHANTY : Wi)) the Minister of HOME 
AFFAIRS be pleased '0 state: 

(a) bow many cases of attack, assault. 
p)i8be~vioQr IJn4 'or~ibl)' ta~iQ' aW41 

properties of the passengers travel1ing in 
UP and DOWN NeeJancbaJ, Urkal and 
Kalinga Express running from Delhi to 
Bhubaneshwar, by tbe rowdy clements, 
have been reported during, 1984-85 with 
details thereof; 

(b) action taken in this regard; 

(c) whether any study bas been made 
about the adequacy of the security system 
in running trains and if so, details thereof; 

(d) whether any case has been reported 
about the poorer response of the Railway 
Security people in running trains; and If so, 
details of such cases reported and what is 
the reaction of Government thereto; and 

(e) whether any attempt is being made 
to strengthen th~ security system in the 
running trains and if so, details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA): 
(8) to (e). The subject 'Public Order' and 
'Police' are in the State List of the VlIth 
Schedule of the Constitution. It is, there-
fore, constitutionally tbe responsibility of 
the State Governments and Union Territory 
Administrations to enforce law relating to 
offences. No data is compiled on all India 
basis about the cases of attack, assault, 
misbehaviour and forcibly taking away 
properties of the passengers traveJling in 
trains in various places. 

The Railways are taking folJowing 
measures to prevent incidents of crimes on 
tbe Railways : 

(1) The drivers of the trains have been 
directed to sound the distress 
whistle if the trains is brougbt to a 
sudden unscheduled hah so that the 
escort party is put on the alert. 

(2) Coach Attendants have been ins-
tructed to remain vigilant and 
prevent entry of unauthorised 
passengers into reserved compart-
ments. 

(3) The Research, DeSign and Standards 
Organisation of the Railweys has 
been advised to suggest improve-
P.l~Qt in tbo lockio8 arraosement of 
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sliding doors of compartments. 
improvement in tbe vestibules to 
prevent unauthorised entry and pro-
vision of better lighting (aclh ties in 
aDd outside the Compartment. 

Government Railway Police, who are 
reEiponsible for safety and s'~curity of 
passengers travelling in trains and their 
belongings. are making all efforts to control 
crime on the Railways by provid ng escorts 
on trains, surveillance over criminals. 
arresting and prosecu~ing them in sp~cific 

cases. Railway Protection Fore..:: is assis: i ng 
tbe Government Railway P.alice in this 
regard. 

Bride Beating/Burnings Cases in Delhi for 
Dowry Demand 

2405. SHRI SANAT KUMAR 
MANDAL : WiJl the Minis(.!r of HOME 
AFFAIRS be pleased to state: 

(a) whether there has lately heen a 
spate of brid.: beating/burnings cases [1<; a 
result of dowry demand~, panicl1larly ill 
Delhi and· other northern Statec;; and 

(b) whether it is a fact that the Police 
at times are not helpful towards th,~ victim::; 
or to their parents in the speedy rcgistra· 
tion of the cases under proper ~'eclions of 
the Indian Penal Code? 

THE MINISTER OF ~TATE IN THE 
MINISTRY OF INDUSTRY AND COM-
PANY AFFAIRS AND MINISTRY OF 
HOME AFFAIRS (SHRI ARIF 
MOHAMMAD KHAN) : (a) There has heen 
an increases an in cases i Ilvolving bride 
beating/burning reported to th~ DeJhi PoJice 
during the period 1·1-1985 to 30-6-1985 
compaed to the figures for the corres ponding 
period in 1984 information in respect of other 
Northern States is not readily avuilablc clnd 
is being coJlectcd. 

(b) No, Sir. 

Priority to Housing in the Planning 

2406. SHRI ANADI CHARAN DAS: 
Will the Minister of PLANNING be pleased 
to state : 

(a) whother Government have taken or 

propose to take a decision to accord priority 
to housing in tbe Planning; 

(b) the pri~rity Government have given 
to Backward Slates like 01 i ;sa for llll..ising; 
and 

(c) the details of assistance prllposed 
to be rendered to such States through the 
Town and Country Planning Organisations 
and HUDCO? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI K.R. 
NARA YANAN) : (a) and (b). Govern· 
ml~nt's programme for housing is primarily 
directed towards weaker sections of the 
society. The housing component of tht 
Minimum Needs Programme providt:s for 
distribution of house sitt's and construction 
assi,;t3:lce to rural landless families and 
for irnprovemenl of slums. The l\1inimum 
Needs Programme is a priority programme 
outlays for which are earmarked. The 
20-Point Programme also a high priority 
programme inciudes in addition to the 
above two hOllsing schemes, a programme 
for the direct provision of housing to the 
eco110mica lIy weaker sect ions of the 
society. These programmes are ill operal ion 
in all States including Oris:;a. 

(c) Town and Country Planning Organi-
sation recommends Central assistance only 
under the Integrated Development of Small 
and Medium Towns Programme of which 
residential area development is a com .. 
pon~nt. In the case of Orissa, the exact 
amounl of the assistance witt be known 
when the sehcmc has been approved and 
finalised. H UDCO has already sanctioned 
schemes in Orissa with a loan commitment 
of Ro;;. 6.47 crores against the allocation of 
Rs 10.75 crores for 1985·86. 

Allocation for IRDP and NREP 

2407. SHRI AJlT KUMAR' SAHA : 
Will the Minister of PLANNING be rleased 
to state : 

(a) whether it is a fact that PJanning 
Commission have slashed down the Seventh 
Plan allocations for the Integrated Rural 
Development Programme, National Rural 
Employment Programme; etc.; 

(b) if so, rea$otls thereof; and 
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(c) how thl" Commission propose to 
reduce the number of people who are still 
Hving below the provety line? 

," 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI K.R. 
NARAYANAN) : (a) to (c). The details 
of th;! Seventh Five Year Plan including 
the oulJa~s for the Integrated Rural Deve .. 

"topment Progrnmme (IRDP), National 
Rural Employment Programme (NREP) etc. 
arc being worked out and will be placed 
before the National Development Council 
for a pprova I. 

Fol/owing the guidelines in the 
Appr~ach to the Seventh Five Y ~ar Plan" 

, it is proposed to continue the package ot 
poverly alleviation programmes at an 
accelerated pace in the Seventh Plan. 

Sound aDd Light Programme in Bihar 

2408. PROF. K.K. TEWARY: Will 
the MinJster of TOURISM AND CIVIL 
AVIATION be pJeased fl' state: 

(a) whetht:!r Government had approv~d 
a 'SoUI1(i and Ligilt' programme based on 
the story of ('pic Raowyana at Buxar in 
Bihar. in 1981; 

(b) whether necessary funds were made 
available for thl.: programme; and 

(c) if so, whether the scheme has been 
completed and, if not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL AND 
TRANNING, ADMINISTRATIVE RE-
FORMS AND PUBLIC GIUEVANCES 
AND PENSION AND IN THE DEPAI{:· 
MENT Of' CULTURE (SHRI K.P. SINe i 1 
DEO) : (a) and (b). Yes, Sir. 

(c) Tbe work on Sound and Light Pro-
gramme at Buxar is in progress and likely 
to be completed shortly. 

Achievements and Expenditure Accrued by 
Indian Expedition 

2409. SARI E. A YYAPU REDDY: 
Will the PRIME MINISTER be pleased to 
state : 

(0) tbe expenditure incurred by the 
Indian expedition to the South Pole; and 

(b) the achievements and benefits that 
have accrued by this expedition? 

THE MfNISTER OF STATE IN THB 
MlNISTRY OF SCIENCE AND TECH .. 
NOLOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY, SPACE AND ELECTRONICS 
(SHRI SHIVRAJ V. PATIL): (a)' Tbe 
Indian expedition to South Pole is yet to be 
launched. 

(b) Does not arise. 

Suspension of Vayodoot Service rrom 
Hyderabad to Cuddapab 

2410. SHRI E. A YYAPU REDDY: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state: 

(a) whether Vayudoot service from 
Hydl.!rabad to Cuddaph has been suspended 

(b) if so, reasons thereof; 

(c) the total number of flights flown by 
Vayudoot from Hydcrabad from the date 
of its inauguration till 1 January, ]985; 

(d) the number of persons who travelled; 
and 

(e) whether the passengers ratio is cost 
efficient? 

THE MINISTER OF ST ATB IN THB 
MINISTRY OF PENSONNEL A~D 
TRAINNlNG, ADMINISTRATIVE RE" 
FORMS AND PUBLIC GRIEVANCES 
AND PENSION AND IN THE DEPART. 
MENT OF CULTURE (SHRI K.P. SINGH 
DEO) : (a) Yes, Sir. The Vayudoot service 
from Hydcrabad to Cuddapah, which was 
introduced on 6th April, 1985, has been 
suspended with effect from 25th May, 19R5. 

{b; Vayudoot operations to Cuddapah 
were suspended dUI! to deterioration of the 
airfield. 

(c) Between 6th April, .1985 and 25tb 
May, 1985. Vayudoot operated 20 Bight. 
from Hyderabad to Cuddapab. 

(d) During the aforesaid period~" 
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Vayudoot. carried 3~O passengers OD tbe 
sectors Hyderabad-Cuddapah .. Hyderabad. 

(e) No, Sir. It i~ felt, however, tbat 
since this service operated only for a short 
duration, it is too early to assess the 
~conomic viability of this operation. 

Restrictions at Airports 

2411. SHRI E. AYYAPU REDDY: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state: 

(a) whether persons accompanying the 
passengers are prohibited from entering 
into the airport complexes even if tbey 
come to see them off; 

(b) whether tbis is causing great hard-
ships to the passengers in obtaining the 
boarding cards etc.; and 

(c) whether this prohibition will be 
lifted, if not, whether there is any proposal 
to permit at least one person to accompany 
the passcnger into the airport for assisting 
and helping him till security check? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL AND 
TRAINING, ADMINlSTRATJVE RE-
FORMS AND PUBLIC GRIEVANCES 
AND PENSION AND IN THE DEPART-
MENT OF CULTURE (SHRI K.P. SINGH 
DEO): (a) to (c). No Sir. However, a 
ban on the entry of visitors to the terminal 
buildings of the airports was temporarily 
imposed wi th eif{'ct from 11 th May. 1985 
in the wake of serious threats to Civil 
Aviation. This ban remained in force till 
31st July, 1985, where-after it has been 
lifted. 

Resentment Over Lack of Progress iD 
Nuclear Disarmament 

2412. DR. G.S. RAJHANS: Will the 
PRIME MINISTER be pleased to state: 

(a) whether thc Director General of 
the International Atomic Energy Agency 
(lAEA) has shown resentment over the 
lack of progress in nuclear disarmament; 

(b) if .0. whether it is a fact tbat .. 

assurances, given by several countries on 
technology transfer and nuclear d;sarma-
ment through the NPT are vag~ue and 
gene,x:al in nature; and 

(c) the reaction of Government thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO .. 
LOGY AND IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, 0 ATOMIC 
ENERGY, SPACE AND ELECTRONICS 
(SHRI SHIVRAJ V. PATIL): (a) In 
recent speeches the Director General of the 
I AEA has expressed ~ome concern over 
the Jack of progress in measures to prevent 
vertical proliferation of nuclear weapons. 

(b) while the NPT itself refers to the 
inalienable right of all parties to the Treaty 
to develop use cf nuclear tDergy, and 
certain states members of the NPT have 
expressed commitments to facilitate such 
use, there has not been meaningful progress 
on technology transfer as a result of the 
NPT. Similarly on disarmament no rea I 
steps have been taken to implement it. 

(c) As ] ndia is not a party to the NPT 
this question does not arise. 

Grievance Cell in Ministries 

2413. PROF. P.I. KURIEN : 

SHRI V.S. VlJAYARAGHAVAN: 

Will the PRIME ~INISTER be pleased 
to state: 

(a) whether a public grievance cell has 
been set up in certain Ministries; and 

(b) if so, the names of those Ministries 
and other details tbereof? 

THE MINISTER OF STATE IN THB 
MINISTRY OF PERSONNEL AND 
TRAINING, ADMINISTRATIVE RE .. 
FORMS AND PUBLIC GRIEVANCES 
AND PENSI~N AND IN THE DEPART-
MENT OF CULTURE (SHRI K.P. SINGH 
DEO) : (a) and {b). The work of poHcy 
and coordination of issues relating to (i) 
redress of public grievances in seneral aod 
(ii) grievances pertainina to Central Govern-
ment aaeDcies bas been entfnct",d In th • 



Department of Administrative Reforms 
and Public Grievances under the. Ministry 
of Personnel and Training. Administrative 
R'eforms and Public Grievances and 
Pension. 

The following Ministries/Departments 
have separate grievances/complaints cel1 :-

Ministry of Commerce 

Ministry of Communications 

(a) Department of Posts 

(b) Department of Telecommunications 

Ministry of Defence 

Ministry of Environment and Forests 

(a) Department of Environment 

(b) Department of Forests and Wild 
Life 

Ministry of Finance 

(Department of Revenue) 

Ministry of Food and CIvil Supplies 

(Department of Civil Supplies) 

Ministry of Health and Family Welfare 

Ministry of Industry and Company 
Affairs 

(Department of Heavy Industry) 

Ministry of Labour 

Ministry of Raij ways 

Ministry of Shipping and Transport 

Ministry of Steel. Mines and Coal 

(Department of Steel) 

Ministry of Tourism and Civil Aviation 

In other Minidries/Departments arran. 
lemeots bave been made to attend to the 
work of Public grievances as part of tbe 
work of other functionaries. 
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State Capitals on the Air Map 

2414. SHRI SUKH RAM : Will the 
Minister of TOURISM AND CIVIL 
AVIATION be pleased to state: 

(a) the names of the State capitals 
which are not on the air map of the 
country; 

(b) whether provision has bet'n made 
in the Seveth Plan to connect these cities 
by air; and 

(c) if so, what are the outlays proposed 
for each of these capital towns and the 
target dafes for completing construction of 
aerodromes in these towns? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL AND 
TRAINING. ADMINISTRATIVE RE-
FORMS AND PUBLIC GRIEVANCES 
AND PENSION AND IN THE DEPART-
MENT,OF CULTURE (SHRI K.P. SINGH 
DEO) : (a) The capitals of the Sta tes of 
NagaJnnd. Sikkim and Himachal Pradesh 
are not, at present, connected by air. 

(b) and (c). Sin~e Indian Airlines is 
already operating air services to Dirnapur, 
there is no proposal to provide air service 
to Kohima, which is in close proximity of 
Dimapur. Airports at Simla and Gangtok 
are likely to be deve loped during the current 
plan period. Whereas only a token provision 
has been made for the development of an 
airport at Ganglok, where a site has yet to 
be identified, a provision of Rs. 412 lakhs 
has been included in the draft plan for the 
construction of an airport at Simla. While 
the target date· for the construction of an 
airport at Gangtok cannot be indicated at 
this stage, the airport at Simla is likely to 
be ready by 1988. 

Increase in Rate of Family PeDsioD 

2415. SHRI VISHNU MODI: Will 
the PRIME MINISTER be pleased to state,: 

(a) whether Government have increased 
the rate of family pensjon a few months 
ago; 

(b) if so. tbe date from which this 
increase has been made; 



(c) whether all the categories of family 
pensioners has been benefited by this 
increase; 

(d) whether the benefit of this increase 
will a Iso be made available to the pen-
sioner's g(~tting pension under Family 
Pension Scheme, 1964; and 

(e) jf not I the reasons therefor '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL AND 
TRAINING, ADMINISTRATIVE RE-
FORMS AND PUBLTC GRIEVANCES 
AND PENSION AND IN THE DEPART· 
MENT OF CULTURE (SHRI K.P. SINOH 
DEO) : (a) to (c). Government have sanc-
tioned certain supplementary additions to 
family pensioners governed by Employees' 
Family Pension Scheme. 1971 framed under 
the Employees' Provident Funds and 
Miscellaneous Provisions Act. 1952 with 
effect from April 1, 1985. This Scheme 
covers the families of the industrial workers. 

(d) and (e). No, Sir. The two Family 
Pension Schemes are inde-pendent of each 
other. 

Proposal of ITDC to Lease out its Losing 
Hotels and Restourants to Private Sector 

2416. SHRI RAMASHRAY PRASAD 
SINGH: 

SHRJ LAKSHMAN MALLICK: 

Will the Minister of TOURISM AND 
ClVIL A.VIATION be pleased to state : 

(a) whether the India Tourism Develop-
ment Corporation (ITOe) has proposed to 
lease out its losing hotels and restaurants 
to the priva te sector; 

(b) if so. which are the hotels and 
restaurants that incurred losses during the 
last three years, with details thereof; and 

(c) whether any enquiry was cond~cted 
into the f('asons for 6ucb losses of these 
units ond attempts were made to make 
them profirable; if 80, the cJelaiJs and wi,h 
what results? 
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THE MINISTER OF STATE IN THB 
MINISTR Y OF PERSONNEL AND 
TRAINING. ADMINISTRATIVE RE-
FORMS AND PUBLIC o R.lBVANCES 
AND PENSION AND IN THE DEPART. 
MENT OF CULTURE (SHRI K.P. SINGH 
DEO): (a) There is no such prop(lsal at 
present. 

(b) The following hotels/restaurants 
have been incurring loss counrinously for 
the last 3 years :-

HOTELS; 

1. Hotel Ashok Bangalore 

2 Hotel Jammu Ashok 

3. HOlel Khajnraho 'Ashok 

4. Temple Bay Ashok Brach Resort, 
Mahaba lipuram 

5. Hotd Patnliputra Ashok, Patna 

6. Hot~1 Madurai Ashok 

7. Hotcl Samrat, New Delhi 

8. Hotel Jaipur Ashok 

RESTAURANTS: 

1. Ajanta } Transferred to Govt. of 
2 Ellora Maharashtra in June, 1984. 

3. Mahaba1ipuram-Sjn~e converted 
into a Conf\.~rcnce Hail 

4. Agra 

5. Qutab 

6. Hilmpi-Bcing managed by tbe State 
Government. 

The main reason for loss in some of 
these hotels has -been the creation of surplus 
hotel capacity in certain cities. Also, the 
location of some hotels and restaurants 
was decided for purely promotional reasons. 
One of these hotels is within its gestation 
period. 

(c) ITDC has taken various remedial 
measures to improve tbe performance of. 
its hotels. These i8(;lu4e eoterinR into 
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Marketing and Reservation tie-ups with 
oversea~ airlines and trevel agents, introduc-
tion of special package programmes for 
promoting domestic tourism, and by partici-
patton ill Wll: J I travel trade forums. 

A High Pi)wcred Inspection Committee 
constituted by th<! ITDC undertakes review 
of performance of its velious units from 
Hme to time and sugg(:sts remedia I m~~asures 
to improve their performance. 

'"Ecological Damage in Andhra Prade&b" 

2417. SHRl VIJAYA KUMAR RAJU : 
Will the PRIME MINISTER be pleased to 
state : 

(a) whe:hrr Governm<'nt are aware of 
the eco1<:'\gica I damage d"nC! in the various 
areas of Wl:st ami East Godavat i Districts 
in Andhra Pradesh; 

(b) whether any Soviet l,_;am has been 
sent to this ar~:.l to make an assessment; 
"anci 

(c) the stcp~ Government propose to 
take to stop further eC0iogicai damage and 
deforestation to this area? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI VlR SEN) : (a) to (c). 
Information is bdng collected and will be 
laid on the Tabk of the House. 

Shifting of Avro Servicing Centre from 
Hyderabad to Madras 

2418. SHRI VIJAYA KUMAR RAJU : 
Will the Minister of TOURISM AND 
CIVIL AVIATlON be pleasad to state: 

(a) whether there is any proposal to 
shift the Avro Servicing Centre from 
Hyderabad to Madras; 

(b) whether some of the staff of this 
Centre bave already been transferred to 
Madras in this connection; and 

(c) if so, tbe t~agOn8 for Sll9h a [Jloye 1 

Writ',1t A"'We,' 174 

THE MINISTER OP STATE IN THE 
MINISTRY OF PERSONNEL AND 
TRA tNINO. ADMINISTRATIVE RE. 
FORMS AND PUBLIC GRIEVANCES 
AMD PENSION AND IN THE· DEPART-
MENT OF CULTURE (SffRI K.P. SINGH 
nBO): (a) No, Sir. 

(b) No, Sir. 

(c) Does not arise. 

Trade with Tibet 

2419. SHRI BALASAHEB VIKHB 
.PATIL : Will the Ministrr of EXTERNAL 
AFFAIRS be pleased to state; 

(a) whether China has proposed to 
resume trade with Tibet by the old tradi .. 
tional land route; and 

(b) if so, the reaction thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI KHURSHID ALAM KHAN): 
(a) During the third round of official level 
talks held with the Chinese Government in 
1982, the latter had raised the matter of a 
possible resumption of border trade between 
India and the Tibet Autonomous Region of 
China. 

(b) The proposal is under considera .. 
tion. 

FUDctlonlng of Vayudoot 

2420. SHRI BALASAHEB VIKHE 
PATIL : Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased to 
state: 

(a) whether any assessment has been 
made about !he functioning of the Vayudoot 
i.e., its financial viability and ability to cope 
with public demands for tbe service; 

(b) what are tbe plans for expansion 
of the service to cover ne\\ places during 
the next five years; and 

(c) whether there is any proposal to 
'''9uire ~u~r "ir9r.ft~ for ~ni, servi~e 1 
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THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL' AND 
TRAINiNG, ADMINISTRATIVB RE· 
FORMS AND PUBLIC GRIEVANCES 
ANDPBNSJON AND IN THE DEPART-
MENT OF CULTURB (SHRI K.P. SINGH 
DBO) : (a) The performance of Vayudoot is 
reviewed from time to time. 

(b) Vayudoot will, in the first instance. 
concentrate on airlioking statIons already 
identified in Phase I of its expansion pro-
aramme. The Question of airlinking other 
stations will be considered later. 

(c) Yes, Sir. 

Air Fare from Oubai to Trivandrum 

2421. SHRI THAMPAN THOMAS: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state; 

(a) whether Air India '8 fare from Dubai 
to Trivandrum is about twice that of other 
Airlines; 

(b) whether a large portion of tbe 
revenue of Air·India is from gulf countries; 

(c) whether due to this high fare most 
of the Indians abroad prefer other airlines 
and take to route via Sri Lanka; and 

(d) whether Government propose to 
revise the air fare and bring it in line with 
other Airlines? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL AND 
TRAINING, ADMINISTRATIVE RE-
FORMS AND PUBLIC GRIEVANCES 
AND PENSION AND IN THE DEPART· 
MENT OF CULTURE (SHRI K.P. SINOH 
DEO) : (a) No, Sir. 

(b) Yes, Sir. 

(c) and (d). Do not arise. 

Number of Custodial Rape 10 States 

2422. SHRIMATI GBETA MUKHER-
JEE : Will the Minister of HOME 
AFFAIRS be pleased to state: 

~a) bow man~ cas~s of c~st04ial rape 

bave reported since tbe passage of Criminal 
Law Amendment Act, 1983; Stale-wiso aDd 
year-wise. 

(b) in how m Iny CJses prosecution was 
initiated; 

(c) how many cases have resutled in 
conviction; and 

(d) the number of cases rending? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA) : 
(a) to (d). No data relating to the 
number of custodial rapes; number of 
prosecutions/convictions in such cases; and 
the number of such pending cases is com-
piled on aJl-Inrfia basis as the State Govern-
ments and Union Territory Administrations 
are primarily re!2ponsible for enforcing -the 
law relating to offences. 

Shifting of Central Fioger Print Bureau from 
Calcutta 

2423. SHRIMA I GEETA MUKHER-
JEE ; Will the Minister of HOME 
AFFAIRS be pJeas(.d to state: 

(a) whether it is a fact that the Central 
Fihgerprint Bureau is being shifted away 
from Calcutta; 

(b) if so, what are the reasons; and 

(c) considering that there is already a 
Central Forensic Science Laboratory under 
the C.B.I. with finger print reference in 
Delhi and every State has its own fingure 
print Bureau, whether Government are 
contemplating to reconsider the decision to 
shift, if already taken? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA): 
(a) No decision to shift the Central Finger 
Print Bureau from Calcutta has been taken 
by t~e Government. 

(b) and (C). Do not arise. 

Exploltatioo of Tourist PoteatlaUales fD W.t 
8enaal 

2424. SHRI SUDHIR ROY: Will the 
Minister of TOURISM AND CIVIL 
AVIATION be pleased to state: 

~a) wllet~~r IJ ~omprel)eQ~ivo plal:1 hq 



.77 SRAVANA .4.190' (SA.KA) .78 

boon drawn up to exploit West Benlal 
tourist potentialitiel in full; 

(b) wbeth~r Government have any 
proposal to develop pJaces of tourist 
interest like Darjeelinl. KalimponB. Mirik 
etc; and 

(c) if so, the details thereof? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL AND 
TRAINING, ADMINISTRATIVE RE· 
FORMS AND PUBLIC GRIEVANCES 
AND PENSION AND IN THE DEPART· 
MBNT OF CULTURE (SHRI K.P. SINGH 
DEO) : (a) The Department jn consultation 
witb the State Gov.!rnment has identifi~d IS 
tourist centres in West Bengal for phased 
development of tourism infrastructure 
through the combined resources of tbe 
Centre, State and the private sectors so a~ 
to exploit its tourist patcntial. 

(b) and (c). Prior to tbe Sixth Five 
Year Plan, the Department has assisted tbe 
State Government in the setting up of a 
Youth Hostel and a Tourist Lodge at 
DarjeeJing. In the VI Plan the Dl!partment 
provided financial assistance for the pur-
chase of boats for Mirik Lake and trekking 
equipment. Other schemes on which finan-
cial assistance has been rendered relate to 
the provision of a motor launch aDd cons-
truction or a barae for 80ating accommoda-
tion in SUDderbans, a mini bus at laldapara. 
floodlilbtinl of Vishoupur temple, five 
trekkers hutl OD tbo Sandakphu-phalut 
relion aod construction of cottalel in 
Ajodhya Hills. 

During the VII Five Year Plan it is 
proposed to take up the following schemes 
with central assistance: 

(i) Construction of tourist lodle and 
cottales at Diaha. 

(ii) "ourist facilities at Bijanbari io 
Darjeelinl district. 

(iii) Introduction of White Water 
sports sDch all r.ftinl and eanoeio. 
,00 tbe Ranleet-nsta rivers. 

(Iv) lotro4uctioD of launch ~ruJse 00" 
, .' fJJc *'OOP'1' .iD C.19~t' .. , . 

• I '. 

(v) Construction of Yatri Niwas. 

(vi) Construction of Forest Lodges at 
Sunderbaos and Hasai. 

(vii) Construction of Dharan.shalas 
through Bhartiya Yatri Avas Vileas 
Samiti. 

DevelopmeDt 01 Allababad as a Tourist 
Centre 

2425. SHRI AMITABH BACHCHAN : 
Will tbe Minister of TOURISM AND 
CIVIL AVIATION be pleased to state: 

(a) whether Government are aware of 
the necessity of developing Allahabad as a 
major tourist centre in order to attract 
more tourists to that city; and 

(b) if so, the details of steps to be 
taken and the scbemes to be implemented 
for this purpose during tbe current finan-
cial year? 

THB MINISTBR OF STATE IN THB 
MINISTRY OF PERSONNEL AND 

. TRAINING, ADMINISTRATIVE RE-
FORMS AND PUBLIC GRIEVANCES 
AND PENSION AND IN THE DEPART-
MENT OF CULTURE (SHRI K.P. SINGH 
DEO) : (a) and (b). Specific proposals 
from the State Government for improving 
the tourism infrastructure at Allababad 
will be considered by the Central Govern-
ment when received. 

In order to provide inexpensive accom-
modation to meet the requirements of 
middle income touriJts both international 
and domestic, a proposal is under the con-
sideration of the Department for the 
aettinl up of a Yatri Niwas at Allahabad. 
The detailed proposal in this regard is, 
howover, awaited from the State Govern-
ment. 

'.Dctlo.IDI 01 ZoIIal Coundls 

2426. SHRI SRIBALLAV PANIGRAHI : 
Will the Minister of HOMB AFFAIRS be 
plea led to state : 

(a) wbother Zonal Councils ate in "itt,D"" 1041 tho)' meet at iotervals; 
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(b) jf so, their functions; and 

(c) the number of times they have met 
in last three years and the business 
transacted ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOMB AFFAIRS 
(SHRIMATI RAM DULARI SINHA) : 
(a) Yes, Sir. 

(b) To discuss and make recommenda-
tions on matters of common int~rest among 
tbe States/U.Ts in a Zone and also between 
the States/U.Ts and the Centre. 

(c) The Northern Zona) Council and 
the Western Zonal Council have each met 
twice and the Southe;n, Eastern and 
Central Zona) Councils have each met 
once during the years 1982 to 1984. The 
Items discussed primarily related to develop-
ment in the economic and social spheres, 
sucb as, construction of inter-State road4il, 
railway Jines, irrigation and power projects, 
incentives to industry. agriculture. welfare 
of Scheduled Castes and Scheduled Tribes, 
housing, labour, 20-Point programme, 
education, health etc. 

Preservation of SUD Temple of KODark 

2427. SHRIMATI JA YANTI PATNAIK : 
Will the Minister of CULTU~E be pleased 
tp state: 

(a) whether Government are aware that 
the Sun Temple of Konark is in urgent 
need for preservation due to de terioration 
by whether and saline winds; 

(b) if so, what steps are beinle taken 
for preservation of this famous monument; 
and 

(c) whether Government have sought the 
assistance of United Nations Educational 
Scientific and Culture Organisation for this 
purpose? 

THlj MINISTER OF STATE ,IN THE 
MINISTRY OF PERSONNEL AND 
TRAINING, ADMINISTRATIVE RE. 
FORMS AND PUBLIC GRIEVANCES 
AND PENSION AND IN THE DEPART. 
MENT OF CULTURE (SHRI K.P. SINGH 
DEO) : (a) Yes, Sir. 

Cb) The ~rcJlaeoJo,i'cal ~urve~ or Jn~ill 

has taken measures like applying chemical 
preservatives on the exterior or the tempJe 
and plantinl-Casuarina-and Cashew .. nut 
sroves around the temple to contain the 
action of winds on the Suo Temple. 

(c) No. Sir. 

Study to DetermlDe tbe Extent of' 
DeforestafioD 

2428. SHRIMATI JAYANTI PATNAIK : 
Will tbe PRIME MINISTBR be pleased 
to state: 

(a) whether any study has been made 
to determine the extent of deforestation 
during the last 3 years and if so, the result 
of such study; and 

(b) the policy of afforestation likely to 
be in the Seventh Plan to compensate the 
increasing depletion of forests? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRO.'.JMENT AND 
FORESTS (SHRI VIR SEN): (a) Infor-
mation is available. for the last three years. 
as regards the extent of area approved for 
deforestation and diversion to non-forest 
use. The extent of area approved is 
20721.146 hectares. There is, however. no 
information as regards the extent of forest 
area affected by illicit felling. 

(b) During 6th Plan period Ihe pace of 
afforestation in compact blocks was stepped 
up to 4., lakhs hectares per year against 
1.27 lakhs hectares per year between 1962 
and 1980. In addi lion, between 1980 and 
1985, about 75 crore seedlings per year 
were distributed to people for planting On 
farmlands, private holdings and homesteads. 
these efforts wiJl be intensified in the 7th 
Plan both within and outside notified 
forests. A National Wastelands Develop. 
ment Board has been set up with the object 
of bringing S million hectares of degraded 
land every year under fuelwood and forest 
plantation and to develop a people's 
movement therefor. 

MaDuradare of Penoaal Compaters 

2429. S8RIMATI JAYANTI PATNAJK: 
Will the PRIME MINISTER. be pleased to 
state: . , 

(a) tbe poli~y 01 aovet.~e.Dt retarding 
JDaDpract~re 01 per.on •• 9blriP'Ut~rs; 
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(b) bow Q¥DY licences bavo been issued 
for sucb manufacture; 

(c) whether Bny such projects is con· 
templated in Orissa; and 

(d) if so, details thereof? 

THE MINlSTER OP STATE IN THB 
MINISTR Y OF SCIENCE AND TECH-
NOLOGY AND IN lHB DEPARTMENTS 
OF OCEAN DEVELOPMENT ATOMIC 
ENERGY, SPACE AND ELECTRONICS 
(SHRI SHIVRAJ V. PATIL): (a) The 
area of personal computers has been cate-
gorised under the bro&der category of mini-
computers/microprocessor based systems. 
The Government have announced revised 
computer policy on 19-11·1984 which covers 
manufacturing aspect of computers ineludiJ1B 
micro/mini computers. 

The salient objective of the policy is to 
enable manufacture in the country, of 
computers based on latest technology, at 
prices comparable with international levels 
and progressively increase indigenisation 
consistent' wi tb economic viability. 

(i) The manufacture of micro/ 
minicomputers including personal 
computers, microcomputers and 
VLSI based minicomputers inclu-
di.ng those besed on 32 bit chip 
or equivalent (excluding 32 and 
higher bit super mini-mainframe 
architecture) is permitted to any 
Indian company, i.e. wholly 
owned Indian companies aad 
companies havillg foreign equity 
not exceeding forty percent, in 
the private or public sector. 

(i~l 

(iii) 

There is DO capacity restriction 
for upward growth for manufac-
ture. tbe uni ts are allowed to 
ex_paDd depending upon the 
iofraatructurc proposed and it. 
post performance 00 indigeni-
sation. 

The'liberal import of knowhow 
for hardware manufacture, 
system and utility software is 
aHowed to catch up with the 
techoolol1 prevaillDI abroad. 

.(Iv) Proteotion of iadiaenoul oem-
DatOl' iD4astry tbrP"lb' : .... 

measures like high protective duty 
on inputs. 

(v) Emphasis on standardisation of 
components, parts and peri-
pherals for manufacture and 

encouragement to billingual (Hindi 
and English) Input-output facility. 

(b) In tbe past 158 parties in the 
oraanised/smalJ 'icaJe sectors have been 
approved for the manufacture of mini-
computers/microprocessor besed systems, the 
scope of which also covers personal 
computers. 

(C) Yes, Sir. 

(d) In the past this departlllen t have 
received three proposals from organised 
sector units for setting up of units in tho 
sta te of Orissa for tbe manufacture of 
minicomputers/microprocessor based systemsl 
persona) computers. These parties are : 

1. Mis Industria I Promotion and 
Investment Corporation of Orissa 
Limited, Bhubaneswar (M/s PSI 
KaJinga Ltd. )-this unit holds In .. 
dustrial Licence for a capacity of 
Rs. 2 crores per anoum. 

2. Shri LaJteoda Mahapatra of USA 
(Proposed Company-MIs Com-
mander Computers (India) Pvt. 
Ltd.-yet to be incorporated). This 
uoit holds Letter of Intent for a 
capacity of Rs. 20 crores per annum. 
This unit is envisaging (orcian col-
laboration with MIs Commodore of 
USA. 

3. MIs CRID Ltd., Bhubaneswar-Tbis 
unit hold s Letter of Intent for 
capacity of 'lb. 6 crores per annum. 
for the manufacture of mini-com-
puter Imicroprocessor based system. 

De.elopmeat of ShabaDel"ar Airport 

2430. SHR.IMATI J·"_VANTI PATNAIK: 
Will the Min ister of TOURISM AND 
CIVIL AVIATION be pleased to state: 

(a) whether Government of Orissa have 
approached the Central Government for 
itnpro'cment of the Bbubaoeshwar Airporl 



for landing and take off of Airlines and 
Boeing 747; Bod 

(b) what steps have been taken in this 
direction and when this proposal is goinl 
to materialise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL AND 
TRAINING. ADMINISTRATIVE . RE· 
FORMS AND PUBLIC GRIEVANCES 
AND PENSION AND IN THE DEPART .. 
MENT OF CULTURE (SHRI K.P. SINOH 
DEO) : (a) No, Sir. 

(b) There is no proposal to develop 
Bbubaneshwar airport for Air Bus/Boeina 
747 operations for the present. 

Liberallsed Visa Policy for Non.Resldeat 
Indian Tourists 

2431. SHRI HARIHAR SOREN : Will 
tbe Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether Government have Iiberalised 
the visa policy for non-resident Indian 

tourists; 

(b) if so, whether any concession has 
been given to the children of foreign 
nationals of Indian origin; and 

(c) the details of the concession given 
and the restrictions relexed for the non-
resident Indian toursits ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA): 
(a) to (c). With a view to promote tourism, 
it has been deCided chat tourist visas may 
be made good for multiple entries instead 
of the existing three entries. Children of 
foreign nationals of Indian Origin beJow 
12 years have been exempted from visa 
requirement and are eligible, (or grant of 
non.extendable landina permit (or 90 days. 
These permits are issued by Immi,ration 
authorities and ite not valid (or admission 
lDtQ educational Jnlti1utlonl. 

NewsltelD CaptlODed, I·RIda H •• I 01 1 •• 11 
... HUYI.a District" 

2432. SHRI DHARAM PAL SINGH 
MALIK: Will tbe Minister of CULTURB 
be pleased to state : 

(8) wbether Government's attention 
has beeD drawn to tbe news item appearin. 
in the Hindustan Times dated 2' June. 
J985 under tbe h:ading "Rich haul of 
idols in Haryana District"; 

(b) if so, tbe details thereof; and 

(c) action taken in this regard 'I 

THE MINISTTER OF STATE IN THB 
MINISTRY OF PERSONNEL AND 
TRAINING, ADMINISTRATIVE RE-
FORMS AND PUBLIC GREJVANCES 
AND PENSION AND IN THE DEPART· 
MENT OF CULTURE (SHRI K p. SINGH 
DEO) : (a) Yes, Sir. 

(b) Eleven sculptures aad one inlcrip-o 
tion were discovered by the Department of 
Archaeology aud Museums, Government of 
Haryana. as a result of explorations. 

(c) Tbe objects are preserved in the 
Antiquity Section of the said Department. 

Sale of Heroin in Palam Bnd Pabarganj Areas . 

2433. SHRI DHARAM PAL SINGH 
MALIK: 

SHRI M. RAGHUMA REDDY: 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether Government have received 
reports that heroin is being openly sold at 
Palam area and Paharaanj in Capital; and 

(b) if so, what stern action has since 
been taken by Government alainat tbe 
culprits? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND COM .. 
PANY APFAIRS AND MINISTRY OP 
HOMB AFPAIRS (SaRI AAIP 
MOHAMMAD KHAN): (.) N9. Sir. 



(b) Following steps have been taken by 
the Delhi Police to curb sale of narcotics 
in tbe Union Territory of Delhi : 

(i) Raids are conducted to deduct the 
places where heroin/smack 'is sold. 

(ii) Extensive day and night foot and 
mobiJe patrolling with walkie-

.. takie sets is bdrg done.' 

(iii) Continuous efforts are made by 
tbe Special Squads of the Districts 
to detect the drug poddlers by 
developing intelligence. 

(iv) Regular surprise checking of 
vehicles is organised to detect 
those involved in such crime. 

(v) Intensive action under Dangerous 
Drug Act against the bad 
ctJsracters and crimina Is is being 
taken. 

Meeting of lodo-Pak Foreign Secretaries 

2434. SHRI DHARAM PAL SINGH 
MALIK: 

SHRI M. RAGHUMA REDDY: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether Foreign Secretaries of 
India and Pakistan met in New Delhi on 
the 28th July. 1985 to discuss the Indidn 
proposal for a peace treaty and Pakistan's 
proposal for no-war pact; aDd 

(b) if so, the outcome thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LXTERNAL AFFAIRS 
(SHRI KHURSHID ALAM KHAN): 
(a) and (b). Thi~ was amongst tbe subjeccs 
discussed in the meetinl of the Forcian 
Secretaries. Both sides sought further 
clarifications and agreed to continue these 
discussions. 

Talks wltb Burmese Leaders 

2435. SHRI DHARAM PAL SINOH 
MALIK: 

SHRI M. RAGHUMA RBDDY : 

Will tbe Minister of EXTERNAL 

, (a) whether he visited Burma durin. 
tbe first week of July. 1985; 

(b) if so, t he sa lien t fea ture of talks 
h~Jd with the Burmese Jeaders; and 

(C) the outcome tbereof 1 

THB MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI KHURSHID ALA M KHAN) : (a) 
Yes. Sir. I visited Rangoon from July 6·8, 
]985. 

(b) and (c). During my visit I caJled on 
the Burn esc President, the Prime Minister, 
and had aD extensive exchange of views with 
Foreign Minister U Chit Hlaing on inter-
national and bilateral matters. The talks 
were held in a friendly and cordiel] atmos-
phere. It was agreed tbat steps should be 
taken to enchance the level of our commer-
cial, economic and cultur,,1 exchanges. Both 
sides also agreed that periodic contacts 
should be maintained through high level 
visits. The visit was in pursuance of the 
Prime Minister initiative for developing 
closer relations with neighbouring countries. 

[Translation] 

Flying Clubs at the Airstrips or Akbarpur 
sad FaJzabad U.P. 

2436. SHRI R P. SUMAN: WiIJ the 
Minister of T JURISM AND CIVIL 
AVIA:TION be pleased to sta te : 

(a) whether there are airslrips at 
Akbarpur and 'Paizabad in the District 
Faizabad of Uttar Pradesh aod jf so, 
whether any type ot' construction work is 
in proaress there; 

(b) jf so, whether Government purpose 
to set up fiyiDI clubs at both the pJaces and 
if so. the amount being spent thereOD 
separately and how wiiJ tbey be utilised: 
and 

(c) whether Government propose to 
acquire tb~ entire land of airstrips for 
propd mainteoance: if so, the time by wbich 
';1 will be dOGe and if DO'. tbe rea.ou 



Written Mnr,r, 

THE MINISTER OF STATB IN THE 
MINISTRY OF PERSONNEL AND 
TRAINING, ADMINISTRATIVE RB· 
FORMS AND PUBLIC GRIEVANCES 
AND PENSION AND IN THE DEPART .. 
MENT OF CULTURE (SHRI K.P. SINGH 
DEO) : (a) Yes, Sir. The airstrips belong 
to the Government of Uttar Pradesh. The 
Central Government have DO information 
about the construction work, if any. 

(b) The Government have no proposal 
to set up flying clubs at these places. 

(C) Does not arise. 

[English] 

Employment Opportonltlel 

2438. SHRI PRATAPRAO B. 
BHOSALE: Will the Minister of 
PLANNING be pleased to state: 

(a) whether Government have prepared 
any composite plan for creation of employ-
ment opportunities during the next 10 years; 
and 

(b) if so, how many employment 
opportunities are going to be created in tbe 
country to harness the available man-
power? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI K. R. 
NARAYANAN) : (a) and (b). The Seventh 
Five Year Plan is under finalisafion. The 
Approach to the Seventh Five Year Plan 
1985·90 has laid down, Inter-olla, tbat tbe 
generation of gainful and productive 
employment would be a major objective of 
the Seventh Plan and tbat a coordin.ated 
and composite approach to employme'lt 
policies and programmes needs to be 
pursued. 

Development of Pune Airport 

2439. SHRI PRATAPRAO . B. 
BHOSALE: Will tbe Minister of 
TOURISM AND CIVIL AVIATION be 
pleased to state: 

(a) whetbor air traffic from Pune has 
increased recently; and 

(b) if so, the piaDB for development of 

i 

JJ',ln'n AIU"'rs 1$8 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL AND 
TRAININQ, ADMINISTRATIVE RE-
FORMS AND PUBLIC GRIEVANCES 
AND PENSION AND IN THE DEPART·' 
MENT OF CULTURE (SHRI K.P. SINGH 
DEO): (a) Yes, Sir. 

(b) In the Seventh Plan period, it is 
proposed to undertake extension and 
modification of the existing terminal build-
ing car park area and approach roads. 
The runway and apron of this airport will 
also be strengthened to ca ter for operattons 
with Airbus aircraft. 

Wltbdrawal of Vayudoot Se"ices In Agartala 
Kailasbabar Route 

2440. SHRI AJOY BISWAS : Will the 
Minister of TOURISM AND CIVIL 
AVIATION be pleased to state: 

(a) what are the reasons of withdrawing 
Vayudoot service in Agartala-Kailnsbahar 
route: 

(b) whe'ther Government are aware that 
Tripura is lacking in communications and 
Vayudoot service is essential for Tripura; 
and 

(c) whether Government propose to 
reintroduce the Vayudoot service in 
Agartala-Kailashahar route? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL AND 
TRAINING, ADMINISTRATIVE RE· 
FORMS AND PUBLIC GRIEVNACES 
AND PENSION AND IN THE DEPART-
MENT OF CULTURE (SHRr K P. SINGH 
DEO) : (a) Vayudoot operations on the route 
Agartala-Kailashahar-Agartala were dis-
continued with effect from lst December, 
1982, due to damage to the runway at 
Kailashabar airport. 

(b) Yes, Sir. 

(c) Yes. Sir. 

SettlDB up of Sanctuaries in tbe North 
Eastern Reacloa 

2441. SHRI AI0Y alSWAS : Will the 
PRIMB MINISTER be pleased to stat~ : 
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protect the wild life of North Bastern 
relion during tbe last tbree years; 

(b) whether Government have .any 
proposal to s~t up sanctuaries in the North 
Bastern region; and 

(c) if so, names of selected places 1 

THE MINISTER OF STATE IN THE 
MINrSTRY OF ENVIRONMENT AND 
FORESTS (SHRI VIR SEN) : (8) to (c). 
'A statement is given below: 

Statement 

The main initiatives taken in recent 
years to promote wildtife conservation in 
the north-east region are as below : 

(8) Two areas, namely the Namdapha 
National Pal k in AlUnachal Pradesh 
and the Manas Sanctuary in Assam. 
havt! been dl!signnted as Tiger 
Reserves and special assistance is 
being provided ullder "Project 
Tiger". During the Sixth Five Year 
Plan period financial assistance of 
Rs. 73,80 lakhs was provided for 
these two areas by the Government 
of India. 

(b) In addition to the above, financial 
assistance was provided to the 
following by the Government of 
India: 

(i) Kaziranga National Park, 
Assam. 

(ii) Keibul Lamjao National Parle. 
Manipur. 

(iii) Siju Wildlife Sanctuary, 
Megahlaya. 

(iv) Nongkhyllem Wildlife Sanc-
tuary. Meghalaya. 

(v) Assam State Zoo. Gauhati 

(vi) Exhibitions to promote wildlife 
conservation in Manipur and 
Meghafaya. 

A total amount of Rs 4S.34 lakhs 
was provided for the above. 
pOfl)oSe to the concerned States 
~~rin, the Si~tb Plan periO<l. 

(C) The Asian Elephant Specialist Group 
of tbe International Union for 
Conservation of Nature (IUCN) has 
conducted ata tus and ecologica I 
studies OD the elephant population 
of the nortb-east region and has 
recommende~ measures for their 
conservation. :roe concerned States 
and Union Territories are being 
urged by the GOVI. of India to 
provide corrideors for the sare 
movement of wild elephants from 
one (orest area to the other and to 
prevent depredations by elephants 
of human property and life. 

(d) Specific measures have been recom-
mended for the conservation of the 
Oreat Indian One-horned Rhinoceros 
in Kaziranga and other areas of 
Assam and'to control its poaching. 
Financial assistance is being 
provided by the Govt. of India for 
this purpose and a new scheme is 
likely to be initiated shortly for 
the control of poaching of 
rhinos. 

,(e) Specific measures have been 
recommended after the visit of an 
expert t.am to Keibul Lamjao, for 
the conservation of the Manipur 
Brow-antlered Deer (Thamin). 
Pinancial assistance by the Govern-
ment of India is also being extended 
of this purpose. 

(f) A captive breeding and conserva-
tion plan for the white-winged wood 
duck has been drawn up, for 
implementation in Arunachal 
Pradesb and Assam, and work in 
this regard with financial assistance 
by tbe Government of India has 
aJready started. 

(g) There are at present 4 na tional 
paries and 18 sanctuaries in S States 
and 2 Union Territories comprising 
the north-east region. National 
Parks and Sanctuaries are estabJished 
b, tbe concerned States and Union 
Territories under the provisions or 
the Wildlife (Protection) Act. 1972. 
However. tbe Central Government 
is tryin. to pursue, inter alia 
establishment of the followin; 
afdJt;90~'1 tJ.tio~al parks an~ 



sanctuaries in this relion : 

(i) Balpbakram National P .:lrk, 
Megbalaya. 

(ii) Norkrek National Park. 
Meghalaya. 

(iii) A sanctuary in the Dzuko 
valley of Manipur and Nagaland. 

(iv) A sanctuary in Tripura which 
at present has none. 

Location of Air Strip In Tamiloadu 

2442 SHRI N. DENNIS: Will the 
Minister of TOURISM AND CIVIL 
AVIATION be pleased to state: 

(a) the places wbere' Government 
propose to locate Air Strip in Tamil 
Nadu; and 

(b) whether Kanyakumari would b! 
considered for the location of an Airport ? 

THE MINISTER OF STATE IN THt: 
MINISTRY OF PERSONNEL AND 
TRAINING, ADMINISTRATIVE RE-
FORMS AND PUBLIC GRIEVANCES 
AND PENSION AND IN THE DBPART-
MENT OF CULTURE (SHRI K.P. 
SINGH DEO) : (ci) Proposals to develop 
airports at Salem, Tanjore and TUlicorin 
for Vayudoot operations during the Seventh 
Plan period are under active considera lion, 
subject to availability of sites and commer-
cial viability of operations. 

(b) No. Sir. 

[T"a,ulatlon] 

IDceDfi,es to tbe Pea_Dts or Himalayan 
Regious to Cultivate Forest 

2443. SHRI HARISH RAWAT: Will 
the PRIME MINISTeR be pleased to 
state : 

(a) whether in view of the importance 
of environment of Himalayan Regions of 
Uttar Pradesh Oovernment propo'ic to 
formulate a scheme to provide incentives to 
tbe peasants of this region to cultivate 
forests; and 

~b) if oot~ t~e steps ~iCl' taten br t~~ 
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Ministry to make afforestation in this relloD 
a mass public movement ? 

THE MINISTBR OF STATE IN THB 
M[N[STRY OF BNV[RONMENT A "D 
FORESTS (SHRI VIR SEN) : (a) and (b). 
Incentives already exist in the sbape of 
supply of stedlings free of cost or at 
nominal cost to the people. Free technical 
advice is also given. A people's movement 
is being developed for afforestation. 

Thefts or Idols or Ancient Culture 

2444. SHRI HARISH RAWAT: Will 
the Minister of CULTURE be pleased 
to state : 

(a) whether he is aware that there are a 
large number of idols depicting ancient 
culture. and of religious and artistic 
importance in the temples in the hill areas 
of Uttar Pradesh; 

(b) if so, whether many idols were 
stolen from tbese temples in the past; and 

(c) if so, the steps proposed to be taken 
for the safety of these idols 1 

THE MINISTER OF STATE IN THB 
MINISTRY OF PERSONNEL AND 
TRAINING. ADMINISTRAT,VE RE-
FORMS AND PUBLIC GRIEVANCES 
ANn PENSION AND IN THE DBPART. 
MENT OF CULTURE (SHRI K.P. SINOH 
DBO) : (a) Yes, Sir. 

(b) Six (6) ido]s in 1982, one (1) idol 
in 1983 and two (2) idols in 1984 Were 
stolen from the hill areas of Uttar Pradesh 
according to tbe information available )Vith 
the Archaeological Survey of India. 

(C) Some of the important steps taken 
to prevent thefts of antiquities arc: 

(i) Compulsory registration or certain 
categories of antiquities (Sculptures 
in a n media, paintings and 
illustrated and illuminated manus-
cripts) with ~he Registering 
Officers; 

(ii) Registerin, Officers to be informed 
reaardiDI thefts of, .Iucb rellstere4 
f'o&iquitios, . 
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(iii) DeaJiD, in antiquities to be 
restricted to licensed dealers; 

(iv) Restriction on export or antf· 
qui tics; 

(v) Postirg of armed luards in some 
of tbe important Centrally 
protected monumentl including 
Jagesbwer and Baijoatb in District 
A Imora, Uttar Pradesh, aod 
museums under the control of the 
Archaeological Survey of India in 
addition to tightening of watch 
and ward arrangements; and 

(vi) Con'struction of sculpture-sheds to 
house loose and uncared for 
sculptures, their documentation 
and e,tablishment of site museums. 

Co.truction of a College Building at 
Lobagbat (Pltboraaarb, U.P.) 

2445. SURI HARISH RAW AT: Will 
tbe PRIME MINISTER be pleased to 
state: 

(a) whether his Ministry bas received 
for approval a proposal under the Forest 
(Conservation) Act regarding the ,construc· 
tion of a college building at Lohagate 
ePithoralarh, U.P.); and 

(b) if so, the time by which necessary 
approval will be accorded to this proposal? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI VIR SEN) : <8> Yes, Sir. 
A proposal was rCC1=ived from the: State 
Government of Uttar Pradesh on 21-2-1985, 
aeekina prior approval under the Forest 
(Conservation) Act, 1980 for diversion of 
3.86 ba of forest land to con.truct a 
Government Degree Coiicge at Lohlgbat 
in Pithoragarh distrjct. 

(b) Ctrtairi essential details and 
clariflcalioDs were sou_hi from the State 
Governmeot OD 2 .. 3-1985. whicb have not 
~OD' received., 

[BrtIl16] 

,_ A .... t~ace for Nade.r I .... I'J ID 
" ... 

. : '24-H~ 'SS.' , CHfNTAMANI JBNA: 
Will thl :PR·JMI :N'JUSTB*:be ,t'.Jfd' to 

(8) wha t j. the India', Nuclear Pro-
grammo at preseot; 

(b) steps being taken to develop nuclear 
energy in the country for its internal use; 
and 

(c) the details of foreigD assistance 
being received in this regard? 

THB MINISTER OF STATE IN THB 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT. ATOMIC 
ENERGY, SPACE AND ELECTRONICS 
(SHRf SHIVRAJ V. PATIL): (a) to 
(C). The primary purpose of India '8 nuclear 
programme, which began in the forties is 
to develop, controJ and use atomic energy 
for the welfare of the people of India and 
for otber peaceful purposes. India presently 
has S nuclear power reactors operational 
and aims at installing 10,.000 MWe of 
nuclear power generating capacity by the 
year 2000. Research and developmen t on 
various aspects of nuclear technology and 
science continues apace. As a result of 
this research several materials and.alloys 
for electronics. nuclear industries, etc. 
have been developed. India is the third 
country in the world to produce beryllium. 
RadioisotC'pes are presently being used in 
medical, industrjal and agricultural uses." 
In addition, a series of industrial pla'nts 
have been aet up to provide the necessary 
inputs to the nuclear power programme 
such as fuel and heavy water. 

R.esearch work on particle accelerators, 
bot plasma. low temperature fusion, 
Jasers. etc. the technologies of the 21st 
century, will be further developed at the 
newly established CCentre for Advanced 
Technololies' a t Indore. 

Ind;a is one of the few countries in 
tbe world with an entirely indigenous 
nuclear fuel cycle and capable or desianins. 
operating. fuelling and maintaining nuclear 
power reactor. OD ber own. 

Health Hazard Ia EleetroDks Iud.lt.., 

2441. SBRI CHINTAMANI lENA: 
Wi II the PlUMB MINISTER be pleased to 
Itate ; 



tbe workers especially women are facina 
health hazard in the electronics indu~try; 

(b) if so, the details thereor; and 

(c) what measures Government propose 
to take for tbe safety of the workers 
workins in electronics industry and 
especially for women working there? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY, SPACE AND ELECTRONICS 
(SHRI SHIVRAJ V. PATIL) : la) and (b). 
According to the press report appearing in 
the daily Swatantra Bh:uat of Lucknow 
dated 7th November, 1983 based on an 
article entitled "Health Hazards in the 
Electronics Industry" in the August 8, 
1983 issue of Industrial TfJxicology Bulletin 
published by Industrial Toxicology Research 
Centre (ITRC) Lucknow, materials which 
are adversely effecting the health of 
workers in electronics industry are: lead. 
cadmium. actimony, zinc. etc. 

A study of that article indica tes tbat 
it is basically a review of foregin literature 
on the types of occupational health hazards 
which arise in the electronics industry of 

'" highly and densely industrialised countries 
like the USA and Canada. These may 
not in aJJ cases be direcfly applicable to 
our eJectronics industry. 

(c) Industrial Toxicology Research 
C~ntre (lTRC), Lucknow have undertaken 
a study !survey of some selected electronic 
units to: 0) ~.YamjDe the c;(jstjng Dorms 
as well as rules/regulations in regard to 
health hazards in the electronics industry; 
and (ii) suggest/formulate new norms for 
adoption. The study/survey is expected to be 
completed by December. 1 Q8S. The findings 
of tbis surv:y will 8uide Government in its 
fuoture decisions on tbe subject. 

Walkout of Pilots In Bomb.)' 

2448. SHRI 0.0. SWELL: Will tbe 
Minister of TOURISM AND CIVIL 
AVIATION be pleased 10 state: 

(a) whether pilots of Air India flight 

their jot. 10 Bombay 00 June 29 because 
their duty hours wero O'VOr, wbile lortio, 
out of I~curity was still on; and 

(b) whether any action was taken 
elainst the pilots? 

THB MINISTBR OF STATB IN THB 
MINISTRY OF PERSONNBL AND 
TRAINING. ADMINISTRATIVE RB .. 
FORMS AND PUBLIC GRIBVANCBS 
AND PENSION AND IN THE DEPART-
MENT OF CULTURE (SHRI K P. SINGH 
DEO) : (a) During the intensive security 
check which took a Jot of time. the flight 
duty time or the crew OD duty was over 
and therefore. they could not undertake 
the ftiaht. Arrangements were made to 
operate the fti,bt by a standby crew. 

(b) Because the Pilots' duty time was 
over, the question of tski.nll actioD against 
the Pilots dicJ not arise. 

Agrement "ltb USA lor Expansloa of 
Satellite Data Esdlanges 

2449. SHRI O. O. SWELL: Will the 
PRIMB MINISTER be pleased to state: 

(a) whether India and tbe USA have 
alre"d to expand satellite data exchanges 
for improved weather forecasting and other 
purposes; 

(b) whether America's Aeronautical aad 
Space Agency (NASA) bave.agreed to 8y 
an Indian made narrow band camera for 
shuttle imaafnl of India'l raiD forests; aod 

(C) tbe possibilities of our collaboration 
with the USA in weatber related tech-
Doloaies ? 

THE MINISTER OF STATB IN THE 
MINISTRY OF SCIENCE AND TBCH. 
NOLOGY AND IN THE DEPARTMENTS 
OF OCEAN DBVELOPMBNT, ATOMIC 
BNERGY, SPACE AND BLBCTRONICS 
(SHRI SHIVRAJ v. PATIL): (a) '10 ·(t). 
J;>urin, tbe re~Dt meetin.s between the 
Cbairman, ISttO aCd the Adminl.tratbr, 
United Statu Natlooal ActODIUtlca aDd 
SPUt Ad.iai"t.',k,a,(NA&t\).a • .,. other 
matten.... ,-rat.. 'an." '.,Ito-



areas of Space Sciences, Barth Observation 
and Communication were discussed. A 
possible coosideration of tbe India made 
narrow band CeD Camera, weather radar 
related studies and imalery of India, tbroUlb 
shuttle radars, were also discnssed. However, 
tbes. item. are still at a preliminary stale 
ot considera tion and concrete decisions 
bave not been arrived at, aa yet. In so far 
as exchange of satellite data relatins to 
weather are concerned, a request from the 
US Government/National Oceanic and 
Atmospheric Administration (NOAA) for 
access INSAT·I weather imaaerie. for 
ope.rational and research purposes bas been 
received. and is under consideration. 

Releue of S.C.A. for TSP 

2450. SHRI GIRIDHAR GO MANGO : 
WiJl tbe Minister of HOME AFFAIRS be 
pleased to state: 

(a) which are the States already having 
separate 'Demand' for Tribal Sub·Plan aDd 
the State allocating Special Central Assist-
ance to different departments at State level; 

(b) whether Government have reviewed 
tbe different procedures followed by the 
States while preparing Seventb Plan strategy 
for Tribal Sub-Plan; and 

(c) if so, the details tbereof ? 

THE MINISTER OF STATB IN THB 
MINISTRY OF 80M2 AFPAIRS 
(SHRIMATI RAM DULARI SINHA) : (I) 
The States of Andbra Pradesh, Assam, 
Bibar, Manipur, Orissa, Tripura, West 
Bengal, Gujaraf, Himachal Pradesh, Madhya 
Pradesh, Mabarashtra. Rajasthan, Kenda, 
KIlnatalta. and U.P. are exbibitina funds 
UDder a separate Bud.et Head. 

(b) and (c). Yes, Sir. Two modes of 
eahibitinl Saures in abe budlet have beed 
roHowed name Iy (l) opening a minor head 
under the appropriate lub-head/maJor bead 
of aClouot to sbow fuods tlowiqa, ,*0, the 
Tribal Sub·Plan under the relevant Dema~d 
of tbe cODcerned sectoral deparUDcot ana 
(2) exhibiting all quanti8ed fuadl of_II 
leetoral departments under one .in.~e 
Demaod controlled by tbe Tribal Develop:. 
me ..... rU .... :et 'Ibe' State. TIM, ".kitia 
OroU9 OR DevelopmeDl of Scbeduled Tribes 
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SUllested that the Brst mode of exhibitinl 
the Tribal Sub·PJan component of tbe 
sectoral Departments under their respective 
budget beads should be adopted by all 
States with the Secretaly/Commissioner, 
Tribal Development Department taking up 
quarterly reviews of utilisation of funds 
and progress of schemes, in addition to such 
reviews by the concerned Secretaries of the 
development departments. In States where 
the second mode has already been 
adopted. adequate steps for active involve-
ment of the devlopment departments in the 
Tribal Sub-Plao programmes should be 
eosured. 

DeeeDtralisatloD of PlaaalDI 

2451. SHRI GIRIDHAR GOMANGO : 
WiJl the Minister of PLANNING be pleased 
to state: 

(a) whether his Ministry have issued 
any guidelines to the States to strenghen 
tbe planning machinery at all levels and 
decentralise the plannning during Seventh 
Plan; 

(b) jf so, the details of these guidelines; 

(c) the names of the States where these 
have been implemented/process started for 
implementation; and 

(d) the Regional and District planning 
Boards constituted so far by Sta test State-
wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI K.R. 
NARAYANAN): (a) A scheme for the 
strengthening of planning machinery at 
Slate level is in operation Since 1972 and 
tbis has been extended to tbe district level 
aince January 1983. Barlier in JUDe 1982, 
the State Governments were addressed to 
take s·teps to effect functional aDd finacial 
decentralisation and establish appropriate 
pJanning mechanisms at tbe district Itvel 
witb luitable budgeting and reappropriation 
procedure. in order to effectively decentra-
lise the plaoninl process. The Stale 
Governments have been impressed upon the 
oeed to implementing tbe concept of 
decentralisation durin, the 7th PJaD. 

(b) Briefty. the luideliD08 for atrona .. 



State level 'provide that there should be 
an Apex Body at the State level with the 
Chief Minister as Chairman and the Finance 
Minister, the Plannina Minister and 
Technical experts representing various 
departments and disciplines as members. 
The guidelines also provide for the 
strengthening of the State PJannina depart-
ments and tbeir functional reorganisation. 
The Government of India has undertaken 
to reconcile funds not exceeding 2/3rd of 
the additional expenditure for the streng-
thening or planning machinery at the State 
level. 

pers.onnel with kaowledae and skHI requir~d 
fo·r district planning. The pattern or 
sharing of expenditure between the Centre 
and the States is however 50 : 50 uQder 
this scheme. 

(c) The scheme of strenlthina of 
planning machinery at the SCate level bas 
been implemented by aU State except 
Sikkim. At district level it has been partly 
implemented in Andhra Pradesh, Oujaral. 
J & K, Kerala and Maharashtra. The 
other States propose to implettlent the 
guidelfnes during the Seventh PJan period. 

The scheme for strengthening of the 
planning machinery at the district Jevel 
provides for induction of technica I 

(d) A Statement, givins this inf()rma-
t ion, is siYeJl belQw. 

Statemeat 

R,glonal/Dlltrlct Planning BoardJ constltutaled by the Stal" 

State 

1 2 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Gujarat 

5. Haryana 
6. Himachal Pradesh 

7. Jammu and Kashmir 

8. Karnataka 

9. Kerala 

10. Madbya Pradesh 

11. Mabarashtta 

Planning Body 

3 

District Planning Boards 

District Development Committee 
(i) Sub-divisional Development Committees 

(Ii) Review Boards in each sub-division 
District Planning a nd Development Council 
District Planning and Implementation Committee 

District Planning Board 
Executive Planning Committee 

No PJanning Machinery at District Level 
District Development Committee 

District Development. B04l'd 

District PlaDninl Council 
District Developmoat·· Committee 

District De~eJo~llt Councils 
District PtaDDiol Coa.rmittetl 
Sectoral ~laD.DiDl Committees 

District Plannin, Board 
District PlaDDiq ~i tteel 
District Plaaldb,-;, aDd .De:.e'opIIleDt -~DOn ' 
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1 

12. Mnnipur 

13. Mcghalaya 

14. Nagaland 

1'. Orissa 

16. Punjab 

11. Rajasthan 

18. Sikkim 

19. Tamil Nadu 

20. Tripura 

21. Uttar Prade.h 

22. West Bengal 

3 

(i) District Planning Committee (for Plains) 

(ii) Autonomus Hill District Councils 

District Planning Board 

(i) Coordintaion Committees 

(ii) Autonomous District Councils 

District Planning Boards 

(i) Vi1lag~ Development Boards 

(ii) Sub-Divisional Planning Boards 

District Development Board 

District Development Committee 

Sub-Committees of the District Development 
Committee 

District Planning Board 
District Planning Committee (existing) 

District Planning Council (Proposed) 

District Planning and Executive Committee 
(Proposed) 

District Planning Committees 

District Development Councils 

Panchayat Union Council 

No District Planning Body in the State 

District Plann; ng and Monitoring Comm jUee 

(i) District Plan Coordination and Action 
Committee 

(ii) Executive Committee at District Level 
Divisional Commi Uee 

District PJanning and Coordination Council 

(i) District Planning Committee 
(ii) Block Plaonina Committee. 

Suney to Fiad O.t P •• ple LI'iDR ·Below tbe 
Po." LIDe 

carried out a survey in the country of the 
Dumber of people beJow poverty line and 
the particular areas where such peoplo 
below poverty line are most cODccntrat"d. , 24S2. SHRI V. SOBHANADRBBSWARA . 

RAO : Will the Minister of PLANN1NO 
be pJ~a.ed t9 sta te ! 

(b) if so, the number of such people 
accordinl to tbe recent survey as compared 
'to tbo survey carried out about five years 
.• ,0; and 



(c) details or tbe 'teps taken by 
Government to develop tbe particu'ar 
areas? 

THE MINISTER OF STATB IN THE 
MINISTRY OF PLANNING (SHRf K. R. 
NARA YANAN) : (a) and (b). No, Sir. 
The National Sample Survey Orsaoisalion' 
bas cODducted quinquennial 'Household 
Consumer Expenditure Surveys in 1977·78 
and 1983. The reports of tbese surveys give 
the consumption level for different items by 
Expenditure class and the number of bouse-
bold. with their composition io each 
expenditure class. The results contained 
in the report have been utilised by tbe 
Planning Commission (or tbe estimation of 
the percentage and number of people below 
tbe poverty line. The people below poverty 
line are spread tbroughout the country. It 
is tberefore. not possible to identify parti-
cu�ar areas where such people afe con-
centrated. The number of people below 
tbe poverty line has been estimated to be 
307.3 million in 1977·78 (Revised) and 
270.8 million in J983-84 (Provisional) as 
per tbe NSSO Surveys. 

(c) Does not arise. However. a number 
of poverty alJcviation programmes Jlke the 
Integrated Rural Development Programme 
(IRDP), National Rural Employment Pro-
aramme (NREP) and the Rural Landless 
Bmployment Guarantee Programme 
(RLEGP) which have been under imple-
mentation in the Sixth Five Year Plan aim 
at increasing the income of tho weaker 
sections by the creation of assets or generat. 
ing employment. These programmes will 
be continued at an accelerated pace in the 
Seventh Plan as stated in the "Approach 
to the Seventh Five Year Plan." 

Los_la ITDC 

2453. SaRI V. SOBHANADRBESWARA 
RAO : Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased to 
atate : 

(8) wbether it is a fact tbat lodia 
Tourism Development Corporation have 
beep consillently funnin, at a loss; 

(b) wbe'~t Government are consider-
ina closinl down the offices of lTDC at 

.. lOD:le Dla~e. and if _n •. thf! n~~ n( .• "lnh 

placos and realons for closina down th~ 
offices; 

(c) details of losses if any, suffered by 
ITDC during the first balf of 1985 (January 
1985 to June, 1985) as compared to the 
corresponding period of last year; and 

_(d) whether Government are considerin. 
to further expand the activities of ITDC by 
opening Dew omces or JTDC. aod if so, 
detaiJs of places where Dew offices etc. are 
planned to be opened ? 

THE MINISTER OP STATB IN THB 
MINISTRY OF PERSONNEL AND 
TRAINING. ADMINISTRATIVE RE· 
FORMS AND PUBLIC GRIEVANCES 
AND PENSION AND IN THE DEPART-
MENT OF CULTURE (SHRI K. P. SINGH 
nEO) : (a) No, Sir. 

(b) Due to availability of adequate 
transport facilities and/or lack of demand, 
ITDC bas proposals to close down operation 
of its Travel and T"uI units located at 
Bhopal, Kovalam and Bhubaneshwar. 

(C) The estimated profit of ITDC 
during Jan-Jun, 85 was of the order of 
RI. 185.46 lalehs' as compared to the profit 
of Rs. 151.20 lalehs in the correspondiDI 
period of the previous year. 

'd) ITDC has plans to open two new 
bote Is at Asra and Oulmara besides setting 
up of joint venture botel projects at 
Ouwabati. Ranchi. Puri. Bhopal, Pondi. 
cberryand hana,ar in collaboration with 
the respective State Governments/State 
Tourism Development Corporations. 

(Tra""latloll) 

C_paten L,ln.lcIIe In Ministries 

2454. SHRI KALI PRASAD PANDEY: 
Will tbe PRIME MINISTER be pleased to 
atate : 

(a) wbet~r many costly computera in 
various Ministries in Delhi are Iyin, idJo 
In"d their utility fa oelUlibJe at present; 

(b) whetber fuDds were earmarked rot 
,in1roducift. OOfDJ'uter .,.«em durf"'. 1913 .. 84. 
lQM. .. ~ •• M.4 ........ ,"""'" ,,:. •. , 
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earmarked theref'or and the amount actually
spent thereon; and

(c) the steps taken by Government so
far for ensuring proper operation, utilisation
and maintenance of these costly computers
lying idle and the full details in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, SPACE AND ELECTRONICS
(SHRI SHIVRAJ V. PATIL) : (a) to (c).
The information is being collected from
the various Ministries/Departments of the
Government of India and will be laid on
the Table of the House.

[ElIg/i~hJ

Promotion of Regional Tourism

2455. SHRI CHlNTAMANI PANI-
GRAHI : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether India had held consulta-
tions with other countries in the region to
promote regional tourism and if so, their
reaction;

(b) whether any plan was worked out
to promote regional tourism;

(c) whether. there are any package
programmes worked out for the benefit of
the middle class people; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL AND
TRAINING, ADMINISTRATIVE RE-
FORMS AND PUBLIC GRIEVANCES
AND PENSION AND IN THE DEPART-
MENT OF CULTURE (SHRI K P. SINGH
DEO) : (a) and (b). India is an active
member of World Tourism Organisation
Commission for South Asia and 0 f the
Pacific Area Travel Association and supports
proposals for the promotion of tourist
traffic to region as a whole under the
auspices of. these two bodies. As a result
WTO. C~A has produced a Joint poster

and folder for South Asia and a compre-
hensive plan is being finanlised to organise
joint promotions in various tourist generat-
ing markets like London, Frankfurt, Paris,
New York, Los Angeles, Sydney and
Tokyo. Under the auspices of PATA a
South Asia joint marketing project in U.K.
and Germany is under consideration.
Recently South Asia Regional conference at
Ka thmandu discussed the ways and means
of promoting tourist traffic between
countries of the regions. The recommenda-
tions of its 'Marketing Sub-Commission'
are likely to be considered for implementa-
tion at its next meeting in Bangladesh. To
promote group tourism between India and
Pakistan, a protocol has already been
signed by the two countries.

(c) and (d). Indian Airlines offers 20%
discount on selected routes amongst the
neighbouring countries. The rupee fare to
the neighbouring countries are also less
than the do'lar fare. In addition, tourists
can avail of an extra foreign exchange
allowance of $ 250 for travel to neighbour-
ing countries. Under Indo-Pak protocol on
group tourism, India Tourism Development
Corporation and Pakistan Tourism
Development Corporation have package
tours for group travel between the two
countries on fixed itineraries of one week
for $ 250. Many States and Tourism
Development Corpora nons have also evolved
inexpensive package tour for 1-3 weeks,
which are popular with budget domestic
and international tourists.

Working Group' on Development of S.Ts.

2456. SHRI
the Minister of
pleased to state:

K. PRADHANI: Will
HOME AFFAIRS be

(a) whether a separate Working Group
on Development of Scheduled Tribes was
const ituted in the context of the preparation
of Seventh Five Year Plan and this Group
suggested a strategy for tribal development
during the Seventh Plan;

(b) whether any action has since been
initiated to implement the strategy sug-
gested by the above Group;

(c) if so, the broad outlines thereof';
ao{!



• 
201 .,,,,, • .411,",' AUGUST 7. IN. 

(d) if not, the reasons therefor and 
wheD the necessary action plan is likely to 
be drawn up at tbe national lcvel 'l 

THB MINISTER OF STATB IN THB 
MINISTRY OF HOMB AFFAIRS 
(SHRIMATI RAM DULARI· SINHA) : 
<I) Yes, Sir. 

(b) to (d). Dic:.cussions on the Tribal 
Sub·Plan for the Seventh Plan (198.5.90) and 
Annual PJan (1985-86) have been completed 
wi,h the representatives of all th\! 17 Stat~s 
aDd 2 Union Territories which are covered 
under the Tribal sub-Plan strategy. They 
bave been instructed to revise t.heir docu-
ments in accordanc~ with the Working 
Group Report's strategy for Triba I D.!ve· 
lopment. The Tribal sub-Plan docu,nents 
are presently under finalisation at the level 
of the Planning Commission. The action 
plan for each State is incorporated in their 
respective Tribal Sub·Plan documents. 

CODstruction of Airport at Simla 

2457. SHRI YASHWANTRAO GADAKH 
PATIL: Wil) the Minister of TOURISM 
AND CIVIL AVIATION be pleased to 
state: 

(a) whether construction of airport at 
Simla bas been considerably delayed; 

(b) if so, the reasons for delay; and 

(c) when the work on the airport is 
likely to be completed? 

THE MINISTER OF STATE lN TH~ 
MINISTRY OF PERSONNEL AND 
TRAINING, ADMINISTRATIVE RB· 
FORMS AND PUBLIC .GRIEVANCES 
AND PENSION AND IN THE DEPART· 
MENT OP CULTURE (SHRi K.P. 
S'INOH DEO): (a) and (b). The Project 
Ileport relatina to Simla Airport is being 
processed for ubtaining approval of the 
competent authority; hence the question of 
delay in construction does not arise. 

(c) The proj.. L'I if finally sanctioned is 
likely to be completed by the end of 1988. 

FaeUlthl to Low.Budlet Dom.tle Tour"t. 

24S8. SHRJ V.S. VUAYARAOHAVAN: 
Wi It the Minister of TOURISM ,AND 

(a) whether it is a fact tba t the 
facnities available to low-budget domestic 
tourists at differen t touris t centres in the 
country are very in8d~quate: 

(b) if so, whether aoy perspective plan 
is being prepared to mect the requirements 
of this section of the tourists; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THB 
MINISTRY OF PERSONNEL AND 
TRAINING, ADMINISTRATIVB RE· 
FORMS AND PUBLIC GRIEVANCES 
AND PENSION AND IN THB DEPART .. 
MENT OF CULTURE (SHRI K.P. SINGH 
DEO) : (a) There are some tourist centres 
where facilities available for low-budaet 
tourists are not adequate. 

(b) and (c). During the 7th Five Year 
·Plan special emphasis is being aiven to 
promote and accelerate domestic tourism. 

In order to provide economy class 
8ccomodation for domestic and budget. 
tourists, it is proposed to cons~ruct Yatri 
Niwases and low-cost budget aceomodation 
jointly with tbe State Governments. 
Bharatiya Yatri Avas Vika. Samiti, a 
Society registered in 1"978, is constructing 
Yatrikas (DharamsbaJas/Sarais) at sclected 
pilgrim centres. The State Governments 
have also been requested to draw up their 
plans with greater emphasis on provision 
6f infrastructure for low-budget domestic 
tourists. 

Performance or JaeUla Teams Slate 1,.0 

2459. SHRI PRIYA RANJAN DAS 
MUNSI : Will the Minister o( YOUTH 
AFFAIRS AND SPORTS be pleased to 
state: 

(8) the performance of Indian hoctey, 
Indian football and Indian vollcy-ball 
teams in the major international eveots 

. Huring the years 1980 to 1985 'includitll 
Asian Games and Olympics, World Cop, 
A1ia Cup Tournaments; 

(b) wbet., tbe "'Indard of •• mea in 
tbe country i, improvina or rallina. 

(C) il the .. ttlDdard i. :1.lIjDII.. t .... 
""".ft". .t.~I"'" MO .. "d 



(d) the ,'epa proposed in tbis felard 1 

THE MINISTER. OF STATB IN THB 
DSPARTMENT OF YOUTH· AFFAIRS 
AND SPORTS (SH~I R.K. JAICHA DRA 
SJNGH) : (a) to (d). The required in-
formation is beiDa collected from Iodian 
Olympic Association and tbe National 
Sporta Federations concerned and will be 
placed on tbe Table of the Sabba in due 
course. 

Guideline. lor ODe Person ODe Post Ia 
Sports FederatlOD. 

2460. SHRI PRIYA RANJAN DAS 
MUNSI : Will the Minister of YOUTH 
AFFAIRS AND SPORTS be pleased to 
atate : 

(a) whetber'Goveroment would consider 
a proposal that or.e person can be an 
office bearer of more than oDe sports dis-
cipline in a national body or in tbe same 
discipline both in State body and National 
Sports Body; 

(b) if so, when they will issue the 
~uideJine; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF YOUTH AFFAIRS 
AND SPORTS (SHRI R K. JAICHANDRA 
SINGH) : (a) A National Sports Federa-
tion deals with only one discipline. There 
is. tbus, no quest jon of one person becom-
ing an office bearer of more than ODe 
discipJioe in a National Sports Federation. 
As regards a person becominl an office 
bearer, in the State sports association and 
national sports rederation, this is a matter 
for the state association and the national 
federa tion concerned. Gove rnment have 
not issued any guidelines on this particular 
point. 

(b) and (c). Do Dot arise. 

PerIODS below Poiert, LI. 

2461. SHRr AMARSINH kATHAWA: 
WUl the Minister of PLANNING be pleased 
to state: 

(a) wbotb~~ j, i, ~ ra9J t~'1 QlJlljoa, of 
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people 10 bolow the poverty line every year; 
if '0. their Dumber which increases the 
fiaure every year; 

(b) whether it is al80 a fact that the 
Dumber of such persons are mostly from 
Adivasi area. which is the most backward 
area in the country; and 

(c) wbetber Government propose to 
assess the workin8 of Integrated Rural 
Development Programme and NationaJ 
Rural Employment Programme in the rural 
areas and implement the schemes effectively 
in such areas under 2()" POiDt programme? 

THE MINISTER OF STATB IN THB 
MINISTRR OF PLANNING (SHRI K.R. 
NARA YANAN) : (a) No, Sir. The number 
of people below the poverty line bas been 
going down. It has gone down from 307.3 
million in 1977·78 (Revised) to 270.8 million 
in 1983-84 (Provisional) as per the House.. . 
hold Consumer Bxpendi ture Surveys 
conducted by the National Sample Survey 
Organisation (NSSO) in 1977-78 (32nd 
Round) and 1983 (38th Round-Provisional). 

(b) No, Sir. It is not possible to 
indica te how many of tbe persons below 
the poverty )jne are from Adivasi areas. In 
this connection it may be stated tbat under 
tbe Tribal Sub-Plan, which is being imple. 
mented from Fifth PJan onwards, adeQua to 
financial assistance is being given to 
Scheduled Tribes under different iDcome 
generatiDI schemes to enable them to 
cross the poverty line. During the Sixth 
Plan, 43.58 lalch scheduled Tribe families 
were economically assisted as against the 
target of 27.59 lath families. 

(c) A high-level committee under the 
Chairmansbip of Dr. G.V.K. Rao has been 
set up for reviewing the existing administra-
tive arrangements for Rura] Development 
and poverty alleviation programmes and 
recommending appropriate structural 
mechanisms to ensure that they are plaDned 
in an integrated manner and effectively 
implemented. The Committee has not yet 
submitted Hs report. 

Re,arding the Inte.rated RuraJ Deve. 
lopmont Programmo (IRDP)t the Programme 
Bvaluation Oraanisation (PEO) of the 
PlanDID, Commission has already com .. 
plot~ it, stud, and '''~QlU'~a U, toport t~ 



211 

tbe Commission on which follow-up action 
is being taken by the concerned depart-
ments. 

Re,arding the Nationa 1 Rural Employ-
ment Programme (NREP). the PEO is 
conducting a study and will be submitting 
its report shortly. 

Both these programmes. lRDP and 
NREP are part of the 20-Point Programme 
and all tbe States and U.Ts afe imple-
menting these programmes and reporting 
the progress regularly to the Planning 
Commission. 

Review of Porest Policy 

2462. SHRIMATI KISHORI SINHA: 
Will the PRIME MINISTER be pleased to 
state : 

(a) whether a panel is proposed to be 
formed to review forest policy as reported 
'Hindustan Times' of 15 July. 1985; 

(b) if so, whether this panel will look 
into forest policy as part of an overa II 
effort to protect the eco .. system. including 
wild life; 

(c) whether it will also go into impact 
of forest policy on tribal, life; and 

(d) the terms of reference of the 
panel? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI VIR SEN): (a) Yes, 
Sir. 

(b) to (d). The details arc bC'in~ worked 
out. • 

Pricing Formula for Colour T.V. Picture 
Tubes 

2463. SHRIMATI KISHORI SINHA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether T.V. manufacturers have 
asked the Electronics Trade and Technology 
Development Corporation to review the. 
pricing formula for coilJUr TV picture 
tubes; 

(b) if so, what bas been ~he rea~tion of 
tbe CorpotatioD; and 

(C) whetber tbe Corporation i8 .skina 
TV manufacturers to get colour tubes from 
U. imports only eveD after the deca.lisa-
tion ,of picture tubes? 

THE MINISTER OF STATE IN THB 
MINISTRY OF SCIENCE AND TECH· 
NOLOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY, SPACE AND ELECTRONICS 
(SHRI SHIVRAJ V. PATIL): (a) Yes. 
Sir. 

(b) Electronics Trade and Technology 
Development Corporation have submitted 
the proposal for price fixation of colour 
TV picture tubes to the Government, -.vhicb 
is under consideration. 

(c) Electronics Trade and Technology 
Development Corpora t ion have imported 
and a Iso taken positive steps for the bulle 
purchase of colour TV picture tubes, based 
on the demand projected by the industry,. 
before decanalisation. Indian TV Manu-
facturers' Associa t inn have agreed to lift 
the stocks committed by them. After that, 
industry couJd imporl the tubes, as per the 
fTC Policy. 

Promotion of 'Holiday Tourism' and 
• Leisure Iodustry· 

2464. SHRI SOMNATH RATH: Will 
the Minister of TOURISM AND CIVIL 
A VIA Tl ON be pleased to sta te : 

(a) whether 8S a part of diversification 
of the Tourism programme, Government 
propose to take any step to promate ·holi .. 
day tourism' and "leisure industry"; 

(b) whether there is any proposal with 
Government to develop beach resorts to 
attract conventions and conferences to 
arrange trekking and mountaineering trips 
to hold winter sports as a part of the pro .. 
gramme to attract tourists; and 

(c> if so, the details thereof? 

THE MINIS'tER OF STATE IN THE 
MINIStRY OF PBRSONNEL AND 
TRAINING, ADMINISTRATIVE RE· 
FORMS AND PUBLIC GRIEVANCES 
AND PENSION AND IN THE DEPART-
MENT OF CULTURE (SHRI K.P. SINGH 
DEO) : <a> to Ccl. As part of its VII Plan 
.trate.~ to promote boUda)' aad 'I'eis~ro 
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tourism, efforts will be made by tbe 
'Department' to create facilities at beach 
resorts including permiS$iOll to land charters 
at Goa and Trivandrum. Efforts will also 
be made to promote trekking tbe mountain I 
and provjde introduction. of wbite water 
sports. Tb, Department is in touch witb 
the Slate Governments/Union Territories 
for taking up the above schemes. As part 
of its policy to promote winter sports the 
Indian Institute of Skiins and Mountaineet-
ing at Gulmarg sponsores winter ski courses 
during winter and water ski courses in 
summer months. 

Harassment to ForeIgn Tourists at tbe 
Airports 

2465. SHRI GURUDAS KAMAT: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to sta te : 

(a) whether complaints of harassment 
of fordgn tourists at the airports have 
come to the not ice of Government; 

(b) if so, whether the compJaints have 
been investigated by Government; and 

(~) the me(sures proposed to facilitate 
expeditious completion of security checks 
ar:d other formalitit.'s in international 
flights? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF PERSONNEL AND 
TRAINING, ADMINISTRATIVE RE-
FORMS AND PUBLIC GRIEVANCES 
AND PENSION AND IN THE DEPART-
MBNT OF CULTURE (SHRI K.P. SINGH 
.DEO) : (a) Yes, Sir .. 

(b) y~s, Sir. 

(c) The Government proposes to 
facilitate expeditious completion of security 
checks and' other formalities utiHsing 
scanoers, metal detectors and other equip. 
~eots :lS' .well as simplify .,rocedurcs ~tc. 
without jeopardiSio8 security aspects. 

Co .. versiOD of Forest Research IOItitute, 
Delaradua '.to later_tioul .... tJtute 

2466. DR. K,O. ADJYODI : Will the 
·PRlMB MINISTER' be pleased to atat~ : 

(a) wbotber lateroallobal RioC R.esearcb 

IDstitute, ManHa has offered assistance to 
convert tbe Forest Research Institute 
Dehradun, ioto an international institute; 
and 

(b) if SOt the details thereof 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
F?RESTS (SHRI VIR SEN): (a) No, 
Sir. 

(b) Does not arise. 

Artists to Festivals of India 

2467. SHRI RANJIT SINGH 
OAEKWAD : Will the Minister of 
CULTURE be pleased to state: 

(a) whether artists sent for the Festival 
of India Were paid !heir normal professional 
charges; 

(b) if so, the details thereof; Jiod 

(c) the objectives expected to be 
achieved through this Festiva I ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL AND 
TRAINING, ADMINISTRATIVE RE. 
FORMS AND PUBLIC GRIEVANCES 
AND PENSION AND IN THE DEPART-
MENT OF CULTURE (SHRI K.P. SINGH 
DEO): (a) Yes, Sir. 

(b) The artists sent to Paris for the 
inau8uratlon of Festival of India France 
were paid as under : 

(i) Rehearsal allowance: Rs. 1000 
for a group upto 10 persons, 
R.s. 2000 far a group of moce than 
10 persons. 

(ji) personal equipment allowance: 
Rs. 500 per artist. 

(iii) Renewal of costumes and care of 
musical instruments allowance: 
Rs. 2000 for a group upto 10 
pusons, Rs. 3000 for more than 
10 persons. 

OV) Rs. 1000 against loss of profes-
tional earnings in India per 
persoD. 
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(v) Air Travel Allowance of, 20 
(equivalent to approx. Rs. 250) per 
artiste. 

The artists sent to Washington for 
the Inauguration of Festival of India, USA 
were paid as under: 

Shri Kalamandalam Krishna Nair, the 
greatest Kathakali dancer was paid 
Rs, 12000 for his performance at Inaugura-
tion of tbe Festival of India, USA. Rupees 
5000 was paid for the group. Shri Ravi 
Shankar, Shri Ali Akbar Khan and their 
Table accompanists who performed at the 
Inauguration of Festival of India. USA. at 
Washington did not accept any fee for 
their services. 

(c) Festivals of India in USA and 
France envisage a unique and unprecedented 
expose of India '8 rich cultural heritage with 
a view to promoting gerater awareness 
amongst Americans and French and thus 
creating an appropriate climate of good will 
and understanding for mutual exchanges in 
different spheres on a more permanent 
footing in the future. By also focusing 
attention on contemporary developments in 
India the festival would act as a catalyst 
for encouraging greater investment and 
collaboration in the fields of technology, 
commerce and industry while stimulatina 
the growth of tourism. 

ProduetioD Target in ElectroDlel DurlDI 
Se.entb Plan 

2468. SHRI HARIHAR SOREN : Will 
the PRIME MINISTER be pleased to 
state: 

(a) the proposed taraets in the Seventh 
Plan set for the production of electronics 
in the country; to 

(b) the steps taken to achieve self-
sufficiency in electronics; 

(c) whether tbe import of electronics 
goods would be reduced after achieving· 
lelf-sufficiency; and 

(d) the steps taken to accelerate the 
prodUction and achieve selC·sufticieDcy in 
electronics ? 

THB MINISTBR OP STATE IN THB 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND lN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT. ATOMIC 
ENERGY, SPACE AND ELECTRONICS 
(SHRI SHIVRAJ v. PATIL); (8) The 
target for production of electronics at the 
end of Seventh Five Year Plan i.e. in tbe 
year 1989·90 has been fixed as Rs, 10,860 
crores. 

(b) and (d). Government has been 
announcing from time to time various 
policy measures aimed at achievins aceele-
ra ted growth of and self-sufficiency in 
electronics in the country. The major 
features of the new electronics policies and 
incentive schemes are: 

(i) MRTP exemption for all major 
sectors excepting consumer Electro-
nics Sector; 

(ii) Allowing foreign equity upto 400/0 
in all sectors (except those reserved 
for the small scale sector) and the 
TV sector is under consideration; 

(iii) Allowing majority forejgn equity 
in Materials, Components and 
closely held high technolo8Y 
products; 

(iV) Central subs·jdy of upto Rs. SO 
lakhs in hill areas; 

(v) AJlowing electronics industry in 
all permissible locations without 
insistina on backward areas; 

(vi) Allowing a larle number of capital 
goods i fems for import under 
OGL; , 

(vii) Capital Goods import duty of 2'% 
and Raw Materials import duty of 
400/0 or less; 

(vi.U) ~-canalizatioD of TV picture 
tubes and computer peripherell; 

(ix) LlberaJizat ion of IicensiDI policy 
by issue of broad band licence in 
terms of certain items; 

(x) Once a licence baa beOD issued tbe 
licence bolder wHI be allured of 
liberal upward arowtb: 
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(xi) Government would. welcome 
forcian equity companies (i.e. 
those having more than 40'% 
foreign equity) to set up manu-
facturing facilities for electronics 
'components, materials and other 
closely held high technologies, 
where the country has not been 
able to in vest sufficiently in 
research and development; 

(xii) Import of technology would be 
permitted freely to develop an 
appropria te electronics base in 
the country; 

(xiii) A general liberalization of licenc-
ing policy, with emphasis on pro-
motion rather than on regulation; 

(xiv) Volume production at the econo-
mic level, with contemporary 
technology would be the guiding 
principle. 

These measures are expected to accele-
rate the growth of electronics and lead the 
country towards self-sufficiency in this 
field. 

(~) Yes, Sir. 

Direct flights to North India from North 
Kerala 

2469. SHRI M. RAMCHANDRAN: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state: 

(a) whether the pres~ot flight schedule 
does not provide for direct flight to North 
India for persons from several districts of 
North Kerala who wish to board Bigbt 
from MangaJore, th~ir nearest· airport; 
and 

(b) whether Government propose to 
extend the present· Trivandrum .. Cocbin. 
Goa-Delhi Biaht so that it loucbes 
Manaalore? 

THB MINISTER OF STATB IN THB 
MINISTRY OF PERSONNEL AND 
TRAINING. ADMINISTRATIVB RE .. 
POR.MS AND PUBLIC GRIEVANCES 
AND PENSION AND IN THB DEPAR.T-
MENT OF CULTURE (SHill K.P. SINGH 
DSO): (a) Yel, Sir., 

(b) No, Sir. The prestnf Boeing 
service OD Delhi-Ooa .. Cochin .. Trivandrum 
sectors is operating witb a high seat (actor 
and addition of anothc-r stoppage at 
MaoaaJore will Dot be feasible at present. 

Reclamation of WastelaDd 'n Kersl. 

2470. SHRI T. BASHEER: Will the 
PRIME MINISTER be pleased to state: 

(aJ the estimated wasteland available 
in lCerala to be reclaiD1ed; 

(b) the estima ted cost of reclaimin8 an 
acre of land in Keraia; and 

(c) proposed 'and to be reclaimed in 
Kerala during the Seve.ath Plan? 

THE MINISTER OF STATE IN THB 
MINISTRY OF ENVIRONMENT AND 
PORESTS (SHRI VIR SEN): (a) The 
existing estimates of partially productivel 
unproductive non .. forest land as per Jand 
use classification are as follows: 

Sl. 
No. 

(1) 

Type of land 

(2) 

(I) Barren aod uoculturab!e 

Area in ha. 

(3)' 

Jand 86,000 
(ii) Permanent pastures and 

other grazing land 5,000 

(iii) CulJurable wasteland 1,30,~ 

(iv) Fallow land other than 
current fallow 27.000 

Tota I : 2,48,000 or 
0.25 million ba. 

The estimate of partially productive/ 
unproductive forest land is a under : 

SJ. Typ~ of land 
No. 

(1) (2) 

Area in ba. 

(3) ._----_._--------
(i) Oppn forest 

(ii) Scrub 

Total: 

217,600 
122,400 

--...." 
340.000 



(b) The cost of reclaiming wasteland 
throuah 13nd development and afforesta-
tion varie~ considerably dependins OD 'he 
nature of the area, extent of degradation 
etc. 

(c) The seventh plan is yet to be 
finalised. 

Human Sacrlftce 

2471. SHRI ANANTA PRASAD 
SETHI: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether some cases of human 
secrifice have been brought to the nolict: 
of Govel nment during the last two years; 
aDd 

(b) if so, the details thereof l' 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRIMA Tl RAM DULARI SINHA) : 
(a) and (b). The Subj.:c:t 'Public Under' 
and 'Police' are in Ihe State Li~t of the 
VlIth Schedule of the COfl~titlltion. It 
is therefore, constitutionally the responsi-
bility of the State Governments and Union 
TerrHory Administrations 10 enfo.rce law 
relating to offenct.!s. No data in regard 
to human sacrifices is compiled (In aU India 
basis. 

Collaboration "Ub Poland in tbe Field of 
Science and Technology 

2472. PROF. RAMKRISHNA MORE: 
Will the PRIME MIN1STER be pleased to 
atate : 

(8) whether a protocol for collaboration 
in various fields of science Mnd technology 
bas been singed with Poland recently; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THB 
M1NISTR Y JF SCIENCE AND TECH-
NOLOGY AND IN THE DEPARTMENTS 
OP OCEAN DEVELOPMENT, ATOMIC 
BNERGY, SPACE AND ELECTRONICS 
(SHRI ,SHIVRAJ V. PATIL) : (a) No, 

"Sir. 

(b) Does not arise. 

Use of Modern lodlaa Laaauages in Aliladia 
Publk Senice Examinations 

2473. SHRI N. TOMBI SINGH: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether Government are examJDtng 
the use of some of tbe modern Indian 
languages recognised by the Sabitya 
Akademi in the AU Jndia Selvices written 
examinations conducted by tbe U.P.S.C.; 

(b) if so, the details thereof; and 

(c) if not, whether Government propose 
to Jook into the claims by certain Janguage 
groups, )ike Manipuri ? 

THE MlNISTER OF STATE IN THE 
MINISTRY OF PERSONNEL AND 
TRAINING, ADMINISTRATIVE RE-
FORMS AND PUBLIC GRIEVANCES 
AND PENSION AND IN THE DEPART .. 
MENT OF CULTURE (SHRI K P. SINGH 
DEO) : (a) to (c). Accordit'g to the scheme 
of Civil Service Examination through 
which selection of candidates for appoint-
mt'nt to rhe lAS. IPS and various Group 
'A' and Group'R' Central Services is 
made, candidates have the option to 
aDswer the papers relating to General 
studies and cptional subjects in English or 
anyone of the languages included in the 
Eigh'b Schedule to the Constitufion. 
Government recently bad an occa~ion to 
examine tbe claims of some I nguBge 
sroups like Manipuri fO,r inclusion among 
the listed languages for the purpose of 
answering papers in the Civil Service 
Examination in consultation with the Union 
Public Service Commission. Union Public 
Service Commission informed tbe Govern-
ment that Manipuri is not a medium of 
instruction at Graduate and Post-graduate 
levels and that it is Dot a medium c.vco 
in the examinations conducted by the 
Manipur State Public Service Commission. 
Union Public Servj~e Commission, also 
pointed out that difftculties are being rnced 
by them in BDding suitable bilingual 
examiners, of the appropriate k'\lel of 
academic attainmeD't even in respect of 
those major regional languages which M\ce 
already been ftco8oised a. media for tbe 



purpose of CivB Service. Examination. 
This paucity of suitable bUiDgual examiners 
makes it difficult to maintain uniform 
standards in evaluation of performance of 
the !;,l ,h.iiJal.:-.. Considering all these 
aspects the Government have decided in 
consultation with the Union Public S~rvice 
Commission not to pursue the question of 
recognising Manipuri and other languages 
not included in th!3. Eighth Scbedul~ of 
tbe Constitution for lh;: purpose of 
answering papers in the Civil Services 
Examination. 

New TOlp'Ism Spots In GuJarat 

2474. SHRIMATI PATEL RAMABEN 
RAMJlBHAI MAVANI : Will the 
Minister of TOURISM AND CIVIL 
AVIATION -be pJeased to state: 

(a) the new ~pots being developed for 
tourism io Gujarat during current year by 
the Central Government and the estimated 
investment tbereon; 

(b) number of people who ~isited Gir 
to see ]ions in Junagarh last year; and 

(0) whether visitors are increasing as 
compared to previous two years; number 
of spots likely to be developed during the 
Seventh Five Year Plan 1 

THE MINISTER OF STATE IN THB 
MINISTRY OF PERSONNEL AND 
TRAINING, ADMINISTRATIVE RE-
PORMS AND PUBLIC GRIEVANCES 
AND PENSION AND IN THE DEPART· 
MBNT OF CULTURE (SHRl K.P. SJNOH 
OEO) : (a) to (c) The Dl!partment has not 
received any proposal to develop new spots 
in Oujarat in the curren t year. 

According. to the State Government, 
2710S - tourists visited Gir Forest during 
1984 showing an increase of 88010 and 
910/0 over the preceding two years. 

In the VII Piv~ Year Plan jnrrastructural 
facilities will be taken up in some of the 
24 Centres identified in the State of 
Oujarat in consultation witb tbe State 
OOVerDQl~ nt, 

Pro,osal fro. 1 .... 1e Deyelopmeat Baak to 
'Flaa.ee Islamic Scbools III India 

2475. SHRI BHLASAHEB VIKHB 
PATIL :' WilJ tbe Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether Government's attention 
has been drawn to the llews-item in 
'Hiodustan Times' dated 10 June, 1985 to 
the effect that the Islamic D~veJopment 
Bank propose to finance Islamic schools in 
India for the next five years; 

(b) whether Government have cleared 
the ma ttcr or they were consulted by the 
Bank beforehand; 

(c) whether Government have enuncia-
ted any policy regarding funding by foreign 
agencies for the wdfarl!/education of 
different ethnic groups in India; and 

fd) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA): 
(a) Yes, Sir. 

(b) to (d). AD intimation that the 
Islamic Dt!ve)opment Bank (lDB), Jeddah 
proposed to finance some Muslim Educa-
tional Institutions in India and that the 
Bank had set up a Central panel of Jl 
persons of India for the purpose was 
received in this ~'(inistry. A request of 
lOB for p~rmjssion to remit Dolar 5,000/- to 
the the Central Panel to n eet its costs of 
correspondence a ad travel expenses of the 
members, was aJlio received. The PoreilD 
Contribution (Regulation) Act, 1976 does 
Dot Jay any cor:ditions on tbe donors. 
However, the Act is applicable to the 
receipient associations/organisations. The 
recipient association/organisations are 
required either to register themselves with 
the Central Government or seek prior 
permission for acceptance of foreign contri-
bution. It was accordingly advised that the 
Central Panel should get itself registered 
under FCRA and that the Central/Regional 
panels to whom the fi nancial assistance 
was expected to be given should identify 
only such associations/institutions for 
acceptance of foreign contribution from tbe 
',D·B., Je4d.h as have reJistered will) t4~ 
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Ceatral Government. Otherwise IUch asso-
cia tionl sball have to obtain prior perm is-
aioD. The matter stands here. 

"Aeld PolI.tloD ID tbe Coaatry" 

2476. SHRI CHINTA MOHAN: Will 
the PRIME MINISTER be pleased to 
sta te : 

(a) whether India Government are aware 
of the aJarmio.¥ rjse of acjd pOJJUHOD jn 
the country and if so, effective Ineasure. 
taken/proposed; 

(b) whether India is a party to Interna-
tional conventioQ on long range trans-
boundary air pollution; 

(C) whether air pollution in l3ombay. 
Delhi, Calcutta and other i nduslrial towns 
like Jamshedpur, Banga)ore. Bokaro, Bhi lai 
etc. is on the higb side and if so, action 
taken; and 

(d) whether all towns having popula-
tion of 1 lakh, and above have been tested 
for air pollution and if so, results thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
PORESTS (SHRI VIR SEN) : (a) According 
to the studies conducted, there is no 
indication of alarming rise in acid 
pollution. 

(b) No, Sir. 

(c) By and )arge,. air pollution in 
tbese cities is within the prescribed limits. 
However, there are some pockets in indus-
trial areas where air pollution is high. 
Necellary ptev~Dtivt: and controJ measure, 
have been taken under the provisions of 
Air POJlutiOD (Prevention and Control of 
Pollution) Act, 1981. 

(d) No, Sir. 

West BeDaalt , Performaace dariDIL 
Seveath Plaa 

2477. SHRI BHOLA NATH SEN: 
Will the Min:.Hcr of PLANNING be pleased 
to state : 

(a) tbe performance of tbe Government 
or West Bengal as compared to that of 
other States during the Sixth Plan period 
in respect of the four programmes i.e. 
IRDP, RLBGP and Land Ref()rm, wbich 
are included in the new 20 point pro-
gramme; and 

(b) the rank of West Benaal among 
the States/Union Territories in tbe matter 
of (a) above? 

THE MINISTER OF STATE IN THB 
MINISTR Y OF PLANNING (SHRI K.R. 
NARA Y ANAN) : (a). The revised 20-Point 
Programme was announced on 14-1-1982 
and its implementation was taken up from 
1982·k3. Thus, information is available only 
for three years of Sixth Five' Year Plan 
viz. 1982-83, 1983-84 and 1984-85. Four 
statements I to IV on IRDP, NREP, 
RLEGP, and Land Reforms, which from 
part of the revised 20-Point Programme, 
giving the performance of Wc:st Bengal as 
compared to that of other States, during 
the said three years, except in the case of 
RLEGP, for which information is avaiJable 
only for 1984-85, are given below: 

(b) The rank of West Bengal among 
the States, during these years has been as 
fo)J{Jws. 

IRDP 

NREP 
RLEGP 

Land Reforms 

1982-83 1983-84 1984·8S 

21 

5 

9 

IS 

11 

12 

1 

J8 
19 

IS 
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Stafemeat-DI 

20-Polnt PrOlramme 

R.L.E.G.P. 

(000' Mandays) 

States/UTs. 1984·85 ----- ....... --..... ___ - ....... ---..------......-....... ----
Target Achievement %8se 

1. Andhra Pcadesh 231Jl 19900 86.1 

2. Assam 6338 3566 56.3 

3. Bihar 39215 33094 84.4 

4. Gujarat 9371 8213 98.1 

S. Haryana 1535 612 39.9 

6. Himachal Pradesh 1703 1507 88.5 

7. Jammu and Kashmir 1731 524 30.3 

8. Karoatalca 16916 17844 10S.S 

9. KeraJa ]0792 4606 40,8 

10. ~adhra Pradesh 24376 23218 95.3 
11. MahraShtra 30984 31484 101.6 

12. Manipur 255 369 147.7 

13. Mecba~(lYll 43] Nil 

14. Nagaland 

15. Orissa 17560 6751 38.4 
16. Punjab 2041 2095 102.6 
17. Rajasthan 6222 6611 106.3 
18. Sikkim 204 43 21.1 
19. TimaiJ Nadu 29816 31443 105.5 
20. Tripura 967 626 64.7 

21. Uttar ~tadesh 45634 50562 110.8 
22. W«t Bengal 30[02 8000 26.6 

------......!:......!-~- ~-----.- ...... '.---~---.-. 

Total UTs. 1605 1('40 63.0 

Oran" Tota) 300000 251913 84.0 
(States and UTs.) 
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AlreemeDts "ltb Soutb Korea 

2478. SHRI MANVENDRA SINOH : 
Will tbe Minister of EXTERNAL AFFAIRS 
be pleased to state : 

(8) whether any agreements were made 
in regard to agriculturaJ produce, engineer. 
ioa goods. textile goods etc. with South 
Korea during the recent visit of South 
Korea's foreign Minister to India; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI KHURSHID ALAM KHAN): 
(a) and ,b). No agreements pert.doing to 
agricultural produce, engineering goods, 
textiles etc.. were concluded during the 
eC~!lt vigit of the Foreign Minister of the 
republic of Korea (South Korea). 

"JmplemeDtatloD or . Anti Pollution 
Meuures" 

2~9. SHRIANADICHARAN DAS: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the steps taken to ensure that the 
anti pollution measures are strictly imple-
mented, and the extent of Central assistance 
provided to the State; and 

(b) the steps taken to cover the cities 
situated on banks of rivers and important 
temple ponds tanks under the purview of 
Water pollution and the detailed action in 
respect of Cuttack city and Jaipur city? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI VIR SEN) : (a) and (b). 
Information is being collected and wlll be 
laid on the Table of the House. 

Polluted Atmosphere at Kerala 

2480. SHRI SURESH KURUP : Will 
tbe PRIME MINISTER be pleased to 
atate the percentst:e of carbon moooxide. 
carbon dioxide and sulphurous gases in the 
atmospheric air of Trivandrum, Udyoga-
mandai and Cochin in Kera la ? 

THE MINISTE.R OF STATE IN THE 
MINISTRY OP ENVIRONMENT AND 
FORESTS (SHRI VIR SEN): Measure· 

sulphur dioxide levels in tbe atmosphere at 
sel.:cted· places. The values of m,lximum 
daily avnage of sulpher dioxide CODcentra .. 
tion~ a r e--44 m;c:"o grnms per cubic metre 
at Udy\,)g.UIHll}l.1.:tJ and 23 micrograms per 
cubic metre at Eranakulam-Cochfn. No. 
ddta are availabJe in respect of 
Trivandrum. 

Hiring of Helicopters from Foreign CooDtrles 

2481. SHRI ANA-Dl CHARAN DAS : 
WiJl the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state: 

(a) the amount paid to foreign coun-
tries for hiring helicopters for oil explora-
tion and other purposes (separately) during 
the last two financial years; and 

(b) the steps taken/proposed to be 
taken to purcha,se/manufacture the heli. 
copterti ? 

THE MINISTER OF STATE IN 1I8E 
I\1JNISTRY OF PERSONNEL AND 
TRAINING, ADMINISTRATIVE RE. 
FORMS AND PUBLIC GRIEVANCES 
AND PENSION AND IN THE DEPART. 
MENT OF CULTURE (SHRI K.P. SINGH 
DEO): (a) and (b). The information is 
being collected and will be laid On the 
Table of the Sabha. 

Coaching to Unemployed SC/STs to Prepare 
for Competitions 

2482. SHRI ANADI CHARAN DAS: 
WilJ the Minister of HOME AFFAIRS be 
pleased to state: 

(a) to what extent the Centre assists 
the unemployed persons of Scheduled. 
Castes/Scheduled Tribe communities, Statel 
Uoion Territory wise in general, and back· 
ward States like Orissa, in particular in 
providing/preparing candidates for different 
competitive Recruitment/Admission test. 
with statistical data of the Jast 3 yoa,. and 
proposal (or the future; 

(b) whether Government propose to 
ule the existing' Hiab School. and traiD 
some teachers to impart such kainiDI, co 
the above commlloitie. by prcwid.DI lOme 
part timo anowance to. t~em. in, Or .... 
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:'parliameatlry ConstitutcDcies . of Orissa; 
and 

Cc) if so, the details tbercQf, and if 
not, the future plan for preparing persons 
of such communities of rural areas of 
Orissa who find it difficult to go cities for 
such pre-coaching in view of the 1inanciaJ 
conditions etc. ? 

THE MINISTER OF STATE IN THE 
MINJSTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA): 
(a) Under the Centrally Sponsored Pro-
gramme of "Coaching and Allied Schemes" 
of the Ministry of Home Affairs, pre-
examination Iraining centres have been set 
up in various parts of the coulllry 10 pre-
pare SC/ST candidates for various competi-
tive examinations/selection tests held by 
U.P.S.C , State Public Service Commissions 
aod other recruiting bodies. Besides free 
coaching. the SC/ST candidates in these 
centres are provided with stipends to meet 
board and lodging expenses etc. The 
number of such centres at present is over 
60 as against 46 in March, 1982 and 30 in 
March, 1981. Of the existing Centres, 2 are 
iocated in the State of Orissa. 

(b) No, Sir. 

(c) The question does Dot ariSe. The 
proposals for the establishment of new 
Centres are considered according to the 
need of the area and availability of 
necessary infrast.·ucture facilities. 

[Translation] 

Reconstitution or tbe Home Guard 
Organisation 

2483. SHRI LA LA RAM KEN ~ Will 
tbe Minister of HOME AFFAIRS be 
pleased to state: 

(8) whether it is a fact tbat tbe Civil 
Defence Organisation has not been abJe 
(0 achieve the obj~ctives for which it bas 
been constituted; 

(b) Whether the C()mposition ot Civil 
Defence/Home Guard Organisation differs 
(ronn Slate to State; 

to disband or reconsti'ute this organisation; 
and 

(d) if so, the details thereof 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS AND MINISTRY 
OF HOME AFFAIRS (SHRI ARIF 
MOHAMMAD KHAN) : (a) No, Sir. 

(lJ) AS' far: as Civil Defence Organisa-
tion is concerned. it is uniform throughout 
the country as it is governed by Centra) 
Civil Defence Act, 1968. Home Guards 
Organisation on the other ha nd is governed 
by (he Sta (e Home Guards Acts of different 
State Governments and as such there are 
some minor variations in (he organisations 
from State to State. 

(c) No, Sir. 

(d) Question does not arise. 

[Eng//J'h] 

Passenger Fce/Taxes Paid by Foreign 
Airlines 

2484. SHRI BHOLA NATH SEN: 
Will the Minister of TOURISM AND 
CIVIL A VJATION be pleased to state: 

(a) whether foreign airlines landing at 
the airports in India are. required to pay 
passenger fees/taxes and/or other charges; 

(b) if so', the cetails thereof; 

(c) details of the passengers feesflaxes 
and/or oth~r charges paid by AeroBot. 
Bangladesh Bimao and other Foreign 
airlines for uphfting traffic from the 
different airports in India; and 

(d) the concessions/ex.emptions if 
allowed in case of any foreign airlines? 

THB MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL AND 
TRAINING, ADMINISTRATIVE RE· 
FORMS AND PUBLIC ORIEV ANCES 
AND PENSION A~D IN THE DEPART-
MENT OF CULTURE (SHRI K.P. SINGH 
DEO) : (a) All foreign airlines landing at 
airports in India are required to pay 
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landing, parking, housing and route naviga-
tion facilities charges but no Passenger 
Service Fee is paid by them. 

(c) Information is being collected and 
will be laid on the Table of tbe House. 

(b) A statement furnishi og tbe informa-
tion is given below. 

(d) No concessions/exemp.tion~ are 
allowed to any (oreisn airlines. 

Statemeat 

I. LANDING CHARGES 

(a) Inter naUonal Airports at Bombay, Delhi, Calcutta and Madras 

(Total weight of aircraft) (Charges for each landing) --------------------------------------- _,-----------
Not exceeding 10,000 kgs. Rs. 29.40 per 1000 kgs. 
Over 10,000 kgs. but not exceeding Rs. 294.00 plus 43.75 per 1000 kgs. in excess 
20,OVO kgs. of 10,000 tgs. 

Over 20,000 tgs. but not exceeding 
50,000 k~s. 
Over 50 t OOO kgs. but not exceeding 
100,000 kgs. 

Over 100,000 kgs. 

(b) Otber Airports 

Not exceeding 10,000 kgs. 
Over 10,000 kgs. but not exceeding 
20,000 kgs. 

Over 2Q,000 kgs. but not exceeding 
50,000 kgs. 

Over 50,000 kgs. but not exceeding 
100,000 kgs. 

Over 100,000 kgs. 

II. HOUSING CHARGES 

Rs. 731.50 plus 87.45 per 1000 tgs. in excess 
of 20,000 kas. 
Rs. 3355.00 plus Rs. 102,00 per 1000 kgs. 
in excess of 50,000 kgs. 

Rs. 8455.00 plus Rs. 116.45 per 1000 kgs. 
in excess of 100,000 kgs. 

Rs. 18.50 per 1000 tgs. 
Rs. 185.00 plus Rs. 27.80 per 1000 kgs. in 
excess of 10,000 kgs. 

Rs. 463.00 plus Rs. 55.55 per 1000 kgs. in 
excess of 20,000 kas. 

Rs. 2129.50 plus Rs. 64.80 per 1000 kgs. in 
excess of 50,000 kgs. 

Rs. 5369. SO plus Rs. 74.05 per 1000 kgs. in 
excess of 100,000 kgs. 

(8) International Airports at Bombay, Deihl, Calcotta and Madras 

(i) Upto 40,000 kgs. 

(ii) Over 40,000 kgs. but oot 
exceeding 100,000 kgs. 

(iii) Over 100,000 kgs. 

(b) Other Airports 

Upto 40,000 kgs. 

Over 40,000 but not exceeding 
100,000 legs. 

Over 100.00 kga. 

Rs. 1.00 per hour per 1000 kgs. 

Rs. 40,00 plus Rs. 2.00 per hour per 1000 
kgs. in excess of 40,000 kgs. 
Rs. 160.00 plus Rs. 3.00 per hour per 
1000 kgs. in excess of 100,000 kgs. 

Rs. 1.00 per hour per 1,000 kas. 

Rs. 40,00 plus Rs. 2 pc.r hour per 1,000 kgs. 
in excess of 40,000 kgs. 

Rs. 160.00 plus Rs. 3.00 per bour per 
1000 kgs. in elcess of 100.000 kas. 



III. PARKING CHARGES 

(a> InteraaliODal Airports at Bombay, 
Deihl, Calcutta aDd Madras 

Half tbe Housiog Charges specified in 
Il(a) above shall be levied when an air-
craft is parked in tbe open. There is, 
however, no parking charge for the first 
3 hours. A,t tbe in·contact stands. after 

tbe first three hours of free parking,. for 
the next two, hours, normal parkiDI 
cbar.c:s are levied. Charges shan be double 
'he normal charges after S hours of 
parking. 

(b) Other airports 

Half the housing charges specified in 
II(b) above after 6 hours of free parking. 

IV. ROUTE NAVIGATION FACILITIES CHARCBS 

(a) International Airports at Bobay, Delbi Calcutta and Madras 

(Total weight of aircraft) 

Not exceeding 2,000 kgs. 

Over 2,000 kgs. but not exceeding 5.000 kgs. 

Over S,OOO kgs. but not exceeding 10,000 kgs. 

Over 10,000 kgs. but not exceeding 15,000 kgs. 

Over 15,000 kgs, but not exceeding 30,000 kgs. 

Over 30,000 kgs. but not exceeding 60,000 kgc;. 

Over 60,000 kgs. but not exceeding 100.000 kgs. 

Over 100,000 kgs. but not exceeding 165,000 kgs. 

Exceeding 165,000 kgs. 

(b) Otber Airports 

Not Exceeding 2,000 tgs. 

Over 2,000 kgs. but not exceeding 5,000 kgs. 

Over 5,000 kgs. but not exceeding 10,000 "';;'l. 

Over 10,000 tiS. but not exceeding 15.000 kgs. 

Over IS,OOO kgs. blJt not exceeding 30,000 kgs. 

o.ver 30.000 kgs. but not exceeding 60,000 Jegs. 

Over 60,000 kas. but not c.lceedidg 100,000 kgs. 

Over JOO,Ooo kgs. bot Dot exceeding 165,000 kgs. 

Exceeding 165.»" kgs. - ' 

(Charges (or 
each landing) 

Rs. 

Rs. 

Rs. 

Rs. 

Rs. 

Rs. 

Rs. 

Rs. 

Rs. 

Rs. 
Rs. 

Rs. 

30 

75 

285 

450 

938 

1688 

3375 

4200 

6000 

10 

2S 

9S 

Rs. 150,00 

Rs.342.50 

Rs. 562.50 

Rs. 1125.00 

Rs. 1400 00 

Rs.2000.oo 
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Reintroduction of Polish A frllnes 'LOT' 
Service in India 

2485. SHRI BHOLA NATH SEN: WilJ 
the Minister of TOURISM AND CIVIL 
AVIA 1 ION be pleased to sta Ie : 

(8) whether a high powered delegation of 
the Government of Poland has recent Iy 
visited Ind ia to negotia te the terms and 
conditions for an agreement for reint roduc-
tiol1 of Polish Airlines 'LOT' service in 
India with landing at Dum Dum Airport; 

(b) if so, the details thereof? 

(c) the reasons as to why the agreement 
could not finalised; 

(d) the suggclitions of the Polish 
authorities; and 

(e) the reaction of Government in the 
matter? 

,THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL AND 
TRAINING, ADMINISTRATIVE RE~ 
FORMS AND PUBLIC GRIEVANCES 
AND PENSION AND IN THE DEPART-
MENT OF CULTURE (SH~I K P. SINGH 
DEO) : (a) No, Sir. A delegation from 
the Polish AirJirles 'LOT' had, however, 
visited Bombay for airline-level talks w th 
Air India on 25-26 July, 1985. 

(b) to (e). Do not arise. 

Settiug up of Science Museums 

2486. SARI BALASAH~B VIKHE 
PATIL : Will the Minister of CULTURE be 
pleased to state: 

(a) whether it is the policy of Govern-
ment to ~.ct up science museums a t the 
District H<:adquartcrs to popularise the 
science. education/awareness among the 
youth; and 

(b) how many such museums would be 
there in Maharashtra according to the 
plans drawn up for the Seventh Plan? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF PERSONNEL AND 
TRAINING, ADMINISTRATIVE RE-
FORMS AND PlJBLIC GRIEVANCES 
AND PENSION AND IN THE DEPART-
MENT OF CULTURE (SHRI K.P. SINGH 
DEO): (8) The National Council of 

Science Museums (an autnomous organisa. 
tion) has a policy to set up Science 
Museums af several District Headquarters 
dt'pending on availability of funds. 

(b) During the Seventh Plan. it is 
proposed to set up ooe Science Museum 
at Nagpur. 

Sett lement of Pension Cases of Pre-31 
Mu(h, ; ~ 79 PtD~ionfrs 

2487. SHRI VIJA Y KUMAR MISRA: 

SHRJ S.M. GURADDI : 

Will the PRIME MINISTER be pleased 
to refer to the reply given to Unstarred 
Question No. 5224 on 3rd May, 1985 
regarding ~ettlement of pension cases of 
pre-31 March, 1979 pensioners and state: 

(a) in vi~w of the judgement of the 
Supreme Court, the steps taken regarding 
those who are already retired before 
31 March, ]985; 

(b) whether the eXisting retired em· 
ploye~s are wi (hi n the defini tion of pensioner 
of the Central Government; and 

(c) if so, whether Government propose 
to r~stc)rc the commuted pension after 10 
yea r" 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL AND 
TRAINING. ADMINISTRATIVE RE· 
FORMS AND PUBLIC GRIEVANCES 
AND PENSION AND IN THE DEPART-
MENT OF CULTURE (SHRI K.P. SINGH 
DEO) : (a) The pension of those Govern-
ment servants who retired from service on 
or after 31-3-1979 is already coveted under 
the liberaHsed pension formula introduced 
with effect from 1-4-1979. No se~rato 
procedure for calculating their entitlement, 
as was required in the case of pre .. 3l 
March, 1979 pensionelS, has therefore been 
prescribe" . 

(b) Yes, Sir. 

(c) The matter is subjudice. 



lacI's.. Oeean Issue DiscUl.ec1 wltb U.S. 
Leaders 

2488. SHRI BHOLA NATH SEN: 
Will the Minister of EXTERNAL AFFAIRS 
be pie ased to state: 

(8) whether ;n course of his recent 
visit to the United States of America and 
meetings wi th American leaders Prime 
Minister has explained [he views on rhe 
Militarisation of the Indian Ocean and on 
the inflow of increasi ng soph:slicated arms 
into o~r neighbourhood; 

(b) if so, the details thacor; and 

(c) the response from the Government 
of U.S.A. ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI KHURSHID ALAM KHAN); 
(a) Yes, ~ir. 

(b) and (c). The U.S. expla ins its 
position in the Indian Ocean in the context 
of great power rivalry. On our part, we 
have expressed our concern ov.:r the intro· 
duction of tbis rivalry into our ncighhou,'-
hood. We are apprehensive about the 
establishment of military bases in the 
region, and are directly aff~cted by the 
militarisation of the Indian Ocean and the 
inflow of sophisticated arms into our 
neighbourhood. We have explained to the 
U.S. Administration that the supply of 
sophisticated" arms to Paki~tan diverts 
sea ree resources from deveJopmen t, and 
leads to an arms race. 

Withdrawal of Order~ on Local Purchase 
from Kendr'~'1 Bbaodar 

2489. SHRI KAMLA PRASAD 
SINGH: Will tbe PRIME MINISTER be 
pleased to slate: 

(a) whether the orders issued in 1981 
making it incumbent on the Government 
offices to pur(.:hase their requirement of 
stationery, electrical and sanitary and other 
items from Kendriya Bbandar has been 
withdrawn; 

(b) if so, reasons tbereof and whether 
thi. deci.ion has the approval of a II such 

Ministries which took the decision to 
centralise the local purchase through 
Kendriya Bhandar; 

(c) whether Ihe society will suffer bUlle 
losses with the stoppage of dealings in 
stationery items; and 

(d) if so, whether there is any proposal 
to review the decision of stoppage of 
dealings ill above said items and tone up 
the functioning of Kendriya Bhandar ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL AND 
TRA.INING, ADMINISTRATIVE RE .. 
FORMS AND PUBLIC GRIEVANCES 
AND PENSION AND IN THE DEPART-
MENT OF CULTURE (SHRI K P. SINGH 
OEO) : (a) No, Sir. 

(b) to (d). Do not arise. 

The Kendriya Bhandar has however, 
afler a review of its trading activities 
decided to bring in a mea~ure of rationali. 
sa tion and has discontinued the sale of 
some items of relatively low-value. 

Instruction for Investigating Death of 
Women in Mysterious Circumstances 

2490. SHRIMATI GEETA MUKHER-
JEE : Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether his Ministry have issued 
instructions ordering the police to investi-
ga te the dea th of every woman who dies 
mysteriously within five years of marriaae; 

(b) if so, the details; and 

(c) whether Government are aware that 
these orders are being violated? 

THE MINISTER OF STATE IN THB 
MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA): 
(a) to (c) As a part of the drive to combat 
offences against wcmen, detailed instruc .. 
tions were issued to all State Governments 
and Union Territory Administrations OD 
22·7·I9fO about the steps to be taken iD 
all cases of unna'ural death of youn. 
nlarrierl women. According to the~e instruc-
t;ons, the State Governments and Union 
Terri tory Administra tions were c( quircd to 



ta'lte a. serious notice of all cases of 
attempted suicides or death in suspicious 
circumstances of young married women 
during the first five y-ears of their marriage. 
All such cases are required to be investi-
gated by t be officers not below the rank of 
Deputy Superintendent of Police. Where 
post-mortem is done, it is required to be 
done by a team of two doctors. Disposal 
of dead-body without post· mortem is not 
to be permitted except with 'No Objection 
Certificate' from the Police. The Police 
are not to give the 'No Objection Certifi-
cate' unless the dead-bod y has been seen 
by the parents or guardians or close relatives 
from the bride's side of the family. The 
period of five years as mentioned above 
was subsequently raised (0 10 years on 
13-8·1982. 

As (he subject 'Public Order' and 
'Police' arc in the State List of the 7th 
Schedule of the Constitution. it is the 
responsibility of the State Governments 
and Union Territory Administrations to 
enforce law relating to offences. 

[Trall~ lation J 

Leela Penta Hott'l in Bombay 

2491. SHRI VISHNU MODI: Will 
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state: 

(a) whether Government had received 
an application from Mis Hutel Leela 
Venture Ltd. for construction of LeeJa 
Penta Hotel in Bombay wi th foreign 
capital; 

(b) jf so, whether the management of 
the hotel had requested the Government to 
fix the height of the hotel; 

(c) if so, the details thereof; 

(d) whether it is a fact that contrary 
to the decision taken wi th the management 
of the Hotel regarding the height Ooverr~­
ment have Issued orders to keep the height 
of the hotel lower than that already 
fixed; 

Ce) if so, the details thereof; and 

«() whether Government are reconsider-
ina tbe rna tter and if not,· the reasons 
therefor? 

THE MINISTER OF STATB IN THE 
MINISTRY OF PERSONNEL AND 
TRAINING, ADMJNISTRATIVE RB· 
FORMS AND PUBLIC GRIEVANCES 
AND PENSION AND IN THE DEPART. 
MENT OF CULTURE (SHRI K.P. SINGH 
DEO) : (a) Yes, Sir. . 

(b) and (c). Yes, Sir. The management 
of the hotel had requested the Government 
to fix the height of the hotel upto 154' 
above mean sea level. 

(d) to (f). No, Sir. Initially. the 
Director General Civil Aviation issued a 
no-objl!ction certificate for the construction 
of the hotel lIplo a height of 114" above 
mean sea level in March, 1 ~85. But sub· 
sequently, on the basis of a representation 
received from the management and in the 
light of fre~h information available, the 
case has been re·examined and a Uno 
objection" certifiea te permitting construc-
tion of the hotel to a height of 147' above 
mean sea fevel issued on lst August, 1985. 

[English] 

Post or Commissioner for SCs/STs 

2492. SHRI GANGA RAM: Wil) the 
Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether the post of Scheduled 
Castes and Scheduled Tribes Commissioner 
has been lying vacant since 1 November, 
1981; , 

(b) if so, what are the circumstances 
under which the post has not been filled 
up so far; and 

(c) th! specific reasons for not placiDg 
on the Table of tbe House of Parliament 
the reports of tbe Commissioner for 
Scheduled Castes and Scheduled Tribes, 
Government of India for the years 1981-82. 
1982-83 and 1983·84; if submi tted to 
Government 1 

'THB MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA): 
(a) and (b). Necessaryaction was initiated 
to fill up the post after the retirement of 
the last incumbent or the post of Com- , 
missioner for Scbeduled Castes and 
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Scheduled Tribes on 23rd November, 1981. 
Tho Government has since selectod a 
suitable person for appointment to this 
poat and he ha~ sccepted the offer to join 
it. HI! may assume charge .of tbe post 
.hortly. 

(c) The question of submitting the 
reports aod plaCing the same on the Table 
of the House of Parliament does not arise 
when there is no Commissioner for 
Scheduled Castes and Scheduled Tribes 
since November, 1981. 

Talks with Pakistan on Crossing Over of 
Terrorists 

2493. SHRI SUDHIR ROY: Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether Pakistan has been told 
that 33 terrorists from across the bord~r 
have ),een nabbed by the BSF since 
January 1, 1985; 

(b) if so, what was the reply of Pakistan; 
and 

(c) whether Government propose to 
hold any talks with Pakistan on this 
issue? 

THE MINISTER OF STATE I N THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI KHURSHID ALAM KHAN): 
(a) to (c). On difl'l:rent occasions Govern-
ment has conveyed its concern to Pakistan 
about letter's assistance to terrorists. 
The Government of Pakistan has denied 
giving assistance to tbe terrorists. However, 
facts are to the conlrary and their reply is 
not satisfactory. 

[ Tram/ation) 

RecODstltuUQn of NatJoaal Integratloa 
Council 

2494. SHRI MOOL CHAND DAOA : 
Will the Minister of HOME AFFAIRS be 
pleased to state : 

(a) the names of tbe memben, of tbe 
e"iltiDI intearatioD CO,uncil of tbe country 
.1J4 tbe Dt.Jmber of QJcetill,s held .nd the 

decisions taken during the Jast two years; 
and 

Cb) whether Government propose to 
reconstitute it and include distinguished 
8cholars, scholars of different ,relisioD8, 
leaders of Youth Parties e(c. so that it can 
play an effective role ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA): 
(a) and (b). The list of the Members of 
the existing National Integration Council 
as reconstituted in 1980 is given in the 
Statement below. Reconstitution of the 
Council is presently receiving the attention 
of the Government. 

The 'National Integration Council had 
met once during the last two yean at New 
Delhi on 21st January, 1984. At this mc:et .. 
ing the Council unanimously condemned aU 
typ;:s of violence and in particular violence 
against the weaker sections of society. Tho 
Council urged upon the Press to exercise 
restraint in reporting matters and to playa 
more positive role in the matter. It was 
further agreed that all States should 
identify main irritants to communal 
harmony and devise methods to eliminate 
such irritants. Toe need for inculcation of 
nationalism and national integration 
through education and mass media was 
specially stressed. 

Statement 

List of Members of the National /I"egratlon 
Council 

J, Prime Minister Chairman. 

Ministers of Central Goverameat : 

2. Home Minister. 

3. Minisler·for Education. 

4. Minister for information and 
Broadcasting. 

Goveraors/Chlef Ministers or State 
Goyem.ents : 

5. Chief Minitter of Assam. 

6, Chief Minister Qf Ma4h)'1 Pta408b. 
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7. Chief Minister of Maharas'htra 

8. Chief Minister of Meghalaya 

9 Chief Minister of Haryana. 

10. Governor of Punjab. 

11. Chief Minister of Kera la. 

12. Chief Minister of Rajasthan. 

13. Chief Minister of West .B~ngal. 

14. Chief Minister of Nagaland. 

IS. Chief Minister of Orissa. 

16. Chief Minister of Bihar. 

17. Chief Minister of Tamil Nadu. 

18. Chief Minister of Jammu and 
Kashmir. 

19. Chief Minister of Gujarat. 

20. Chief Minister of Andhra Pradesh. 

21. Chief Minister of Sikkim. 

22. Chief Minister of fripura. 

23. Chief Minister of Karnataka. 

24. Chief Minister of Himachal Pradesh. 

2S. Chief Minister of Uttar Pradesh. 

26. Chief Minister of Manipur. 

Leaders of Political Parties : 

27. Shri Chitta 8asu (Forward Bloc) 

28. Shri Tridib Chaudhuri (Revolutionary 
Socialist Party) 

• 29. Shri Y.B. Chavan. 
Congren (U) la ter Congress (I) 

30. Shri M. Karunanidhi (D. M.K.) 

*31. Shri B.D. Kbobraaade (Republic 
Party of India) 

32. Shri Ebl nhim Sulaiman Sait 
(Muslim L~ague) 

33. Shri Chandra Shekbar (Janata Party) 

34.. Shri Charan SinSh (Lok Dal) 

(*-Since eKpired) 

35. Shri Atal Behari Vajpayee 
(Bharatiya Janata PartY) 

36. Shri Jagjivan Ram, (Congress (J) 

37. Shri ¥ogendra Sharma, (Communist 
Party of India) 

38. Shri K.C. Pant (Presently Union 
Minister of Education) 

Eminent Public Figures 

39. Begum Abida Ahmed. 

40. Shri Frank Anthony. 

41. Shri S.A. Dange. 

42. Shri Hokishe Serna. 

43. Shrj Krishna Kripalani. 

44. Field Marshal S.H. P.J. Manekshaw. 

45. Swami Ranganathananda. 

46. Shri SwaTan Singh. 

47. Co). B.H. Zaidi. 

Representatives of Business Industry : 

48. Shrj K.K. Birla. 

49. Shri J.R.D. Tata. 

Chairman of Commissions : 

50. Chairman, Minorities Commission. 

51. Chairman, University Grants Com-
mission • 

S2. Commissioner for Scheduled Castes 
and Scheduled Tribes. 

53. Chairman, Commission for Scheduled 
Castes and Scheduled Tribes. 

Eminent Educationists : 

54. Shri S. Hamid. 

55. Shri Satish Chandra. 

56. Shri Hari Dang. 
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. o.t ... of I .... Brltltla Meet 

2495. SHRf SAN AT KUMAR, 
MANDAL: Will tbe Minister ot 
BXTERNAL APFAIRS be pleased to 
state: 

(a) whether a bigh.level Indo-British 
meeting was held in LondoD durin. the 
latt month to discuss global terrorism aDd:., 
other international and bilateral reiacioDi 
and the situation in the South Asian relion; 
aDd 

(b) if so, the outcome or tbe discussions 
held' 

THB MINISTER OF STAT~ IN THE 
MINISTRY OF EXTERNAL AFPAIRS 
(SHR.I KHURSHID ALAM KHAN): 
(a) Yes, Sir. The ForeigD Secretaries of. 
India and U K. held discussions in LODdon 
on 18-19th July, 1985 to discuss interna· 
tional and bilateral matter. 

(b) There was leneral excbange of vie. 
OD international and bilateral matten. 
India's anxieties and concerns at the 
growing anti-India activities of extremistl. 
in the U.K. were brought to the notice at 
the British authorities. The British autho-
rities have conveoed tbat they will employ 
their will and determination to curb such 
activities. 

lTranJ/atlon] 

Recovery or Wreckale of Air laella Pia. 
"Kanl.hka " 

2496. SHRI KALI PRASAD PANDBY : 
SHRI KAMAL NATH : 

Will the M-inister of TOURISM AND 
CIVIL AVIATION be pleased to state the 
details in reaard to Black Box of the cra.hed 
Indian Plane "Kanishka" and other types 
of equipment' traced so (ar. the detail. ot 
the wreckaae recovered aod also the details 
of wreckage stiH to be recovered ? 

THE MINISTER OF STATB IN THB 
MINISTRY OF PERSONNEL AND, 
TRAINING, ADMINISTRATIVE RS .. 
f«),RMS AND PUBLIC OIUBVANCBS 
AND PENSION AND IN THB DJ1PAaT~ 
MENT OF CULTURE (SHRI K.P. SINGH 
OBO) : CockPit Volpe Iooordor aa'Di.e •• 

Pupt DI. \ .• ccor~.r .". .... r.~ 
t,.. 'J .... <be.d~. L_Iht ........ ,:01" . ,,"'t ..... -cQDlfe&iaa moatl)' of b~,,_ 
aDeS i fibre ..... patte lUCIa .... pollen •• f •. 
sea ... aDd leat QUI"to •• - 1Ioor boarcb 'lAd,: 
b ... tie hi. have .lao. ... .~. 
p, • .., par,q luob. .',' , .. lap, w, •• 
laadi., JC&lI. O.aiD. ele •• "~",, ... .,' 
are ret 10 be recqwre~!", - . , 

CEnllLtttJ 

~ GlY. _, OrIIII\S.C. ... 
eor,.au.. ' " , 

2497. SHaI RADH~'ANTA DIGAL : 
Will the MfDi.cer or ROMl! A1'P~fU be 
plealed to Ita tf : 

(8) whether the ScbeclUW Gu,. 
Pinance Coopera-ttve o,rporatioG set Up J. 
different Statet are atlj.tlat tbe ScbecIaJect 
Ca.te peraoDI in lakin. up cconOlDicaU, 
viable Ichemes: aDd 

(b) if '0, tile delaill ot .... .... ,. 01 
aulstaace liven by 0rteII MedulW Cute 
PllHlDce Cooperative Corporation' aad die 
number of se per.o ... boal""'b)- .... au 
schemea implemented by Orisi. Scheduled 
Clet" FiaaDce Cooperative Corporat" ? 

THE MINISTER OP STATE IN THB 
MINISTRY OP RO'MB APPAl •• 
(SHRIMATI RAM DULARI SINBA): 
(a) Yea, Sir. Tbe Scbedtl'led ea .... D"_'op. 
ment Corporatioal have beeo lOt up' in 17 
Statoe (Ideludfa. Otinl) aDd· two U.loa 
Territori.. The maiD luactioD of these 
CerporatioDl II mobilJut,ioa ot iDl,ltutional 
creel it for the eoeDOIIlic development 
scbeme. of poor Scbeduled Caste eatrep,... 
neours by fuactioain, a. cataJYltt pt.omoten 
and luaraDtora. They ate aoistiDI tile' 
Scheduled Calte familiu in takio, up 
economically viable schemes. 

(b) Tho OrisSA Scheduled Caw aDd 
Scheduled Tribes DeveJopmoot Pinanee 
Co-operative Corporation Ltd.·· ••• let 'up 
by ,he Oovetament or '0tiIQ, in 1979. 
Durin, the Sixth Five Year PlaD period i.t. )'lea'.' 1980-8$, the Stale OOvo,..eat 
meaae4 .. ~ lMUIa lat. aa. thoir .... ) 
capital contribution wbile tbe O~ .. < 

of ladie rei_ted .... J43.70 lat .. a. abolt 
.... ,.ptW,~ 



. . , "Ourin, 'me Si.tb' Pfeil peri·Od the 'Cotpo- " 
rlti!bft "financially .Hilted ·more than "'5.800 
S~&edUled Caste 'famnles 10 crOll tbfJ 
p~~ert~ lido'. Durin, 'first four ye.rs ot'tbe 
pt;n l*riod 'a 'sum' '01 more' tban Ra. 
3~J("t('IJ~fJOO/· (Rupees three crore. and 8fty 
six tl~) ·wat .dnbuiled: by th6 OorporatiGD 
as' "'M'tlrjid :M&ney· LOlli a:ftd arra'DI~ r. 
J;lank Loan of more tban RI. Il.'91.00.000/-
(Rupees tbirteen crotes and ninety , one 
laths). The Corporation has thus rendered 
useful survice in assisting the poor Scheduled 
Cast'e~'fitiitie. of Odka to'ctoss tbff'poverty 
line. ..' 

P~~r1.~D 01 (:~tar.1 ReUaloas and 
Historical MODDmeDts 

2498. ISBltl .PRIYA RANJAN DAS 
NUNSI ,: W,iU tbe Ministor of CULTURB 
be pkl"d '-) .tate : 

<a> whether Government, propose to 
take over the entire management of major 
caltun ... religiOUS'and ~i •• or,wall)lonumcnt!i 
of Judi. from t~ baDd$ of trusts or priva'e 
bcadiet in order, to preserve them with 
b.onou~ lOd "iani ty; aDd 

. (~whe~bet Govern me 0 t propose to 
take over the management of Mahaja ti 
Sa4an "of . ~.IQutta" Hazard_an Pa-Iaco of 
Munlli4.bad, Aniatic So,;iety. Netajee 
Restareb lur~au ,!nd, .. Daksbioeswar. tornrJo 
of Thakar B.ampishna ? 

THE MINISTER OF STATS IN THB 
MINISTRY OF PSRSONNEL. AND 
TRAINING. ADMINISTRA TIVE RE-
PORMS AND PUBLIC GRIEVANCES 
AND PENSION AND IN THB DEPART· 
MBNT OF CULTURE (SHRI K.P. SINGH 
DBO) : <a> No Sir. 

I, (b) It is proposod to take over only 
the manaBement of Hazarduari Palact', 
¥urshidabad. 

:' ..... trat .. of loelll wltll iaternatloaat 
".,....tOl1 CoaBllttee 

2499. SaRI SATYBNDRA NARAYAN 
SI'NHA: Will tbe PI.IMB MIN1STBR. be 
pleased to ttate : 

<a, wl)otllor CJOVClG11MlJJ. !a.yo. loaU, 

obtained commitment from the t~tfroa • 
tional Preparatory Committee on .. Iaw of 
the ocean to enable it to mine tbe- Ind~an 
OQoaD sites it had re&istered with the 
Committee; 

(b) if so, the preparatory steps talcen 
for starting mining of the ocean bed; 

(c) whether aoy conference of Indiao 
Ocean interested Darties bas been held in 
Colombo recently; aod 

(d) if so, whether India has partici. 
pateti in it ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE D~PARTMBNTS 
OF OCEAN DEVELOPMENT, ATOMIC 
B~ERGY, SPACE AND ELECTRONICS 
(SHRI SHIVRAJ V. PATJL): (a) No, 
Sir. ' 

(b) Exploration and development work 
on mining of noduJes, including _ tbe reJa.ted 
work on the collection of environmental 
data. would be taken up after a mine site 
has been allocated t,o India by the Prepa-
ratory Commission for the International 
Sea-bed Authority. 

(c> Yes. Sir. 

(d) No, Sir. 

Number of Applications for Pension from 
Freedom Fighters Pendlog witb UnioD 

Government 

2SOO. SHRI T. BASHEER: Will tho 
Minister of HOME AFFAIRS be pleased 
to state : 

(8) the number applications of freedom 
figbters state .. wlse. presently pending with 
Government for sanction; 

(b) tbe number of out of those pendinl 
for three year; 

(c) tbe steps being taken for speedy 
disposal of pending applications; 

(d) wbether any directive bas beea 
is.ued by Government in this reaard; ADd 

(e) ·Jf opt, lAo J'CJlOD, tbot~ro, 1 



THE MINISTBR OP STATE IN, THB 
MINISTRY OF HOMB APPAIRS 
(SHRIMATI RAM DULARI SINHA): 
(a) Tbe information is contained in the 
.tatemcnt liven below. 

(b) The last date for receipt of applica-
tions under the Swatsntrata Sainik Samman 
Pcnsion Scbeme was 31·3 .. 1982 and, tbere-
fore, almo.t ,- all of applications mentioned 
in the enclosed statement have been pending 
for more than 3 years. 

(c) and (d). The following steps have 
becn taken by the Government to expedite 
disposal of cases at the Centra I/State level: 

(i) On request from tbe Ministry of 
Home Affairs, most o( tbe Slate 
Governments/U.T. Administra-
tions have set up special cell 
exclusively to deal with applica-
tions of freedom fighters under the 
supervision of senior officers. They 
have aJso been advised to ini tiate 
compaigns to clear all pendinl 
cases wi th them. 

(ii) The Government bave also set up 
a Non·Official Advisory Committee 
at the Central level to consider 
the important policy issues such as 
recognition of regional movements/ 
mutinies for the purpose of 
Samman Pension. 

(iii) On the advice of Ministry of Home 
Affairs various State Governmentsl 
Union Territory AdmistratioDS 
have formed State/Djstrict level 
Committees comprising, veteran 
freedom fighters to help the State 
Governments in the verification of 
claims of suffering and indenttftca-
tion of genuine freedom fighters. 

(Iv) A meeting of tbe omcll'ls d •• linl 
with Freedom Pilbters Pension 
cases of the States where pendency 
it comparatively more was beld 
by &114 Minister of State on 1.3-6 .. 85 
and various SU88estions were made 
on the. .spot . to cJear the pendinl 
cases .' an eaffy date. , 

, I 

(v) Chief Minister. of Statea/Union 
Terri&or.iet .f. beta addrdlcd on 

8 .. 7·85 to expedito their vorilca .. 
tion reports in telard to pendiol 
appJicatioo •• 

(e) Docs Dot ariso. 

Name or the 
States/UTa. 

1 

Andhra Pradesh 

Alsam 
Bihar 

Oujarat 

Baryana 

HimacbaJ Pradesb 

Jammu and Kashmir 

Kerala 

ICarDatika 

Madhya Pradesb 

Maharashtra 

Manipur 

Meabalaya 

Nalaland 

O~i84· 

PUbjab 

Raja. tun 

Sikkim 

Tammil Nadu 

Tripura 

Uttar Pracl"h 

Wcsl Beula1 

UNIO~ TJilUUTO~lES 

Alldaman •. ad Nicohar 
Cliandia.dl' . , 

Aruoacbal Pradeab". 

No. o( J)endia. 
applications 

2 

4676 

6701 
23466 

258 
10 

567 

7960 

32U 

869S , 
19 

10 

·.2911 
1.'71; I 

. 1 ' ; 

53 

503 

225 
·2001 

29844 
.\ 



Dadra aDd Nasar Haveli 

Delhi 

Goa . 
Laksbadweep Administration 

2 

303 

Poudicherry 24 

,Mizoram 

I.N.A. 'Cases 3367 

rOTAL 96207 

Gr... Rllk from Naelear hel CODlplex at 
Hyder.bad 

2501. PROF. RAMKRISHNA MORE : 
win tbe PlUMB MINISTBR be pI·ased to 
.tate : 

(I) whether it i. a fact that adequate 
•• flty culture il leakiDI in Nuclear Fuel 
ec:.plex at Hyderabad tbus exposiog its 
worun/local populatioD 00 arave risks; 

(b) if 10. tbe realonl for laxity in the 
leulUlye plants; and 

tc) what remedial Itepa are beinl 
tatea 7 

mE MINISTBR OP STArB IN THB 
MINISTRY OF SCIENCB AND TECH-
NOLOGY AND IN THE DEPARTMENTS 
OP," OCEAN DEVELOPMBNT. ATOMIC 
ENBRGY. SPACE AND ELECtR.ONICS 
(8R1lI SHIVllAJ V. PAnL): (a) No, 
lir. 

(b) aDd (C). Do not arise. 

D.A.to P ...... 

'2.502. SHRI RANJIT SINOH 
GABK.WAD : Will tbe PRIME MINISTER 
b. pleated 10 .tate : 

(a) wbether fti'll • -ract: tbat retired 
Go"rument employees wbUe drawiDI 
their ·peDiiou dd\\8trt"let the ... me amount 
of D A. •• reBular emplonca wbo draw 
•• 181'1 tquaJ to abe amount '01 pension 
drlWn by' tbe peDiiOlleflj 

(b) if so, tbe difference between tbo 
dearness allowance in different clteaories 
of sefvi-ces; and 

(c) reasons for leas amount of D.A. 
paid to pensioDers 'I 

THE MINISTER OP STATE IN THB 
MINISTRY OP PBRSONNEL AND 
TRAINING. ADMINISTRATIVB RB-
PORMS AND PUBLIC GRIBVANCBS 
AND PENSION AND IN THE DEPART· 
MENT OF CULTURE (SHRI K.P. 
SINGH OSO) : (a) Yes, Sir. 

(b) and (C). The serving Government 
employees getting basic pay upto Rs. 400/-
per month arc sanctioned additional D.A. 
at the rate of 4% on rise of 8 points in 
the 12-monthly averaae of the All India 
Working Class Consumer Price Index and 
employees getting basic pay of more tban 
Ra. 400/- per month are sanctioned addi-
tional D.A. at the rate of 3% per month 
on a similar rise in the price index, subject 
to 8 certain minimum and maximum 
amount. The Central Government pen-
sioners, irrespective of their amount of 
pensioo. are beiDa paid additional relief 
at tbe ra te of 2.% of penSion on a rise of 
every 8 points In tbe 12-moDthly average 
of t~e price index. subject to a minimum 
of Rs. 2.S0 and a maximum of Ra. 12.S0 
per month. The amount of Dearness 
Relief being paid to tbe pens;oners is 
bosed on ,the recommendations of the 
Third Pay Commission which was accepted 
by ,the Government. The Commission did 
not recommend the grant of Dearness 
Relief to pensioners at the same rato as 
allowed to servinl employee. as the family 
and otber responsibilities of a pensioner 
were not considered to be of the lame 
ordor ,aa of a sorvin. Government emplo1N. 

ApeelMDt bet ... I ....... U.S •. H 
, TImber Productloa 

2$1)3. SNRI V. TULSIRAM: Will the 
PRIMS MINISTER be plased to state: 

(a) whetber' a,reemetlt OD timber 
production in India has been reached 
botwoon India and United States; 



(0) the names or the Sta tes wbere this 
amount will be utilised; 

(d) whether some share of the amooot 
will be aiven to Government of Andbra 
Pradesb for tbe production of timber in 
tbat States; and 

(e) if 10. tbe details thereof aod if not. 
the reasoos thereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENV1RONMENT AND 
FORESTS (SHRI VIR SEN) : (a) to (C). 
No aareement aD timber production has 

been· erueted into. However. aaroe-is 
have been eotered into with ri$AtD 
(United States Agency fot Ioterj)lt'it»Dal 
Development) and the World Bapt/tJ~'D 
(or support to tbe Social Pores try Pro~I. 
Details of the external Ooancia' a" .... 
and the States where it will be usod an 
given in the Statement below. 

(d) No, Sir. 

(e) Aodhra Pradesh is Dot covered' by 
tbese agreements. 

Sratemeat 

S. State where the External Date of Exteroal 
No. Project operates Alency agreement floaDcla' 

lasitaDce 
(million 
US $) 

1 2 3 4 , 
1. Madhya Pradesh USAID September 30, 1981 25 

2. Maharasbtra USAID August 31. 1982 30 --Sub-Total: 55 

3. National Social Forestry Project 

(a) U.P. Phase II World Bank/ Agreement oc,oriated 84 
USAID but yet to be signed 

(b) Gujara t Phase I r --do- -do- 84 

(c) Rajasthan ·-do- -do- 22 

(tf\ Himacbal Pradesb -do- -do- 33 

CollabOration "Ub InleroaUoosl Comp ... les 
for MIIamacture of Telepbolle Know-How 

1504. SHRl MURLIDHAR MANS: 
Will the PlUMB MINIST.E~ be pleased to 
.ta,lo ! 

<a) whetber licences tor the 'manufactu're 

--Sub-total: 223 

Orand-tocal : 218 

of telephones bave been issued by GOV"td. 
ment to tbe private manufacturers: 

(b) whethet some oonditions ill re .... d 
"10 collaboration with international 'COlI. 
ponies bave a.lto beea laid down b, 
'Govern me'n l ; and 

(c) if so, tbe del.H. thereof? 



) 

THE MINISTBlt OP STATE IN TaB 
. NtNISTRY OF SCIENCE AND TECH· 
NOLOGY AND IN THE DEPARTMENTS 
OP OCEAN DEVELOPMENT, ATOMIC 

. ENBllGY, SPACE AND ELECTRONICS 
(SlJlU SHIVRAJ V. PATIL): (a) Yes. 
Sir. 

(b) Yes, Sir. The condition in reaard 
to collaboration laid down by the Govern-
ment is that Foreign CoJlaboration, if 
needed. shall be for one of the technologies 
lelected by the Government throuab 
coordinated purcbase. 

(c) The following three (oreian co)-
laborators have been identified by tbe 
Government from whom the private sector 
a. well as the public sector will obtain 
tecbnololY : 

(i) Siemens (West Germany); 

(ii) ITT FACE (ltal,Y); and 

(iii) Ericsson (Sweden). 

12.OV br •• 

{ElIgl,.sh1 

KUMARI MAMATA BANERJEE: 
Sir. I have a point of order. 

MR. SPEAKER: Mamataji, what is 
your point of order? 

KUMAR 1 MAMATA BANERJEE: 
Sir, I have come to know from yesterda)'s 
Dewapapers tha t the Bri tish Airways decided 
to withdraw their flights from Calcutta 
Airport. 

MR. SPEAKER: Have you given any 
Dotice'1 

(lnttrtupIOins) 

KUMARI MAMATA BANER1EE: 
This is a very sentimental issue and if tbey 
witbdraw their fJiahts, there can be some 
.dverse 'reaction in Calcutta because 

I 'Calcutta is a busy city and is an inter-
national airport. So, tbe Governmeat 
sbould take initiative to talk to the Briti.h 

Airways not to withdraw tbeir flights from 
Calcutta. 

(/nter,uptionl) 

MR. SPBAKBR : That is what I am 
asking her. Madam, have you liVen Iny 
notice for this? 

KUMARI MAMATA BANBRJijB: 
Yes, I have given it under 377 today. 

MR. SPBAKER : I wiIJ 10 into it. 

PROF. MADHU DANDAVATE ~ Sir, 
you have not kept one issue pendina. Just 
Jisten to my submission first for half a 
minute. When I raised the question of 
Dbaravi slum improvement scheme in wbich 
we find tbat a wronl type of decision has 
been taken about the transfer of lease of 
Jand, you were kind enough to refer the 
matter to Mabarashtra Government. 
Probably they sent it to the Works and 
Housin8 Ministry at the Centre. They have 
given me an Office Memorandum. I only 
wish to point tbis out to you: Sir, consider 
only four points which emerge out of the 
Memorandum. (Interruptions). They have 
said in the Office Memorandum that this 
Scheme is not a Central Scheme. I waat 
to point out to you that it is a Centra))y 
financed Scheme. (/ntefruptions). Secondly, 
they are shifting the responsibility to the 
Metropolitan Commissioner staling that 
he was trying to take the decision to invite 
tenders; be has been asked not to do it. 
But, Sir, no bureaucrat wiJJ dare act 
without the consent of the Chief Minister 
and other Ministers. That should be lone 
into. 

MR. SPEAKBR. : That is Dot convin-
cina to me. Sir. We shall see. 

PR.OP. MADHU DANDAVATB : 
Thirdly, will tbe Centre appoint a Com-
mission to 80 into the irreaularities involved 
so that there cannot be any misuse of 
Central Government? 

MR. SPBAKER: We sball see, Sir. 
You come to me; you convince me. . 

PROP. MADHU DANDAVAT8 : Yes, 
Sir. I have liven a detaUed reply. Pte .. , 
keep it .in your mind and keep it pendina. . 



SHRI INDRAlIT GUPTA: I have 
liven" you a notice lakinl for Call Atten-
tion or some other discussion 00 the 
report which has appeared that the Cabinet 
bas decided to tXlend for another four 
years tbe operation of the issential 
Services Maintenance Act. 

MR.. SPEAKER: I Will find out. 

SHRI INDRAJIT GUPTA: They can 
certainly do it if they want to because they 
have got the strength to do that, but it is a 
very important matter wbich should be 
discussed in the House. Without the 
sanction of Parliament ... 

MR. SPEAKER: I wiJJ get the facts 
alld I wi II come to you and then decide 
whether we can discuss it or not. 

SHRI INDRAJIT GUPTA: You 
remember what a big agitation took place 
in the country when the Act was first 
brought. The Act says that its term will 
expire after four years. 

MR. SPEAKER: I will consider. 

(Interruptions) 

SHRI V. SOBHANADREESWARA 
RAO : There is Rs. 1000 crores scands I of 
foreign exchange. 

MR. SPEAKER: I wi II find out the 
facts. 

SHRI INDRAJIT GUPTA: I imposes 
a blanket ban on all strikes in the country. 

MR. SPEAKER: I will consider it. 

SHRI INDRAlIT GUPTA: Sir. 
80,000 uni ts are 'ying closed not because 
of strike. There must be some discussion 
on it. There canDot be a closure. Bxtension 
of tbis draconian law for another four 
years is not provided in tbe Act. 

SMRI S~ JAIPAL RBDDY 
<Mahbubnaaar): Sir. I gave a notice about 
tbe mi .. i,og of two sbips. (lnt.r'lIJIllonl) 

MI. SPEAKER. : We bave aot some 
in tormatioD. It ,is under tile jucli~hlJ 
..,lIteft&d :4DCJuir,. 

saRI SAIPUDDIN CHOWDHARY 
(Katwa): It is not under the Judiciai 
enquiry. 

MR. SPEAKER: It is under tbo 
malisterial enquiry. I am gettin,' m6re I 
information. 

( r"terruptlon,) 

MR. SPEAKER: We 8re gettiOI more 
information. The present information 
wbich we have got is, it is under magisterial 
enquiry. 

(Interruptions) 

MR. SPEAKER: I am also agitated ' 
about it. I will look into it. 

SHRI HAROOBHAI MEHTA 
(AhmC'dabsd) : Sir, I am drawio8 your 
aUention to two points. 

MR. SPEAKER: Have you given any 
notice 1 

SHRI HAROOBHAI MEHTA: I have 
got it. I bave got two points to make. 
One is. some students in one school run by 
Nair Service Society in Kerala have rejected 
lana Gana Mana as tbe National Anthem . . .. 

MR. SPEAKER: I will look into it. 

[Trans/arlo,,) 

SHRI RAMASHRAY PRASAD 
SINGH: Mr. Spe8k~r. Sir. I had aiven 
a notIce that the goods manufactured ror 
tbe defence of the country .•• 

(English] 

MR. SPEAKER: I have already 
written to find out the facts. I have already 
taken actioh. 

Now, Papers to be Laid. 

-_...;._, 
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PAPBRS LAID ON THB TABLE 

(~/II'] 

State .. eDt eorrectlDI the reply alven on 
8th Ma" J98', to Unstarre. Question 
No. 5609. AIIn ••• Report and Review on the 
Worklna of tbe Repatriates Cooperative 
Jlluee .act Development Bank Limited, 

Madras, lor tbe year 1983·84 

THB MINISTBR OF STA TE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA): 
I ,beg to lay on tbe Table-

(J) A statement (Hindj and EogJjsb 
versions) (i) correcting the reply 
given on 8 May, 1985 to Unstarr~d 
Question No. 5609 by Sbri Ananda 
Pathak regarding allotment of land 
to refugee families of Bihar, and 
(ii) aivinl reason for delay in 
correcting the reply. 

[Placed In Libra,y. See No. LT 1 :69/85] 

(2) (i) A copy of the Annua I Report 
(Hindi and English Versions) 
of the Repatriates Co-operative 
Finance and Development Bank 
Limited, Madras, for the year 
1983 .. 84 alooa with Audited 
Accounts. 

(ii) A copy of the Review (Hindi 
and English versi. n~) by the 
Government on the working of 
the Repatriates Co-operative 
Finance and Development 
Bank Limited, Madras, for tbe 
year 1983-84. 

(3) A statement (Hindi and English 
versions) showing reasons for delay 
in layina the papers mentioned at 
(2) above. 

(PlacId III Lib"ary. See No. LT·1270/8Sj 

12.07 bn. 

MBSSAGE FR.OM RAJY A SABHA 

(&llIsII) 

SBCUTARY OBNBllAL : Sir, I b"ve 

Ctllllnl .4ltmtlon 10 a Matte, 
01 Ur,ent Public Importance 

212 

to report the following message received 
from' the Secretary .. General of Raja· 
Sabha :-

f'ln accordance with the provision. 
or rule III of the Rules of Procedure 
and Conduct of Business in the 
Rajya Sabha, I am directed to 
enclose a copy of the Indira Gandhi 
National Open University Bill. 1985 
which bas been passed by tbe Rajya 
Sabba at its sitting held on tbe 
5th August, 1985. tt 

INDIRA GANDHI NATIONAL OPEN 
UNIVERSITY BILL. 1985. AS PASSED 
BY RAJY A SABHA-LAID ON THE 

TABLE 

[Engli!h) 

SECRETAR Y GENERAL: Sir. I lay 
on the the Table the Indira Gandhi National 
Open University Bill, 1985, as passed by 
Rajya Sabba. 

12.08 bt,. 
COMMITTEE ON PRIVATE MEMBERS' 

BILLS AND RESOLUTIJNS 

[EnlIiJh) 

Third Rlpo,t 

SHRI M. THAMBI DURAL (Dharma .. 
pur;): I beg to present the Third Report 
(Hindi and English versions) of abe Com-
mittee on Private Members' Bills and 
Resolutions .. 

12.09 brs. 

CALLING ATTENTION TO A 
MATTER OF URGENT PUBLIC 

IMPORTANCE 

[En,lish] 

Reported iIIcr.1e ill the slDaaliD. of IIeroJa 
and otber aarcotlc drop 10 tbe . eoaD'" ... 
Its evil effect. on our society, partie ..... ., 'tile 

YOWlger aenerattoa 
SHltl MOOL CHAND DAGA (Pali): 

1 ~U lb. ,uontioll of tbo MiD ia:tor Qi;, 
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Finance to tbe (ollowin. matter of urlent 
public importance and request tbat ~e may 
make a statement thereon :-

"Reported increase in be smugaling of 
heroin and other narcotic drugs in the 
country and its evil effects on our 
society particularly the youDger gene-
ration and the action taken by the 
OoJ'~rllliMDt iD the mallcr. " 

SHRI S. JAIPAL REDDY (Mahbub· 
nal8r) : Sir, we have aU tabled the motion. 
But I do not know about the ballot. Most 
of use are interested in the subject. 

MR. SPEAKER: Tha t is what I have 
alway. said. If you have the time to have 
a full discussion, I have no objectioll. 

PROP. MADHU DANDAVATE: Many 
are intere,ted in the heroine! 

SHRI S. JAIPAL REDDY: We have 
tabled our motions week after week. 

MR. SPEAKER: There is n() other 
option (or me. Either the House cat) agree 
for a fuJI discussion or there is a calling 
attention. There is no other way for it. I 
am in your hands. My hands are tied. I 
never go against the wishes of the House. 

SHRI MOOL CHAND DAGA : Sir, 
let the Minister make a statement. 

MR. SPEAKER: If you can provide 
more time. I can do it. 

THB MINISTER OF STATE IN THB 
MJNISTRY OP FJNANCE (SBR] 
JANARDHAN~ POOJARY): Mr. 
Speaker, Sir, There has been an increase 
in drug trafficking "particularly in heroin 
and cannabis resin in recent past. 'rhis is 
mainly due to the fact that the N(!ar ancl 
MiddJe Bast Region, and more particularly 
Pakistan, in recent years, bas emerged as 
a. major producer and supplier of opiates 
and cannabis resin. India has. for some 
dma past, been increasina1y (acillg tbe 
problem of transit tramc in druls, 
Tbis is alsQ evident from the recent reports 
or tbe International Narcotics Control 
Board. In its ftport for the )lear 19,4 tbe 
.Board ))as, inteT !Iii., OWFrv~". that, ·:·~IDdhl 

is increasingly used as a transit couatry 
for opiates and cannabis destined for other 
regions of tbe world and New Delhi aDd 
Bombay are reportedly the most important 
exit points for these drulI tt. The said 
Board in its .report for 1984 has further 
observed tlut 'lover oDe-half of the beroin 
seized in North America and around 70% 
seized in Western Europe during the first 7 
moath, of 1984 origiall.ted ia tbe Near aad 
Midd Ie Bast tt. 

Based on an analysis of seizures or 
heroin effected in India in 1983, nearly 98 
Kgs. out of the total quaotity of 138.7 
Kgs. of heroin seized was of Pakistan 
origin. Out of 202.6 Kgs. of heroin 
seized in 1984, a quantity of 116.6 Kg,. was 
of Pakistan origin, In the first six months 
of 1985. out of tbe total quantity of 70.7 
Kga. of heroin seized. 27 Kgs. was of 
Pakishtan origin. The remaining quantity 
seized in 1983, 1984 aod upto June, 1985 
had emanated from ArgDanistan, Burma, 
Nepal, etc. 

The seizures of cannabis resin (charas) 
at the entry points have also registered 
sharp increase during the last 3 years aod 
the major quantities seized were of Pakistan 
origin. The quantity of cannabis resin 
seized rose upto 2416 Kgs. in J984 from 
1017 Kgs. seized in 1983 and in the first six 
months of 1985 it has further gone upto 
2811 Kgs. Out o( tbe total quantities of 
10t7 Kgs. 2416 Kgs. and 2811 RBI) seized 
in 1983, 1984 and the first six months of 
1985 at the entry points. 938 Kaa .• 2158 Kgs. 
and 2785 Kit. respectively were reported 
to be of Pakistan origin. 

In India the abuse of opium and can-
nabis (Ganja). the tradjtional drugs of 
abuse continues in a limited way. The 
abuse or some psychotropic substances bas 
also been reported from time to time mainly 
from metropolitan cities. There is some 
indication of heroin emerging as a drug of 
abuse on a small scale in certain pockets 
of a few metropolitan cities and other 
P1aces. However t the magni rude of the 
problem will be known only on completion 
of the comprehensive survey which bas 
~en undertaken by the Ministry of Social 
~Dd woar.en·s w~)ran~. Th~ st"di~ ,.10 
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likely to be completed by tbe middle 
of 1986. 

A draft comprehensive Jegislation on 
Norcotic Druls and Psychotropic Substances 
inter-alia providinl deterrent punishment 
to check smuggling of such drugs is at an 
advanced Itaae of 'finalisation for introduc-
tion in Parliament. 

The 6e1d formations remain vigilant to 
cbeck smuggling including tbat of narcotics. 
Appropriate anti-smuggling measures are 
taken in co-ordination with the concerned 
Central and State Government authorities. 
Close co-operation with the concerned 
international agencies is also maintained 
to curb smugaJing of drugs. The maUer 
is kept under constant review for appro-
priate action. 

Action regarding prevention of drug 
abuse is co-ordinated by the Ministry of 
Social and Women's Welfare. Continuous 
efforts are being made to educate people 
about the evils of drug abuse by publicity 
through mass communication media and 
also by encouraging voluntary organisations 
to grants for educative publicity. Sponsored 
Radio programmes entitled ·Naya Savera· 
and 'Akhir Kyoo' have been launced to 
disseminate messages about drinking and 
drug abuse. TV play competitions have 
been sponsored by tbe Ministry of Social 
and Women's Welfare in the universties 
and 9 regional TV Centres. Cash prizes of 
the vaJue or Rs. 5,000/-, Rs. 3.000)· and 
Ri. 2,000/- have been offered to the three 
prize winning teams In each region. 
Besides, a grant in aid of 5.000/- has been 
offered to each host universi ty. 

[ Tranl/atlon] 

SHRI MOOL CHAND DAGA (Pali): 
Mr. Speaker. Sir, I am very grateful to you 
for admitting the notice of a very important 
subject. The Hon. Minister has also taken 
trouble to give a very lengthy reply'" 

( Int,rruptlo",) 
SHRI BHAOWAT JHA AZAD : How 

are you conDcerned ... (lnlerruptionJ) 

SHRI MOOL CHAND DAOA: At 
this age you are Dot co~e,ne" with 
b~roin,,,(/nle".'lo,,,) 

, . 
SHal BHAGWAT JHA AZAD : Which" 

'heroine' are you interested in? I anl, 
complimenting you on your a"e. 

[TranJ/ation] 

It is very strange. you are talking in a 
totally different sttail' ... (Int."uplions) 

SHRI MOOL CHAND DAGA : Heroin 
has ruined the lives of many people. It is 
one of the narcotic drugs which inC'lude 
ganja, opium and other intoxicants. The 
young generation has been in no time .•• 
(lnttrruptinRs). You have not been under 
the influence of smack so far. The person 
under the influence of smack speaks loudly 
and I am speaking in a very low tone. 

Mr. Minister, this is a very serious 
matter. Some time back a survey was con-
ducted in this regard by the Universities 
whereas the Ministry of Social Wdfare has 
not conducted any survey so far. One Jakh 
young men of India have become addicts of 
these narcotics and as a result thereof 
they 8re leading a miserable life. The 
future of a country depends on its youtb. 
According to the survey conducted in the 
Univeniiies, in Delhi alone about IS per 
cent students consume heroin ~nd smack. 
You may be knowing more about narcotics 
than I know. G nja is also consumed. 

,Government should give a serious thought 
to Ihis ma tter in order to save the youth 
from' drug addiction. 

Narcotic cosumption is not confined to 
universities and their campuses alone. 
ReJiaious places have aJso come under its 
grip. In re1i8iou~ places like Puri in India, 
priests consume charas and ganja in front 
of the deity. The people of Orissa know it 
very well. Even in Varanasi, in temples 
aadhus consume gBnja, charas etc. in front 
of the deity chanting "Bum-Bum Bhole 
Nathu

• This is a common see nee verywhere 
in Varanasi. No religious place is free 
from the use of narcotics. Ajmer is regarded 
a sacred place in Rajasthan. Even there 
also. smack valued at about Rs. JS Jakbs/is 
consumed every montb. The other sacred 
place is Pushkar Raj where by mere bathin, 
in its pond a man ;s purified. There also 
lome people from outside bave 4esecrate4 
,be P)JQe. The), sa1~ , 
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[English 1 
All narcotics are avaiJabJe and other 

things too. 

[Tranl/alio" ] 

You smile indicates that know all these 
things. Your facc:s show that you also under-
stand all these things in depth. 

SHRI VILAS MUTTEMWAR (Chimur) : 
In Pushkar Raj, there is only one temple of 
Brahmaji. So we laughed .•• 

SHRI MOOL CHAND DAOA: You 
are also not saved. Even the Tarkeshwari 
temple in Calcutta has become a den of 
these people. You are unaware of what is 
happening there. About 15 per cent Univer-
sity boys and girls smoke cigarettes and 
bidies with heroin in its. Heroin can be 
consumed through cigarettes and by dissol-
ving it in water and once tbe habit of 
consuming heroin is formed, a person 
becomes compelled to take it invariably dnd 
this compulsion is caJled addiction. In 
this way be becomes a drug-addict. WiJI 
the hon. Minister tell us what tbe Depart-
ment of Social Welfare has done to save 
the young men from becoming drug-addict 1 
You have taken stringent steps to seize 
heroin but you know what is the method of 
checking the smuggling of heroin and 
smack? How can this tendency be checked 7 
Sir, excuse me, you have rightly stated in 
your report regarding Punjab. The report 
says-

(E"glfJh] 

",I 

"International Narcotics Control Boa I d 
in its Report for tbe year 1948, has 
Int" alia observed that India is increa-
singly used as a transit country for 
opiates and cannabis destined for other 
regions of the world. New Delhi and 
Bombay are reportedly the most 
important exit points for these druls." 

[TransiQtfoR] 

You can know about Bombay from Shri 
Amitibh because he .. ,has spent most of his 
days there. He' is 'a famous and reputed 
cine artist of India r Du t I would Uke to 
loll y~u, about What happens in the dark 

tJ"..nl Public 
I""orltlnc, 

niabta in Pahar.anj. Lajpatnapr or 
Ramnagar in Delhi. You should know all 
these things. You must be knowing bow 
tbe people use the shining smack during the 
night. You should see what is happenibl 
in Punjab. Unless strict action is taken. 
tbis evil cannot be eliminated. The situation 
cannot be rectified by showing laxity. 
Unless effective steps are taken, this menace 
cannot be checked. Reaarding the Border 
Security Force in Punjab the people aay : 

[E",118h] 

The Border Security Force in Punjab .•• 

[TraulatlolJ] 
The Home Minister should hear this 

carefully. They have enhanced his repu-
tation. 

[English] 

"The Border Security Force in 
Punjab is commonly referred as the 
border smugaling force." 

[Translation] 

This is the condition of the Punjab 
.PoJice. The Police Commissioner of that 
State has stated that 3000 people are 
engaged in smuggling. Women are also 
engaged in this profession. Woman in 
India keeps pace with man. rathel she 
leaves man behind in this race. Women 
have played a big role in wbatever srDunl. 
ing is taking place. I do not want to name 
those parts of the body where women 
conceal heroin and smack for smulllios. 
If I name tbose parts oC the body thon your 
desires may be aroused. I do not want to 
name them. You must be knowing how tbis 
beroin is smu8gl~d into India from the 
neighbouring countries. Shri Virdhi Chaoder 
Jain who represents the border area of 
Barmer may be knowing how smack and 
beroin are smunled into India during 
moonlit oj.bts of the desert from tbe 
border area of Barmer. You must be know-
ing a II these things. The youth of India 
have become addicted to it. They consume 
it with. paD and also aet it injected into 
thdr body. 

Sir, this smUaaUnl caoDot take ,laOl 



CIIIlin, ~tt,nllon to II MaIl'.' oj AUGtJSf,1, 1985 

without the .. connivance of the police. The 
policemen are ha nd ill glove with th:m in 
tbis smuggling. Without the connivance of 
policemen this cannot take place. Smuggling 
of heroin and smack worth lakhs of rupees 
cannot take place without their collusion. 
Now, terrorists and extremists are also 
cenassed in these activities. May I know 
how and why tnis heroin and smack have 
reached temples. s'acred places and big 
institutions? What are its reasons? Can 
this menace be eliminated from tbe 
country? 1 would like to say that it has 
the patronage of politicians. I would praise 
Kenneth Kaunda in this respect because he 
removed a Minister of his Cabinet when he 
found that the wife of that Minister was 
involved in smuggling. Unless politicians 
fa und involved in smuggling irrespective of 
their being members of Lok Sabba, Rajya 
Sabha or Vidhan Sabha are disqualified 
from membership of these bodies and are 
disgraced it is not possible to check 
smuggling. 

Sir, you have rung the bell. It seems 
that you are very anxious to hear about 
Bombay from Shri Amitabh. He will teU 
about Bombay because Bombay is a ci [y of 
big crimes. There the police and the 
smugglers are hand in glove with each 
ether. Shri Amitabb wiJJ teJJ you what 
type of relation exists between them in 
Bombay. But, Sir. hear us also. The police 
know who are the smugglers. You caD go 
to any part of Delhi in the night and you 
will come to know all about it. You go 
to Pabarganj and there you will com~, to 
know what goes on there. There at every 
place inclu~ing restaurants and - hotels 
heroin Rnd smack are sold. You carry out 
raids and inform that so much heroin and 
smack has been seized. But tbis will Dot 
help in checkins smuigling. Smuggling can 
only be checked if stringent and effective 
steps are taken to check the entry of 
smuggled goods from across tbe border 
itself. 

The hon. Speaker has asked us to be 
brief keeping in view the availability of 
time. While abiding by it. I would like to 
put some questions. My first question is : 
whether the Drug Act. which was enactcod 
in 1933 aLd which has no proviSion for 
2 years' imprisonment and providts for 
fine and at the same time makes it a 

. bailable offence. will be amended? The 

PoJice Commissioner of Delhi. Shri Ved 
Marwah stated that 200 criminals bad been 
released in the absence of \\ hnesses. 

12.26 brl. 

[Mr. Deputy-Speaker In the Chair] 

Will you tell us when the DrUB Act 
was enacted and whether more stringent 
provisions would be made in this Act? We 
can contain this crime only by baving 
stringent laws and deterrent punishment. 
In Singapore and Malaysia persons found 
engaged in such crimes are hanged. What 
is the punishment awarded here? 

The hon Minister should tell us a. to 
how many persons were convicted aod 
apprehended from 1980 to 1985 yearwise. 
Even Government employees are engaged 
in smu gling activities. Rajpal and Puran 
Chand were apprehended on 3:8t January, 
1985 near Bana1a Sahib. Ishwar Kumar 
smuggled heroin worth Rs. 4 crores. It was 
a fine heroin and ODe was pleased to see it. 

Mr. Deputy Speaker, Sir, sometimes 
you should also see these tbiDIS because 
~mack, heroin, opium and ganja are biS 
things. You will come to know how these 
are harming the people. My first question 
is : By what time tbe Jaw will be enacted; 
whether an 'Ordinance wi)) be issued to 
arrest people and make it a non-bailable 
oft't:nce with dettrrent punishment to tbe 
BuiJty. 

This law is old as it was passed in 1933. 
Do you possess dOIS which can identify 
people who hide heroin in their clothes. 
They hide it In such a way which is Dot 
proper to divulae here .•• (1~1/6"lIplfDnl) ••• 
You know it better tban I because it i. 
heroin. 

Prom where have tbese drup come ? 
I wouJd like to quote from the 'Times or 
India'. It says: 

[English} 

"The State Police. the CSI, tbe 
Customs and Excise, the Revenue 
Intelligence and the Aoti-amu"lio, 
and Narcotics win,s of the Mioistll 
of Fioabce-they arc all of apPalll .. * 
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magnitude and yet there is a horrify-
ing lack of coordination between a'll 
of them." 

[Tran&iot/on] 

The customs officials hesitate to raid 
tbe Paharganj area in New Delhi and the 
Intelligence Bureau does not have the 
necessary means to do it. Woult.l you be 
pleased to sta te the number of people and 
officials who were involved jn smuggling 
and how many of them have been dismissed? 
Smuggling on mass scale is taking place in 
metropolises like Bombay. Sir. I think it 
proper to bring to you~ not ke tha t smug-
gling is being done by the connivance of 
high officials alone ... (Jnt~rruprions) Ood 
alone knows as to what happens at the 
higher echelons. How many people-how-
ever highly placfd officials they may be-
have you arrested and punished? I agree 
that these activi tics have bee n curbed to 
some extent but smuggling has to be curbed 
altogether. 

The terrorists who have infiltrated from 
across Pakistan are also indulging in these 
activities. How ma[lY of th(m have been 
apprehend~d ? Fifteen countries participated 
j n the ConfertDce' which was held here, 
delegates came and decided that smuggling 
should be stopped-as it is a big crimc-
yet it bas nol stopped altogether. 

Mr. Deputy Speaker Sir, there are 
40 police posts on Indo-Nepal border and 
many officials are posted thae. They are 
facins cbarses of corruption. They accept 
bribe, and it is an open secret-which has 
made them prosperous. 

I want that lLc youths who study in 
colleges, should be saved from drug addic-
tion and effective steps should be immedia-
tely taken towards this end. If tbjs is not 
stopped and no effective steps are taken, 
the. future of younger generation will be 
endangered. I hope you will r{ply to all 
these questions. 

[Elwll.)h] 

SHRI JANARDHANA POOJARY: 
Sir I am grateful to the hone MenJbers. 
iaciudiog Shri Daga. for Bivios me an 
opportunity to share my thoughts with the 

tJ",nt ,,J,lle 
Importllne6 

House. HOD. Member, Sbri Daaa. i, 
correct in his statement tha t this type of 
activities are going on in the country aDd 
these are Quite rampant. 

SHRI E. A YY APU REDDY: Sbd 
Daga has said that 'SO per cent of the 
students in Dl!lhi aTe affected by it. Do 
you agree with that 1 

SHRI JANARDHANA POOJARY: 
I will come to all the points one by one. 
Sir, it has become a national issue and to 
be frank. as hon. member Shri Dagaji has 
put it, more and more people gelliog 
addicted. This menace is found not only in 
universities and coJleges but in the markets 
and factories also. As stated yesterday by 
Shrimati Vyjayanti Mala, it is to a certain 
extent true that more and more women are 
01.:.0' being addict~d. It is the basic responsi· 
bility of the Government fo prevent it and 
give punishment. It is also the responsibility 
of the Government to control it and see 
that it is not made available. Here I may 
submit one point that it j: the responsibility 
of th~~ parents also to look afler their 
children to sec that they do not succumb 
to these types (If addiction. Cutting across 
the party line, I know that all the members 
have taken serious note of it. In fact, we 
also request the hon. members to educate 
the people in their constituencies and 
request them not to cultivate these habits. 
AIJ I can say IS thar it is loing to be 
fetal. 

Hon. member Shri Oagaji has made a 
point that our future generations will be 
affected and unless Wt: take some steps. we 
will not be able to prevent it. We have 
been takins steps. Government have taken 
steps and I want to list out the steps tbat 
have been taken. 

In the meantime, I want to say that in 
the year 1983, there were about 1761 people, 
who were arres·ted and also prosecuted. In 
the year 1984, 1248 people have' been 
arrcst~d under variou I dangerous drill 
offences. And if the hon. members want to 
know about the particulars. I can live 
1 hem. Under rpium, 694 people have been 
prosecuted in tbe year 1983. 

SHRI E. AYYAPU REDDY: Ato 
these all-India fiaures ? 
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SHRoI JANARDHANA POOJARY: 
Yes Sir. In 1983, under morphine 200 
Pool')le have been prosecuted and in the 
year 1984, the number was 332. UDder 
heroin. 122 peopJe have been arrested and 
prosecuted in 1983 and in the year 1984, 
'100 people have been arrested. 

SHRI P. KOLANDAIVELU : What is 
the result? You have arrested and pro-
secuted them. But how many of them have 
been convicted ? 

SHRI JANARDHANA POOJARY: 
You kindly have patience. 

SHRI' S. JAIPAL REDDY: In the 
meantime, people are becoming patients. 

SHRI JANARDHANA POOJARY: In 
the year 1985-86. 544 cases have been 
detected and 566 persons have been arrested. 
Sir, the hon, Members are eager to know 
the conviction, in fact I am also eager to 
know the conviction. As the hon. Members 
are aware, it is !\ State Subject and we are 
collecting the figurt's also. I have given the 
direction and as soon as it is made availa-
ble to me, I will also submit to you and 
so far ... (lutetruptiofls) 

SHRI P. KOLANDAIVELU: He is 
talking about 1984·85 and 1983·84, but 
what happened to the cases then ... 

(Interruptiom) . 

MR. DEPUTY SPEAKER: I cannot 
allow others to speak. Only the Members 
who have given their names can be 
allowed. 

SHRI P. KOLANDAIVELU : He is not 
answering my question, 

MR. DEPUTY SPEAKER: He is Dot 
answering your quc')tion. He is answering 
Shri Duga'8 question ... (lnuwruption.f) 

SHRI JANARDHANA POOJARY: 
Prom various parts of the country, we hav, 
to Jet the figures ... (Interruptions) 

SHRI O.M. BANATWALLA: These 
figures should be placed on the Table of 
tbe House and not to be submitted ... 

(Interruption,,) 

SHRI JANARDHANA POOJARY: 
I wiJl pJace the figures as soon as tbey arc 
made available to m" to the extent possible 
and subject to availability from the State 
Governments. As soon as they send it to 
us, deficitely, I wi)) place it before the 
House. I have also given the direction to 
our people, although it is a State Subject. 
So rar as arrests and other thinas are 
concerned, we do not come in the picture. 
Some of the items like arrests and pro-
secutions have becn done by the State 
Governments and it is being monitored by 
them also, and so the prosecution goes ODe 
It takes some time. It is a continuous 
process. We will advise the Chief Secreta-
ries of tbe State Governments to expedite 
the disposal of the cases as earJy as 
possible. 

Now. coming to the steps that have 
been taken by the Government of regarding 
detention, we can arr~st people under 
COFEPOSA Act also. In the year 1983, 
we have arrested 67 persons under 
COFEPOSA and in the year 1984_ we have 
arrested J03 people. 

Now, I come to the suggestions that 
have been made by the hon. Member Sbri 
Dagaji. He is very eager to know t I am 
hearing from behind, what steps we are 
going to take so far as the legislation is 
concerned. A comprehensive Bi)) will be 
brought, as has been stated in my main 
reply, and' deterrent punishment will be 
given. All suggestions of Shri Daga will 
be taken note of and considered at that 
time and as early as possible we are goinl 
to finalise it. Shri Dagaji has made a vcry 
relevant point. We are very serious 'about 
it, and we are loing to take note of it. 

Now, coming to the steps that have 
been taken by ~be Government so rar, the 
Customs and the Border Security Force, 
keep a direct vigilance on our borders, 
Seaports and Airports to check the 
smuggling of Narcotic drugs in our 
country. Various enforcement agencies of 
the States and the Central Government are 
always alert to check flow of Narcotic I' 

drugs into India. So, here also, we are io 
touch 'Nith the State Governments. We 
have also written to the State Governments 
and requested them to be very effective,: :.t. 
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'if as apprehensioo, detection and pro-
lecution of the cases are concerned .•• 

(Interruption,) 

SHRI HART KRISHNA SHASTRI: 
Tbe request will not serve the purpose. 

SHRI JANARDHANA POOIARY: 
Afterall, if we interfere. it will be that we 
are going to interfere in the States' affairs. 
is not permissible. We can only advise. 
We cann'ot interfere in States' adm;nistra .. 
tion. The hon. Member knows what is the 
limit for us. If we go beyond that limit, 
we will be condemned for this act of 
interference. SOt we cannot go to that 
extent. There is a statutory bar a Iso. We 
have to work within the framework of the 
Consti tution. (In,eTruptlon.,) 

Effective coordination is maintained 
between various enforcement agencies for 
suppressing iJlicit traffic in drugs in India. 
Coordination and liaison is maintained 
with a number of countries, in the matter 
of collection and transmission of opera-
tional and strategic intelligence as well as 
follow-up action for investigation of illicit 
traffic in narcotic drugs into, through and 
from India. 

Due attention is paid to the training of 
enforcement personnel engaged in the task of 
checking illicit traffic in narcotic drugs. Not 
only that. The Social Welfare Department of 
the Government of India has ordered for a 
survey. The survey is being conducted, and 
as I stated in my main reply, the report 
wi)) be submitted h per the schedule fixed. 
It has to be submitted in the month of 
May, 1986. 

Special Narcotics Cdls have also been 
constituted at major a irports and sea ports 
for keeping a watch on srnugalina of 
narcotics into our country. A Dog Cell bas 
also been set up in the Delhi Airport, and 
more dogs are also being trained, to 
introduce this .type of a celJ in other air-
ports in tbe country. 

Steps are beinl taken to strenathen the 
ptevenHv~ and intelligeace machinery of 
Cusloms (Narcotic Drugs) Department to 
pet tb~ 4evoJopiDa 8ituation. 

While wireless telecommunication 
Detwork has already been provided to 
important Customs formations in areas 
which are particularly vulnerable to StUUa-
alina, a proposal has been made for p~vid. 
ing wireless telecommunications network 
for the poppy-gorwing areas. 

Checking of incoming passcnaers has 
been computerized at Bombay snd Delhi 
liirports. We are -collecting da ta about 
persons who are involved in these smugglio8 
activities; and it is felt that with tbi, 
computerization, whenever they come, we 
will get and we are getting this ready 
information; and we are acting on it. 

The import, manufacture and sale etc. 
of Metathelene which re-:t.·ntly has emerged 
as an important item of smuggling from 
India, has been banned by the issue of a 
noti fica tion. 

At the cost of repetition, I want to 
tell the hon. Members that Government is 
seized of the n atter. Already we have 
taken steps. We have taken note of this 
very seriously, All the aspects will be 
considered a t the time of finalization of 
the comprehensive Bill which we are going 
to introduce in Parliament. 

MR. DEPUTY SPEAKER: Now Mr. 
Subbash Yadav is nOl present. Sbrl 
Amitabh Bachchan. 

SURI AMITABH BACHCHAN 
(Allahabad) : Me. Deputy Speaker, Sir: 
( must a t the outset like to thank you for 
giving me the opportunity to call tbe 
attention of the House '.owards this very 
serious problem of smuggling of drugs into 
our country, and more particularly, tbe 
drastic effects that it is having on our 
youtb. 

But before I come to the subject, may 
I with your kind permission dwell a moment 
Qn a colleague and a fellow .. parliamentarian, 
Shri Lalit Makeo wbom we lost under very 
traaic circumstances and who, as I remem-
ber very clearly, often stood up to raise 
this Vtry problem aloDg with the bOD. 
Member Mr. Swell and myself. We miss 
his presence here to·day in this House. 

I am new to Parliament. I was now to 
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about him that attracted one towards him-
bls qourage and self-confidence. These were 
the qualfties that we as newcomers to this 
House wanted to emulate. And it is very 
tfaaic that to-day wben be is not with us, 
we really have nobody to take our inspira-
tion from. 

However. in tbe profession that I come 
from, we have always been taught that the 
show must go on; and so it will. 

The hon. Minister has very comprehen-
sively replied to lot of queries that were 
raised by the hon. membl!r, Mr. Daga. 
There is no point in dwelJing on that. 
There are just a few things that I want to 
say. Geographically, India happt=l~s to be 
sandwiched between the two regions which 
are known for narcotics and its growth. In 
the international terminology, they are 
generally called "the golden crescent" and 
"the golden triangl~H, and it is unfortunate 
tbat India has to be sandwiched between 
tbese two regions and thereby become an 
area of transit for all kinds of iIIjci t drugs 
that have to pass through this country into 
other parts of the world. Also it is a IJegcd 
that Pakistan is a very large producer of 
this illicit drug, and since we share a large 
boundary with our neighbour, mafia like 
operations are being carried on in Pakistan, 
aod some steps have to be taken to control 
this. 

In the recently concluded India Pakistan 
Joint Commission meeting held last rnon tb, 
it was agreed that the two cQuntric§ would 
exchange information regarding seizures of 
narcotics and develop intelligence to ba (tIe 
this menace. This exchange of information 
i. to commence after modalities in this 
regard are agreed upon by both sides. I 
would like to ask the government whether 
any further progress bas been made regllrd-
ing the modalities and when th~y are likely 
to be completed. because the more timt' we 
waste in sorting out these modalities, the 
more heroin, the more drugs, the more 
illicit kind of smuggling is going to 

, continue. 

There are various string{'nt punishmenfs 
aU over tbe world. and in certain countries, 
the penalty is death. There is life imprison .. 
q)enl in certain countries. But in our 
'wuotry, I tbiQk tbe lIu~imu;'Jl pUQisl1,~ c,U 

is only three years. I think somethiD, 
ml~re need to be done about that as well. ' 

The- M:nl'd, r had spoken just the other 
day in "lh~ Hl)US:; and informed us that 
comprehensive measure are being takes to 
adopt a Bill so i'hat these practices can be 
brought to a stop. I think the hon. 
member to my Jeft. Mr. Ajay Mushran, 
al30 mentioned that normally a Bill of this 
nature takes about a year to come into 
operation. Are we going to really wait for 
a year and see more such malpractices 
continue? I know that the smuggling is at 
an alarming rate. But what is most alarm-
ing is the manner in which these drugs are 
being peddled in our country. 

Mr. Daga rightly said that J wjU 
perhaps be more informative about Bombay 
and that is exactly what I want to tell you 
about. In the City of Bombay, the peddl. 
ing is taking place outside our schools. 
Young innocent children are being subjected 
to these narcotics buyer debious means. 
When a school has a recess hour these young 
chi IdreD are coming ont of their schools to 
buy their ice-creams or their goodies: they 
are caught hold of by these ice.creams 
vendors who have surreptitiously mixed 
these lethal drugs under the code name of 
"sm::sck," brown sugar and the very lethal 
"angeJdust" into the ice-cream or lollipop. 
The sweets that these children arc buying 
are brushed with these narcotics and they 
are given to these children. Quite uncon-
sciously, in most cases, the cbildren are 
lured by offering these ice-cream and the 
sweets free of cost. It only takes tbree 
helpings for a child to get permanently 
hooked on to this, and it damages the 
child beyond repair. I cannot describe to 
you the consequences, the damages that are 
caused to these ch,ildren. These children, at 
a very young age, some of them between 
tbe age 8rou~ of 10 to 12, literally have 
got to be tied down with a rope to parts or 
furniture in the house to keep them from 
stepping out of 'he house and becoming a 
menace to society. When these drugs are 
not available to tbem, they steal money. 
They are known to have sold expensive 
items from their parents' bouses in order 
to get the money to buy those druss. They 
become violent. they become abusive. DOl 
oDly to members of tJle societ,. but to 
'beir own parents. I think it il a dreadful 



situation (or any parent or for any child to 
~ar. And' I would like to know whether 
the Government is aware of sucb ptaetices 
tha t arc going on outside the very schoo's 
where our childreu- yours, mine and of 
other Members of this House--are attend-
ing.· I would like the hon. Minister to give 
me rep!ies to these questions and inform 
m-e what steps are being taken immediately, 
b~causCl in a statement he has mentioned 
that the magnitude of the problem will be 
known only on completion of tbe compre-
hensive survey. which has been undertaken 
by tbe Ministry of Social and Women's 
Welfare. The 'studies are likely to be com-
pl~ted by the middle of 1986 and then the 
survey is going to be presented to us here by 
themiddJe of 1986. What do our children do 
tfll that time, I would )ike to ask the 
Minister. 

He has also stated that a comprehensive 
tegislation on narcotics is at an advanced 
stage of finaJisation. I would like the hon. 
Minister to please be a little more eloquent 
and let me know what that 'advanced 
stage' means because every minute is 
precious to our children who are suffering 
every day. every minute, in our schools. 

PROF. MADHU DANDAVATB: He 
is always eloquent. 

SHRI AMITABH BACHCHAN : I do 
not wish to t!3ke much of your time. Thil 
is my first effort· in this august House. 
I would just like to say one more thing in 
conclusion. 

Is it a fact that due to the multiplicity 
of enforcement agenc~es that have been 
employed t c restrict smuggling, it Is 
hampering the actions. and if so wbotMr 
the Government is going to streamline tbis 
procedure so that quicker action oan. be 
taken 1 This is merely as a suggesttoD 
which I am mentioning and I would like 
the bon. Minister to react to it. ' 

About the figures ete .• be it very con-
versant. I on'y want to say that a couple 
of years ago we could "irtually count 
tbem on fingertips. but now the ftaures have 
lone into Jakhs. Th:re is no use loiol into 
(btlt. But the fucilitl'e' for tmument al1,d 
~hl\l>llHadon are :J.~ki'D'. T~eso 9bil\lreo 
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Deed a' lot of help. They are youo •• they 
are inoocent. tbey lose all control of their 
faculties wbeo once tbey are hooked to 
tho~e drugs and lot of care bas to be taken 
of tbem. 

I would like the hon. Mioister to 
ioform me what are the facilities for 
treatment and rehabilitation that are pro-
vided for these children. Because some 
p,arents may be able to keep their childrel1' 
within their homes. But there are otbers 
who may not be able to do so, and these 
children, when tbey go out into tbe society. 
are a danger to the society; they are a 
menace, because tbey are not really them .. 
selves. They are almost like animals and 
they are a danler to the society and they 
must be checked. This is my fervent plea 
to the han. Minister and I will be ara tefuJ 
if he, caD let me have answers to my 
questions. 

Before I conclude may I just make a 
small refereDcc, which has nothing t~ do 
with this 1 That has something to do with 
the hon. Members in the Opposition 
who have been very voiiferous about me. 

MR. DEPUTY, SPEAKER: Not 
necessary. 

( l"terruptlolll) 

SHRI AMITABH BACHCHAN: 
Better reason prevents me from going ioto 
tbat. 

. SHRI IANARDHANA POOJARY: 
I thank the hon. Member for giving a 
detailed and graphic picture that is pre-
valent in Bombay. We saw it in the Press 
also. The Press also contributed highlight .. 
ins the menace of these drugs and, in fact, 
today I got more details from the hon. 
Member as I heard him. 

. Here is a situation, as I stated in my 
initial reply. that everybody sbould be 
concerned about. whfeb is a menace •. 

13.00 brl. 

Now coming to tbe point that has been 
raised by the hon. Member whether we are 
aoio. to ~im.,lelDeIU. the auueltioGI made 
b)' tl)t IQdo·,.t Jojot ComQli.~ion WQOSO 



mectinl was bold in Delhi (rom 2nd July Co 
4th luly. 1985. I would Jib to .a, fhat WI 
are implemeDtiD, the IUIPItiOGI Cbat 
have beeD made there. 

The bon. Member has aslced al to.,bea 
lhe le,is)atloD is ,oina to be introduced. 
t can onl, allure tbe bon. Member tbat we 
are tl1inl to Introduce the leaislation in 
this se.sion only. If it is not done. defiDI-
tel, we will be brin.in8 it in tbe next 
• lIloD. But I can assure the hOD. Member 
that I will personallv look into it and lee 
that it is introduced in this session itse~r. 

Reaardlna the steps that are to be tak4n 
to control tbis menace, I hope, tbe State 
Governments also would be vigilant about 
tbis. They will talce note of the coacern 
expressed inside the House as well as out-
,ide Parliament about tbis menace. I am 
requestina tbe boo. Members to appeal to 
their respective State Oovernments to take 
action a,aiost these people as we are not 
at a1l satisBed with the action taken so far. 
Thia may be taken Dote of and tbe State 
Governments sbould be asked to take Itern 
action. 

SHRI S. JAIPAL REDDY: He is 
passin. on the buck to tbe State Govern-
ments. It is basically tbe question of..~beck-
ina acral. tbe border. 

SHRI JANARDHAN POOJARY: If 
I 10 iD d"taill it will take hours. In every 
State tbere are Jaws to control this menace 
and alIa launcb prosecution Igainst the 
offenders. They can take even penal action. 
The Central Government comes into picture 
in tbe cue of ,muBllia. only. 

The boo. Mom,bet has talked about tho 
pUpt of boy. in their teoDI Dot only in 
colleles but also in tbe streets. If the Sta .. 
Governments take not of tbese facfors, 
cJoftnitely we can 10 a laD, way in curbin, 
tbete lIIo,al activities. J apin request tbe 
hone Members to requo1t .beir fClpeQtive 
State Government. to take stern action 
alBiDlt theN people. 

13.02 ..... 

n. LM S0bit4." adj.",wd/tlr LMntil .,11 
,."""". t(",. C""* 

n. Lok StMta 'HII"""'. aft" lunch Ol 
,Ix ml,,"'" past POll"'" 0/111. tlDek 
{Mr. Deputy.Speak.r In ,,,. Chalr.l 

( n-."",IOII) 
SHRI DHARAM PAL SINOH MALIK 

(SoDepat) : Mr. Deputy Speaker. Sir, Shri 
Dap and Sbri Bachcban bad made the 
debate on the eamn, Attention motioo 
very lively on the basis of their experience, • 
Tbe Callinl Attention related fa matter of 
serious concern. The addiction to heroio 
and other narcotic drUBS bas badly affected 
tbe social and ecoDomic fabric of tbe 
country. The bealth of )'OUD' boys and 
airla il deterioratinl. Some intoxicatin. 
drull like ·Oaoja· aod 'Bhao.· are cultiva-
ted in our country _lone. Opium is also 
cultivated in some districts of Rajstban. 
but smuggliDI is the major source of supply 
or intoxicating druls in our country. The 
hone Minister has himself admitted that 
heroin, hashish and opium' bave been 
smuuled into India from across PakistaD, 
In tbis relard I would add that it is part 
of the international conspiracy to ruin tbe 
Indian citizens especially the youth by 
makiDg tbem addicted the drugs and there~ 
by ruin the India of 21st century. If we do 
Dot fllbt this evil the country will be like 
a deadbody in no time. You may be aware 
that durin. the 17tb and 18th century when 
Brili,hers ruled India they hatcbed a 
conspiracY aaainst Cbina by SmullJin. 
heroin and other intoxicating dru.s into 
ChiDa on a larae scalc. The Chinese wero 
lot addicted to these drugs and araduaUy 
the wbole of China was captured. The 
Social Welfare Department has conducted 
a survey and accordioa to their report 
addiction to drUMS is on the increase 
amOD, university students. Earlier only 
tbo ricb people used to consume it 
but DOW this evil i. affecting tbe common 
man. Tbere is hardly any place in the 
capital wbere these drugs are not availabJe. 
Sbri Daaa mcotioued a few areas. T~ 
whole of Delbi is under its iDfiucnce. 
Bombay occupies the second place. Durio. 
tbo past tbree montbs hasbish, heroin a04 
.mack worth Ra. 6 cretes have been COD~ 
leeated. Thouab theae &autes are nq4 
correct. because in leaUfy only 10 per cent 
of f.he smUUled dru •• are coolie. tfd • ..ci 
,)Ie "" i. poeket,d ~, t", J'QU9f JmJ PlMt 



officials.. R.ecently heroin of a special kind 
knowtJ as Thailand Powder worth RI. 10 
to 12 lakhs was recover~d from the posses· 
lion of Sbri HarbhajRn La) Oulati, a pro-
fe,sor in Daya) Singh ColielO. Durin, 
iawstigations he disclosed that a oertain 
Mr. Kohli who had been liviDS in bls house 
for the past few days had handed it over to 
him. He bad to pay Prof. Gulati a certain 
lum cf amount wbich be bad borrowed, 
and he. therefore. gave him heroin in re'pay-
ment of tbat money. I would like to know 
from the hon. Minister that tbouah Prof. 
Qulati bas been arrested and is being prose-
cuted. what action bas been taken aaainst 
Mr. Kohli who is said to have supplied tbe 
beroin. If action bas been tat~n apilll' 
bim, thc hon. Minister should tcll us how 
much has been confiscated from him and 
wbat was the source from where he .ot it 1 
Some of the border districts of Rajasthan 
like Jaisalmer, Barmer and Ganianaaar have 
become permanent hide·out~ for Indian 
and Pakistani smugglers 8Dd In fact instead 
of tbe police. tbeir word is law iD tbese 
border areas. Sometime back the BSF per-
sonoel confiscated about 321 kilograms of 
beroin worth Rs. 1.870 crores from the 
smugglers in a dramatic way. On the otber 
band, smuggling of beroin and such otber 
drugs is being carried on from Islamabad, 
R.awalpindi and Peshawar districts of 
Pakistan and the most unfortunate part of 
it is that in several cases officials, ~specially 
police personnel collude with these smuiglers. 
They confiscate tbe goods but in records the 
smulglers are shown as absconding. I 
would like to know why in spite of sucb a 
tarle police force and other officials posted 
on tbe borders, the goods alone are confis-
cated and the smuaglers go scot free. Has 
Government ever tried to ascertain 
tbe facts 1 It is a clear case of collusion 
between smugglers and police officiala. Tb~ 
do not take any action 81aiost them and 
,let them 10 aeot free. Besides, I "ould like 
'to briol to the notice of tbe hon. Mioister 
tbat even accordin* to tbo report of rile 
laternational Nareotic:a Control Board. 
Indi. II beeomina a baven for IDJUlIJiOll 
of narcotic dru'l aDd lhi' trade il loud-
pinl bere. KeepiDI in view all tbete leot. 
the boo. Minister should reply to the 
_fot)owhil four or Iv., quettiObS of mi. : 

1. "'int of :aU, ,(iatr ... beea CODttaDt 

locrease in ,muglinl of narcotics io 
India durin. tbe past few years. Thi, 
fset bas aho been admitted by tbo 
bon. Mini,rtt bimself. Wbat are the 
reasons for slactnels 00 the paN of 
Government despite their OWD admit. 
,ion tbat emu_Unl of narcotics hal 
been on tbe increa.e durin, .he pa.t 
tew years' Why effective atops have 
not been taken to cbeck smuulinl 7 

2. Secondly, I would like to know 
whether in order to check amualUo,. 
Government hal sougbt any u.iatanco 
from tbe Special Division of luterpol 
whose headquatera are located in 
Paris and wbose primary job il tq 
prevent smuAlin. ? If 80, the number 
of cases detected on tbe basi. of 
information liven by tbe Interpol 
and tbe number of cases wbich could 
not be detected by our polico of 
officials despite informa lion .iven by 
the Int"rpol to this effect. statin, 
reasons therefor? 

3. Thirdly, I would like to know 
wbether Government propose to 
strengthen the Narcotic WiDS of 
C.B.I. ? If 80. the extent of increase 
to be made in its staff? 

4. Fourthly, I woul d like to know wbat 
action bas 80 far been taken apinat 
tbose police personnel or official, 
due to whose nellipnce smUIIJer. 10 
6cot free in most of tbe cases or who 
have connived with smutllora ia 
order to encoura.e sruU"IiDa aclivi-
ticI ? What i. the number ol.uch 
casel wbicb came to Ii,bt aDd tho 
number of ofBcera/emplo,,", apinta 
wbom actioD hal been takeo , 

5. My fifth question i.: "hother 
keepfDI ia view the aeriouaneu. of 
tbe matter Govenuuent have gonduc. 
ted any IUfVCY about tbe efFect of 
tlle.e narcotics on Indian citizeas 
and tile percental. of people afFccted 
thereby in the country ? 

6.", Ja.l, queatioa il: whether ID' 
luid.Uncl ba YO been laued ao the 
MinistfY of EducatioD to cbeck tid. 
ml from .preadiDI amoaa .tudoDiI , 



I would also like to know whether 
Government propose to set up any 
medical centre in order to prevent 
addiction to narcotics? 

With these words I request the hon. 
Minister to clarify all the points raised by 
me and take this rna tter very seriously. Do 
the Government propose to enact some Jaw 
to check this evil as bas been suggested by 
Shri Dala in his speeob ? Supportinl what 
Sbri Daga has said I resume my seat. 

[English] 

SHRf JANARDHANA POOJAR Y : 
Mr. Deputy Speaker, Sir. most of the 
questions which have now been asked by 
the Hon. Member have already been 
answered' by me. 

R~garding the steps taken by the Educa-
tion Department, that also I have given in 
the main reply. 

The hon. Member asked about the 
officials involved. That information is Dot 
available with me. Strict action will be 
taken against the officials and the police 
who are involved. If specific instances are 
brought to our notice, definitely we will 
take action. 

So far as legislation is concerned, I 
already mentioned that this will be 
introduced. 

Regarding treatment to be liven for the 
patients. we have tbe Social Welfare 
Department and the Health Department 
who are looiting into it. Health Depart. 
ment bas already been requested to set up 
various De-addiction Centres in tbe Psy· 
chiatric Departments of District Hospitals 
and also Medical Colleaes. 10 re,peet of 
education of students, the universities have 
been - asked to have dratna competitions. 
The details of that prosramme bave also 
been aiven in my main reply. About seizure 
of heroin from Prof. Gulati, tbe police are 
investigating. The details are not with me. 
There are 80 many calcs. ,As you ,know, we 
are cow engaged in seizures of heroins and 
other dangerous drugs. Government has 
taken serious note of ,these tbhlgS. The 
stePs t~b'n by various alenciel have already 
been rllentioned. The CBI. tbe Slates 
Aaeftci~8 and our Narcotics Commissioner 

are taking actioD, the details about which I 
have already mentioned. 

Therefore, Sir, I do not there is an),-
thing which is lef[ which has not been 
cQvered by me. Thank you. 

[Tran4iafion 1 

DR. O.S. RAJHANS (Jhanjharpur): 
Mr. Deputy Speaker I Sir, I sha1J not take 
much time. I WQuJd like to say that this is 
a very serious problem. The manner in 
which the hon. Minister has dealt with this 
problem shows tha t he has not taken it 
seriously, I hay\! got mhny documents on 
tbe basis of which I wanted to say some-
thing. But you have directed me to condude 
my speech quickly. So, without going into 
details I would like to say that al.'cording 
to the report of the Indian Council ()f 

Medical Research, 35 per cent stud~nts in 
Delhi alone take these drugs. In other 
cities, 25 per cent students take these drugs 
against 35 per cent in Delhi. 

Perhaps you might have not seen any 
drug palient. Tha[ is why you are not 
aware of his agony. But 1 have seen three 
or four such patients. I have seen how 
they are gradua~Iy advancing towards death, 
bow they are destroying their health and 
bow their health and bow their wives and 
other members of their family are suffering. 
I would like to say that this is a very 

_ serious problem and it should be dealt with 
leriously. 

In the last session of Rajya Sabha tbe 
hon. Minister had stated that b~ would 
bring forward a Bill i this regard. Even 
DOW he has stated that he will do so. I 
want to know whether h:: will merely 
introduce the Bill or aet it passed also in 
this very session. 

The Gopalan Committee Was appoiood 
to atudy this problem. Will the boo. 
Mioister be pleasod to atato the main 
~commeDdatioDS made by the Gopal$ .. 

'Commi ttee . and wbetber tbose r"ommea"'-
tiont will be'incorporated in the P{Opose~ 
leaialation ? 

My (dead Sbri Da,a spoke iu d~ taJ-j. 
Similarly Shri Amitabh Bachchan and Mr. 

'Malik have made detailed .peec~ •. ,After 
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l~ey bave ,spok~n nothins remains to be 
~aid:. I't is' a misfortune for the last 
sPeaker. In reply to the points raised by 
Sbri 'Amitabh Bachchan, you have stated 
ttl~' the study will be completed by the 
middle of the next year. After tbat tbe 
position will become clear. It is a Reriou! 
thi~g. you have stated: 

. (i"gll$h] 

"There is some indication of heroin 
emorgilll as a drug of abuse on a small 
scale, in certain pockets of a few 
metropolitan cities and other places. 
However, the magoitude of the 
problem wHl be known only on com-
pletion of a comprebensive survey which 
has been undertaken by the Ministry 
of Social Welfare and Women Welfare. 
The studies are likely to be completed 
by the middle of 1986. 

( Tranl/alion] 

" What does it show? It shows that you 
~e ~akin. this problem very casually. You 
!lav~ stated-

(En,.li.sh) 

"There is some indication of heroin 
emerging as a drug of abuse 00 a small 
scale ••. " 

. [TlVllllallon) 

I" It is not on a &lUll scale. It is on a 
latge scalc. 

I.would like to request the hon. Minister 
t~, aceom,pany me. I shall show him what is happening. I also visit luest houses in 
Deihi. If yuu visit 20 guest houses, htroin 
will he (ouDd in all 'be 20 guest houses. 
Th"" is a stark truth. The hone Minister is 
9:.ot aware of it. It is a very serious 
;~'pb'em,. 

'" !1"I.Shri Amitabh Bac'bchan has stated that 
~ndia has' been' s'andwicbed' between the 
'Oold~n :Tri'angle and the Golden Crescent. 
Under the Triansle c,ome Burma, Thailand 
'0,4 ,'f~.iwaD wh(rea~. under the Golden 
~c,r¥Ce?'t come. Iran, Arahan~stan and 
:t~ki~t~,I?" ,~,Ib~e, dtu~s enter India from 
~fefse,. '~~~~'ft61. ~.,an,d. ~r~m h~re they arc 
ImuJ&led to otber C~UGtrle.. . 

tJ'z,nt Public 288, 
Importance' 

With the occupation of Afghanistan by' 
the Soviet Uoion, U.S.S.R. laws are 
strictly enforced there due to wbich d~~i 
~buse is Dot possible in Afgbanjstan~ All' 
these activities bave now beeo shifaed to 
Pakistan. Drug abuse in Iran is also not 
possible due to Islamic Laws. " 

Opium is cultivated in Nepal wiJhout 
aoy restnc(lon. Its cu](ivatio~ is legal. 
there. I have seen it with my own eyes, 
One Kg. of opium costs Rs. 2,000 in Nep~J~' 
After coming. into India it sells at Rs. 
Rs. 30.000 and in U.S.A. it sells at Rs .. 3 
lakhs. You are not aware that this tr~de il 

'.' " ~ I going on a big scale. 

You say that you have made some 
seizures. It is a tip of the iceberg. ,Qur 
entire society is getting polluted thereby. 

If ch.olera breaks out in D;;!lhi. you wiH 
definitely take remedial action. Tbere is 
a place named PuruJia. Previously it w_ 
in Bihar. Now it is in West Bengal, A 
large number of people there suffered frqQJ 
leprosy. I am not aware whether it is so 
even now or not. People shuddered at I the 
very mention of 'Hudlia'. S,mllarlyaftet 
some time people would shudder by tbe 
very name of Delhi and would not send 
their ch.ildren to Delhi because chjJdrc'n in 
every Delhi scbool aDd college are addicted 
to drugs and we arc watching this spectacjo 
helplessly. 

An hoo. friend has rightly pointed out 
that whosoever bas read China'6 history t 
must be well aware how tbe Britisben 
turned the Chinese ioto opium addict,. 811\ 
you must have read about this aspec't 'of 
Chinese history; how the sphere of influence 
was crcated. You must be aware of tile 
pliabt of China bcfort: it achivc:d indeDeG-
dence in 1949. . 

I would like to ask a few Questions 
from the bon. ~Jinister. Firstly, would he 
tell us what 'lur children sbould do before 
1986? Secondly, I would request him not 
to pass 00 this responsibility to the S(ate.~ 
for God's sake. When we visit our cOns,t,~ 
tucncy aod we try to assure the ~eopl~;:'~,.l 
the State woul~ look ioto this mattel: }~f 
ask us 10 solicit votes in DelbL W~p~ 
State caD dare to disobey to CcP,tfR;' 
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dlreetioD? As a Centra I legisla tion in 
ftprd to SDlu.aliog of aold has been 
eDicted. the same 'should be done in this 
.... rd also. 

It has also been our experh::nce that if uy smuilier is apprehended he is set free 
OD • bail o( Rs. 10,000. The case goes O,l for 
ID eatraordinarily Jong time. If a country r.. America can enact a law which provides 
lOt 18 years' imprisonment to anyone 
deaUna in narcotic drugs why can't we do 
IODJetbin. about it ? The United Kingdom 
.1iO enacted a similar Jaw laU year which 
Provides for life imprisonmen t to those 
c).lin. in narcotic drugg. 

Now, I would like to mention one very 
Important thing which is not known to the 
,.ople. Opium cultivation is done in the 
States 00 IDdo·Nepal and on Indo-Pakistan 
border like Bihar, U.P. and Rajasthan. 
Accordinl to u study 7S0 tonnes of opium 
II produced every year in these Sta t:s. I 
would lite to ask the hon. Minister whether 
lie knows about it and it and if so, what 
letloo bas beeD taken in this regard? 

On Indo-Burma border there is 40 
kilometre long stretch in Manipur where the 
Adivalis caD fravel freely. Drugs are 
.allied into India from across Burma 
IDd women do this smuggling. Does the _D. Minister know this and if so, what 
lCtiOB bas he taken in this tegard ? 

,.,'IIA] 
SHRI JANARDHANA POOJARY : Sir, 

tho bOD. Member has 8!1ked about the 
introdUction of a comprehensive Bill. I 
.. plied to that in response to the question 
railed not only by Dagaji but by Shri 
Amitabh Bachcha~ also. I do not kDOW 
wbether tbe hone Member was present at 
tbat time. 

Dr. O.S. RAJHANS : I was present. 

SHRI JANAROHANA POOJARY: 
'1'ben. be miabt have beard my answer. I 
taw clearly laid that thouah the hon. 
Member had s ta ted tha t he was not 
."IaW with my reply. You rnay kindly 
iemtmbt!t tbe reply given by me. I stated "t th~ comprebens1vo BiU would be 
~ed in tbis Session. I win try to 

let it. If it is not pOIIlble ia Iplte of 
my best efforts, it will be introduced iil 
the next Session. I clearly said tbat I .lIi 
try my best. I will personaJly look 'die; ic . 

SHRI O.M. BANATWALLA : H, irIl 
lave the assurance tbat is would be ihrr8:. 
duced in this Session itseJ(. Now. til .. 
taking advantage of tbe question aad be .* 
telling liomethinl also. You must proteCt 
the House. 

MR. DEPUTY-SPEAKBR: Wbat be 
said was. "He il lOin. to introduce ID .... 
Session". If he fails to do 10. be will do 
it in the next Session. 

( Inl."",tln,,,) 

MR. DEPURY·SPAKBR: PI ... e lia 
down. The bOD. Membr's doubt is becaute 
in Rajaya Sabba arso a similar ,biop came 
up. So, his doubt is whether it will 10 00 
being postponed like that. 

SHRI JANARDHANA POO1ARY : 
I have made it very clear tbat I will be 
taking personal interest in tbis aocl ,Jj, 
suggestions wbich bave been liven by tbe 
hon. Member will also be taken Dote oi. 
Not only tbat, tbe reports of the Oopalao 
Committee and otber Committees referred 
to wi!1 be taken note of; every thin. w,ill be 
considered. We canDot rush tbrouab tbil. 
We have taken some time to 10 darouafa all 
these aspects. Not only that, tbere wu ID 
inter-MinisteliaJ Oroup also Iblt bad beea 
set up to go into all these aspeCll. So. eM 
Government has taken a very aerioUi oot. 
of it. I have stated that. In my earlier 
replies J bave stated that GoverDmeDt .... 
not taken it liabely. We bave tabu • 
serious note or it. 

About implementation. I have made It 
clear tbat it is a State .ubJect. So tat .. 
prosecution and other thiDIl arc oOllcer.I. 
tbere are State laws tbat bave to be i.ple-
meDted by the Stat.e Governmentl. *o'a, 
as the Oruas Act is coocerned, it eat.'" 
to the entire country. 

So far a. ImU.IUD' ioto t'be codat" fa 
concerned· and also i~ respeCt 0' n ... 
exports to other countries. GOYelDmeA .... 
taken all the precautions. PaUlI'I:" dd 



"cycad" measurel have already been taken. 
t·1iIw aetailed ill my earlier replies al to 
.. t actions have been taken. Someti mes 
.. '1Dd it very difBeult to CODvince some of 
dae bon. Members. If my hon. friend takes 
.0IiIe palos to come to me. I wi" discuss 
With bim in detail in my office also. As I"" already Itated. his sUlsesdons will 
be takeD Dofe of. I am pe1'sonally taking 
tularest io this. As I have already laid, t. bOD. Member il welcome to my 
...,er also aDd we can discus •• 

~f..31 ... 
STATEMENT CORRECTING REPLY 
TO' STARRED QUESTION NO. 216 
DATED 27TH MARCH, 1985 RE: 
PBIlSONS MURDERBD DURING LOK 
SABRA AND ASSEMBLY ELECTIONS 
~ GIVING REASONS FOR DELAY 
.' iN CORRBCTING TH~ REPLY 

(¥'Wu",) 

THB MINISTER OF HOMB AFFAIRS 
(faRt S,D. CHAVAN) : In para 3 of the 
• .atimeDt . laid on tbe Table of the Lot 
labb. 'in answer to Starred Question 
Mo. 216 00 27,,, March. 19b'. the folJowing 
~ .tated : 

u3. Accordinl to information received 
from the Blection Commission of 
India, tbo statewise number or 
PolllOI StatioDs where frcah poll 
WII ordered due to booth capturing 
durin. the Lot Sabha elections is as 
(oUq~s : 

NaiDe of StateJUT 
I. Aacn.:a Pr,<lMb 
". Bihar 
• 
~ ",,,~ 
4 ... t ..... 1 

S. ".17-6. Jammu aDd Kalhmir 
,. 'Uttar "'doIb 

Number 

29 
l.sS 

2 
2 
3 

30 
!S" 

The figures 'ISS' aDd '38' ab_ 
respectively against Bihar and Uttar Pr .... 
in the above answer may be substituted ., 
the figures '159' and '37' respectively. 

The dely in makin. tbe COrrectiOD 
statement is due to receipt of row ... 
figures from tbe EJection Commilliae 
subsequently. 

14.33 brs. 

MA TTERS UNDER RULS 377 

(fingllshJ 

(I) Need for regular checklaJ of .... 
posts aDd underarouDd cables to d .... 
brOken live wires and ,r ev.t tie .... 
CUUOD 

SHRIMATI KISHORI SINH4 
(Vaishali) : Sir, there have been a nUlDbor 
of report~ of peopJe being electrocuted ." 
coming into contact with live wires wbich 
are the result of carelessness by tbe Delld 
Electrici ty Supply UndertakiDI. OD Ju., 
30 alone two such deaths were reported. 
Ofte n the Ii ve wires are bidden under. 
bush or are lying on the road waiting for a 
prey. The wires lead;ng to tbe lamp poe" 
could often be seen in Delhi and New 
Delhi broken off' and projecting on to abe 
roads. Some urgent steps have to be taUD 
to protect the unwary public (rom abete 
dangers and the DESU must be activated CO 
close all such holes and approaches thro. 
which live wires are gOing. Regular cbecb 
(If lamp posts and l.Inderlround cabl" 
should also be instituted. The matter should 
be viewed with grave concerD. ' 

(iJ) Need (or ceutral ;DterveDtioD 18 ~ 
meDtatioa 01 Telua. G.... ,,~ 
Project to provide ".ter for Jrr ...... 
10 Rayalasee_ ID Aadllra ~ 

SHRIK. RAMACHANDRA RBDDY 
(Hindupur) : Mr. Deputy Speaker. Sit. W .... 
Teluau Desam GoverDment decided to ... 
water for irrigation in Guddlpa_ ." 
Kurool districts, the whole popullt_ 
of "Jeer s'~rv04 Rayata,q.., felf •. f' 
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part of this area will be improved and 
lome of their dreams fulfilled The Chief 
Minister of Tamil Nadu present a cheque 
of Rs. 30 crores through tbe then Prime 
Minister to the Chief Minister of Andhra 
Pradesh in the presence of Karnataka Chief 
Minister to 'he great rejoicing and elation 
of the people of RayaJaseema. 

RecentJy. there has developed a mis-
understanding between the Governments of 
Andhra Pradesh and Karnataka. Hundreds 
of T.M.C. of water is going into the sea 
wastefully. The Telugu Ganga Project 
requires only 29 T.M'.C. of the water. This 
quantity is so meagre when compared to 
the water going into the sea wastefully. 
But this meagre quantity of wa ter will go 
a long way in fulfilling the dreams of the 
p~ople of Rayalaseema by bringing 2.7S 
Itlkh!l of ar~as of land under irriga' ion. 
This will help this famine-srricken area very 
much, Instead of r~~sorfing to hair-splitting 
arguments about the Bachawat award, the 
.Karnataka Government may show some 
consideration to this famine stricken area. 

It is high time that the centre should 
i.o'tervene and solve this dispute peacefully 
and save the plight of the half starved 
"D~ridranarayanastt of RayaJaseema from 
bunger and starvation. 

(iii) l\eed to set up a "Mandi" and to 
make adequate arrangements for 
export of managoe. from Mallhabad 
Tehail of UnDao districts, U.P. 

SHRI JAGANNATH PRASAD 
(Mohanlalganj) : Mr: Deputy Speaker, 
the mal'go of Ma lihabad Tehsil in Luclcnow 
district and Hasanganj in Unnao district 
is famous throughout the country and 
abroad. The area from Mal habad to 
Kakori in Lucknow district and (rom 
Auras to Hasanganj in Unnao district is 
ktnown as' 'Mango belt', The Government 
bac.' assured 1 he man80 growers of this area 
of various facilities time and aaain but 
they have not been provided as yet. 

'Due to Jack of means of transport there 
ts'1fifficulty in transportation of manaloe. 
to Malihabad. Ths belt is situated botb in 
tbe north and south of "BeDta nuUah" 
.hete thetc is need for at least 10 culvert. 

..,...... .....,.. .... fr",.t;nn nr 

tbese culverts should be given top priority. 
Special irrilatioQ facilities·aro alto needed 
for tbe manlo plantations. 

There is also need for a market Cot 
maniOCS in Malihabad. The producers ~v' 
to 'ace great hardship in expo(tin, JDanloe" 
inside and outside the country. As a result. 
tbey have to sell it at cheap prices in the 
Joea I market. I wou Id request the Gover,.o-, 
ment to set up a ma ago Illarket.. iQ 
Malihabad aod make proper arraaseQ1~~t, 
for export of manloes. 

(Iv) Netd to revise tile •• ms to, eo ... t 
prnsate Statel like K.ala for .... ' 
suffered due to Datura) calamities 

DR. K.C. ADIYODI (Calicut): Pre .. 
vailing norm regarding fixing of ct)lrip~1a­
tion fot national calamities is quite insufli. 
cient for Kerala. Orissa, MP. Assam and 
other States in our country. Specially 'in 
Kera la the topoaraphy of the. land '1. 'is 
peculiar with a low lying area below sea 
level cxrellding about Nine Hundred 
Square Kms. and a strip of mid-fand. 
where agriculture and density of population 
is the highest and a third strip of land 
about 2,500 feet a bove sea level oD aft 
averale. Kerala is the ooly .State, where all 
the crops cultivated in the country can ,~ 
arown, because of the diversi ty of clim.,tio 
conditions. Every inch of land is und~~ 
cultivation. Cash crops of long durat\qQ 
like cocor.ut, arcanut, pepper, coffee. tea, 
rubber and cardomom are crops whicb 
require constant care and maximUlll, time 
rangina from three years to eiaht years for 
bearing crops. Labour intensive 8aricul. 
ture operations are required with" heavy 
expenditure on inputs. Majority of the 
crops form part of foreiaD trade. 

Due to landslides. cyclones, floods. etc., 
when valuable cash crops are U~looted.' 
damaged and (estroyed, repJantins"require, 
heavy expenditure and also tho Jo.s is for a 
good number of years. Taking aU. this into 
consideration the pattern of assistance for 
replanting and inputs on lonl term basis i. 
required. Inputs for tbe entire Pdtiod after 
the caJamitje~ warrants fut.1 'Ioljllpepsation 
to save the farmer., from JoSs and %distress. 

A revolvinl permloe. I .... ~ ~ith aD 
exoert tocboicat leara wt •. ~ .. -''foaa 'torat 



perspective to create permanent aSlets for 
t.he aation ia tbe need of the farmers--
back bone of our country. I', therefore, 
request the Governmen.t to expedi te actioQ 
in this resard. 

(v) Need to provide central assistance to 
Government or Mahar.shtra for 
development of Bomba, City 

PROP. RAMKRISHNA MORE 
(Khed) : The Government of Maharashtra 
had requested the Planning CommisC)ion for 
grant of Rs. 1000 crores for the develop. 
ment of Bombay, which besides being the 
capital of Mahara!,htra, is the financial 
and commercial capital of the country. 

The Planning Commission after having 
discussed the matler with the Chief 
Minister of Maharashtra has agreed to 
provide a I'a Itry sum of Rs. 50 crores for 
the development of Bf'mbay dudng the 
Seventh Five Year Plan. de~pite the fact 
that the Finance Commi')sion appreciating 
the problems of urban congestion in metro-
politan cities like Bombay had recommended 
for sympa thetic consideration. 

According to th~ 1981 census the 
population of Bombay is 82.37 lakhs-
3745(% of the tOlal urban population of 
the Slate. The city continues to have a 
large influx of p!'fr.;ons mainly from outside 
the Slale and, the concentration of large 
population in the area of about 400 sq.k. 
has serious pressure on the civic amenities 
such as wa rer supply, health, educa tion, 
drainage, transport. etc. elC. It is beyond 
the Government of Maharashtra to make 
such a ma'isive investment for the creation 
of the infras.ructure for providing essential 
basic servic. s and civic amenities within 
its financial CCl pacijy, N~t:d less to emphasize 
that the Ct!nrral Government deriv~s a 
large from the city by way of income tax, 
excise duty. customs duty. etc. while the 
State Government has to incur huge 
expenditure for providina the basic 
nec~ssary infrastrUClure. 

UDder the, circustanc::es, I would stroDaly 
urle the OO\lernment to reconsider tlu: 
,'d,ecisioG __ nd provide centraJ assi$fanCe of 
~s. 1000, crores ,as requested b, .tbe State 
~o., ~~rnmt fo~ "b~ dev~loptnt:.t of 
pCN,Dbi1, , 

(Yi) Need to let 10 TMC of caUl., 
w.ter relea.ed for T •• U N.ct. fro. 
Karaa'aka to •• ,e tbe .tand'nl cropI 
at T.nJote and also to reIGht ea.,...., 
"ater dispate 

SHRf P. KOLANDAIVELU 
(GobichettipaJayarn) : I wish to brina the 
following rna tter of urgent public impor-
tance to the Dofce of the House under 
Rule 377. 

The Mettur Dam in Tamil Nadu is one 
of the oldest dam~ whIch gives irriaatjon to 
Tiruchi and Tanjore agriculturists. Taojoro 
is said to be the granary for Tamil Nadu 
since 60% of the paddy is beina raised by 
the agriculturists here. Tbe water Jevel in 
Mettur is dwindling to 5S feet now and the 
(uJl capacity JeveJ is 120 feet. This is the 
season of kuruvai. There is, therefore, an 
urgent need to release 10 TMC of Cauvery 
water to Tamil Nadu by Karnataka. As 
per reports in the Dtccan Herald of 2Sth 
July, 1985 the water in the various r~ser. 

voirs ftom where the Cauvery water bad 
come was at full levels. Fortunately on tbe 
24th and 25th July 1985 and subsequently 
also heavy rains were there in and around 
Bangalore and in the catchment areas. To 
save the standing crops at Tanjore, the 
Tamil Nadu Go\ernment had requested for 
release of 10 TMC water In Cauvery to 
which Karnataka Government had refused. 
The Centre has to see that the water is 
released immediately to save the crops. 
The Centre should arran,e for the talks of 
the Chief Minister of the riparian States in 
order to solve the Jong-pending Cauvery 
issue. 

(,Ii) Need to accord sanction to expeadlte 
tbe copstrue tloa of bye-pasl outside 
AmravstJ aDd Badoera towa. 

SHRIMATI USHA CHOUDHARI 
(Amravati); The construction of a bypass 
outside Amravati and Badnera town is of 
great urgency for the citizens of Amravatj 
and Badnera towns as numerous accidents 
are taki", place due .to very bavy traffio 
passina throuab congested portioD. of 
Amravati and Badner. towns. This scheme 
is pendin. for the Jaat 25 year. tbouah 
4 survey. have been done duriol this 
poriod. Tbe peoplo are .... atl1 .Ftattd 



;307 

dver the. delay ir. the acquisition of land 
and construction of a bypass. 

. I .request the Oovernmont to provide 
additional amount of Rs. 24 lakh!l for the 
early disposal of cases toward5 acquisition 

. in tbe current year. An adequa te sum may 
p1ease· to sal)ctioned in the current plan 
for the cODstruction of the bypass so tha t 
the scbeme will not suffer for want of funds. 
Since many electrical potes and telephone 
poles are to be shifted n nd some forest 
land is to be transferred for this purpose. 
the Government may give top priori 'y and 
clear the sanction as early as possible. 
Proposal for transfer of 14 0:) hectares of 
land for bypass and 12 37 hectares of land 
for parallel service roads are pending in 
the Department of Forest. 

The detailed estimate for construction 
or bypass is also being submitted by the 
State Government to the Ministry of 
Shipping and Transport in stages which 
will need early t pprovaJ and inclu:iion in 
tb~ 7th Plan. 

It therefore, urge upon the Government 
to kindly accord necessary sanction to the 
above special project and the State 
Gov!rnment may also be directed to 
expedite the project work without delay. 

(Translation ] 

(viii) Need to set up Rayon yarn or steel 
Industry at Garh Cblroli in 
MabarRsbtra 

SHRI VILAS MUTTEMWAR (Chimur) : 
Mr. Deputy Speakel, Sir, th~ Garh Chirl.))i 
district of Maharashtra, which is contiguous 
to Madhya Pradesh and Andhra Pradesh, 
is the only district which has no indust.ry. 
The district spans a large area and belDg 

redominantly an Adivasi Rnd backward 
Prea with no means of income, the naxaJites 
:re very active in this area. The technical 
and economic survey of the area ha~ a Iso 
been conducted. Being . a chrOnically 
drought-prone area, the natives are econo· 
micaHy shattered. There are no means of 
irriaation. Raw materhd for Rayon yarn is 
available in abundance in this area. In 

,surajgarb area of ~arh C~ir~li ?istrict, 
iron ore is available In good quantIty. and 
j»~~l~l ~a~e4,· oq .,iC ,9.~in ~e ,e1 ~~p there, 

About 60 years back tbe Tata. bad can· 
ducted a sutvey of this area but duc to 
lack o( means of transport they set up their 
factory at Tatanagar. Garh Chiroli is at 
present connected by a narrowAgauge line. 
It is regrettable that the Maharashtra 
Government has not sect any proposal to 
the Centre so far to s~t up industry in such 
a backward and No·Jodustry District. 

Now, when the Centre is giving priorit)' 
to "No- Industry Districts" a Rayon yarn 
factory or a steel plant shouJd be set up in 
this district which has abundant fvr~st 
wealth so that the poor Adivasis are saved 
from starvation and the raw mattrial 
available there is also fuBy utilised. 

14.45 brl. 

SUPPLEMENTARY DEMANDS FOR 
GRANTS (GENERAL), 1985 86-Contd. 

[Englbh) 

MR. DEPUTY SPEAKER: Now, the 
House will take up further discussion and 
voting on the Supplementary Demands for 
Grants in respect of the Budget (General) 
for 1985-86. The hon. Minister will reply. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOIARY) : Sir, I am 
gra teful to the hon. Members for their 
valuable contributions and suggestions. 
More than forty members have participated 
in the debate. In fact, they have taken 
pains to go through the Supplementary 
Demands and I would like to make mention 
here C5ipecially of Shri Jaipa) Reddy and 
Shri BanatwaJla who have riascd certain 
pertinent questions regarding the method of 
approach to get the approval for this Iross 
expe nd itu re . 

Before loinl to that point I want to 
refer to the gross expenditure for approvaJ 
in these Supplementary Demands, viz., 
RI. 3.872 crores. Out of that. the· receipts 
have been sbown 88 RI. 996 crores. So, tbe 
net cash expenditure would be .Ib. 2876 
crote.s. EveD. out 0' fbis, Ra. 281~ crorc;· •• 
R". J6:, crore, H'" ",q pppv,rt~~" 



medium term, it is an overdraft wbicb bas 
been converted as medium term. If you 
deduct tbat figure, than it would be 
Rs. 124~ crores and that is the additional 
expenditure due to the ,supplementary 
budget. Here a point has bc.!n made that 
the Government is goiog to increase the 
budget deficit and it will be more than 
Rs. 5,000 crores. It hAS been presented 
here like that. Sir, if you kindly go into 
the Demands for Grants that have been 
made here, you will find tha t an amount of 
Rs. 300 crores has been included in this 
Supplementary Orant for some important 
projects. The leader of the Telugu Desam 
of this House will be happy to know about 
this. In fact, this has been welcomed by 
the hon. Members in this Honse. Not only 
that. In addition to this figure, I can tell 
him that another Rs. 100 crores wi II be 
added in the course of the year and il will 
be available for Visakhapatnam plant. 

Now t coming to NALCO, we have 
provided Rs. 290 ,crores more to this 
project. These are the developmental 
activi ties that are taking place. Then, 
coming to Education, bon. Members have 
given the details. As I said earlier, abollt 
Rs. 110 crores have been provided for 
Education. A reference has been made to 
model schools that are going to be opened 
throughout the country. A point was made 
that while welcoming this measure, rural 
population should be given preference and 
the' students from the rural areas also 
should be given admissions in those institu-
tions. About SI6 students will be admitted 
to each school and out of that 2/31'd will 
be coming from the rural areas. 'That is 
loing to take place. 

MR. DEPUTY-SPEAKER: What abc'ut' 
tbe existing schools? Yesterday Shri 
Krishna aao and so many other Members 
said that in the existinl schooh facilities 
lite accommodation. etc. are not available. 
They are not having sufflcfent funds to 
provide these 'acilities and you caD also 
tbint of helpia. them and develop the 
existlnl schools. 

SHIU 1ANARDHANA POOJARY : A 
provision. bas "'ccn made there atso for non-
formal scbool ficUiltes.. I n the earli-er 
auaaee. a1.o~ Vr'6'vision' bl's belen made. But-
H is a Stalo subjecl. 

MR. DEPUTY·SPEAKER: Money is 
the main problem. 

SHRI JANARDHANA POOJARY: 
Tnis problem is there with everybody. But 
our kit is having a limited capacity. Now, 
in .:ddition to that, a provision has been 
made for subsidy for food. etc. that is, 
about Rs. 250 crores have been provided: 
The contention of th~ hon. Member, Shd 
Bana twallii, is that the provision that has 
been rnade in the Supplementary Demands 
for Granl~ are welcome, but he has said 
that the method that bas been adopted for 
implementing th'! schemes is not acceptabJe. 
That is the contention of the hon. Member. 
But here also Rs. 250 crores have been 
provided. I would like to give one exampJe. 
The procurement price for wheat has bcen 
raised. An increase of Rs. 5 per quintal has 
been given. We have to come to Parliament 
for the approval of this increase. 

Now, coming to the hOD. Members 
points raised during the debate, it has been 
slated that we have made room for resort-
ing to fUriher deficit in the budset. 

I would like to bring it to the notice of 
the House that in the year 1982h83, tbe 
estima ted deficit in the original budget was 
Rs. 1375 crores. We came up with another 
Rs. 2202 crores deficit in the Supplementary 
Badget, and the total anticipated deficit 
was Rs. 3577 crOTeS. but the final deficit 
was only Rs. 16S6 crores. In 1983-84, the 
estimated deficit in the original Budget and 
the Supplementary Budget was Rs. 1S86 
crores and Rs. 2940 crOles respectively and 
the total anticipated deficit was Rs. 4526 
crores, and finally at tbe end of tbe year tbe 
deficit came to Rs. 1417 crores. In the year 
1984-85, tbe estimated deficit in the Budg't 
originally was Rs. 1793 crores, and wo 
came up with anotht r Llnticipstted deficit 
ol.Rs. 3612 crores in the Supplementary 
Blldaet. the total beina RI. S38S crores and 
ultimately. the final deficit Was .R.s. 3742 
crore$. 

Tbe bon. Sbri BanatwaJJa is more 
elperienced than me. He knows tbe co .. 
tituUonal provision. Tbe Constitution 
provides for this mechanism. thaa is, to 
COMe : tip before Iht' House with SuPIt"~ 
mentary Demands. It is Dot tor 'flae' 1M 
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time that it bas bappened. All the past 
Pinance Ministers in the last several years 
have been comins up before the House 
with Supplementary Budget. It is Dot a 
neW phenemenon. I would, however, like 
to 'assure tbe bon. Members tbat it would 
always be our endeavour to keep the deflcit 
to the minimum possible extent. 

SHRI C. MADHAV REDDI : How are 
. you loinl to do tha t ? 

SHRI JANARDHANA POOJARY : As 
I have stated earlier, we will make all 
endeavours to keep tbe deficit to the mini-
mum. On the basis of past experience, we 
have taken certain steps during the last four 
months and streneOU9 efforts are being 
made, aod b:caUge of tbe step~, w~ are sure 
of tbe results, and soon there will be an 
indication of that. In fact, we would have 
the ftrst indication when the review takes 
place in the month of O:tober. We are 
hopinl to aet about Rs. 3000 crores from 
CUll oms aDd excise coHection, about 
.... 2000 crores from customs a nd excise 
and Rs. 1000 crores from arrears. We have 
also act one favourable decision from the 
Supreme Court; that would also help us. 
We are trying to get at least Rs. 1000 
crures from tbe income-tax and corporate 
tax. Ther~ will also be some savings under 
de ffereot heads in d'ff~rent departments. 
That is whYt even in earlier years, the 
deScit at tbe end of tbe year was much 
Ins thao what wa, aticipated orilinally. 

15,00 

So, let UI try and we hope that tbe 
result will be known by the end of October. 
Wben we are 80inl to attend tbe winter 
eellion. we will be in a position (0 inrorm 
the House .s to what exactly will tbe result 
be. 

I am ,fateful to hon. members incJudinl 
Sbri Madhav Reddi, Shri Banatwalla and 
SlUt Jaipal Reddy (or their concrete SUIIU-
dODS to improve the administration. That 
should be tbe approach. I may also 
meation. for tho inforD alion of tbe House, 
tbat we are havinl Action Plaos. When the,. 
~ctioD PJao let definite' from, we can brioa 
.bOut more ,J,rnprovements and wo h"pc 
tb-. .. tbor,e "in be 10IDe 100d news in .the 
Wi.-"" ~.l~. 

SHRI C. MADHAV REDDI: What 
about cODsi,Drncnt to proposal? 

SHR( JANARDHANA POOJARY:: I 
will com! to thaI. HOll. members know 
the procedure oC the administrative systef\1 
and hON!1t work~. When we take steps. 
results (l)lIow. [ w.!11 just give an example 
of s;!izur~" in reglfd to smuggling activity. 
Fl.)r the entir;! p~riod of' last one year, i.e. 
1984·85, w:, w:.r:. able tt) s:iz~ goods valued 
at Ri. 101 09 crorl!s. This year, within a 
short period of six and a ha \ f months t we 
hlve been abl.: tl.) cro'H that figure and we 
hlV,! s.!iz:d gOOcJi worth Rs J08 crores. 
Within sev~~n rnont~H W~ hav.! crossed the 
l;!v~1 of what W~ h tV! achi\!v.:d in one 
wh::>le year. PI.)li ie,11 wi' I and d~dication 

are requlr\!d to takl! lh:sc steps and steps 
are being tak.!n Hon members arc view ng 
thi~ 0:1 th! teI0vi.ion, w! are also g:vlng 
them infQrmltic')f} and th,~ media arc also 
carrying reports on these things. Evc:n jf 
you kindly go through todi.ly's new~paper. 

th.!re is a mc!otion ab.}Ut these big seizures. 
Seizures are tak,ng pLl';;'! eVi!ry day and Ihat 
sholN's that w~ hlV';! (h.! p:)lilicJI will and 
politicli cJmmitm;:nt and ttfr:ctive adminis-
trarion. 

I must congratulate the hon. mem~ers 

also b:eause nobody is interfering in this 
task, when we are taking aCljon against 
smugglers and when we are detaining them 
under COFEPOSA, etc. Not a sinsle 
member from the House has interfered in 
these matters. So, th~re is a feeling amonl 
Parliament members also that tbese pro-
arammes must be carried on a~d develop-
mental activities should go on. We are not 
going to tolercste any hurdles and we 
conveyed this message to tbe concerned 
people. As you know. ~e, hold mco&inp 
with Income Tax officera. Customs Collec-
tors aDd E"cjse people., r~c meetings ,'UtI' 
held at reaulat intervals .. We have conveyed 
the messase that the e~pectatioos of tho 
people arc b.iab~ Corruption wi 11 not .be 
tolerated aDd action a',o .il i)ciQa ,taken. 
We are identifyina tb, ,uapectl. tbo bh~c.t 
sheep in i.dministratioD. The list it. aJao 
beiDI prepared and wbere action is required. 
we aro aoi.,. to lako. ,i,'~ When ,we' tate 
action a,ai.o,t .sucb p~op.le~, ~ 'bQpe~ w~' , •• ~; 
tbe A.ssislallce, ~o~; c:popOf4tioq: ,(rOC'p. "bet, 
h~,~. QlotDbo~ ••. : So, , ..... ,', '~:,tbe· .. ~~,epa I ~~t 
we have been lI'kln •• 



Now ( COllle tbe National lQte Ma,Du-
f.~tuJers "qorporation, for which we have 
pr~yidecJ Rs.45 crores in the supplem .:Olary 
bud,et. There are 30,000 workers. There is 
a sh'arp rise in tbe price of jute raw material. 
It has gone from Rs. 270 to about Rs. 1000 
last year. 20 mills have been closed. And 
u~~r lhe N.ltionat Jute Manufactures 
~or,Poration, six mdls are operating. Because 
or'ihis, we have to make provision in Ihe 
interest of the Jute Industry. Funher, the 
workers' protitability is going down. That 
is why we have come with thtse provisions. 

,-

Sir, now coming to the Demands for 
the Rewards, Ihis is one of the steps we 
have taken to collect more revenue and 
8.1so to giv~ incenlives .•. (fnterruption.f) 

MR. DEPUTY SPEAKER : About 
TextiJe Mills. The would have also been 
closed ... (Interruption.,) 

SHRI JARNADHANA POOJARY ; Sir, 
Ihis is also bring examined. I will CQr-Vt"Y 
the feelings. 

MR. DEPUTY SPEAKER: In my 
constituency. two mIlls have been closed. 
Vyasji also mt:ntioncd yesterday about 
Textile Mills ... (In1trlupt,on.,) 

SHRI JANARDHANA POOJARY: 
You know, Sir, I fully agree with the senti· 
ments and I really express my concern for 
the scntime.nts express~d by tbe hOIl. 
Members including Shri Vyasji. 

MR. DBPTY SPEAKBR; Myself also. 
Because some Mitis have beeD closed in my 
constituency ... (/nterrup t Ions) 

SHRI JANARDHANA POOJARY: 
Sit, 1 a:Ql goiog to w'~lc: to the concerned 
.ada1 Ministry about the points raised, n.ot 
OIlty regardinl ttltiles but also about .be 
OOiots r:eaatdina the projects in their coo .. 
uftueocies de&nitely. I will personally 
_'" to iconcerned Ministry about lheir 
projects: alld tbe reply .will be given ,to you, 
,((ev '.rBiol.to tbtm and also to tbe boo. 
Y_bo,r.: a,bo."'. tbe worle tbat is loins ,to 
tat, pla~. Last/lime a,l.o, ,I have liven an 
",ulan« ,Uke tbi1 to Shtj A,mal Datta 800 
imJne4ia-tel,. I WI1()tO ,tu tho concerned 
"'D.ll\)'~": ' 4f-t~r. •• t l wrote b&ct to Sbri ".'H"Sa'" ,.o.t .... ,wf,iling to.,C. CfHl-
...... ,~·M .... ~,(~Iif .. ,1.1&o "',~, tb_ 

are some requc,tl tha. ba", been made, I 
will take note of them and I will write 10 
those concerned Ministries. 

Now coming to tbe Bankiog Sector., 
he~e you know it wiJJ be repetition. J -flat, 
the concern of hOD. Members. I know that 
the expectation of the people is very bigh. 
The resources a t the disposal of lbe banks 
are limited. Further, the performance. we 
have to admit, that;s not upto the mark~ 
That is why I ha've been telling the hon., 
Members from' West Bengal to make note 0'( 
it. When I pay a visit to Midnapore, in 
one function. we ate given 20720 people', 
Their intention is only this. It should 
reach the people, And ther~, (he sanction 
letters were also issued for the, Bru 
time. Why it is done 1 10 functions, h 
sometimes happens. The sanction announ~ 
cement will be there. For gettin, the 
sanction letters, the pooror sections wilt 
have to come to the Banks. Sir, I am ala_ 
going '0 Soulb Areol on the 10th. There 
als(), we will be giving more than to 25.000 
so that people wilJ be in 8 position to know 
whether it is reaching the weaker section •• 
All (he beneficiaries will be produced and 
bank people will also be scared even it 
this corruption is there. We are aaking tho 
people to, .. (Interruption.,) 

MR. DEPUTY SPEAKER: Let me 
answer. J am also putting some questions. 
Let him finish ... (lnlt.rrupIIOIlJ) 

SHRIMATI GEETA MUKHBRJBB 
(Panskura) : Please a liON me to tell YOU' 
ODe thing. Now, when Minister wene, 
applicalions were taken from the Conar.· 
Committee. 

MR. DEPUTY SPEAKER: Very bad. 

SHRIMATI GEETA MUKHERJ£B: 
All these applicat-ioDs were aiven ia that 
camp. The Min'ister sanctioned some. aDd 
the rest arc DOW beina examined. I wiJJ teU 
anotber thinl. (lflt'ttUPII(J"~) Yc.~u people 10 
on shout ina about our GovernlDCnt. So, , 
am li"ina cbis information. 

Let me tell tbis : lhou,h it is my . __ 
atituency, only a day before biB ,oinl t .... 'ii 
did a letkr ',come from tbe Con.reo ..." 
iIJ'VJt,j,,,* me to our ,toeal lelice~ The ~ 
OCtVer, ~'e to me. The, oal, WlG_ ."" 



(Shdm8 ti Oeeta Mukherjee] 

be left the place. This is how thiols are 
orlaniszed. It should not be so. (lnt~rrllpllons) 
Whoever gets. I wi1l be glad. If more 
people get. I will even be gladder. 

Cl'lturllpr/ons) 

SHRI JANARDHANA POOJARY: 
Here also. I am very happy to tell the hon 
Members that immediatety after Roing 
tbere, I made enquiries about the hon. 
Member. Not only this; about Mr. Dube 
also. They tord me that the invitation had 
been sent. The hon. Member is still making 
these f{ ma rks. 

SHRt SATYAOOPAL MISRA (Tamluk) : 
I do Dot know. I was there. 

saRI JANARDHANA POOJARY: 
Anyway, I wilt take note of it. The hon. 
Member should be glad that I went there. 
They may be their voters. These people are 
'the persons who get the votes and got 
elected. The benefit reached there. But that 
f. not tbe question The question is whether 
to those people who got there-we do not 
know whose voters they are-money has 
been liven for productive purposes. 

(Inltrrupllons) 

SHRI SATYAOOPAL MISRA: What 
is tbe criterion 1 

SHRI JANARDHANA POOJARY: 
The criteriob is that the IRDP programme 
Ie to be implemented by the State Govern-
ments. About DRDA, your own State 
Government has Riven these beneficiaries. 
Under IRDP. nobody can be given. Only 
after the beneficiaries are ident i6ed by tbe 
local Oovernm~Dt, will it be distributed. 
Nobody can say that it is given to this 
party, ot to that par.y. 

MR. DBPUTY SPEAKER: Local 
bodies. 

SHRI JANARDHANA POOJARY: 
L.ocal bodie •. H~re also the complaints are 
there. I am not castin, aoy aspersions OD 
anybody, But the complaints are there. Some 
I.1IOple are 8ayiol tbat it is ,iven to CPM; 
IOIDCI poople sa), it is liVen to tbe Coo, ret. 
Party; IOI"DO people .ay lhat benefits are 
IP.v~n to AIADMK or to Teluau Desam. 
S-.. people • ., it is ,iven 10 ConFess or 

to tbe Communists. Can we say about aD)'· 
body among the people, as to wbom he 
voted? He alone knows. I do not know 
whom my brotber voted. It is a secret 
ballot. 

In the public meetin, when it i. dis .. 
tributed, we can find out whethtr tho 
proper persons are identified or not. Thai 
could be brought to notice jf it is 80. It 
can be seen with their own eyes. 

The Press is also there. They also 
examine. Not only tha t. In the meeting 
wh~n you are going to meet tbe benefi-
ciaries, questions a re put : whether security 
is demandl!d. whetber any corruption is 
there. whether anybody had asked (or any 
money etc. These are the questions beinl 
puts. 

With an this, I can tell you that impro-
vement is there; deficiencies also will be 
there. The question is : what is the perfor-
mance? After adopting this method. in 
the year 1980 81, under I RDP, instead 
of giving Rs. 600 crores from the banks 
and cooperative banks they were abJe to 
give only Rs. 21;9 crOfes. In the year 
1981 -82. another Rs. 600 crores had to be 
given. The bank people were not able to 
give. Rs. 467 crores were given. Then 
what happened? In 1982. we took charge. 
We adopted this method-foT the last three 

. years. What is the resuh? In tbe year 
1982-83, instead of givioS Rs. 600 crore" 
we covered the backlog to a certain extent. 
Rs. 713 crores. have been given. In the 
year ]983·84 we were able to give Rs. 774 
crores. Last year, about Rs. 835 crores we 
have been able 10 give. 

So, i 0 this way, tbe pro,rammea are 
implemented. But the han. member. &btl 
Vyas says that the representatives of the 
people should Dot be ,iven the power ot 
aranting loans: they .bould be liven the 
supervisory power. That is a very ,ooel 
point. We are loinl to tate Dote of U. 
Barlier, at tbe \ bloclc level-I .. rUled iI. 
last time, when I talted about it-there 
are committees where MLAs are .fIO 
irlVolved. I will live the particular. Ilto 
where the dir(ction il there thaC MPa are 
also to be involved. But, uofortuoa,.et:r. 
this ha. not been done. Now. we wUI·_ 
oaee apin thlt oW' MPI are a_ lavot_. 



,ad lee tb.t it reacbe. tbe wtaker .. sectioo8. 
and to avoid corruption we wiJJ see tbat 
these luideUnes are observed particularly 
about the security norms. 

About the bankjng sector. I have been 
telUos-wherever possible I have been takinl 
tbem to task also-them that these pro .. 
,tammes are mea nt for the weaker-sections, 
the weakest amona weak, for the people 
who are Jiving below tbe poverty line. It 
means when we' are identifying a person, 
we should not look for his paying capacity 
at tbe time of identification. You are tiftin, 
a person, poorest among the poor, above 
tbe poverty libe; he is not in a position to 
pay back the debt. You have to give him 
assistance so that he should be able to 
.eoerate income, because out of that 
,enerated income he has to pay back his 
debt. Then only we could lift the people 
above tbe poverty line. The atfilude of the 
bankinl people is-now there is an 
improvement-that if we give money to 
tbose people, they will not be able to pay 
back tbat money. That attitude should be 
discouraaed. We hav4! to implement it. 
The hone memb~rtJ can also see that such 
people should get assistance and where there 
are complaints, they could be forwarded to 
us. I just bring to your notice my own 
difficulty. I went to a public function. 
There people started crying alJd sayina tbat 
bank people where not giving mcney and 
askina for security, and corruption is also 
tbere somewhere. Immediately, 1 asked the 
concerned people about it. What lias 
been atated sfter\\srds is that it is a public 
trap. When you are puttinl questions here 
and saying that there are complaints, then 
we 8ay that we wil I look into them and 
take action. Likewise, in the public meet· 
iDI' allo, whcn it is brought to the notice 
or tbe Minister, can I 80 out of the meeting 
Without ,ayin. anylhing ? Wherevt>r I stated 
that action will be taken against (hose 
people and an enquiry will be held, it is 
OODltrued .1 8 public trial. So, I request 
tbe bon. members to cooperate in tbis effort 
aDd we bave to see tba t those people who 
are IiviDS below tbe poverty line, they 
Ibould .et that money and the benefits 
abouJd ,eacb tho weaker.sections. 

The Prime MiDi·~tor ha. also takeo a 
.... fOUl note o( it. When he visited tribal 
.... aa4 .'ber placet, 10 maD)' tbin~ w~ 

brouaht to bis notice. Steps are beinl cak,a. 
Por tbo information of the hOD. members 
may toll that under tbe IRDD proarallhDO. 
banks have offered to live about Rs. 6000 
crores. Durin. the Sixth Five Year Plao, ,it 
was Rs. 3000 crore" and a policy is bein, 
formulated. 

SHRI GIRDHARI LAL VYAS : What 
is the amouot or inrerest taken from the 
farmers? They are selling their land. f 
have brought it to their notice several 
times. They are not takina any action. 

MR. DEPUTY SPEAKER: He win 
reply. 

SHRI JANARDHANA POOJARY: 
So (ar as the weaker sections are concerned. 
there is no provision that they can be 
charged compound interest. So far as tbe 
other detaiJs are concerned. I wiH write to 
the hone Member. 

H~re, let us see the programmes aDd 
the moneys that have been allotted to the 
we-aker sections in this supplementary 
budget. We have asked for a Demand to 
the tune of Rs. 121 crore" out of whicb 
Rs. 100 crores are for the consfruction 0' 
houses for the Scheduled Castes and Tribes. 
The State Governments wi'll be in a positiOD 
to give Pucca houses costing about 
Rs. 6.000 to the Scheduled Caste and Tribe 
people. 

Not only this: Under the NREP pro-
gramme we want to make a big provision 
for Scheduled Castes. Already we have 
given about Rs. 10 crores. That provisioD 
is also mnde for them. 

Now, coming to tbe Budget provi,ion 
and the subsequent allocations ror the 
Scheduled Castes and Tribes undor 1he 
Tribal Sub-Plan in the year 1984-85 we 
bave provided (or the Scheduled Tribe, 
Rs. J25.'0 crores. This time it has beta 
increased, in the current yesr. to RI. 140 
crotes. Then. for the ScheduJed Ca.t. 
under the Special Component Plan last year 
we had provided Rs. 140 croces aad tbis 
year we have been able to increase it ,10 
Rs. 16' cror.es. an i~crease of 17.86 per ceot. 
Under various olber schemes. incJudin, thi • 
amount or Rs. 100 crores we arc ptovidina 
"s, 4t'.~ ~r01., I.U tb', i, Qloa.,:t r_ abo 

., .~ :, 
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welfare schemes for tbe Scheduled Castes 
and Tribes. Tbls is the iDcrea~ed provision 
we h;lve made. 
" 

(Interruptiom) 

MR. DEPUTY-SPEAKER: Let him 
finish, then you can rut your specific 
questions. 1 will allow )OU afterwards. But 
let him finish first. 

SHRI JANARDHANA POOJARY: 
Sir, now coming to overdrafts, you know 
the figure which I have QlIoted. Some hon. 
Members aTe saying thai the defh:it in the 
Central Budget is going upwards ~nd that 
there is a steep increase. We h IV! to 
ptovide enough in our budget for these 
overdrafts. But for the overdrafts of the 
S'tates our budget deficit would hav<: gone 
down. 

SHRI S. JAJPAL REDDY: What is 
tbe ddicit ? It is your version. 

SHRI JANARDHANA POOJARY : All 
tbe plans cf the State Governments, at the 
time of the discussions with the Planning 
Ccmmiasion, are fully funded. And in 
addition to this, even from the Central 
Governments it is fully funded. If there is 
lome discipline in their managlfnent why 
should lhey go in for overdrafls ? 

SARI S. JAIPAL REDDY: What about 
your diSCipline ? 

MR. DEPUTY-SPEAKER: He is not 
saying about anyone State. If he mentions 
any onc State. you can raise it afterwards. 

SHRI S. JAIPAL REDDY: You should u, about the Central Government's deficit 
which is of the order o( Rs. 7.000 crores. 

SHRI JANARDHANA POOJARY: I 
. have not referred to any States wher~ the 
Opposition parties are in power. I have 
referred to all the States. 

SHRI S. JAIPAL REDDY: You must 
taplaio it. 

(lnl.rrupllo", ) 

,SffRl JANARDHANA POOJARY.: 
Ov.,dtaft. a" 'boto aDd at Jbo ,amo lime 

auacking the Central Government saYfn' 
tha t our deficit is going up here. That "is 
one point. because the increase is due ib 
the increa<;ed overdrafts. 

Another thing is, last year the increase 
in Plan (lutlay was 13 per cent. This year 
it has been increased to 39 per cellt. The 
State Governments have been makin, 
rl"quesls that the plan assistance should be 
increased. We have responded to the requests 
of the S!ate Governments and we have rl;lised 
the rlan assistance from 13 per cent to 
39 per cent. Had we not given that much 
increase', our detkit to that extent would 
have be-en reduced. The hon. Members 
should have acknowledged at least that as 
was done by Mr. Banatwalla in respect of 
another demand where the Central Govern;. 
ment had responded. On the contrary, we 
are being artackt!d. 

Hon. Members from Andhra Pradesh 
h:ne been asking for providing funds for 
the Vizag Plant. We responded. We have 
p'ovld::l1 Rs. 300 crOTes for that. We have 
been 3ttackt"d for that. They say that the 
defici t of the Centra I Budget is going up. 
My point is that they should be reasonable 
in their attack. 

If we had nof come the aid of the Jute 
Manufacturers' Corporation 30,000 workers 
would have gone out of employment. And 
then han. Members from West Bengal 
would hav!! attacked us that we Were not 
doing anything. The price h3s gone up 
from .Rs 270 to Rs. 1000. So, the growers 
are helped thele. But unfortunately, 
20 mills have been closed. Again my point 
is that the hon, Members should be 
reasor.a ble while a Hacking the Centra'i 
Government. 

Several hon. Members have made in-
dividual reques:s about tbeir constituenciel. 
I will definitely convey that information t6~ 
the administrative Ministries and I will 
also write to them individually. 

DR. V. VENKATBSH : Sir. ·tbe horL 
Minister in his Jast Budget speech had laid 
that after tbe monsoon thiD'IS wi1" imp~' 
and now he is telling that in tbe comins 
season thinrs will improve I ." • 

MR. DEPUTY" Sl:'B4KlUl.;, 'IlaW 
depends OD tbe Q'J008001l, 



[ TranI/at/on] 

SHRI GIRDHAIU LAL VYAS : I had 
asked a particular question. The banks 
advance loans to the people to help tbem 
to rise above the poverty lioe. Arter five 

years they realise from them five or six 
timei the amount given as loans to tbem. 
Whereas there is a provision in the Money-
Lenders Act and CPC that more than 
double the amount of the loan should not 
be rt!a lised. May I know whether you are 
going to eoact a Jaw in this regard? 

(Interruptions) 

[E"glishl 

MR. DEPUTY SPEAKER: Let him 
finish the answer to his qu~stion fit st. 

SHRI JANARDHANA POOJARY: If 
exorbitant ra tes arc chat sed, i I should be 
brought to my n0tice. As regards the 
waiving of the loans and other thingll. I 
will say that this is public money. When 
we giv~ loans to the people, there js 
criticism tha t we are rolling out the public 
money and now they say we should waive 
this money After all, thf'Y have to pay 
back the public money. A:; you know, for 
every hundred rupees deposit, iJ it is kept 
beyond five years,' 1 J per cent interest is 
paid. Then there are overhead char8~s also. 
Salary to the emp!oyees is also to be paid. 
So, the total expensec; would be about 
J3 per c~ot to 14 per cent and we have to 
pay back that money a Iso. When the 
cheques are presented by the people, we 
have to pay back thai amount. We are the 
custodjan~ of the people's money. So, if 
there are cogent reasons, just as flood or 
(amine, then we are rescheduling it and 
refixing it, and If. the hon, Members come 
for"Nard with such requl!sts. wherever it is 
found necessary. we will definitely take 
them into consideration . .•. (Interruptions). 

MR. DBPUTY SPEAKER: Now Mr. 
S,uman .•. 

Vft"rruptlonl) 
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MR. DBPUTY SPBAKBR: No,.be II 
tbe last perSOD DOW .••• 

(/nterrllPtiolU) 

MR. DEPUTY SPEAKBR : No. I have 
not allowed anybody. Mr. Suman will be 
the Jast person .•• 

(Interruption,) 

MR. DEPUTY SPBAKER : Please sit 
d~wn all of you. The Minister bls already 
gIVen answers ... 

(lnterruptlonl) 

. MR. DEPUTY SPEAKBl : If yoU are 
gOIng to rise like this. I wllJ not aUow 
anyone. I will put tbe Demands to the 
vote ... 

(/nterruptlon,) 

MR. DEPUTY SPEAKER: I cannot 
aJJow you if you go on ahoulin. like 
this ... 

(I" terruptlonl) 

MR. DEPUTY SPEAKBR : I shall DOW 
put the Supplementary Demands for Orant. 
(General) to the vote of tbe House. Motion 
moved: 

"That the respective supplementary 
sums not exceedinl the amouDts 00 
Revenue Account and Capital 
Account shown iD the tbird column 
of the Order Paper be IraDted to tbe 
President out of the COD80Jidated 
Fund of India to derray the char", 
that will come in course of payment 
during the year eodin. 31st day of 
March, 1986 in respect of the (oUo". 
ina demands entered in tbe second 
column thcreo(-

Demands Nos. 4. 8, 9, 11. 12. 2$, 
30. 31, 3S. 39, 41. 44, 49, '2. 58. 70, 
80. 83, 84, 90, 92 and 99." 



II. No. uf Nom, or Domand 
Demand 

AUGUSr 7. 1985 

Amount of Demand for Grant 
1.0 be submitted to tbe Vote of 

... l ·the House· 

1 2 3 

Revenue RI. Capital Rs. 

MINISTRY OF ACRICULTURE AND RURAL 
DEVELOPMENT 

4. Animal Husbandry and Dairy Development 5,57,00,000 
,. Department of Rural D~veiopment 121.54,71,000 

MINISTRY OF CHEMICALS AND FERTILISERS 

9. Ministry of Chemicals and Fertilizers 2.00,00,000 14,54,04,000 

MINISTRY OF COMMERCE AND SlJPPLY 

11. Foreign Trade and Export Production 10,10,000 3,45,80,000 
12. Texti les, Handloom and Handicrafts 45,00,00,000 

MINISTRY OF EDUCATION 

25. Education 110,06,75,000 

MINISTRY OF FINANCE 

30. Customs 6,00,00,000 

31. \1nion Excise Duties 12,50,00,000 

1 3S. Currency, Coinage and Mint 55.38,00,000 

39. Other Expenditure of the Ministry of Finance ],000 400,00,00,000 

MINISTRY OF FOOD AND CIVIL SUPPLIES 

4J .. Def)srtment of Food 250,00.00,000 

MINISTRY OF HEALTH AND FAMILY WELFARE 

\ 
44:· Medical and Public Health 3.00,00.000 

MINISTRY OF HOME AFFAIRS 
,-I 

49. Other Administratire and Genua) Services J 2,00,000 

52. Delhi S,oo,oo,OOO 75,00,00,000 

MINISTRY OF INDUSTRY AND COMPANY 
APFAIR~ 

,,' S8. Industries 27,50,00.000 

MINISTRY OF PETROLEUM 

70. Min~'lry of Petroleum 19,00,00,000 10,00.00,000 

MINISTRY OF SHIPPING AND TRANSPORT 

30. rorts, ~i~htbouse) and ~hippiu, ", 7,00,00,009 
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MINISTRY OP STBEL, MINES AND COAL 

83. Dtpartment of Steel 
84. D~par(ment of Mines. 

MINISTRY OF WORKS AND HOUSING 
90. Public Works 
92. Housing and Urban Dc:velooment 

DEPARTMENT OP ELECTRONICS 

99. Department of Electronics 

15.34 brs. 

APPROPRIATION (No. $) BILL, 1985 

[E"gli~hJ 

MR. DEPUTY SPEA I{ER: The 
Minister may now move for leave of the 
House to introduce to Bill. 

THE M[NISTER OF STATB IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : Sir, I beg 
to move for Jeave to introduce 
a Dill to authorise payment UDd appropria-
tion of certain further sums from and out 
of the Consolidated Fund of India for 
the services of the financia I year 1985-86. 

MR. DEPUTY SPEAKER: The 
Question is : 

"The leave be granted to introduce a 
Bill to authorise payment and appro" 
priation of certain further sums (rom 
and out of tbe Consolidated Fund of 
India for tbe services of the InaDcial. 
year 1985~86. u 

T/tj motlQII "til adopt •• 

SHRt JANARDHANA POOJARY: I 
int·roduce the Bill. 

MR. DEPUTY SPBAItER: The 
Mtnilt"t IDay DOW move that tbe Bill bo 
ta.ro' 'mto cODsideratioD. 

~R~ It tAMA-n"',4.,'NA POOIj..V: t. 

3 

Ilevenue RI. Capital R.s, 

300,00,00,000 
1,000 290,00,00,000 

•. 
2,12.86.000 

1,000 
15,00,0.,000 

2,47.00,000' 

payment and appropriation ot certain 
further sums from and out of the Consoli. 
datrd Fund of India for the services of the 
financial year 198'·36, be taken into 
consideration. 

MR. DEPUTY SPEAKER The 
question is : 

"That the Rill to authorise payment 
and appropriation of certain further 
sums (rom and out of the Consolidated 
Puod of rndia for the services of 
the financial year 1985-86, be taken 
ioto consiueratioD." 

The motion WQI adopted 

MR. DEPUTY SPEAKER: The House 
will DOW take up clause-by-cJauac consi-
deration of the Bill. 

MR. DEPUTY SPEAKER: The 
question is : 

"That Clauses 2 and 3 a nd the Schedule 
stand part of the Bill. tt 

"_11ft Motion Wtll odoptrd • 

ClfJIUel2 and 3 and the Sc!wdttl, 'W'N 
tltlMlIO th, BIll. 

Mit. DEPUTY SPEAKER: tit 
4_doD is : 

"Tba~ Clause J. l30actiDl Po ... .add 
Title stand part or the Bilt." 
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Cia"" I. EnDetlit, Formul" and nd, 
".,. added to 1M Bill. 

SHlU JANARDHANA POOJARY: I 
boa to move: 

"That the Bill be pasted." 

MR. DBPUTY SPEAKER The 
quel.ion is : 

"That tbe Bill be passed." 

na, Motion WM adopted. 

.. 
15.34i .n. 

STATUTORY RESOLUTION RE : 
TBRRORIST AND DISRUPTIVE ACTIVI-
TIES (PREVENTION) AMENDMENT 
ORDINANCE, 1985 (ORDINANCE NO.4 

OF 1985) 
AND 

TERRORIST AND DISRUPTIVE 
ACTIVITIES (PREVENTION) 

AMENDMENf BILL 

[Eng/I"h] 

MR. DEPUTY SPEAKRR: Now we 
take up items 10 and 11 together. Two 
hours have been allotted to it already. Shri 
C. Jaola Reddy. 

SHRI C. JANGA REDDY (Hanam-
tonda) : I beg to move the following 
Resolution : 

'II' 

"This House disapproves of the 
Terrorist and Disruptive Activities 
(Prevention) Amendment Ordinance, 
1985 (Ordinance No.4 of 1985) pro-
mulgated by the President on 5th 
June, 1985." 

15.37.1. 
(Shri Zainu} Basher In th, Chair] 

(TrtJIUlat Ion] 

The President had promulgated Terrorist 
and Disruptive Activities (Prevention) 
Amendment Ordinance, 1985 a month .,0. When tbis was brought in this 
. H.., io the form of a Bi.1I earlier, 
I mentioned in my speech in this 
_peet .. . (/lIt",upllonl). I had advocated 
tboD 'bit Bill should also be eateoded to 

Jammli and Kashmir State. Aft.,r a month, 
the Bill is being discussed in this House 
again. The Members of the Lok Sabha 
know it very well that Article 370 of the 
Constitution st·ands in the way of extendin. 
this Bill to Jammu and Kashmir. We should 
amend the Constitution in order to remove 
this hurdle. It wit! be made applicable to 
every State of the country but it cannot be 
applied to Jammu and Kashmir. Who is 
supporting the Shah Government in Jammu 
and Kashmir? The House was going to 
meet within only a month. Then what was 
the need for the promulga lion of the 
ordinance by the President? This could 
have been brought here in the form or a 
Bill. Who are the persons behi nd the Shah 
Government in Jammu and Ka~hmir 1 
They b~long to Congress .... (ln er:up.lon.\). 
Whichever parly may be luiing the State, 
Article 370 should be- deleted from the 
Constitution. This is our demand. But you 
arc trying to pass the Bill in the Lok Sabha 
today on gettillg tht! concurrence of the 
Shah Government. The Shah Government 
consists of defcctors. The Centra I Govern-
ment is allowing the Government of 
defectors to continue in office despite the 
pauage of Anti·Dcf\ cden Bill in Lok 
Sabhs. They are running the Government 
in the Slale with the induction of some 
Members and with tbe support of the 
Congress MLAs. I have been reading in the 
newspapers for the last three days about it. 
The Congre~s MLAs are critical of the 
Shah Government in the Legislative 
Assembly. But Rujiv Gandhi and other 
Congress Members do not want the down-
fall of Shah Min istry. If. ejections are held 
there, the Shah Government will be defeated 
and Farooq will be able to form the 
Government there. Tha' is why you are 
trying to save the State Government. How 
long can you mainta·,in the Oovernment of 
Jammu and Kashmir in office? I alll unable 
to. understand why are you hesitatinl to 
delete ArticJe 370 (rom tbe CODstitution. 
Of course, some people ask as to what the 
Janata Govetnment did in thit matter '1 You 
have been ruling the ~ountry fOt 'he last 
35 years. We had brou&ht a Bill to thjs 
effect during the Janata rule but tbat could 
not be lo,t . throuab due to some reasons • 
Why have you been hesitar;oj to delete tlaR' 
Article from tbe CoostitutiOQ', .U the •• , 

1f)'ears 'I You are not able to clarify this ••• 
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(Int,rruptlo,u) ••• Had we been In power for 
another two and half years. we would have 
repealed it •.. (lnterruptionsl •.. It might be 
Jai Prakashji or an) body else, but this is 
being brought for the second lime. The 
Members of the Lok Sabha will have to 
think tbat at least .•. 

SHRI PRIY A RANJAN DAS MUNSI 
(Howrah) : What is the opinion of 
Nanaji ? 

SHRI C. JANGA REDDY: Irrespective 
of the opinion of Nanaji or yours. Articfe 
370 should be deJeted from tbe Constitution 
of India. 

SHRI HARISH RA WAT: The opjnion 
of 'Dadaji' was in its favour but what is 
the opinion of Nanaji ... (/nle"up'iom) 

MR. CHAIRMAN: Please address the 
Chair ... (Interruptions) 

SHRf C. JANGA REDDY: We 
support this Bill but it should have been 
brought forward earlier. Some days back 
an accord was reached beetwe~n the Prime 
Minister, Shri Rajiv Gandhi and Sant 
Longowal. What is the necessity of this 
Bill after the accord has bren rt'ached. By 
going through this Bill, it becomes apparent 
tbat there was DO need for bringing this 
Bill when a number of Acts have already 
been enacted to combat the terrorists, 
namely. 

[Eng/Ish] 

Punjab Disturbed Areas Act, 1983; 
Chandigarh Disturbed Aless Act, 1983; 
National Security Amendment Act, ]984; 
The Armed Forces (Pu jab and Cbandiaarh) 
Special Powers Act, 1983; Code of Criminal 
Procedure (Punjab Amendment) Act, 1983; 
Terrorist-Affected Areas (Special Courts) 
Act, 1984; Arms Act (Amendment) 1984; 
and I.P.C. Section 121, 130, S03 to S07. 

(Translation] 

A few days back an hon. Member of 
tbi. House Sbri Lalit Maken wal assassi-
Dyed and the assassins 8ed away after 
commUting the crime. There wal a poJj~ 
atation at a distance or onty so to 100 yards 
(rom tho scone of· murder. WheD. th~y 

were approached, the Police refused to 
action tbe plea that tbe crime had not taken 
place In the jurisdictior.s of their police 
station. If such is the atti tude of the Police. 
notbing concrete will come out eVen jf they 
are liven more powers after letting such 
legislations passed by the Lok Sabha. The 
Police lack mora!e and restraint. What-
ever powers the Police miaht be given, if 
they Jack morale they will not be able to 
do anything. The assassins of Shri Lalit 
Maken came on (hat scooter which they 
had stolen the day before. They were 
chewing pan there, even then the Police 

. could not airest them. What was the 
reason 1 The onJy reason is tbat our 
Police Jacks mora Ie. They are not prepared 
to stake their lives for the safety of (he 
lives of other people. The result is: the 
terrorists are thriving and law 8. d order 
situation in our country is deteriorating. 
While toupporting the objects behind this 
Bill I would like to submit that the morale 
of the Police needs to be boosted. 

Various types of courts have been sec 
up in Punjab. Even then cases are not 
bei og d isrosed of. Even today there arc 
3,270 caSes pending in courts. No: even in 
a sing1e case, trial has been started and 
judgement deJivered. What is the reaSOD 
behind it? The Hon. Minisler should 
clarify why not even a sing'e case has yet 
been finaJjsed. 

There is every likelihood of this law 
being misused. While passing the National 
Security Act and the Preventive Detention 
Act you had promised that they would not 
be used against political workers, trade 
union leaders and social workers. But in 
spite of this you arrested these very 
persons under these laws. So there is every 
likelihood of this law also being misused. 
That is why I oppose this BiU. 

I would Uke to plead with the hon. 
Home Minister that after the accord in 
re,atd to Punjab has been reached, there.i. 
hardly any necessity to take recourse to 
this Bill .• t. • 

SHRI PRIYA RANJAN DAS MUNSI : 
Uoless compromise is reached with you, 
thiolS will 80 00 Uke this. 

SHRI C. JANOA REDDY: What to 
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talk of compromise with us. Law and
order problem is your own creation. You
yourself set the house on fire and then
extinguish the fire wi rh wa ter. Your job
is to set things on fire and then call the
Fire Brigade. After this accord you are
going (0 declare elections in Punjab so
that you may win the elections on the
basis of the good points in the accord. So
you try to take advantage of both the
ituations: by first letting the law and order
situation deteriorate and then by bringing
normalcy. This policy is responsible for
the situation prevai ling in the country of
present.

With these words, I oppose this Bill.

[Engll~hl

THE MINISTER OF HOME AFFAIRS
(SHRI S. B. CHA VAN) : I beg to move:

"That the Bill to amend the Terrorist
and Disruptive Activities (Prevention)
Act, J985, be taken into considera-
tion. "

..-. ,s- •• _/

~~I'd . th_ Sir, 0 not propose 10 go IDtO e
details about the main Act. It is a very
simple proposition as far as this amend-
men! is concerned. I do not know whether
I should reply to the points raised by Shri
Janga Reddy now or a t the end of the con-

- sidera rion of the Bill. Any-way, I will just
say a few words now. After all the hon.
Members have spoken on the subject, at
the end, I will try to give my reply.

Sir, the Terrorist and Disruptive
Activities (Pr cv. n t ion) Act, 1985 was
enacted by Parliame nt to make special
provision for the 'prevention of and for
coping with terrorist and disruptive activi-
ties. As bono Members are aware, this Act
was legislated in th : immediate background
of escalation of terrorrist activities in
many parts of the country in May. 1985.
In spite of pressing need for making the
provisions of the Act applicable in toto to
the Stale of Jammu and Kashmir also, a
provision had to be included in the Act for
qualified application of the provisions of
the Act to that State in view of the limita-
tions on the competence of Parliament
under the Constitution (App):catiOD to

J and K) Order, 1954 as then in force.
When this provision was considered in
Parliament, there was a demand tha t the
Act should be made applicable in toto to
the State of Jammu and Kashmir. Some
hon. Members brought even amendment in
this connection. An assuran ce had been
given by the Law Minister on behalf of the
Government tha t steps would be taken for
securing the application of the Act in toto
to that State as early as passible. Accor-
dingly, soon a frcr the passing of the Act,
the matter was taken up with the Govern-
ment of J and K and with the concurrence
of that Government, a Presidential Order
making the necessary amendments to the
Constitution (Application to J and K)
Order, 1954 was issued on 4th June, 1985.
In view of the urgency of the matter, the
President promulgated on the 5th June,
1985. the Terrorist and Disruptive Activi-
ties (Prevention) Amendment Ordinance, 1985
to secure the full app lica rion of the Terrorist
and Disruptive activities (Prevention)
Act, 1985 to State of Jammu and Kashmir.
The Brll is to replace the Ordinance to
secure the full application of the Terrorist
and Disruptive Activities (Prevention) Act,
1985 to the State of Jammu and Kashmir.

I commend the Bill to the hon. House.

MR CHAIRMAN: Motion moved:

"That the Bill to amend the Terrorist
and Disruptive Activities (Prevention)
Act, 1985, be taken into considera-
tion. "

SHRI V.. SOBHANADREESWARA
RAO (Vijayawada ) : Mr. Chairman, Sir,
the hon. Minister has explained as to in
what circumstances this Amendment has
been brought before the House. I need not
go into the details of the circustances in
which the main Bill itself was brought in
this House during the closure of the Budget
Session, especially in the background when
a large number of innocent people were
killed in Delhi and other parts of the
country by the terrorist activities and
thereby huge loss occurred to t he nation.
Very recently due to the fall of Air India
plane Kanishka into the sea, more than 326
people have lost their lives and properties
worth hundreds of crores of rupees were
damaged.
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Sir. I welcome tbis amendment in 
extend,in, tbi, Tor.rorist and Disruptive 
(P('evention) Act (0 tbe State of .1ammu 
• nd Ka~"mi·r bl!'cause, it is also a, pad and 
"parcel of this country and wherever any 
terrorist,S or disruptionists behave to tbe 
dttriment of the common peopJe and the 
nation, certainly we should take them to 
task. No mercy should be shown to him 
and he should be punished using all the 
provisiDns that have been incorporated in 
(he Act I only suggest tha.t it should be 
implemented in a good spirit; it should not 
be misused. 

Through you, Sir, I want to briol to 
the notice of the Government tbat there are 
some instancl'S when the people who are 
expected to be the ctlstodians of the Cons. 
titution have erHd, have taken wrong 
decisions. You know, the duly elected 
Government of Andhra Pradesh of Shri 
N,T. Rama R10 was thrown out by the 
then Governor \\ ho jos; tulled a puppet 
Government. It was proVt:d on The floor of 
the House that Shri N T. Rama Rao 
enjoyed the support of (he majority 
Members and ~~gain he \VOs brought back. 
But, meanwhile, how many people died? 
How much of damage was done to the 
public property and how many r;acrifices 
had the people to make to get back the 
people's Government? Sl(l1i1.1 r1y. you 
know, in the State of Jo~mmll and Kashmir 
also, th~ Government h~aded by Shri 
Farooq Abdullah was thrown OUt by a 
person who is expected to be the cU',Iodian 
of the ConstitutIon. and unfortunately with 
his help, defections were engineered. The 
defectionjst~ were culled and kept in the 
Governor's bungalow. Mr. FaroClq Abdullah 
was disrnisIlcd nnd the puppet Government 
of Shri G.M. Shah was installed ... 
(lnterruption.l ) It is a ~hame 0(1 the part of 
the Government . .. (/nterrup:'ollJ) I would 
like to say that every defectioni~t MLA was 
mnde 8 Minister and was sent buck to his 
house in a netV car. Tha t wus lhe position. 
Similar misuse of powers should not take 
place. That is our submission. These pro-
visions of the Act should not be misused. 
A knife is ver)' useful for lome good 
purposes But at the same time it can ,8J~O 
be used for taking out tLe life of people. 
Similarly. if the provisions are jmplemented 
jp ,ood spirit. ~I tain., nobody wjl, .'YO 

any objection and everybody will welcome 
'it. We onJ, warn the Government 
that this should Dot be mi~used for 
suppressing the voice. of th·! Opposition • 
for suppressing the voicl! of the people 
who are having diff~rent ideas or diff~reDt 
v,jews in contrast to Government·. 
views. That is my submission. If sucb 
mIsuse takes .place, then people wilt Dot 
tolerate it. A nd you have the previoUs 
experiences of the Emt"q;ercy and also 
orher circumstances when people did not 
teJerate; they have given their clsaer verdict 
against any authoritarian behaviour on dio 
part of tbe powers whoever they may be.' 

Unfortunately, these terrorist activities 
are on the increase at each and every place. 
During the elections also, several people 
throw bombs; tbey do not a flow tbe people 
to come and vote freely in the ejections. 
In many States these things are on the 
increase. Unfortunately, there are hundreds 
of fac(ories which nre producing unlicensed 
w!apons. revolvers, pistols. coontry-made 
bombs, etc. I would like to hring to your 
notice that, in U.P, in 1981, 251 un-
authorised factories were unearthed, in the 
year J982, the number was 177 and in 1983 
it was 124. In Blhar. in 1981, 82 un-
authorised factories were unearthed. in 
1982 it was 53 and in 1983 it was 29. In 
saml! \,.hrr States also, slich factories have 
been uncarthe-d, I want the Government, 
espccinJI} the Home Minista, to deploy a 
special task force to unearth these factories 
which are producing unlicensed w!apons 
and arc rna king them available freely, just 
like cigareHe~, to the terrorists and anti. 
social elements who are in need of these 
thin~~. Vay recently Wt! lost our comrado 
Shri Lalit Mak"'Tl and also his wife, 
and those people could come and do it in a 
very thickly populated ar:a like Kirti Nagar 
in New D.:!lhi. 

16.00 brs. 

The thir.g is Iha t we shmdd prevent the 
availat-llity of these arms and at the same 
time, if the Government reaJly wants to 
find out who are the persons in villaaes or 
towns who aTe havin, tbe unJicenced arm., 
it can certainly be checked out. I request 
the Oovenment to take necessary actiOD to 
jd~il'if, who arf Jbe people Who .r~ havi,. 

!," l ~ 
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unlieened arms. They should be confiscated 
and those people be should taken into tasle 
and penalised and punisbed under tbis Act. 

Similarly, Sir. as far a'l the Jammu and 
Kashmir Government is concerned, I think. 
to prevent the terrorist and disruptionist 
activities, there should b! a popular 
Government and tbe present Government 
beaded by Shri O. M. Shah is not a popular 
Government. It does not enjoy the people"s 
support and the very Governor who bas 
been instrumental in bringing into power ••• 

( Inte"uptiolt~) 

The Government should bring President's 
rule in the State. Let tbe Governm~'nt hold 
elections and give an opportunity for the 
people to the elect the Government they 
want .. . (Interruptiors) 

MR. CHAIRMAN: y,)U C'Jntinue your 
speech. 

SHRI V. SOBHANADREESWARA 
RAO : We want that the people should be 
liven an opportunity to elect a Government 
they desire and that popular Government 
will certainly be able to control these 
terrorist and disruptionist activities. 

Unfortunately. Sir, in Jummu and 
Kashmir there are people who are loyal to 
Pakistan, who are against the interests of 
this nation and who are compelled to do 
some mischief, terrorist and disruptionist 
activit ies, so as to divide the people of this 
country into different parts. Only a popular 
Government can effectively check all these 
disruptionist activities. So. the people 
should be given an opportunity to instal a 
Government they want. 

SHRI GHULAM NABI AZAD: His 
general knowledge is very weak, Sir. 

SHRI V. SOBHANADRBBSWARA 
RAO : Your own Governor recommended 
the dismissal of the Farocq Abdullah 
Government . (l"tt!"uptlons) 

La,tly, Sir, throuab you I make an 
appeal to the Government that for political 
purposes, let no party encourage the 
terrorilt'1. Unfortunately it is your patro-
nqe, your pamperio, of Bhiodraowale that 
j)J:o~lht this countr1 tho ,reaJest loss I» tbe 

loss of Mrs. Indira Gandhi, in tbe loss of 
hundreds of crores worth of property. 
Several thousand innocent people lost their 
Jives, who D re in no way connected with 
the P.Jnjlb agit.!tion or tbe issues concerned 
therewith. 

Sir, unfortunately it is tho Ruling 
Party which, during 1980 untilised Bhind-
ranwale fore political support and it is tbey 
who helped him to become a hero of this 
country •• • (lnterruptlon~) 

S..l, with all this bitter experience, let U9 

not enoourage tbis kind of terrorist activit ies. 
That is all my hUl11ble suggestions Sir. 

16.04 brl. 

(Shri Vakkom Purshothaman ill the Chalr1 

[Translatlo" ] 

SHRI RAJ KUMAR RAI (Ghosi): 
Mr. Chairman, Sir I rise to support tho: 
Terrorist and Disruptive Activities (Preven-
tion) Amendment Bill. This is a welcome 
amendment. Sir, the goal of the public 
representa tives, whether they be in the 
Treasury Benches or in the Opposition, js 
to ensure peace and tranquillity in the 
country and all political actions of the 
ruling party and the opposition are 
motivated and will continue to be motivated 
by this very teneot. 

Mr. Chairman, we have already had an 
Act to deal with terrorists but Article 370 
of the Consitution was a hurdle in exten-
ding this Act to Jammu and Kashmir. 
The hon. Home Minister has now by 
introducin ~ this amending Bill extended 
this Act to Jammu and Kashll ir also. Tbe 
hon. Members had demanded its extension 
to Jammu and Kashmir then also. 

Sir, Jammu and Kashmir enjoys a 
special status politically aDd geographically. 
It shares borders with Pakistan and 
Aflbanistan and other countries from 
where terrorists freely infiltrate into Jammu 
and Kashmir Sta teo They receive traininl 
opeoly f here. The terrorists can carryon 
their activities tbere with any 'et or hind. 
rance. Any Government would lite to 
~aj.ot,iD I~w JIJ\I 9r\tfl' and el)for9" .bt 
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law or the land and could not exclude allY 
part of its territnry in its efforts of dealing 
with such terrorists. So, it ~as imperative 
to bring Jammu and Kashmir also under 
its orbit. Nobody is unaware of the activi-
ties of terrorists in the country. This 
august House is \\oeJl aware of certain 
activities carried on in the world which are 
not permissible in scciety and they have a 
wider network, in this country. When we 
talk of terrorism we make a mistake by 
linking it with Punjab. Terrorism had a 
base in Punjab and Punjab was one of such 
instances. What has not happent'd in 
Jammu and Kashmir ? Pakis~ani flags were 
unfurled there. Terrorists infiltrate there 
from across tbe borders also. If you make 
a surmise of the situation in other parts of 
the country you will find tha t even Uttar 
Pradesh and Bihar are not free from 
terrorist activities. Even Petty contracts 
could not be awarded by ignoring the 
terrorists. Contracts for supply of fruits 
and other small items for patient in 
hospitals and PWD and RES contracts are 
awarded at gun point. The way terrorism 
and extermism is infiltrating into our politi-
cal life in its entirety, I am afraid f tbe 
day is not far off when the lives of the 
people sitting inside Parliament, Legislative 
Assemblies and Councils will be in danger. I 
shall like to draw your attention to Eastern 
Uttar Pradesh. The mafia gangs in adjoining 
Western Bihar have spread to a point of 
no return. We daily find reports of 
murders, dacoitics and rubb(.1lies in the 
newspapers and in tbe absence of effective 
law or its proper enforcement we have 
become helpless. The enforcement of Jaw is 
also deceptive. We are not taking as effective 
steps as we should. Today scores of such 
persons have been returned to Legislative 

. Assemblies again'\t whom dozens of case's 
of murder, dacoity, assassination, loot had 
been pending. If we permit this, I would 
like to caution this aU8ust House about 
our future. We have our borders with 
Nepal and China on the northern frontier. 
Such activities take place in North India 
through Nepal border. I would request the 
hon. Home Minister to Jook into this. 
Hashish, lanja, bhang (hemp) and opium 
are being smuggled openly through tbis 
border and tbe people charled with cbeckiDI 
tbis smul.liD8 make these thiDas moro 
potJI1 b1.PlyiD, m01~ p,)oDol; H9n4re(Js of 

thousands of people are enilled in this 
racket and the peace lovinl citizens are 
suffering today. My experience is tbat tho 
MLAs and MPs from Nortb India are not 
granted arms licences and no attention is 
paid towards their recommendation and jf 
they raise their voice against aDY terrorist 
or hoodlum or anti .. social element they are 
threatened with murd~r. They are not 
allowed to walk on tbe streets. It is of 
no use to ta rk about granting arms licences 
to Jaw-abi~jng people. I would like to 
draw the hon. Home Minister's attention 
to last month's press reports wherein the 
D.G. Uttar Pradesh. Shir J.N. Chaturvedi 

. is reported to have sta ted in most catego-
rical terms in a meeting of Members of 
Parliament and DIGs that issue of arms or 
arms licences shourd be stopped forthwith 
and tha t these licences should be issued 
sparingl} in most pressing cases. I would. 
like to know from tbe hOD. Home Minister 

why the law·abiding people's representatives, 
who are responsible for establishing peace 
in the country and in the States, in whom 
the country and the States have reposed 
confidence for maintaining peace, who want 
the law of the land to prevail, who want 

peace in society, have been denied the right:to 
get arms licences for self-defence while the 
anti·social elements ream freely wieJdinl 
arms lic(,Dsed or unHcensed and tbey are 
able to obtain, not one but two or three 
licences, if not in their own names, in the 
names of others; if not in Uttar Pradesh, 
tbey can get them from Bihar, if the 
District ~fagistrate is known to them. fr 
such a statement is made by such a respon-
sible officer having direct obJigation for the 
safety of eleven crores citizens and if be 
gives sucb direction to his officers then, Sir, 
who is going to take the responsibility for 
our safety 1 

Therefore, I would request the bon. 
Home Minister to issue instructions to the 
D.G. of Uttar Pradesh to issue arms 
licenses in genuine cases to the lJersons who 
believe in the rule of Jaw and need them for 
self-defence. They shouJd not be denied 
their rjght to possess licensed arms for 
self··defence. This will be a second. pious 
act on your part. the first being the intro-
duction of this Bill. 

Sir, at a time when activities of eatre-
.Qlj~t' ~.Qd t"~P,i8~8 .re jn~rc88in, in OJ, 
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c()untry, the opposition should also prove 
tbeir bonafides and think over the issue in 
the context of crea ting pcacc:ful atomos-
pberc in the country. Nobody would 
sUDscribe to the concept of terrorist 
activities in any part or the country. If 
these things are happening in Kashmir 
which is an integral part of Indid, then there 
is nothing strange if a Bill is brought here 
for curbing such terrorist aClivili<;!s there : 

The hon Home Minister has done a 
very commendable job by bringing this Bill. 
I sha II request him to bring some amend ing 
legislation so that effective and stringent 
step'! can be taken to restore peace in and 
ensur(' security of the northern region. 

SHRI SHANTI DHARIWAL (Kota): 
Mr. Chairman. Sir, I wekome the Introduc-
tion of this Bill in the House by the hon. 
Home Mininister, I congratulate him for 
extending this Bill to Jammu and Kashmir 
where it was needed the most after Punjab. 

Sir, the extremists engaged in terrorist 
activities in our country had been trained 
in the USA, they were being trained in 
Jammu and Kashmir also. We had been 
reading in the newspapers that these 
terrorists after committing crimes In Punjab, 
used to get shelter in Jammu and Kashmir. 
Shri Farooq made ten visits to Punjab 
during the period the terrorists had stepped 
IIU> their activities on the plea of creating 
ground for agreement between the Govern-
ment of India and the Punjabis, the Akalis 
and Longowa). However, under the cover 
of forging an agreement he used to help and 
aid the terrorists. The terrorists used to 
get training in and arms from Pakistan. 
They were given five-star hotel facililJes. 
All these factors have necessitated the 
enactment of this legisJa tion. I. therefore, 
welcome this BiIJ once again. 

At the same time I would like to urge 
the leaders of the Opposition sitting here 
wbo ar~ opposing extension of this legisla-
tion to Jammu and Kashmir to have self-
introspection. Th~se W' re the people who 
had made Bhmdranwale their hero in the 
last thrt;~ years. They never uttered a word 
against his anti-national utterances. Only 
~,bn:~ montb 8Bo, the natipnal flaB of 

India was burnt in Jammu and Kashmir. 
The news was widely reported in the press 
but Farooq Abdullah who claims himself, 
to be a nationalist, a patriot and who has 
reiterated that Kashmir's accession to India 
is final, did not say even a word in con-
demnation of it. During a cricket match 
played in J and K when Farooq Abdullah 
was lh~ Chief Minister thl!re, anti-India 
slogans were raised. but no case was 
registered against those persons. nor were 
they arrested. So in a State where such 
subv~rsive and disruptive forces are at 
work, which are bent upon undermining 
the prestige of the country, which want 
to retard thi.! progress of this country, 
the hon. Home Minister thought it fit to 
exrend thh Bill to th~t State, I congra-
tulate him for this, but at the same time 
my sub·ni·;,;jon is th it it will not hi!ip to 
rest content with framing the Ltw alone. 
You will have to strl!ngthl!n the police 
force, the D.S.F .• thl! CRP and oth~r 

security forces, you will have to make 
radical changes in theit set-up and raise 
their morale. Than alone shall we be abJe 
to conr..lio terrorism. Unle~s we take up 
these steps we shall not be abll! to imple-
ment tht! provisions of this Bill in better 
and spiri t to proteCt the ci tiz;.!ns from 
extremist forct!s. Therefore, my submission 
is that tlle administrative structure, parti-
cularly the set- up of the police, should be 
overhauled and tbe forces tba t are bent 
upon distroying the country. that are 
posing a danger to the intt.'gri ty of the 
country should be dealt with firmly. With 
these words, I conclude. 

[Eng/i.,h] 

SHRI V S. KRISHNA IYER: 
(BongaJore South): Mr. Chairman, Sir, 
this is an Act enacted at a time when the 
very exi~tence of our country was at stake. 
Now, I am sure that all (he hon. Members 
will agree that now the situation is very 
much changed, particularly after the 
Punjab accord. It is really,· unfortunate 
that the Government was forced to bring 
forward such a legislation, particularly in 
this country which is a land of Mahatma 
Gandhi, and that we should enact such a 
legislation itself shows that there is some. 
thing wrong somewher~. Und~r the leader-
ship of Mahatmaji t we drove aWay the 
Dri tjsbers PSiD, noo-v;oleJlf' 'Jt~ .1 ,,«al*1~ 
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But now the whole country is pervaded 
with violent atmosphere. I am very sorry 
to say that the Government is bringing 
forward this legislation. But at the same 
time I also apprecia te the necessity of 
having it at the time when you brought 
forward this legislation. 

In this connection, I would like to 
make ODe or two suggestions. First of all, 
at the very outset, I welcome this amend-
ment because this was brought forward on 
the suggestions made by our leader, Prof. 
Madhu Dandavate and other Members of 
this House. It is velY good that it applies 
to the whole country because we all believe 
that we are aJi one and in the interest of 
the country, for the integrity and unity of 
the country. such Jaws must apply to th~ 

whole country. I welcome it. But only one 
point which I would lik~ to bring to the 
notice of the hon. Home Minister is that 
more than this Terrori~t Act or any 
other law which you have, what is to be 
noted is that the police and intelligence 
have miserably failed during tbose two 
years, that i"i, since th·! activities of the 
terrorists started in Punjab. 

Very recently, we expressed our sorrow 
and shock in this Hou ,e on the day-light 
dastardly murder of one oUf very a ble and 
trusted colleage in Deihl. But ti II today, 
the police has not be, n able to trace the 
culprits. That is how our intelligence is 
working. Similarly in the matter of Delhi 
exp)o"ions, our police hali completely failed. 
I would request the Home Minister to pay 
~pecial attention for giving proper training 
to our police and Intelligence. How it 
should be done, it is for the Minister to 

think over. But, as I said. these agencies 
bave completely failed. Even now I feel 
ashamed that our quarters ar.e being 
guarded by the security men. We are all 
(ree citizens. During the British time, such 
security measures were not considered 
necessary. but today it is difficult for some 
of us even to move out freely without 
security men. Such an atmosphere should 
not be there in our country. 

There is another point. Though you 
have taken certain steps to deal with the 
terroristi within the country and you have 
broulht tbf. leaislatioD, which applies to 

the whole of the country, and we welcome 
it, but what about the terrorists outside tbe 
country? It is on account of the terrorist. 
outside that the terrorists in our country 
were encouraged and tbere were incidents 
of arson and looting. You have not dealt 
with the terrorists outside. We have friendly 
relations with aU the countries but what 
have you done about the training being 
given to the terrori.Hs in the UniteJ State. ? 
Merely writing to them will not be 
sufficient. They have arrested certain people 
in connection with the alJeged plot to 
murder our Prime Minister and the Chief 
Minister of Haryana, but that is a djfferent 
rna Her. Terrorist are getting shelter there 
and they are not being dealt with properly. 
Even now, terrorists outside are roaming 
about freely day in and day out. They are 
indulging in a II sorts of activities. I would 
request the Home Minister to take up this 
rna trer wi th the respective Governments 
and tell them that the Government of India 
will not tolerate this and jf it continues, 
we will be forced to break our relations. 
That is very important. The terrorist 
activities had not started in India, but on 
foreign lands. particularly in our neigh-
bouring country Pakistan etc. I would 
request the Home Minister to view this 
matter very seriously. 

Lastly, I do hope and trust that there 
will be no occasion for the Government to 
use this Act, because the atmosphere will 
change. That is my hope. This Act bal 
been extended to the State of Jammu and 
Kashmir. Shri Rao mentioned about the 
State of Jammu and Kashmir. I would 
request my friends to see to the real 
situation. There;s no stable Government 
there. The Government there has been 
formed with the help of defectors much 
again~t the spirit of the Anti-Defection 
Act. I am raising this topic. because it was 
mentioned ~y my friend, Shri Rao. I 
earnestly hope ana appeal to you to see 
that a duly elected Government is installed 
there by holding fresh elections immediately. 
This Act is being extended to the State of 
Jammu and Kashmir. There is a likelihood 
of its being misused, if we do not have a 
stable and duly elected Government there. 
It will not be misused. if we have got a 
dul), eJected Government. What Shri Reo 
has said should be viewed from this aOlle.· 



t.,'O"11 Qud DII,"pttr, 
Acl','t'u (P'",ntlon) 

AtIausT 7. 198' Am,."4,,..nt 'Ill 

(Sbri V.S. Krishna lyer] 

That is my honest feeling, and I say it 
objectively. 

With these words, I support this 
amendment and I hope that beyond the 
period of two years, there will be no 
occasion for extension of this measured. 

PROP. N.O. RANOA (Gunlur): 
Mr. Chairman, Sir, I have a very few 
words to say on this occasion. Like a JJ the 
other members. I am wholc-hearredJy in 
favour of this Bill and I wish to congra w-
late and thank the Government of Jammu 
and Kashmir for having agrcec' to the 
extension of this Act to Jammu and 
Kashmir. This Bill has been brought 
forward with their cO(Jsent aDd I also wish 
to congratulate and thank all the leaders and 
membe-rs of the opposition. for they have 
cooperated in getting the main Bill passed 
originally. 

What is essentially important is to 
create an atmosphere against terrorism all 
over India. Political parties in India, 
whether they are on this side or on tha t, 
should be willing to aJlow a party-what-
ever party it may be-which comes w be 
elected and e1"ljoys majority in its own 
Srate to function. It is the duty of! he 
parties in opposition to support it while 
criticising certain individual policies or 
programmes of that party. If, on the other 
hand. these parties take to poHtics of the 
streets, politics of obstruction, which would 
lead to violence or induce people to take to 
violence, then democracy cannot function. 
This unfortunately was what happened in 
Oujarat sometim.e ago, earlier in Assam 
and we aU know the result and how our 
country suffered ~hen it happened in 
Punjab also. Therefore, I would like to 
appeal, through this Parliament, to the 
leaders of the opposition and the parties 
outside, to play their role in our democracy 
in such a manner that only an atmosphere 
of peace and compliance with the general 
tenets of democracy are respected, in every 
possible manner and that we do not take to 
politics of tbe street. Unfortunately, that 
atmosphere bas not yet been developed and 
I make thie appeal, once Baain, that unJess 
we continue to devetop that atmosphere 

and sustain it, democracy in tbis country 
would not succeed and terrorism cannot be 
fought. 

I would like to have onc small elucida-
tion from my bon. friend the Home 
Minister. In your application of this BiJJ 
and the original Act also, what do you 
mean by 'lerrori~m' 1 Is it to be confined 
only to those individuals and their groups 
which are interested in kiJIing people out-
right, without any cause at all, without any 
other objective but to terr(lrise people in 
inhuman manner or is it to be made appli-
cable even to those dacoits about whom we 
read from time to time. who arc now play. 
ing their misr=hief in the inter·stataJ border 
areas in various parts of the country, 
especially in Central India 1 I would like 
my hon. friend, the Minister, to ('nlighten 
the House and also give an aSSUTanc~ that 
the Sta te Governmen ts which would be 
concerned in this m~tt~r would be cnritJed 
to use this Act, fo extend the provisions of 
this Act and through this Act strengthen 
their police forces in their States. where 
these dacoit~ play their mischief. Only 
recently, we have heard that the nOforious 
dacoit bader, Man Singh, who came to die 
in a disturbance for which he, himself, was 
r,~sponsihle. had terrorised vi lIage:; after 
villJgcs and region after region on the 
borders of Uttar P,adesh, Rajasthan and 
Madhya Pradesh also. Now, such dacoities 
have been taking place for a very long 
time and those pc(\ple also have to be 
tackled in a vuy effective manner. 

Now, I would like to have another 
e1ucid3tion. There are some organisations 
in our country which have been carrying on 
para-military· training camps in different 
parts of the country under one garb or 
other. Now, unless they are brought 
properly within the four corners of the law 
and tbey give the necessary assurance to 
the Government that they do Dot intend, 
they do not propose, they do not try to 
train tbese peopJe in suoh a manner. train 
these people physically liS well as mentally, 
in such a manner that they easily oyer-step 
the demands or peace and take to terrorism 
the moment of soonafter they come into 
possession of arms, unless tbat II ensured 
this legisla tion can not be' effective. So, 
these orsanisations and trajoin. camp. 
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should be brouaht within the purview of 
this law, if they don't 8aree to carryon 
their actfvities strictly in a peaceful 
manner. 

Lastly, my hon. friend weot into the 
politics of Jammu and Kashmir. He is 
welcome to hold his views W~ do oot hold 
their views. I have gone through the way 
in which the present Government has been 
functioning. If this preSf:'nt Government 
had not been there, lot him also look at it 
from that point of view, and if our old 
friend who happened to be a Member along 
with us, but who latC!r on became the Chief 
Minister and purfiued hi~ own politil's, If 
they had their own w~~y, would it have been 
possible for the Jammu and Kashmir 
Government, if it had continued to be 
headed by that gentleman. to agree to this 
Bill being extendt:d to Jammu and 
Kashmir? Severa 1 Mcmbt'r a 1ready bear 
witness to the fact Ihat it was under his 
leadership knowingly or unknowingly. 
training camps were carrit:d on by Punjab 
terrorists. And on such situations, is it T1 0t 
in the interest of India that this present 
Governmenf continues to be there? So 
long as it continues, f do not knew, bow 
long it continues, it is a djfferent matter, is 
it not in the interc~t of India that tbis 
present Government is there? Fortunately, 
for us we are ahle to place this Bill below 
tbe House and we will have the opportunity 
to get' this BiJI passed. 

(Trandatlon] 

SHRI P. NAMGYAL (Ladakh) : Many 
of our friends have expressed tl,cir views on 
tbe Terrorist and Disruptive Actjvities (Pre-
vention) Amendment Bill introduced by (he 
hon. Minister. I world a Iso like to mention 
a few things in regard to this Bill. I thank 
Mr. Cbavan that he has accepted our 
demand. When this Bill was brought in 
tbis House, Members from both sides of 
tbe House had advocated that Jammu and 
Kashmir should also be brought under the 
purview of this Bill. The bon. Home 
Minister had also given an assurance tbat 
tbis amendment would be brought with tbe 
concurrence of the State Government. So. 
today he has brought this Bill for which I 
congratulate him. Some Members from 
the ocher side particularly Mr. Soz and 
Mr. J,018 Reddy have moved a resolution 

for its disapproval. I fail to understand 
why they have chosen to do so. So far as 
prevention, of terrorist activities js con. 
cerned, on previous occasions, every section 
of the House welcomed the steps taken by 
Goverpment in this regard and I feel that 
Governmens's stand shou!d be welcomed 
this time also. Mr. Janga Reddy bal 
specifically demanded abrogation of Article 
370. II is a point of debate. EVerybody 
has his own views. I do not want to 
comment on it. Had there not heen Article 
370, there would have bec:n on need for 
this amendment and tbe resolution seeking 
its disapproval today, I mean to say that 
abrogation of Article 370 and moving (he 
resolution seeking its disapproval are 
se If-con tradictory. 

So far as this c(I[)cerned, we read in 
national dailies (bat arms and amunition 
are being unearthed in Jammu and Kashmir. 
We ha ppe:l to read such new a Imost daily. 
This cJearly shows that such' activities have 
not come to an end and arms and ammuni-
tion are being brought from cut side with 
a motive. During the Farooq regime, arms 
a nd a mmuni(ion in large Quantities were 
smuggled via Jammu and Kashmir and they 
found their way to Darbar Sahib in 
Amritsar. The reports appl!ardng in the 
newspapers now.a-days also give an indica-
tion the moves are sti II on to the ke~p the 
atmosphere tense. 

Some of the friends have questioned the 
dismissal of the Farooq Government and 
say (ha t tbe present government is iIlc.!gal. 
Prof. Ranga has rightly stated that Mr. 
Farooq was the on!y person who had 
encouraged terrorism in Jammu and 
Kashmir and had been instrumental in 
imparting training to terrorists. He was in 
Jeague with BhindranwaJe and MauJana 
Farooq who ev.::n now does not accept tbe 
accession of Jammu and Kashm:r to India. 
Dr. Abdullah has connections with Jamait-
e-Islami and Jamait-e-Tulba. What do does 
el~ments aim at ? Sometimes, thry talk of 
independent Kashmir or even of plebiscite. 
Their aim is that this Act shouJd not be 
made applicable to Jammu and Kashmir 
so tbat they can carryon their anti-national 
activities free1y. On every Friday they giVe 
a call for strike. Slogans of 'Pakistan 
Ziodabad' arc raised openly there. What 
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happened in tbe cricket match there during 
the Farooq regime? We could not allow 
its repetition. Under the circumstances it 
is necessary to ex tend this Bill to Jammu 
and Kashmir Sta teo 

In addition, my request is that you 
issue instructions to prssent Government 
of Jammu and Kashmir that this law after 
its extension to the State should be imple-
mented vigorou~ly. The implementing 
authorities should be put on alert. If the 
law is not jmple~ented, tben what is the 
use of enacting it. I would )ike to point 
out on~ thing more. The present D.O. Police 
of Jammu and Kashmir is doing very good 
work. Such officers should be encourged and 
other agencies should also be toned up. 

I would like to draw your attention 
towards one thing more. Previously, such 
activities were not witneo;;sed in my consti-
tuency, but now they can be wi tnessed 
there also. It is a s~nl\itive border area. 
You are requested to keep a watch over 
such activities ther~. We suspect inv~lw­
ment of some local people also it it. It 
has come to my notice that explosions have 
taken place there also. Of late w~ have 
come to know that an amount of Rs. 36 
Lakhs was received in our district through 
some foreign agency on behalf of some 
religious body. Peero-dollars in large 
quantities are finding their way into 
Kishmir particularly. It is said that petro-
dollars have got some link with export and 
import of carpets. It is said that if goods 
are purchased worth Rs ten thousand. the 
bill will be of the order of Rs. 30,000 to 
SO:OOO. The amount of Rs. ten thousand 
loes to the original owner and the rest of 
the amount goes to other agencies. We 
have not been able to detect it. You should 
keep a wa tch on this a Iso. 

With these words, I congratulate you 
have fulfilled our long sta'r.ding demand by 
bringing this Bi1I. I whole·heartedly support 
this Bill. 

[EngliJh] 

SHRIMATI OBETA MUKHERJEE 
(Panskura): Whenever any such Bill is 

brought, whether the Terrorists or Disrup" 
tive Activities Amendment Bill like this or 
the original one or the earlier Areas Affected 
by Terrorists Bill, etc., we always appre-
hend that the wide powers that are taken 
by these Bills would be mjsused~ are we 
often have been vindictive through our 
experIence. 

While my party and for that matter the 
entire left movement including alJ the left 
parties are firmly against terrorism and. 
disruptive activit ies like communa I distur-:( 
bances or any other disturbances, and we' 
·fight it politically through our own efforts 
as much as we can, we are always appre .. 
hensive of this kind of Bill. 

Now, as fars as extension of the earlier 
Act to Kashmir is concerned, I do not 
know, apart from the siruation prevailing 
there whether t for the special status of 
Kashmir, it is good enough to consult only 
the Government of Jammu and Kashmir 
and not the Jammu and Kashmir A~sembJy. 
I think that is a special point in regard to 
Kashmir. But, in any case, if you have 
decided to consult 'he present Government 
to whom you are giving all these powers, 
very wide powl!rs-1 may be excused by 
the other side; if they shout I will also try 
to shout - I do not agree tha t this propped 
up Shah's Government has been the best 
government to counteract disruptive and 
terrorist activities; our experience is 
different. Our party office in Kashmir was 
twice attacked by this Jamaite IsJami people 
with the connivance of the Shah Govern-
ment. Everybody knows Jamaite Is)ami 
people are anti Indians and they are being 
given shelter from this propped up 
government. (Interruptions) FirstJy, this 
defective gov!rnm!ntl'ihould rema in like thh 
now. (1IJter,uprion") This is the record of' 
this government. (Interruptions) I do not 
think that there is any necessity for giving 
such wide powers. As far as dealing with 
the terrori' f!iJ and the other disruptive 
activities is concerned. we are of the firm 
opinion that the first and foremost need or 
the bour is for reaching a political settle-
ment. Unless it is dealt with politically. 
no special powers can really put an end to 
that phenomenon. 

May I ask ODe tbe question? After. , 
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this Bill was passed you arrested many 
people in Punjab. Now, when the political 
solution has been reached people arrested 
under this very Act have been released. 
So, am J to understand that at that lime 
there were such people who should have 
been arrested under this Act and' it was 
very necessary to arrest them, and 
today the very same people are being 
released saying that they bad committed 
011 Jy minor offences? This mayor not be 
the place to discuss it, but in a particular 
atmospbere terrorisn. breeds. So. that ha's 
to b"! taken into account. Therefore, I per-
sODl1l1y-nei ther earlier nor-am in favour 
of this Bi)). 

I wi II try to raise one point in this 
discussion. Even administratively no such 
wide powers are necessaJ y. They are not 
neeces sary to deal wi! h the terrorist 
a c ti vit'ies. 

The other day, I read a news item in 
the newspapers. It concerned the case of 
our departed colleague Sbri Lalit Maken. 
When that case wase being investigated, it 
transpired that it took an unusual time for 
the Police to supply the fingerprints study 
to the intelligence agency and as these 
fingerprint studies were not available even 
within two days to (he intelligence agenc}-
it is said-they could not proceed very 
much on that count. 

Now, for dealing witb aU these terro-
rists wide power are being given. Why were 
such things not found out earlier '1 Wby 
wer~ these things not done earlier, quickly? 
My contention is that the powers that are 
there, even the ordinary laws of tbe land 
are suffi..:ic,!nt if tbe Police really tries 10 
catcb the cu.lprits and not just try togather 
toaetber anybody who may be, for the time 
being, caUed t('norists. The Governnlcnt 
could have deaJt wi lh tbem much better 
even wi thin the earlier laws. Therefore, J 
(hink tbat the cleation of the proper is 
more important, so that the necessity for 
such laws is Dot called for. I thought tbat 
Government would come forward with a 
proposal for repea1inl the Act in some 
"arts of tbe country, instead of extending it 
.~ JaIDtDU aud Kas bmir. 

with the terro rist activities, remove 
your support to the Shah Gavel nment 
and come to a political settlement. That 
alone will help in really putting down tbe 
terrorist actiyi ties there. It wjJJ nlso create 
the proper atmosphere in the country as a 
whole. 

(Translalion] 

SHRI HARISH RA WAT (Almora): 
Sir, I rise to support this BilL Keeping in 
view the circumstances under which this 
Bill was introduced in this House, the 
Opposition had also welcom~d its statement 
of objects and reasons. I feel that with 
the initiative taken by our hon. Prime 
Minister and our Government, the political 
atmosphere has certainly changed but not 
to the desired extent. Shrimali Geeta 
Mukherjee says tha t instead of bringing 
this Bi 11, a Bi II should have been brought 
to repeal the original Act. I take it as a 
chaJJenge and Government and every 
political party should take it as a cballense 
that we have to create an atmosphere of 
harmony and peace in our country so tbat 
the netd to introduce sllch a l~gisJation in 
tbe country in future does not arise. But 
even to-day such elements are there in . our 
country which want to take advantage of 
the sHuation and \'itiate the atmosphere in 
the country. There are also elements which 
encourage them. In the discussion that 
took place a fc!'w days ago in this House 
the matter regarding imparting training to 
terrorists in tbe U.S.A. was raised and the 
U.S. Government bad said openly that 
they were unable to stop it lega 1Jy. The 
mailer regarding imparting training to 
terrorist in Pakistan bas been raised in tbis 
House more than once by the Members of 
the rulling party as well as of the Opposi .. 
tion parties. Under these circumstances. 
we cannot exclude the berder State of 
Jammu and Kashmir from the provisions 
of this Bill. I feel that the bon. Home 
Minister have taken a very commendable 
step by widening the scope of the original 
Act in deference to the feelings of hon. 
Members of this august House. 

The Opposition has tried to term it as 
politically motivated. It would has been 
better if they had tried to understand the 
',Pirlt behlnjS 'hi, DUJ and ill tbe s:as<, 91 
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finding any shortcomings in it. they should 
have criticised it. Perhaps they have dO"le 
it due to non-availability of facts with 
them. A Te)ugu Desam Member raised the 
issue of dismissal of the then Tdugu Desam 
Government during the JiscussioQ on this 
Bill. Some of our friends tried to link: 
Jammu and Kashmir issue with this Bill. 
I feel that there is no need to recall aU 
those things as they would vitiate the 
atmosphere. Since the Opposition has 
raised the issue, I would like to clarify. It 
has been stated in this House more than 
once that training camps were set up in 
the Scate during Farooq Abdullah's regime. 
Proofs to this effect were preserllcd in this 
House. Variou~ typ~s of arms were being 
smuggled into the country (rom across 
Paki,stan and tbese arms were b~ing given 
to terrorists in Punjab. I ftel tha t if Mr. 
Farooq AbuduJlah make:, an analysis of 
what he has don;.!, he would ddinitely 
repent on his past actions. Every-
body knows how his Government was 
functioning at that time. Some people 
took advantage of his innocence and 
political inexp..::rience and 'ried to create 
such circllmstances in Jammu and Kashmir. 
Our friend from Lt:h has rightly Slated that 
some anti-nltional elements have con· 
centrated at some place in J and K for the 
opportune moment. They are subdued at 
the moment but Iamait-e-Tulba and Iamait-
e-Islami elements are still there and these 
elements a re alwa~s ready to take help 
from Pakistan. I, therefore. feel that 
nobody &houJd oppose this Bill. I desire 
tbat it should be passed unanimously. 
Besides, I would like to pOint out to tbe 
bon. Home Minhter tbat there are many 
laws in th.: country through which we can 
dea I wi th the activities of terrorists and 
extremists. It is our misfortune tha t in tbe 
country of Gandhi and Nehru ar~d in a 
Ifeat democratic country. terrorist fOlces 
have been raising their bead sometimes in 
the North-East gnd sometimes ill" other 
parts of the count ry ,inee infiependence. 
We should make every effort to identify 
the circumstances which compel these 
extr~mist nnd mischievous elements to take 
advantage of these forces. We should create 
an atmosphere in our country in which 
J)J~h e1cmepts ma)' D9t ~ ,bJc: J9 rJJ,i,e ,l!l"i, 

"'nundmnt' BI/I 3'2 

bead and we may not be required 10 brioa 
su~b legislations Blain aud again in this 
House. 

With these words, I support this Bill. 

*KUMARI MAMATA BANBRJEB 
(Jadhavpur) : Mr. Chairman, Sir, while 
,upportlOg this Bill I want to say a few 
important things. I hope that aJl the 
parties will rise abDve politics and support 
this Bill unanimously. We 'Ire passinl 
through a very compJex situation in the 
country today. The developments of the 
recent past are very aJarmiu8. After the 
a~sa')sinatioll of Smt. Indira Gandhi aDd the 

mass killings (hal followed that, we a11 hoped 
that such thing~ will not happen again, and 
tha t was the end of the chapter of violence. 
But Sir. a few days ago when we were in 
Moscow in connection with the inter-
national you1h festival, we were shocked to 
hear that Shri Lalit. Maken and his wife 
have been brutally mUrdered. Sir, we and 
the youth power of today are feeling very 
much depressed because if such assassina. 
tions take place one after another, if the 
rising youth power is eliminated in this 
manner one after another, if there is such 
repeated failure of the Home Ministry and 
the intelligence department and intelJigence 
agencies, tban the terrorist activities can 
never be identified and the terrorists can 
never be isolated. Therefore, I think that 
our inlelbgcnce will have to be strengthened 
and improved considerably in the first 
instance. They will have to be much more 
active. Even aft~r the asssssination of 
Smt. Gandhi did Dot the Home Department 
wake up and become alert? Shri Lalit 
Maken received some threatening letters 
before hi s murder. This was known to the 
intelligence department, this was known to 
the high police officials but in spite of that 
why adequate protection was not arranled 
for Shri Makan? Why was Shri Makin 
and his wife killed. This is a very shameful 
episode for us. I do not want tbat anybody 
else, any other youth power be murdered 
in this manner. A feeling of disappoint-
ment and depression has arisen amollS the 
people and it is most important to provide 
adeQua te to J)rotection to them. We do Dot 

·The Speech was or~iDall>, delivere~ 
in ~n,aJj, 
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want protection for ourselves, we do not 
want the intelJigence branch to provide 
protection for us. It is much more impor" 
tant to rrotect the people. Our security 
depen,~s on the security of the people. The 
inteiJigence branch should not remain 
in de\!p slumber. They wHI have to be 
much more active and alert. It is not 
enough to say afler somc tragic kill ing that 
'we will be more Rctive or we will do this 
8'nd that. t It is no use getting wise after the 
event~ Why should they not be active and 
alert beforehand, why shou Id they not be 
able to prevent such killings? I want to 
know the answrr from the hone Minister. 

Secondly Sir, why are the police officers 
and intdligcnce officers Dot being given 
training in modern methods. Why are you 
not adopting modern methods and acquiring 
mCldcrn equipment? When we bring some 
incident to the notice of the police officers, 
they say "yes we are seeing or we wiJl see 
what can be done. What caD we do we do 
not have modern equipment or mordern 
mcth0ds" de. This is a very disappoint:ng 
stB te of affairs. I will urge upon the hOD. 
Minis4er to pay immediate a ttention to 
this aspect with all seriousness. Sir, I think 
that we have also SOInI.! responsibility in 
this matter. We, who bdong to different 
I'olitical parties should come forward and 
work together with due responsibility to 
create public OplDlon. While we are 
supporting this Bill and welcoming it and 
want it to be made into a Jaw at the 
earliest, bide by side there is also a need to 
create a public opinion and to inspire hope 
among th~ people so that in the coming 
days they may be able to identify and 
isola te the terrorists to prevent the 
recurrenc~ of such incidents of violence. This 
is our joint responsibility that of the ruling 
party as well as the opposition parties. 
I am inviting all the parties and I will also 
request the hon. Minister that if he chalks 
out any programme for creating public 
opinion or for givina publicity, he should 
10 ahead with the cooperation of all. Tbis 
will be an efi'<!ctive step in identifying the 
terroristl. 

Sir I will like to mention somethinl 
about ~ecurity checks. When such incidents 
J1~ .a~n, place, there .~oul~ not ~e an? 

discrimination regarding security checks of 
the general public or MPs. MLAs and 
Ministers. Everybody most be subjected to 
tht> same kind of security checks, so Jone 
as normal conditions do not return to the 
country. 

Sir, I want to draw your attention to 
another seriou~ matter. Many infiltrators 
and unauthorised persons are entering West 
Bengal and other States of the country 
across the Bangladesh and Pakistan borders. 
Why are our border checks not strong 
enough? How can the infiltrators come 
into West Bengal from Bangladesh un-
checked? A few days ago I read in the 
newspapers that 10,000 illegal immigrants 
have come into West Bengal. There is no 
securi ty a t the borders. There is DO checking 
at the borders. Many types of foreign arms 
ar~ being smuggled in West Bengal. I have 
information th:lt the West Bengal Govern-
ment is giving total shelter and a)J help to 
the terrorists. After the assassination of 
Smt. Indira Gandhi the DIG tried to arrest 
S.S. Mann. Shri Jyoti Basu appeared in a 
photograph with the same S.S. Mann and 
he also garlanded him. 

Lastly Sir 9 while supporting this BiU, 
I want to pray that there may not be any 
more killings. No more young life may be 
cut short in the prime. We, the members 
of Parliament have much responsibility' 
tONards the people and towards our mother 
India. We will have able opportunity to 
dabble in politics or to make political 
parties. If we fail to save the country and 
the nationtoday from tbis crisis, we will DOl 
be ever able to talk about politics. We will 
not ever be able to say ·Bandc Mataram' 
or Inqilab or to talk about the people. 
I am inviting all to join in this task. I want 
to say that opposition must oppose, but it 
should be constructive. With that Sir, I 
conclude. 

17.00 hR. 

[E"I/ish] 

MR. CHAIRMAN: Prof. Saifuddin 
Soz. Who is speaking? Anyone of you 
caD speak. Bitber you or Sl)ri ~bd91 ~a.bf" 
~ab\Jlj. 
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PROF. SAIFUDDIN SOZ: Let him 
speak, but I want to make my position 
clear that I should also be given an oppor-
tunity to speak. 

SHRI ABDUL RASHID KABULI : 
He should also be allowed to speak. 

MR. CHAIRMAN: No. We do not 
have ar,y time. 

PROF. MADHU DANDAVATE: 
There can be a compromise. He will 
speak on behalf of Jammu and he will 
speak on behalf of Kashmir. 

SHRI P. NAMGYAL : I also represent 
Jammu and Kashmir, Sir. 

[Tran.s/ation] 

SHRI ABDUL RASHID KABULI 
(Srinagar): Mr. Chairman, Sir, I vehe-
mently oppose this Btll which has b~en 
introduced in the House on bt:ha I f of 
Government because I fed that this Bill is 
against the basic democratic aspirations and 
tenets and in particular it j~ an assault on 
the rights of the people of J and K which 
have been given to them by the Constitu-
tion through Article 370. II is a grea t 
injustice to the people of J and K. I think 
that enacting this legislation in a hurry 
and without taking the people of the State 
into confidence would prove disaslerous. 1 
feel that through tbis Bill only tbose 
elements are being encouraged which w.ant 
to weaken the relations of the Sta te with 
the rest of the country. The statement of 
objects and reasons of the Terrorist and 
Disruptive Activities Prevention (Amend· 
ment) Bill, 1985 states: 

[English} 

"as originally enacted provides for 
qualified application of the Act to 
Jammu and Kashmir." 

17.03 br •• 

[Mr. Deputy Speaker in tht Chair] 

[TrQlLfQlatIDn) 

House was not in session. without consul. 
ting us and tbe Parliament but taking into 
confidence the puppet Government of 
Jammu and Kashmir, the amendment was 
made in tbe Constitution which, as I have 
already stated, is not only an injusti~(' to 
the people of the State but also damaging 
to Article 370 which is the only link 
between tb: State and the rest of the 
country. It is very sad that this Bill is 
being brought. This Bill will not serve allY 
purpose. The Congress (l) is commi tted to 
the sanctity of Article 370. Either the 
Congress (1) should categorically stare that 
Article 370 is no more required, tben it is 
a ditft:rcnt matter, or (he Hon. Members of 
Parliament from Jammu and Kashmir, 
Shri Namgyal, Shri Janak Raj Gupta and 
Shr i Dogra should openly express their 
di~agreement with Article 370. 

The n the Congress •.. (lliterruptions) 

SHRI P. NRMGYAL: The delay was 
caused due to Article 370 .••. (Int~rruption$). 

SHRI ABDUL RASHID KABULI: 
The stand of the Congrc~s jn Jammu and 
Kashmir is Iha t Ar ticle 370 should remain. 
It strongly propagates there that if there is 
any party \\ihich wants to retain Article 
370, it is the Congress. But today the 
Constitution Amendment is beine brought 
by lak!ng the.· Government into con-
fidenl:e and with the help of 26 Congress 
MLAs ... (}nlerrupltons) I would like to 
submit that ••. (lnterruptions) 

[English] 

MR. DEPUTY SPEAKER: There is no 
point if you go on 1~lling like that. 

SHRI ABDUL RASHID KABULI : 
Have patience with me, Sir. 

MR. DEPUTY SPEAKER: Mr. 
KabuJi, you are bringing another poiht. 
When you are finishing, yOU want to crea-te 
certain problems. 

SHRI ABDUL RASHID KABULI: 
You please go through the record and see 
what the conaress MPs have said. 

•• Not re90r(Jed, 
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MR. DEPUTY SPEAKIiR: You 
cannot accuse that Government here. You 
write to me whatever you want, I accept. 

(Interruptions) 

(T,an,latlon] 

SHRI ABDUL RASHID KABULI : In 
case you wanted to get this Bill passed 

(lnterruptlons)* * 
Today even Congress is opposing that 

Government. ** 
(Interrupt/om) 

[English] 

MR. DEPUTY SPEAKER: Nc thing 
wi II go on record. 

SHRI ABDUL RASHID KABULI : ** 
SHRI P. NAMGY AL: I rise on a 

point of order. 

MR. DEPUTY SPEAKER: I have told 
you, nothing will go on record. Pka~ed sit 
down. 

SHRI ABDUL RASHID KABULI: 
Why nothing WJII go on record 1*. You 
don't allow me to speak. 

MR. DEPUTY SPEAKkR: You are 
accusing the other Government unnecessarily 
here. According to tbe rules you can 
speak; I wiJJ allow you. 

SHRI ABDUL RASH[D KABULT 
Wbat rules '1 Tell me the rules. 

MR. DEPUTY SPEAKER: Y.)u 
cannot accuse the State Government. 
State Government cannot be criticised 
here. 

SHRI ABDUL RASHID KABULI : 
Explain (0 me the rule. 

SHRI P. NAMGYAL: You want to 
encourage terrorism in Jammu and Kashmir. 
That is why you are opposing tbis Bill. 

(lnt€ rrupl ions)*. 

•• Not recorded. 

MR. DEPUTY SPEAKER: What is 
this? (Interruptions) 

SHRI ABDUL RASHID KABULI: 
What is the purpose of my speaking, Sir? 

SHRI P. NAMGYAL: The Cental 
Government wants to curb those elements; 
tha t is why this Bill has been brought in. 

f Trans /al ion] 

SHRI ABDUL RASHID KABULI 
It is strange on your part. 

Wha t is the reason? Tell me; expJain 
to me. 

MY DEPUTY SPEAKER: Whatever is 
rclevent you speak. I will allow you. 

SHRI ABDUL RASHID KABULI : It is 
not unparJiameorary. I did not say anything' 
objectionable. 

MR. DEPUTY SPEAKER: You go on 
criticising State Covernment. That I cannot 
allow 

(Interruptions) 

MR. DEPUTY SPEAKER: If it is 
objectionable J wilJ remove it. 

SHRI ABDUL RASHID KABULI :** 

(Interruptions) 

( Trans/alion] 

I would reQuest the hon. Minister that 
he had to introduce this BiU be should not 
haYe taken the assIstance of 26 Congress (I) 
MLAs and the defector, State Government. 
The Bill should have been routed through 
the State Assembly. When you speak of 
the people of Jammu and Kashmir, you do 
not have any right to bring a Constitutional 
Amendment with the help of defector 
Governmen t ..• (Interruptions) 

[Etlgllsh] 

MR. DEPUTY SPBAKER Time is -_ .. _-_-_ •.. -_.- --------
* *Not recorded • 
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over. Please sit dowD. Now, Sbri Ayyapu 
Reddy. Mr. Kabuli. 10 minutes you h3ve 
already taken. 

SHRI ABDUL RASHID KABUL I : 
You did not allow me sufficient time. Th.!y 
have disrupted me. 

MR. DEPUTY SPEAKER: 10 minutes 
I allowed you. I want to know one tbing 
(rom you. Can I allow you hours together 
to speak? 

SHRI ABDUL RASHID KABULI: 
You allowed everybody without interrup-
tions. 

MR. DEPUTY SPEAKER: I' am 
ro))owing the ruk·. Each party gets time 
ccording to the rule. 10 minutes for you. 

You bave exhausted. 

SHRI ABDUL RASHID KABULI: 
You have not given enough time. 

MR. DEPUTY SPEAKER: One minute 
I will aHow. Please conJud:. 

[TranJiatlon] 

SHRI ABDU L RASH1D KABULI : I 
have ("ne more ~ubmj~sion to make. Ycu 
hove yourself constituted the Sal karia Com-
mission to define the rights and re~~onsi­
bilities of the Centre and the States. B'Qt with 
the belp of this m~asure t~e righ Is of the 
State are being curtailed. It is an assault 
on the internal autonmy of the State. I 
would say that through this BiJJ G.M. Shllh 
is being empowered to crush the mo\tem~nt 
for restoration of democracy in the 
State ... (Interl'uptiom) .. . and the kind of 
prcpagaoda that Shri Na~lgynl i~ ~,aking .. : 
(Interruptions), whether l IS JamaLtI-e .. blaml 
or (Interruptions). they are also a part of 
it .. (lnt~rruPtiom). In spite of the Jamait-e-
Isi~"mi people and this propaganda in 
Jammu and Kashmir we are proud that the 
National Conference conducted the move-
ment for restoration of democracy in a 
peaceful way and it has remained peaceful 
throughout. The kind of terrorist activites 
tbat ,you are talking about. are not taking 
place in Jammu and Kashmir. And if 
anything of this sort has occurred, .yo~r 
OOWfDment is very much there and It IS 

empowered through various laws to deal 
with such a situation and take action. But 
I woulj like to ttdl the Ccr.tre through yeu 
that by perpetuating the rule of the Shah 
Ministry in the State tbe image of demo-
cracy in the country is being tarnished and 
the Centt'c is earning a b.ld name. By 
curbing our rights, which have been provided 
to U~. under Article 370 and under C~ntre­
Slate relations, the Gov~rnment is creating 
uneaf)iness among the people of Jammu and 
Kashmir and people like .. ihri Namgyal for 
whom the Muslims voted in large numbers .•• 
(InterrupT/onS), who got mar.y Muslim votes .•• 

(I." tfrruplionJ) 

SHRI P. NAMpYAL (Ladakh): The 
question (~f Hindu and Muslim docs not 
aris\.! here. It is a secular Slate. 

(Interruptions) 

SHRJ ABDUL RASHID KABULI: 
All such types of pro-Pakistani elements 
which are there ••• {/nterruptwns) 

SHRI P. NAMGYAL: J am proud 
that Muslims have a Iso voted for me there. 

[Engli.,h] 

SHR I PRIYA RANJAN DAS MUNSI : 
Sir, I <lm on a point of order. There is a 
serious aJJ::.-gation agaillst Mr. Namgyal. I 
hope this will not BO en record. 

(/lIt'!'rrnplions) 

MR. DEPUTY SPAKER: I want to 
each one of you, Dot like that. 

SHRI P. NAMGYAL: I feel proud 
that Muslims have voted for me. 

(Interruptions) 

SHRI G.L. DOORA : Sir, there is an 
allegation againt Mr. Namgyal. 

(InterruptIons) 

[Trallslation] 

SHRI ABDUL RASHID KABULI 
With these words. I oppose the Bill. 
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(Engllsh1 

MR. DEPUTY SPEAKER: What is 
your point of order? 

SHRI PRIYA RANJAN DAS MUNSI : 
Without prior notice and intimation to the 
Speaker or Chairman. no sitting Member 
of the House can make any allegation by 
name calling another Member of thl.~ Hou'~e 

and tbat too to the eff~ct that Mr. Namgyaf 
is opposed to the MusJims of Kash01ir. 

SHRIABDUL RASHID KABULI: I 
have not said that. 

SHRI PRIYA RANJAN DAS MUNSI : 
Ple8~e go through the record and expunge 
this remark. 

MR. DEPUTY SPEAKER: I wil) see 
to it. I f it is upparliamentary. I wi II see. 

(InterTuptions) 

SHRI G.L. DOGRA: I do nOl know 
why they are discussing like this and why you 
are a lIowing thl~m. 

PROF. MADHU DANDAVATE : In 
anti-terrorism Bill applicable 10 House, 
Sir? 

MR. DEPUTY SPEAKER; Y CSt v~s. 

(Inte"uptions) 

SHRI E. A YYAPU REDDY (KurnooJ) : 
Mr. Deputy-Speaker, Sir, the obj~ct of the 
Bill is to prevent terroristic activilie~ in the 
State of Jammu and Kashmir. To that extent 
we have certainly no ohjection. But the 
main question is whelher you are g()ing to 
achieve y(lUr objecr by mereJy passing a 
Bill without the pohtical setlJemtnt in 
Kashmir. Kindly consider over it dis-
p8ssionale.Jy~ 

Now, the feather in the cap of Rajiv ' 
Gandhi for having efi';.!cted a settlement in 
Punjab will shine better and brighter if 
there is also a political settlement in 
Kashmir. It is very heartening that Farooq 
Abdullah has very recently statrd, and 
today's papers have reported. that be is 
prepared to meet the Prime Minister and is 

A""ndment BIll 

preparod to cooperate with him. His offer 
or coopera tion must be accepted 3 nd 
statesmantship must be displa,)'t"d. Recently, 
not more tban a month ago, we had' 
occasion to g.) and visi I some of the 
villagers in Kashmir. I and some other 
Members of Parliament went into a remote 
village In Kashmir to study the dT.:ct of 
his anti-poverty programmes in Kashmir 
State. When. we went there, there was no 
response from the vi lIagers. It is after 
great difficulty that we could establish 
communion with them. Then, Sir, the 

,viIJagt" elders invited us to have tl."a or 
coffee wllh them. When I went there, I 
requested the han. Minister to listen 10 me. 
When we went there, be rushed and tried 
to remove the photo of Faroeq Abdullah. 
trying to hide it, thinking that we woe all 
Congressmen. I 'old him, "Yeu necd not 
hide your f~e:in8s and Joyal I)'''. The 11. we 
could st"c the hold Dr. P,l rooq A bdu Ila h 
has got over the ma~,s('s in (tie Kashmir 
valley, which you have also seen. Th(! fact 
remains tha t he is a force. The fact It~ma ins 
tha t he i ... a faclor in Kashmir. To lhilJk of 
a political st!tdement in Kashmir with,Jut 
Dr. FarC(lq Ahdu:Jah will be p!ayir'g the 
drama Homlet without the Prince of 
DenmaJ k. You have to C(lme to a sculc-
mcnt with him. Without having a ~ettle­
ment with him, this lyre of Governmt'nt 
which w(" are having and \\'hich is artificial 
there will nol be abte to deliver the goods. 

Now, what is alarming is, po-Pakistani 
fOlces and diviSive forces are gelling 
encouraged A nationalistic g6vt'rnment and 
a government repre~cnting people's 
democracy has to function there-. 

I may also teB the bon. Home Minist<tr 
who had occasions to speak to seme of the 
hardened Congress-l people the're. One 
Congress-) aentleman spoke to me and told 
me: "We are carrying a dead body on our 
head. No doubt, it is stinking but \\-c do 
not know bow to bury it. when to t ur y it 
sDd where to bury it". Thcl\c are the exact 
words. These are not my inventions. Th('se 
are the exact wording of a Con8res~- I 
gentJeman. 

PROP. SAIFUDDIN SOZ : Ithir,k. the 
Treasury Btnch must take notice of this. 
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SHRI E. A YY APU REDDY : We had 
recently passed the Anti-Defection Bil J. 
You have to implement in Kashmir the 
morality behind it - the clean politics which 
we want to usher in, the clean government 
which we want to have-and .he spirit of 
the Anti-Defection Act. The J and K 
Government has n Iready declared tha t the 
Anti-Defection Act of the Kashmir State 
Government is eff~ctive and the prescnt 
gf'ntlemen who are now occupying tbe 
Cabinet posts there come within the four 
corn~rs of that Act. EverybodY knows that 
the Government there in Kashmir is artifi-
cial now. This artificiality will not go 
Ion ger and sooner this artificiality is ended 
by a political seltkment, the better it is 

and there may not be any necessity for you 
to establish specia I courts to implement this 
Act. 

PROF. SAIFUDDIN SOZ : I want just 
two minutes to speak before Ihe bon. 
Minister starts replying. 

MR. DEPUTY-SPEAKER: No. 

PROF. SAIFUDDIN SOZ: I want 
clarifications. 

MR. DEPUTY-SPEAKER: The 
Minister is replying and you will have tbe 
clarifica tions. 

(Interruptions) 

MR. DEPUTY ·SPEAKER The 
Minister is replying. The Minister may 
carryon. 

(/nlf',uptIO.rz~ ) 

PROF. SAIFUDDIN SOZ: Please sit 
down. When you are not able to under-
stand, then you can ask. He is replying. 
You first listed to him. 

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN): Mr Deputy-
Speaker, Sir, I think. we have had enough 
of discu<)sion on this Bill. (Int"I"uptionJ) 

MR. DEPUTY-SPEAKER: I would 
not allow anyone. Please sit do"n. The 
Minister is replying. Please sit down. Let 
him finish his speech. 

SHRI S.B. CHAVAN : Sir, I thank aU 
the hon. Members who have participated 
in the discussion. My impression is. barring 
two Members, rest of the Members of this 
House who spoke on this Bill have un· 
animously supported the Amendment which 
bas bren brought before the House. 

PROF. SAIFVDDIN SOZ: You are 
misunderstanding me. 

MR. DEPUTY·SPEAKER : Please sit 
down. 

SHRI S.B. CHA VAN: Two hon. 
Members have opposed this Bill. One has 
opposed because of the Ordinance and the 
other has opposed vehemently I if I under-
stand correctly Mr. Kabuli. He has said 
that he is vehemently opposed 10 this 
because it cuts at the very root of tbe 
pow('rs which Jammu and Kashmir has 
been enjoying so far; this goes against the 
spiri t of article 370. TIllS is what he has 
said. if -I have understood him correctly. 
Barring these two hon. Members .••. 

PROP. SAIFUDDIN SOZ: Who are 
the two Members? 

SHRI S.B. CHAVAN: It is Dot 
necessary for me to name them. The hon. 
Members who spoke against were only two 
hon. Members, and the rest of the hon. 
Members who spoke had their own poml of 
view to put forth, but at the same time 
they have supported this ••• 

SHRIMATI GEETA MUKHERJEE: 
I did not support it; let it be very clear. . 

SHRI S.B. CHAVAN : Then this is the 
third Member who seems to have opposed. 
I would like to clarify tbe position ... 

PROF. MADHU DANDAVATE: 
Give Prof. Soz two minutes, and there 
would be tbe fourth Member who is opposed 
to it. 

SHRI S.B. CHAVAN: He is already 
there. I presume it. Mr. Kabuli havina 
opposed it, I do not think that he can havo 
a different line. I can well understand 
that. 
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. PROP. SATFUDDIN SOZ : I have to 
say something very important. 

SARI S B CHAVAN: You can see..me 
later on. This is not the way. You talk 
all the time about democratic process and 
about democratic functioning. Is this the 
way how we should function? I am very 
sorry that I have to remind you that this 
is not the way in which we are supposed 
to conduct ourselves in the House? 

I think, the objections of the hon. 
Member who moved for disapproval of the 
Ordinance were two. One was that we 
were going to meet in a month's time and 
where was the necessity for issuing an 
Ordinance, and the second was that there 
was a possibility of misuse of the powers 
which have been given under thIs Bi II. If 
there can be any Qccassion on which rhe 
POWf"IS of the President for promulgation 
of Ordinance can be possibly invoked, I 
think this was lhl.: fittest occasion when his 
powers could be itw('lked. We h)ok the 
COIJcurrence of the Jammu and Kashmir 
Government, and on the v.:ry next day-
becau!iie these are matters which cannot 
possibly wait for one month ... 

(lnrerruption~) 

PROF. SAIFUDDIN SOZ : Sir, I have 
a point of order to raise. 

AN HON. MEMBER: Under what 
rule? 

PROF. SAIFUDDIN SOZ : It is under 
many rules apart from 376. 

MR. DEPUTY-SPEAKER: What is 
the point of order 1 Which rule has betn 
infringed 1 

PROF. SAJFUDDIN SOZ : The point 
is fhis. As I had said earlier al'so, the 
people of Jammu and Kashmir State have 
already expressed their opinion ••. 

(lnl~rrup'lons) 

MR. DEPUTY ·SPEAKER: Not . like 
tbi·l. Ruled out. 

Amtndm,nt Bill 

no popular Government. It is a defector 
Government ..• (Interruptions) 

MR. DEPUTY-SPEAKER: Your 
point of order has been ruled out. Nothing 
wi II go on record. 

(Interruptions). * 
SHRI S.B. Chavan: I am not sur-

prised that a large' number of people 
deserted you. The way you (ire conducting 
yourself in this House clearly shows tbat 
there is something basically wrong. That is 
why, Mr. Farooq AbduJlah ... (It1terruptlons) 
I am coming to that point later OD. You 
are trying to apply two yardsticks in two 
different places •.. 

PROF. SAIFUDDIN SOZ: That is 
what you are doing. 

SHRI S.B. CHAVAN : 1 will come to 
that point later (.)n. Instead of getting 
excited on this issue, I thi nk we should try 
to understand and appreciate the reasoning 
behind extending the provisions of the Act 
to Jammu and Kashmir. How 'it cuts at 
the root of the powers which the Jammu 
and Kal)hmir people have been enjoying is 
something which in fact I have tried my 
level best to understand from KabuH, but 
I am not able to understand. Even it does 
not go against the spirit of Article 370. 
The procedures which have been laid 
down have been fully followed in so 
far as the 'a ppJica tion of provisions of this 
Act is concerned. I don't think that it 
is contradictory to the letter and spirit of 
Article 370. It is :1 totally different matter 
and thi~ is not the occasion to discuss as to 
whether Arricle' 370 is relevant, whether it 
needs to be removed or retained. It will 
require a separa te deba teo I don't think 
that this is an occasion of 3 debate on 
Article 370'8 retention or removal. 

Sir, tbere are serious apprebensions in 
tbe minds of some Hon'ble Members that 
the powers which have been given to the 
State Governments .... an possibly be mis-
used. Wide powers huve been siven under 
the Act. Hon'ble MemLers will rem~mber 
that wide powers bad been given to tbe 
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State Governments under the Nationa I 
S~,~urity Act. I have seen that in most 
of the cas~s ~here powers of detention 
have been used almost entirely by the 
Sta tc Government and JI'Jt a si ngle case 
Hon'ble Members will be able to point out 
where the Cl"ntral Government has taken 
action under NSA. HOII'ble! Members might 
be awart' of the f.ict that when d.:tention is 
being ord~'red at the instance of (he police 
authorities, the case goes to the Advisory 
Board, which i!J pre~ided t1ver eifh!'r by a 
sitting or a retired judge of the Supreme 
Court. There are three or four people to 
a,sist bim. After the whole thing i~ cleared 
by tile Advi"iory Board, it com<.:s to the 
Ccn!f31 Govt:rnment. This is thl! cn:ire 
procedure that is being followed. J cannot 
possibly give a guarantee that there cannot 
be even a stray case whc."re powers are mis. 
tl~ed, unless it is brought to our notice'. 
Ou. instructions are very clear that the 
entire thing needs to be gone into full 
detuiis and the p0wers under this Natiol'al 
Secllri Iy Act should not be mis·used. There 
should be no curtailment of the norm,,1 
political activity and the trade 'union 
activity indulged by the Hon'ble Memhers 
or by the m(>mbers outside the House. 
These are vny clear instructions given 
by us. 

Unda this Act also, we ha\e given 
guiddines and rl'quested tbe State Govern .. 
ments that the~;;: powl!rs have gOI to be 
used very sp~ringly where they feel quite 
confident that here is a genuine case which 
nt.~ed) to be brought under tbe prOVisions 
of A n Ii Terrorist and Disruptionist Preven-
tion Act. Only g~llujne cases should be 
trkd and the Hon'ble Members mdY be 
surpri-;('d to know that inspile of the fact 
that two months have passed, I find that 
there are hardly nine State Governments 
who have been able to constitute the 
designated courts, 4 have been created in 
Har},ana t only 1 case has been regi.)tered, 
4 have been cr~a ted in Punjab, 12 cases have 
been registered I Uttar Pradesh, 3 courts-3 
cases, Himachal Pradesh 2 courfs-I case, 
Sikkim 1 court--no case, Chandiaarh ] court .. • 
2 cases, Delhi 3 courts-no case, Rajasthan 
4 cases, Gujarat 10 cases. So, in all 33 
Fases have beeD re,istere~ ill I, deIt'Da~e~ 

courts. This clearly shows that the powers 
which have been given to them are beiDa 
sparingly used. I don't think that Hon 'ble 
Memb~rs can possibly expect any kind of 
a !'.r..:cial tfl!utment if they were to surpa~s 

the limits, which infact, is laid down eveD 
for a Jlolitical activity. If you surpass the 
limits and go within the circle of tbe 
terrorist (,r disruptionist activities, I don', 
think tnu t you a re immune from any of the 
provisions of th~ Act. I don't think tha t 
any Hon'ble Mt!mber will expect that there 
shoulJ be :.l discrimination between an 
ordic:ary member of the public and the 
Hon 'blc Member of this House. The Act 
is applicable In the case of everybody and 
thc!rc call b..: no distinction on this basis so 
long as yt1U attract the provisions of the 
present Act. But I can assure the hon. 
Ml!mbcrs that \\-e have given very clear 
guidelines to all State Governments to see 
that the powers under this should not be 
misused to curb csllY polilical or trade 
union activity. 

Hon. Ml'mber; Mr. Rao mentioned it 
and I believe' anoth~r hon. Member has also 
ml.!ntioned about Ct:nlre-State relations 
and the creation of Sarkaria Commission 
and tha t a large number of issues have been 
referred to them. The hon. Member wanted 
a special task force to be empJo)'ed to see 
thJt all unJice-nsed and illt'gal arms factories 
are uneClrthed by this task force. As far as 
niy information goc~, this is supposed to be 
the responsibility of the State Governments. 
If the hon. Mt:mter feels tha~ these are 
cases wherein the State Governments. 
are prepared to surrender their powers to 
the Central Govanment, by all means we 
are prepared to take lip TcspcnsibiJiIY pro-
vid~d we get such a proposs 1 from the State 
Government concerned. I do not think 
tha t any of 'he State Gove rnments have so 
far requested the Centra) Government that in 
spite of the fact that powers are witb them, 
they would like to S'urrender those powers 
and give them to the Central Government 
so that on our behalf We should be in a 
positicn to exercise all these: powers. 
Uhimately the Centre and the State are 
both togethtr interested in maintaininl 
pC8~e and creating a proper atmosphere of 
good relationship and putting an and to t:bis 
kind of an abnormal situation of terrorism 
'-~ ~~sruptJ~ Jctivitr. 
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ROD. Member, Prof. Rantaji was 
pleased to uk me aa' 'to whetber sotDe 
01 the people who are indu1aioa in some 
ki'Dd of ao activity wbicb in fact is very 
uadcsi,rable would be covered. I think if, 
our hone seolor 'Member refers to the defini-
tioD-rhi~ is cia use (3) which say : 

"whoever with iDteDt to overawe the 
aovernment as by Jaw estabJished or 
to strike terror in the people or any 
section of the p~ople or to alieo1te 
any section of the people to adversely 
affects the harmoney among tbe diffe-
lent sections of the people ••• It 

So it IS wide enougb. So, if the State 
Governments. arler properly weighing the 
pros and cons were to come to this conclu-
sion that here is a Cerrorist activity indulged 
in by a section of the people with these 
determined views, certainly they attract the 
provisions of this Act. I think they can 
have tbe legaJ opinion from their Advo-
cates·General also and find out. But at 
least Prima facie I feel that these sections 
definiteJy can be covered under those. 

There were otber issues which were 
raised to some of the hon. Members. I do 
not think that I should go into the details 
and sive reply to all the points wbich were 
made by the hon. Members on different 
issue. Of the different points \\'bjch were 
made, one was abuut the misu~e of the 
powers and tbe next point which was h3ade 
was about glvlna special training 
to tbe police officers, the para-military 
force aDd tbe intelligence agencies. Uoless 

'propor traiDin. is liven and proper equip .. 
ments are liven into tbeir hands, eveD the 
'provisions of the Act will not become 
,elective. Tbis is one issue on wbich many 
members spoke. I have made:! myself very 
clear while replying to the debate 
on, tbe, Demands of tbe Home Ministry 
that We are' now think'oa iD terms of 

'bevinl. a new re-orientation course. New 
'type of training will have to be given. 
Totally different kind of otientatioD will 
have to be .iven in the trainina j taelf. 10 
the' .. initial period inservi.ce tralolo, will 
.w.e to . be provided for. There baa been 
• Joc Qr "bao,ae in tbe aature 01 crimea 
btlG' committed earlier aDd DOW. So,. 

. lOII111 41"',., . ,,*", .~. of approacJa "'U· bo 

necessary. I have told the poJfce om.,. 
concerned. They are prepariD, tbe plans 
for tbe lame. 

Similarly on tbe issue of liviD, tratail" 
to Inlel1ilonce agencies. unfortunately, 
every time ODsome occasioD or tbe otber. 
most of the hon. Members point their 
flogers on the Intelligence aaoDciea bavin, 
failed. Unfortunately, we bad a very bad 
accident in Delbi wherein one of our vel')' 
est(.emed colleague-he and his wife-were 
killed. Ooe of tbe Jady members 
reforred to a threatoning letter which 
was received by him. I t was on 27tb 
of the month that he had received the 
letter. Unfortunately, this letter was 
banded over to the police on the day the 
accident bappened and that too after tbe 
kiJJing took pJace. 00 31st the police 
officers got the information. I canDot 
possibly say that even if on 27th they bad 
got the information whether they would 
have taken or not taken steps which in fact 
w~re required to give proper protection to 
him. 1& is a totalJy different matter. But 80 
far as record is concerned, I think, the 
record should be put straight tbat the 
information is not correct that the police 
officers got tbe information aod they slept 
over it. This information was aiven to them 
after the incident took place and that is 
why tbey could not act on it. But I do not 
want to defend the IntelJiSJDcc aseDcies 
either. They will have to be liveD proper 
training and some of their problems will 
bave to be looked into. We aro going into 
tbe details. I cannot possibly sive aU the 
details at this staae. 

Sir. I think these were the differeDt 
issues wbich were raised by bOD. Members. 
I do Dot think tbat I need to refcr to aDY 
other point whicb was raised. Shri NamByal' 
referred to petro dollars and 'Oille di.-
quietina situation on the bord"r. We are 
aware o·f the fact about the carpet industry 
and the way carpet industry is fUDCtionin' 
there. In fact, tbe carpet industry in rUDC-
lioniol very well but certain', if he has 
any such Informatioo that ia the Dame of 
runnin. a carpet iDdUltry petro-dollan are 
bei 01 brouaht by lome ioterelted people 
"nd lOme (orellO element. seem to be 
interested ia passla, OD thl. kind of 60aD • 

. • J ';4 for dflruptiYC aotjviti_, if dat boa • 
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Member bas any such information with him 
instead of talking bere he can possibly pass 
on that information and if we ca n possibly 
mate use of it and act on the same, we will 
be happy ,to do it. Not only Mr. Namgyal 
but if any otbere bon. Member bas any 
information they are welcome to pass on that 
information rather making than mention of 
it on the Floor of tbe House. 

Sir, much has been said about the }ummu 
and Kashmir Government. I do not know 
everybody seems-since Telugu D~sam also 
is 0n the other side, I can weJl appreciate 
tbat they are not trying to make distinction 
between one Government and the other-I 
think there is a definite smile between the 
two-You wated N T Rama Rao to come 
back since he had ~he majority. 

PROF. MADHU DANDAVATE 
People wanted him to come back. 

SHRI S.B. CHA VAN: Teluge Desam 
party also wanted. Do you melln to say 
Telugu Desam party was not interested. 
Tolugu Desam party was a Iso equally 
interested in seeing that N.T. Rama Rao 
is brought back so tha t he could test his 
majori ty on the Floor of the House. 

PROF. SAIFUDDIN SOZ : The drama 
in Jummu and Kashmir was different. 

(Interruptions) 

SHRI S.B. CHAVAN : If Mr. Abdullah 
f.:lIa that he enjoys tbe majority of tbe 
Aase . bly certainly he is most welcome. 
He can give Ino confidence motion' against 
the present Government and test their 
strength and his own strength. Iostead of 
doing that every time there is some discus-
sion or tbe other everybody would like to 
take advantage of the situation and say this 
is a puppet g01.llment . 

PROF. SAIPUDDIN SOZ: People of 
India say that is a puppet government. 

SOM'S HON. MEMBERS: No. 

PROF. SAIFUDDIN SOZ : Tbe whole 
. of JIJ4ia ,a1'. (/111",.IIIII.J",) Thc people of 

India lay tbat there i. a ••• QovCrQIDCDt 
tbere. (/"t."upllolU) 

SHRI S.B. eRA VAN: 1f you can·, 
command the majori ty, this is abe onlt' 
tbina that you can possibly .ay~ 1. don'e 
think tbat I need say anythio8 more ot) 
this. (Jnt~rruptions) , , 

SHRI P. NAMGYAL: The State 
Assembly has already passed tbe budlct 
grant there and Jater they elected the 
Speaker. At (hat lime you could not do 
anything.' Now, aaain, the State Assembly 
is meeting on 17th and you can brio, No 
Confidence motion aaainst the Govern-
ment. (Inrerrupl{on.J) 

" . 

MR. DEPUTY-SPEAKER : No further 
discu~sion is allowed. 

(/nlerruprions) 

PROF. SAIFUDDIN SOZ: You are 
forgetting this fact. The entire country 
knows about it. (lnterruplionJ) 

SHRI S.B. CHA VA N : In the end, J 
will merely repuaiate another charge that 
the Con8res~ Party and tbe Government 
have been encouraaing tbe terrorists is a 
total falsehood and I do not like that an 
bon. Member who spoke on tbis did not 
take care to 80 ioto the detail before 
makina sucb a serious charle. I totally 
repudiate it. 

PROF. SAIFUDDIN SOZ: Mr. 
Deputy-Speaker, Sir, J bave a poiDt of 
order. This resolution was moved by Mr. 
Janga Reddy and my name was second in 
the Hst. He is not pruent here aDd 10 the 
debate Q'lust be closed. 

MR. DEPUTY·SPEAKER: You ba\'e 
not moved the resolution. Mr. Janaa Reddy 
h~s moved tbe resolution. So you have DO 
right to say 00 this. 

PROF. SAIPUDDIN SOZ.! Xindly 
live me two or tb,ree minutet. 1lO'! ... O 
eoncJpde tbe-debate. 



MR. DSPUTY ·SPEAKER: I am not 
. allowin. you. PJease sit down. 

(Interruptions) 

MR. DEPUTY·SPBAKER : I flnd that 
Mr. Janaa Reddy is Dot present in the 
House. I sball now put his resolution to 
the vote of the House. 

The question is : 

"This House disapproves of the 
Terrorist and Disruptive Activities 
(Prevention) Amendment OrQinance, 
1985 (Ordinance No. 4 of 1985) 
promulgated by the President on the 
Stb June, 1985." 

The motion was negatived. 

MR. DBPUTY·SPEAKER: The 
question is : 

"That the BiU to amend the Terrorist 
and Dirsuptive Activities (Pre\len.jon) 
Act, 1985, be taleen into considera-
tion. " 

The motio, M'as adopted 

Clauses 

MR. DEPUTY ·SPBAKER : We will 
now take up clause by clause consi<1eration 
of the Bill. 

The question is : 

laThat Clauses 2 and 3 stand bart of 
the Bill". 

7M rmw.tAr 1I~" ~ ... p. 

Claus., 2 Dllt} 3 were added teJ tilt /1 II; 
Clause J t Enacting Formula altd tht T fie 

w,re added to thl Bill. 

tHB MINISTER OP HOMB Af?PAIRS 
(SHIU S.B. CHAVAN) : I bea to D}QJie : 

"That the Bill be passed". 

MR.. DEPUTY ·SPBAKER : The: ques-
tion Is : 

"'!bat tbe Bill be pUled." · 
TM ".,_ WtII adoptNi. 

17.42 t,rs. 

EMPOYMENT OF CHILDRSN . 
(AMENDMENT) BILL 

lEngilJh] 

MR. DEPUTY·SPEAKER: Now, we 
will take up the next item of the List of 
Bvsjl1~$a of Jbe }Jou,t'. Sbrj T. Anji.eb, tbe 
Minist~r of State of the Ministry or 
Labour, may please move his Bill. 

THE MINISTBR OP STATE OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH) : Sir I beg to move: 

"That the Bill further to amend tbe 
Employment of Children Act. 1938. 
be taken into consideration." 

Sift the employment of Children A"t. 
]938. prohibits cnildren from being enaaled 
in certain specified occupations considered 
hazardous. However. it has been observed 
that in case where prosecutions have been 
launched and convictions obtained, the 
puoishmen t has been usualJy very light. 

We have, therefore, considered it 
necessary to amend Section 4 of the 
Employmen t of' Children Act to enhance 
the penalty so that it has a deterrent effect 
on employers who violate the provisions of 
the Act. 

The existing penalty provides for timp)e 
imprisonment which may exrend upto one 
month or with fine which may extend up to 
five hundred rupees, or with both. This is 
proposed to be enhanced for the Srst 
offence to simple imprisonment which 
shall not be less than three months 
aod may extend upto one yeaf or with 
fine which shall not be less than live 
hundred rupees but may extend so two 
thousand rupees or with both. A minimum 
penalty has been provided to tbat in-
ordinately ligbt sentences are not given. It 
is proposed to have a sfiffer penalty tor 
second and subsequent offences. The impri-
BOllment shall be for 8 term not less tbaD 
six months and may extend (0 two year •• 
The court can. however, for special and 
adequate reasons, to be recorded i 0 
wridu,. tmpos" a pri,oD seatence 0' Je .. 

\ 
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than six months. We believe that this wm 
10 a 1008 way in discouraging employers 
from violating the provisions of the Act. 

I move: 

··That the Bill further to amend the 
Employment of Children Act, 1983, 
be taken into consideration". 

'MR. DBPUTY -SPEAKER.: Motion 
moved: 

"That the Bill further to amend the 
Employment of Children Act, J 983, 
be taken into consideration." 

DR. VENKATESH (Kolar) : Mr. 
Deputy-Speaker, Sir, according to a recent 
United Nations repOit on Child Welfare, 
out of 52 million child labourers in the age 
Iroup Sand 14 in the world, 17 mi!lion 
were in India alone, that is, one-third of 
tbe child labour population in the world. 

No State in India is free from tbis evil. 
One of the worst offended States in this 
rea.rd is perhaps Tamil Nadu where 
children are forced to work in unhygienic 
conditions in match factories. Out of 
10 million employees of match factories in 
R&manathpuram in Tamil Nadu, 45000 are 

-ohildren. Lorries and buses bring the 
children from villages upto 30 kmq away. 
These unfortunate children have to kave 
their homes between 3 a.m. and 5 a m. and 
return any time between 6 p.m. and 9 p.m. 
These children io match factories run the 
risk of long term health hazards. They are 
compelled to bandle harmful chemicals such 
8S phosphorous, zinc oxide etc. These 
children work aD a piecemeal basis which 
fetch them not more than 200 rupees per 
month. It is reportedly prevalent through-
out from Cape Kanyakumari to Kashmir 
in private mines, Diamond polishing in-
dustries in Gujural and Maharashtra. Sta te 
industries in Madhya Pradesh and Andhra 
Pradesh hosiory industries in Tami I Nadu, 
silk and jeny industry in Uttar Pradesh, 
Sanai iDdustry in Ferozabad and Bidi 
industry in Madhya Pradesh and West 
Denaal. 

A larae part of the child labourers ace 
enl'l~d io the tens of thousands of villages 
ill our country. Thef~ il DO definitcfi,ures 

of children engalcd in farm lands, tending 
cattle and tea and cotfc:e planlatiqns. 

In all of the key metropolitan citJe.& 
including Delhi and numerous· town 
children are engaged 'in tea shops, hotels, 
motor repair shops. "B'nd peddling. About 
20,000 children at.: eOr8lUd In boot polisb. 
ing, milk distribUtion and newspaper 
vending in Delhi alone. 

Similarly in Calcutta. about 40,000 
children s log for long hours to earn 8 
meagre Jiving. They work as rag·pickers, 
demostic ~ervAnts, automobile repair aod 
tea shop boys. The picfure is no' dlffaent 
in Bom:bay, Madras and Bangalore. Depriv-
ing bnsic needs of life employee's parents 
send a child to work and some time sdl 
(h~ chi Id foO. It \\ auld not be p05sib.c: to 
eliminat~ child labour, given the present 
conditions and the present social structllre. 

In spite of persistent reminders to the 
effect that child blain grows upto tbe age 
of JO, lungs upto the agl: of 14 ~Uld rnuscl~s 
and bones up~o the age of 18, rhe child 
labour comes in the way of normal growth 
of child cau'.ing mental and phlsical 
maldevflopmeut cOlltribulictg for abnormal 
soci!(ics. 

A child can be protected either by the 
parents or the State. Even so, the right of 
the chi'd to childhocd Iiself cannot be sum .. 
marily di:;missed He in us form of exploita-
tion like child prcstitution, beggary, hard 
labour and child bonded labour and 
employment of very young children just 
cannot be tolerated. 

The child is not knowing whether he is 
a bonded labourer, a migrant slave' or a 
loca) resident worker. He is absoluteJy 
helpJess, defenceless. and voiceless since 
he is illiterate~ inarticulate and easily 
intimida ted. 

• The studies also show that a majority 
of child labourers, belonged to economically 
backward cl.sses particular~y. IC"eduJed 
castes and scheduled tribes. Accordjn~: to 
World Bank estimate, children in India 
account for .23 ~r ceot of aota,. familiy 
income. Thus, th~, cbild must ei,ve up hal 
or her study and' sfart doing tbe manual 
work from sun rise to. SUD let to belp 
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family service. A large percentage of
children drop from the schools though
primary education has been made free and
compulsory all over the world.

Employers in various trades and indus-
tries pref-r children to adult workers
primarily because they are cheap. Apart
from the fact that child labour is cheap,
bringing more profit to the employers, they
are ignorant of rights and privileges and
they are not allowed to have trade union.
If a child comes, to a union asking for
more wages, it can do nothing for him. If
he has been injured in industrial accident
and wants compensation, no one can help
him. For the moment if anyone of the
above complaint is brought to the notice
of the Labour Commissioner, the child will
lose his job. A mu lu-diment iona l approach
has not been aimed to tackle the problems
on a long term basis. This Bill on Child
Labour should entitle employment, regula-
tion, educa-tion, training and development.
Apart from providing free books and free
meals at schools, the Government must
provide enough incentives to the parents to
keep their children in schools. Wherever
the literacy rate is higher, there is a cor-
responding fall in tbe number of child
labour. This Bill should seek to prohibit
employment of children below 15 years on
all hazardous occupations as stipulated
by Article 24 cf the Ca ostitut ion. This Bill
should also regulate the employment and
the working conditions of the child workers
in non-hazardous occupations and employ-
ments and provide for education, vocational
training, career development and healthy
career and welfare.

This Bill should recognise the child as
a worker and confer on him the right to
unionism to irnpro ve L;s conditions of
work and living. At the same time, it
should build a number of disincentives for
the employers of the child workers. It is
hoped that this, in the long run, would
make child labour less attractive and
reduce its incidence. The Bill should restrict
working hours of children to 30 per week
and 6 per day. It should prescribe no over
time work, and instead, it should provide
holidays and 2 weekly half days as well as .
the benefit of annual leave with wages.
This Bill should provide for child labour
development schemes under which suitable
arragements for formal 'and non-formal

education, vocational training and career
development of children are made.

To formulate these- activities, Child
Labour Boards are required. To finance
these activities, it calls for the creat'ion of
a Child Labour Development Fund by the
Central Government by laying an employ-'
ment cess on all workers.

SHRI SOMNATH RATH (Aska) :
Sir, I rise 10 support. the Amendment
brought by the Labour Ministry. According
to the official statistics, 17.36 million
children, below the age, of 15 years are
working in the country and there may be
more also. These child labour are not the
Members of any union and they are being
exploited,. their miseries are not represented
and they suffer very much. Employment of
children below the age of 15 years in health
hazard occupa uons, of course is prohibited,
by law. The Acts are not wa nt ir.g. What is
wanting is its implementation. So, steps
should be taken to regulate the employ-
rnent and working conditions of the child
workers in hazardous occupations, such as
Match Factory, Handloom, Carpet etc.
It is seen that the 'child labour is given
only some food and has not been paid any-
thing for his labour. The District
Magistrates in some States could find there
children are confined in the houses of the
employers and they are not allowed' to go
outside and they are worse than bonded
labourers. This must be looked into. There
are many industrial accidents and it is
ris ing steadily. The employers are polluting
the environment and the workers and
people living close to their factories are
suffering very much and the faciery itself
has become a-health hazard.

The children remaining in the factory
itself or rearby are subject to these health
hazardous conditions. In the Fibre industry
and other industries children are working
in such a cond ition (ha t they are suffering
from many diseases including T.B. Even in
some factories, running on Government
participation found on visit by some social
organisations that the· training is being
given to the children below 15 years In the
name of training, the chi Id labour is being
exploited and he is not allowed to go to
his home and he is not being given any
remuneration or any salary or wages for
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tbe work he is doing. Of course it is there 
in the acts aha t the Employment of Children 
in Hazardous Works and Expl\)itation are 
probibited. the child below 14 years under 
the Employment of Children not 1938 is 
also prohibited. 

Then the Cbildren (Pled,;ng of Labour) 
Act 1940 prohibits tbe pledging of a child 
labour by anyone who is legally the 
luardian or the custodian of the child. 
The Apprentices Act 1961 prohibits giving 
of vocational training to children below 
14 years. The Factory Act prohibits the 
employment of children under 14 years. 
It seens even the Handloom a nd Handi-
crafts Export Corporation, which is here in 
Delhi observing the provisions of these 
Acts more by breach than by honouring 
them. 

18.00 bn. 

These are the conditions which are 
seized by the workers' organizations. They 
have gone to (he factories, and have seen 
for themselves 'he pitiable conditions of 
the child labour there. 

It seems that even at the age of seven, 
children are being employrd, on the! plea 
that they are given traiuing. While the 
child is given training, he is practically Dot 
liven any wages-for the trajning and 
eyen not proper food. 

The International Labour Organization 
bas framed a Dumber of international con-
ventions, and made r~commendations. 
saying that child labour should receive 
education, that care should be taken of bis 
health, and that the workinl hours should 
be fixed. Regular Wages to be liven to bim 
are also suggested. So, keeping in view 
those recommendations and suggestions, 
I sugl~st that the Ministry of Labour should 
bring in a comprehensive Bill to sec tbat 
child labour is protected. 

Besides tbe above. We caD have a 
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National Child Labour Advisory Board, 
aDd also similar boards in the States, so 
that these boards will inspect places wbere 
children work, and also suglcst how best 
the present Act can be implemented after 
the present amendment is adopted, and allo 
indicate how best the interests of child 
labour can be protected. 

It is not unusual. Everyone has seen 
how a child is being treated in tbe canteens, 
hotels and everywhere. The Child Labour 
should b~ provided wi I.b regular meals. 

SHRI MOOL CHAND DAGA (Pdli) 
rose 

MR. DEPUTY SPEAKER: Mr. Daga. 
why are you intervening? When you 
speak. you do not a 1I0w others to 
intervene. Mr. Rath, do you want to 
continue? 

SHRI SOMNATH RATH : Vest Sir. 

MR. DEPUTY SPEAKER : Then you 
can continue tomorrow. Now Shri Ghulam 
Nabi Azad-Report of Business Advisory 
Committee. 

BUSINESS ADVISORY COMMITTEE 

[Engll.sh] 

Tenth Report 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 

AFFAIRS (SHRI GHULAM NABI AZAD) : 
J beg to present Tenth Report of the 
Business Advisory Committee. 

MR. DEPUTY SPEAKER: The 
House now stands adjourned. 

18.02 hn. 

Th. Lok Sabha ,I"n a4}ourn,d till 
EI",,. 01' •• Clock on Thursday, AllllUl 8, 
198~/S'QWlnG 17, 1!;07 (Soia). 




